Thursday, March 18, 1982
Phalguna 27, 1903 (Saka)

Seventh Series, Vol. XXV No. 20

LOK SABHA
DEBATES

Eighth Session

(Vol. XXV Contains No. 11 to 2 0)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



CONTENTS
No. 20, Thursday, March 18, 1982/Phalguna 27, 1903 (Saka) COLUMNS

Oral Answers to Qnestions:

*Starred Questions Nos. 353 to 356, 359 and 360 . . . 1—24

Written Answers to Questions :

Starred Qpuestions Nos. 357, 358 and 361 to 373 . . - 25—36
Unstarred Questions Nos. 3953 to 4165 and 4167 to 4183 . . g6—262
Papers laid on the Thable . : : : : . .. 263—282
Messages from Rajya Sabha . . . . . . . . 263
Re need for Reporting by press after verifying facts . . . . 283

Calling Attentions to Matter or Urgent Public Importance Delay in
payment of compensation to farmers for land acquired near Hindon in
Ghaziabad, U. P.

Dr. Vasant Kumar Pandit . . . : : . 283—284,285—287

Shri R. Venkataraman . . . : . : 284—294—296
Shri Atal Bihari Vajpayee : : ; ; ; 287—294
Shri R. L. P. Verma . . . . . ) . : 297—298
Shri Narayan Choubey . : ‘ : : : : ; 209—303

L.#’Matters under rule 377——

(1) Need for adequate supply of wheat by Central Government to
Rajasthan for distribution from fair price shops

Shri Virdhi Chander Jain . . . : : ; 304
(ii) Reduction in the number of Government of India holidays
for 1982 and need for declaring Mahashivratri, Ramnavami
and Valmiki Jayanti as gazetted holidays

Dr. Karan Singh . . : : : . 305—306

- —— e e+ — —_— =

*The Sign-+marked above the name of a Member indicates that the question
was actually asked eon th floor of the House by that Member.



(i) Re Crisis in silk industry in Karnatake COLUMNS
Shri Osear Farnandes - -~ . . . . . 406—307

(iv) Demand for declaring 14th Apyii, the birthday anniveysary
- of late Dr. B. R. Ambedkar, a gazetied holiday ’
Shri Kam Vitas Paswan . _307
(v) Needfor relief measures for thepoorfarmers whohave suffered
logs due to damage to'crops from < hailstorm/in Bhasitply 17

districi of Rajasthan

SkﬁRajesbPiZo{ - - ' spinstCd 63 sErsad WS

(vi) Need for payment of adeguate compensation o the fargpers: 1~
of Chauvhan Patti village of Delhi for the logs to their erops due
to construction of anti-flood devices '
Shri & dinul Bisher ' ‘ 308—309
(vii) Measures for assistance to small and regional yewspapers

Shri Harikesh Bahadur - : ‘ Coddind sins ot RT3

(viil) Inclusion of Nepali langtage in the Eighth Sehedule to the, (),
Conytitution 17 TR abib R

| Shit Apanda Pythak. 0000 A

(ix) Need for making inquiry into the decoity in  Asgam Mail on
 15th March, 14982, pavment of compensation to the logted
"~ passengers and taking safety measures on the rallways

- Shri Kamla Mishra Madhskar : ' RPN
(%) Reported notice for terinination of services of $onte employwies
by the daily Maharashtra Herald of Poone ;
| Shri V. N. Gadgil - - i
.G;:ntral Silk Board (Ammendment) Bill v

Motion to congider

Shri Shivkumar Singh- Fhats <! 314—318

. 8hri Era Mohan - - - : | : 318—321
Shri Zainul Bashey | | ge1—324
Shri T.R, Shamann S 325330

Jop —@Shri Oscar Fernandes - ' " 339—333



i1

Shri Mool Chand Daga
Shri R. L. P, Verma
Shri Sontosh Mohan Dev
Shri Girdhari Lal Vyas
Shri P. A. Sangma
Clauses 2, g and 1
Motion to pass, as amended
Shri P. A. Sangma
Motion re Contempt of House by certain persons in Visitors’ Gallery
Architects (Amendment) Bill
Motion to consider, as passed by Rajya Sabha
Shrimati Sheila Kaul

CoOLUMNS
344—347

347—359
350—352
352—354
355—359
359 —364
365

365

365—387

387—390



LOK SABHA DEBATES

1L.OK SABHA

Thursday, March 18, 1982/Phalguna
27, 1903 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SpeEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

ZFEATT X JIAT B aw Jbafer

*353. st W fastg qwAw
f& s a1 Paue  geiae-g<iat
argw 9% Ffafwaa Tl Iew =
g, =gifs o9*Ha 8.00 5 «
17.40 99 & &9 TW [T &g
TeMel qgl § @< INFEl HT aga

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): There is no pro-
posal at present, to run any addi-
tional train on Hajipur-Barauni sec-
tion 16 Dn Gauhati Mail provides a
service petwetn 8.00 hrs and 17.40 hrs
from Hajipur towards Barauni; tim-
ings of 454 Dn Sonpur-Barauni
Passenger have been revised with
effect from 15-83-82 so as to leave
Hajipur at 12.20 hrs jn order to pro-
vide another day irain between Haji-
pur and Barauni, For passengers
from Barauni to Hajipur 458 Bara-
uni-Mahendrughat passenger and 1&
Up Gauhati-Varanasi Mail are avail-

able during 08.0017.00 hrs.

4150 LS—1
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TA| WL . GE  TEIW WA
Gaf aad B o ST AT

SHRI MALLIKARJUN: One train
starts from Hajipur at 15.40 hrs, and
arrives at Barauni at 18.43 hrs. An-
other train starts at 12.20 hrs. from
Hajipur and arrives at Baraunj at
16,20 hrs, In reverse one train starts
from Baraunj at 12,25 hrs, and arrives
at Hajipur at 14.25 hrs. and yet an-
other train starts at 11.00 hrs. and

arriveg at 15.45 hrs, at Hajipur from
Barauni,

it T Paere wEE : §O W
ST AT & § [ ;T TH HAY acTH
H1 FIT IO TF @ & P
gERNX  auqdt «mgw 91 sfafaEs
TAMET AW & g, agid  Ioehel
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T W (ot sww wg weY) - &
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Archaeological Monuments under the
Calcutta Circle

*354 SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDU-
CATION be pleased io state:

(ay what is the -total number of
archaeological monuments under the
Calcutta circle of the Archaeological
Survey of India;

(b) how many of these belong to
Orissa;

(cy have Government of India
received a proposal from State Gov-
ernment of Orissa to have an inde-
pendent circle for Orissa in view of
the large number of monuments in
the State; and

(d) when will Government of
India set up a new circle for Orissa?

THE DEPUTY MINISTER [N THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR] P. K. THUNGON) : (a) As
per Protection Notifcation entries,
the total number of monuments and
sites under the Eastern Cirele (with
headquarters at Calcutta) js 243.

(b) 65 belong to Orissa,
(c) Yes, Sir,

a4
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(d) Government Qoes not consider
it necessary to create a separale
circle for Orissa.

SHRIMATI JAYANTI PATNAIK:
The Minister’s answer to part (d) of
the question is unconvincing. I
asked this because not only in the
Eastern States, but in the country as
a whole, Orissa has the largest con-
centration of ancient monuments well
known for their beauty and splen—
dour, The Minister has replied that
there are 65 Centrally protected
monuments in Orissa. In view of
the large number of monuments in
Orissa and the world-famous monu-
ment like Black Pagoda in Konarak
and the monument relating to Bud-
dhist Sculpture jn Lalitgiri, Udaigiri
and Ratnagiri, Jue attention for con-
servation, survey and documentation
there, including the urgent attention
and investment for restoration and
preservation of Sun Temple has not
been given, And in this context, I
wish to point out that in spite of the
repeated requests by the State Gov-
ernment and also the suggestion
made by Advisory Board of Arch-
aeology in their 25th meeting for
setting up a new Circle in Orissa,
this has not been considered, We
come to know that it has been re-
jected on the ground that Calcutta
circle has been bifurcated forming a
new circle with Headquarters at
Gauhati to look after the North
Eastern region and keeping Orissa
in Calcutta circle, Now, may I ask
the Minister how many monuments
and what quantum of annual alloca-
tion would justify an jndependent
circle May I know whether any
other circle has less number of
Monuments and less allocation than
Orissa

SHRI P. K. THUNGON: Sir, I
quite appreciate the concern of the
hon, Member about the importance
of protection of ancient monuments.
But at the same time the hon, Mem-
ber will bear with me that as per
Ancient Monument and Archaeologi-
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cal Sites and Remains Act of 1958
the Central Government is concern-
ed with those monuments which are
declared, as of national jmportance.
As 1 have already stated there are
65 monuments which have been de-
cleared as such in Orrisa, In the
Eastern Circle, there are 243 monu-
ments which have been declared as
such and out of these, 108 are in
West Bengal, 70 are in North-Eas-
tern Region and 65 are in Orissa.
Keeping in view the necessity of
creating another Circle in the North
Eastern Region, aacording to one of
our proposals, we have a scheme {o
bifurcate the Eastern Circle into
two with headquarters at Gauhati.
The new Circle headquarters will be
at Gauhati, This decision has been
taken keeping in view the fact that
the North Eastern Region has been
hitherto some what neglected and
there are so many places where
these unexplored ancient monuments
are there.

DR. SUBRAMANIAM SWAMY:
‘Why don’t you free Orizsa  from
Bengali feudalism,

SHRI KRISHNA CHANDRA
HALDER: I object to Dr. Subra-
maniam Swamy’s observation Bengzlis
are anti-imperialists but they are
socialists,  (Interruptions)

SHR] P. K. THUNGON: 71 would
like to clarify that we do not create
Circle within the boundaries of the
States; We create Circles where
monuments are of national impor-
tance. As regards the expenditure
which the hon, Member desired to
know, I may state that if you see the
expenditure incurred during the last
three years, you will fing that more
than 50 per cent of the total expendi-
ture of that Circle has been spent
for Orissa alone

SHRIMATI JAYANTI PATNAIK:
What quantum of money spent would
justify for having a separate circle

SHRI P X. THUNGON: In
1977-18, 68 per cent of the total ex-
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penditure of the Circle was gpent for
Orissa and for the subsequent year
also 68 per cent was spent and then
83 per cent and 83.95 per cent were
spent for the respective years for
Orissa alone, The actual amount
spent in 1978-79 was was Rs. 6,94,813
and for the year 1979-80 it was
Rs. 4.08,166 and for 1980-81, it was
Rs, 3.23,265 The hon. Member will
be glad to know that we have pro-
vided Rs. 5,85,900 for the current
financial year,

-

SHRIMATI JAYANTI PATNAIK:
The hon. Minister has said that more
than 50 per cent of the allocation has
gone to Orissa alon Then, there is
every reason for Orissa to have a
separate circle,

SHRIMAT] JAYANT] PATNAIK:
In view of the large number of
monuments in Orissa and also in
view of the fact that even for minor
repairg etc.,, they have to approach
the Archaeological Superintendent at
Calcuta, will it not be possible to
shift the- headquarters of the circle
to Bhubneshwar from Calcutta in
case a separate circle cannot be
created in Orissa  Secondly, will it
not be worthwhile to delegate extra
financial powers to the gub-circles
in Orissa pending creation of a new
circle or shifting the headquarters of
the eastern circle to Bhubaneswar?

SHRI p. K, THUNGON: So far as
the shifting of the headquarters is
concerned, we do not have such a
propsal at present.

As regards the second question, we
have ten sub-circles in eastern cir-
cle and out of fhese 10 sub-circles,
three are located at Orissa, that is.
Bhubaneswar, Cuttack ang Konark.
Besideg this, Assistant Superinten-
dent, Archaeological Department,
exclusively meant for Jagnnath
temple js stationed at Puri...(inter-
Tuptions).
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MR. SPEAKER: There is nothing
more in this question, We have to
see to the importance of the ques-
tion; we should . not unnecessarily
waste the time of the House,

Next question.

Deaths due to illegal abortions

*355. SHRI MOOL CHAND DAGA.:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that over
6.5 lakh women and girls die every
yvear due to illegal abortions con-
ducted in the country;

(b) if so, steps taken to check the
functioning of the untrained nurses
and unqualified doctors performing
such abortions and simultaneously
liberalising the abortion operations
facjlities in the hospitals; and

(c) steps taken in the family plan-
ning programme in this regard to
educate the masses?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI

B. SHANKARANAND): (a) No, Sir.

(b) and (¢). Steps hc-ave been
taken by way of increasing the faci-
lities and availability of trained man-
power to attend to abortion services
under the purview of the Medical
‘Termination of Pregnancy Act, 1971
as ga health measure, Availability
of facilities for guch safe, hygenic
and legal abortion services ig being
made known to the publie.

St W AV Y : SegeT  wEad,
FgAT FIT § AL TG AT 7

: ENT qIEE, o9 o

mmwmma’?
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(a) whether it is a fact that over 6.5
lakh women and girls die every year
due to illegal abortions conducted in

the country.

And the answer is: No, Sir,

Kindly also gee the reply given to
my question with regard to the steps
taken etc.

yeger Wglad, 1971 & =L UG
a1 ;T 1975 F« W%Wm
TTAT a4 | Sgh F@ AEY
a‘w”a’m’maﬁﬁg’ww T
TTET 97 I e I——

I am quoting from the newspaper:
“Mother Teresa today received
the 1979 Nobel Peace Prize and in
her speech of acceptance condemn-
ed abortion as the greatest des-

troyer of man in the world today.

Mother Teresa, awarded the prize
for her work among the world’s
destitutes said. “To me  the
nationals who have legalised abor-
tion are the poorest nations. They
are afraid of the unborn child and
the child must gie”.

T W T AT B AN gTF & qE
L ITh To  qUT  TA@TS  FAE
T & T8 AT T AT SR & IV
fo smg 7 Py =7 wwT &1 g a4
fadft &7 &0 &1 TAga 3@ &1
IT Iq H wiERd g BT, TW
FEA & FAqT. . ..

st Pamamwfor oibomg? @ 03d 2w
ar qfsd |

St g 9 TOM ¢ AW §9AT
gifed fa faaw smoTa=r gq ?

SHRI B. SHANKARANAND: Sir,
the M. TP. Act was passed in 1971

mainly to liberalise the provisions of
the IPC, ' which gave stringent
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punishment to the persons who ywere
indulging in abortions, may be with
good intention to save the life of the
mother and also to prevent the illegal
abortions.

Now, the Hon. Member must know
that the penal provisions of any Act
and the prosecution part of it is not
the domain of the Health Ministry.
1 will only recall that my Ministry’s
main function under the Act is to
provide facilities, expand them,
strengthen them, provide medical
manpower and train them and pro-
vide the facilities for legal medical
termination of opregnancy. That we
have done and the figures say that
from 1971...

SHRI MOOL CHAND DAGA: Are
you answering my question or some-
thing which 1 don’t requirc.

DR. SUBRAMANIAM SWAMY:
Sir, Shri Daga’s point is well taken.
He is interested in i'legal, not legal
abortiong,

SHRI B. SHANKARANAND: Sir,
I am answering the question as
Health Minister, whose responsibility
is, under the provisions of the Act
of 1971, to provide the facilities and
medical manpower and to increase
these. That is what he should ask.

SHRI MOOL CHAND DAGA: Sir,
steps have been taken by way of
increasing the facilities and availabi-
lity of trained manpower to attend
to the abortion services.

AT 39 W3 9T &9 Ia< gy Fh
oo o 99l ® s q@ Taad
towes® dfeser sfegad g~ six
od PFafl Urirhew SPaeeae &1 &
fomat P aud sy @ feur ©
T 008 TNAG & Fadia !

SHRI B. SHANKARANAND: S§ir,
there are about 161 hospitals, where
the facility for training of the doctors
is provided.
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SHRI MOOL CHAND DAGA: How
many medical doctors are there? .
Whether the number has increased?
I want the number, not the places
where this abortion ig allowed. I
want the answer because you have
made certain rules under that Act.
You say facilities are peing increased,
I say what facilities have you in-
creased? [ want to know this,

SHRI B. SHANKARANAND: Sir,
1 can understand the anxiety of the
Hon. Member.

(Interruptions)

SHRI B. SHANKARANAND: Be-
fore I can answer that I would say
that I have given information that
16] training centres have been pro-
vided; and about 40 taluka level
hospitals have been doing this job,
1,000 primary health centres have
also been provided with the facility
of MTP, About dogtors, all the
doctors who are in these centres are
trained

SHRI K. MALLANNA: Apart
from the medical and legal measures
taken by Government, have social,
cultural and educative measures also
been taken, or are being contemplat-
ed to curb these illegal abortions.

SHR1 B. SHANKARANAND: The
only way js to inform the people,
i,e, to educate the masses that these
facilities exist in the country. For
that purpose, the total doctors train-
ed from 1975 to 1981 number 7303
including 1945 at PAC level. The
total number of centres authorized
to provide MTP service is 3390.
These are the facilities that we have
provided. We have informed the
public that these facilities have been
provided, and that they need not
go to the quacks, (Interruptions).

SHRIMATI GEETA MUKHERJEE:
This really is not a matter—with a
heavy heart I have to say that this
is not a matter for hilarity. In our
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soeiety, it is really the unmarried
girls who are forced to go to these

quacks, That is the root of all this
irouble.

Till now, the Minister has not given
us the figure of illegal abortions. That
question has not heen answered; but
that is a very big figure. He says that
this is a matter for the Home Minister.
But if this education, which the Minis-
ter refers to, is really to be given to
the society, then one of the things to
be done is that the Health Ministry
should immediaiely coordinate their
activities with the Home Ministry snd
bring these people o book. If that is
not done, what is the education th"xt 1s
‘being given?

In view of this fact, T would like to
know whether the Health Ministry,
in collaboration with the Home Minis-
try, will really start a drive against
these culprits who take advantage of
this situation and go in for business.
Secondly, will the Health Ministry also
initiate, in collaboration with other
Ministries and all the other parties in
the country, a drive so that this un-
fortunate situation is not taken as a
ground for castigatioa?

SHRI B. SHANKARANAND: I can
only say that the Health  Ministry
does not maintain the register of ille-
gal abortions. And there has not been
any survey of illegal abortions done
in the country. All these figures and
facts given about illegal abortions are
mere guess work. If T could know it
definitely we would have taken steps.
The various suggestiong which the
hon. Member has given, viz. that we
should work in mo*'d?n:nli-:m with the
Home Ministry, el>. are good ones.

SHRI ERA AMBARAS': My ques-
tion is one of national importance.
‘The population of India is increasing
by leaps and bounds. If you visit
temples of Konarak and Khajuraho
you will find display of sexual acts
which are vulgar either in the name
of culture or in the name of religion.
In view of the incrzasing population,
+will the Minister take some steps to
remove these things?

PHALGUNA 27, 1903 (SAKA)

Oral Answers 14
SHRI B. SHANKARANAND: No.

Signalling System for Speeding up of
Goods Trains

+

*356, SHRI TARIQ ANWAR:
SHRI ARJUN SETHI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have de-

cided to modify the existing signall-
ing system;

(b) whether Government’s decision
to increase the speed of goods trains
has necessifated this change; and

(c) whether the increase in the
speed of goods trains will also neces-
sitate the replacement of couplers and
the existing automatic vacuum bra-

kes with heavy duty couplers and fail
safe air brakes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Air brakes on wagons are con-
sidered necessary to iimit the braking
dislances to reasonable values and
thereby achieve safe running of en-
hanced train-loads of 4500 tonnes or
more even al pressnt speeds. The ca-
pacity of the couplers does not limit
lachievement of higher speeds, but
higher capacity couplers are required
for hauling these higher train-loads.

qq ¥
# &7 &g I &,
HLT, IAH JAG 0 FEH 5.8 Tg1
Cr il

# @ Y § = 9ga g PE
WA & P wd A A,
v ifHdgnegr fiw & W TFE
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AT @ g ¢ TAq H W TEAT
g Wi g, 99 S9a1 € W g,
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Ped s gn S R G IR

SHRI MALLIKARJUN: There are
two types of signalling systems exist-
ing at the moment, according to the
drivers, One is semaphore and an-
other is multi-aspect colour light
signaliing. These zre the two devices
of signalling exist. We have the re-
search organisation. Off and on they
have been continuously doing re-
search to develop the signalling sys-
tem also. So far as his main question
is concerned and also the hon, Mem-
- ber has mentioned about accidents,
the Government is taking adequate
steps in order to augment the brake
power and also to change the certain
system. For example, wagons are
there of four wheels, So far as moder-
nisation of signalling system is con-
cerned, it is in progress and all the
time research is being conducted.

SHR1 R.R. BHOLE: The question is
that in a city like Bombay whether
automatic signalling will be followed
or not.

SHRI ARJUN SETHI: As the . hon.
Minister had just now stated in reply
to part (a) ‘No’, I should point out for
the information of the hon. Minister
what has been written in the Indian
Railways Year Book 19897-81 on page
31. It says, “To minimise the inci-
dence of accidents particularly on ac-
count of human failure, stations are
being increasingly equipped with mod-
ern signalling devices” This is the
sentence they have mentioned in their
Year Book published for the year
1980-81. How does the hon. Minister
say that they are not contemplating,

they are not having new devices of
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signalling?, So, I just want fo have
a clarification from the hon. Minister.

SHRI MALLIKARJUN: I have al-
ready informed the NMembers that there
are two types of signalling system, ex-
isting, One is semaphore’ and ano-
ther is ‘mutiple colour’ system. (In-
terruptions)

MR. SPEAKER: All right, that is all
right. Shri XK. B. Choudhari. I have
gone into it. There is nothing more
in it. Shri K. B. Choudhari is not
there. Shri Navin Ravani. He is
also not there. Shri Lakkapna,

Criteria for confirmation of Doctors of
specialist grade in Central Health
Service

*359. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what is the criteria for confir-
mation of doctors of Specialist Grade
of Central Health Service;

(b) what is the number of doctors
who are due for confirmation against
the permanent posts; and

(c) whether all such doctors have
been confirmed and if not, the detailed
reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Officers of the Spe-
cialist Grade of the Central Health
Service who have satisfactorily comp-
leted their probation period, are con-
firmed according to their seniority,
suitability and the availabilty of per-
manent vacancies.

(b) About 120 Doctors of specialist
grade are due for confirmation.

(c) Proposals for the confirmation of
111 such officers have been sent to the
Union Public Service Commission.

" SHRI K. LAKKAPPA: Mr. Speaker,
there ig large scale resentment among
the doctors because their promoticns
and confirmations have been delayed



17 Oral Answers PHALGUNA 27, 1903 (SAKA)

and as a consequence of that number
of representations were also  made.
The reply given by the hon. Minister
says that confirmation of officers of
the Specialist Grade of the Central
Health Service will he completed on
their completing the probation period.
How many of those people who have
completed their probation period have
been confirmed? I would like to know
whether all those officers who have
completed their probation period have
been confirmed. The reasong given by
the Minister are ‘seniority, suitability
and availability’. 'These are three va-
gue terms. I want to know what suit-
ability js and what availability is.
The doctors who are working
there are available, Suitability is
a relevant term. Confirmation has
been denied to some of them. There-
fore, I would like to know the num-
ber of probationary doctors who have
completed their prooation pe-iod, and
how many of them have been confir-
med, since how long have they been
waiting and what are the dates from
which they have been confirmed. I
would put the next supplementary
later.

MR. SPEAKER: That is a challenge.

SHRI B. SHANKARANAND: May
1 inform the hon, Member, through
you, that confirmation takes places
only when the post js available for
confirmation It is not as though
those who have put ijn certain ser-
vice can pe confirmed. There must be
some posts available against which
they can be confirmed. Otherwise,
how can they be confirmed? He
should know that,

SHRI K. LAKKAPPA: I only know
all the details about these things,
through the various representations
made to me. The point is that in the
matter of confirmation of these pro-
bationers lot of diserimination has
been made. Seniority has been ig-
nored availability has. been ignored
and even suitability has also
been ignored. Availability, suitability
and everything has been ignored. I
would like to know this because health
care has to be taken through the len-
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gth and breadth of the country. Why
should doctors who have completed
their probationary period be ignored,.
when this problem of providing doc-
tors to every nook and cornor of the
country is there? Take the availab-
ility question. All those doctors who
are available have rot been confirmed.
Only 111 doctors have peer. confirmed,
according to the reply. I want 1o
know whether any confirmation - list
has been submitted to the Public Ser-
vice Commission, and lot of discrim-
ination was shown by the officers who
had prepared it. I want an evaluation
committee to be set up to go into this
question of dicrimination and to pro-
be into the matter of availability,
suitability —and seniority of these
probationary doctors and whether
confirmation has been done properly
so that their services can be utilised
in this country.

SHRI B, SHANKARANAND: In
Specialist Grade II, there are only 616
doctors working. OQOut of these, 374
are permanent. The rest are temp-
orary. From the -reply yoau can see
that the posts available for confirma-
tion are only 120. Out of that, 111 pro-
posals have been sent to the UPSC.
Only 9 are in the process of being sent
to the UPSC.

DR. SUBRAMANIAM SWAMY: I
would like to draw your attention to
the fact that the reply of the Minister
shows that either he is misinformed -
or he is misleading the House. He
says that a person on probation can be
confirmed only when there is a perma-
nent post available. I am sorry to
inform the Minister that the rules are-
very clear, You cannot put a man on
probationary status unless there is a
permanent post to begin with. A per-
son appointed on probation is  cons.
sidered to be on a permanent post;
only he has to be confirmed provided:
his service is satisfactory. The Sup-
reme Couri has also ruled that you
cannot keep anybody unduly long on
probation. The maximum period they
have perescribed is two years.  In
view of this, could the Minister inform
us how many people are there on
probation for more than two years in
the CGHS?
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SHRI B. SHANKARANAND: May 1
~draw your attention to the question...

DR. SUBRAMANIAM SWAMY: Of
~course, members of the Government
.are pemanently on probation (In-

terruptions).

SHRI B. SHANKARANAND: Please
read the question. The question is,
what are the criteria for confirma-
tion?

DR. SUBRAMANIAM SWAMY: He
“has mislead the House by saying that
you cannof confirm a man unless there
is a permanent post available. You
cannot put him on probation for an
unduly long period. (Interruptions.)

SHRI K. LAKKAPPA: I have put
the questin; why should he quarrel
“with the Minister?

SHRI B. SHANKARANAND: The
“main question is:

(a) What is the criteria for con-
firmation of doctors in Specialist
" Grade of C‘entralz Health Service:

(b) What is the number of doclers
who are due for confirmation against
the permanent »>osts?”

This is the question and that I have
: answered. (Interruptions).

DR. SUBRAMANIAM SWAMY: We
_have heard his answer to Mr. Lakkap-
‘pa—Lok Sabha ‘will become a laugh-
ing stock, in the medical profession if
this reply goeg out that a person on
probation will remain on  probation
till a permanent post is available.

MR. SPEAKER: Can we keep this
information secret? TIs there any law?

DR, SUBRAMANIAM SWAMY: No,
we cannot. Therefore, let his correct
*his answer.

SHRI B. SHANKARANAND: Dr.
“Subramaniam—I konw he knows the
wules. ...

AN HON. MEMBER: Is he a doctcr?
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AN HON. MEMBER: He is Swamy;
he is not a doctor.

SHRI B. SHANKARANAND: I know
Dr. Subramaniam Swamy knows the
rules of confirmation and the proced-
ure because of his experience. I give
crodit to his service. (Interruptions).
For sometime he was working some-
where and he knows the rules of con-
firmation and procedure.

MR. SPEAKER: He 1s nct a doctor
like me!

SHRI B. SHANKARANAND: I give
credit to him. I do agreed that it is
not in the case of orobalion: I said, in
the case of doctors working in temp-
orary posts. There is a distinction.

DR. SUBRAMANIAM SWAMY: If he
is correcting himself, that i a different
matter, We have all heard it here it is
on record. He said. .

SHRI B. SHANKARANAND: I said,
with reference to temporary doctors,
not with reference io probationers.

DR. SUBRAMANIAM SWAMY: Now
that he has corrected himself, lel him
answer my question.

MR, SPEAKER; Shri R, P. Yadav.

DR. SUBRAMANIAM SWAMY: You
want to shut me off? I am prepared
to sit down, but he has not answered
my question. Even in regard to temp-
orary posts, the Supreme Court has
said, you cannot keep anybody unduly
long in a temporary post. May I know
how many doctors have been serving
in a temporary posts for more than two
years? This is the answer he should
give (Interruptions).

SHRI B. SHANKARANAND: This is
with reference to temporary doclors,
not probationers.

MR. SPEAKER: Shri R. P. Yadav.

DR. SUBRAMANIAM SWAMY:
Anyway, I have no hope from this
Minister.
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MR. SPEAKER. At least that much
you have realised?

Trains Running without Light in Nor-
thern Eastern Railway

*360. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is n fact that most
of the traing in Northern-Easter, Rail-
way are running without light;

(b) whether this is the main reason
for the increase in crime in the run-
ming trains; and

(¢) if so, the reasons therefor and
Temedial steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
‘THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b) No Sir.

(c) Does not arise.
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THE MINISTER OF RAILWAYS
(SHR] P. C. SETHI): There is no ques-
tion of misleading the House. The
question is that if jome trains are run-
ning without bulbg and without arma-
ture.bells, it is possible—] have my-
self come acrosg such cases on a few
occasions—that light hag been missing,
That does not mean that they are not
attendeq to. When theye are thefts,
they are attended {o and they are re-
placed. Wg are trying tn maintain the
situation. To deal with the question
of the theft of bulbs ang particularly
the beltg and the armaturs, we are
trying to put on mid-cn generation
so that the possibility of theft of belt
and armature would diminish

v
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SHRI P. C. SETHI: 1 have no infor-
mation. ... (Interruptions). I have no
detailed information with regard to
the robbery committed on the Assam
Mail, W are collecting information,
I can say that whenever any case of
theft of bulbs or cther electrical equip-
ment comes to our nolice, we take im-
me'diate steps to replace them.

SHRI K. MAYATHEVAR: In certain
areas of Tamilnadu, for example, Mad-
ras-Tanjavur-Mayavaram line; almost
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all the trains are running, not only
without lights but alsp without brakes.
Some trains have no doors for ihe
windows.

MR, SPEAKER: I .upposes they have
engines!

SHRI K. MAYATHEVAR: In many
trains in Madras there are no window
doors, or even main doors. Will the
hon. Minister kindly look into  this
matter? The Ladies’ Compartments
have no windows or main doors. Fur-
ther, in the Ladies’ Compartmentg the
railways are posting male policemen.
If this is done when there are no lights,
what will happen? Therefore, at least
in Ladies’ Compartments, wiill they
post women police?

SHRI P. C. SETHI: I have {aken ser-
ious note of the hon. Member's comp-
laint that men are posted in Ladies’
Compartment. We will try to take
corrective action. I do agree there
have been thefts of bulbs in running
trains. But, ag far as running withcut
brake is concerned, no train can run
without brake power.
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WRITTEN ANSWERS TO QUESTIONS

Direct Train between Solapur and
Banaglore
1357. SHRI K. B. CHOUDIHARI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether representations have
been received for introducing a direct
train between Solapur and Bangalore;
and

(b) what action has been taken in
the matter?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): (a) Yes Sir.

(b) A proposal to divert Vijayanagar
Express to and from Solapur, in lieu of
a Passenger {rain is under considera-
tion.

Charges for uncleared consignments at
Ports.

#358. SHRI NAVIN RAVANI: will
the Minister of SHIPPING AND TRA-
NSPORT be pleased to state:

(a) what are the rules for charging
demurrages from (ne consignees for
not taking the delivary in time from the
Ports;

(b) whether in view of the fact that
the consignments are iying for months
together at ports, Government propose
to consider to revise further the de-
murrage rates and take certain other
steps to quicken the clearance of cargo
by consignees; and

(c) if so, the details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) to (¢). A statement att-
ached.

Statement

(a) Demurrage charges are levied by
the Major Ports in accordance with the
Scale of Rates framed by each -port
under the provisions of the Major
Port Trusts Act, 1963. These charges
are recovered {rom the consignees who

do not remove  their consignments
from the port premiseg within the free
period allowed by the respective
ports.

(b) and (c). The problem of unclear-
ed cargo lyfng at ports is not faced at
any major port except Bombay &and
Calcutta.

In order to discourage the consignees
from keeping their cargo in the port
premises beyond the free period, the
Bombay Port has increased the demur-
rage rates with effect from 24-12-81.
According to the revised rates, the
rates applicable after 30 days from the
last free day wiil be 50 per cent more
than those applicable during the first
30 days and the rates cpplicable after
60 days from the last free day will be
100 per cent more than the rates appli-
cable during the first 30 days.

Calcutta Port has taken the following
steps for the expedilious clearance of
goods from the port premises:

(i) Apart from realising normal rent
charge beyond free time, penal rent at
treble the rate is also realised on big
consignments which remain uncleared
after 30 days from landings,

(ii) Removing uncleared consign-
ments to other sheds and yards and to
recover the removal charges from the
consignees concerned.

If the goods remain uncleared in the
port premises beyond the time speci-
fied in the Major Port Trustg Act 1963
these are disposed of by public auec-
tion. Besides, with a view to arrange
the early disposal of unclaimed gocds
and to suggest necessary changes in
the existing customs procedures, a
Working Group under the Chairmans
ship of Dr. M. Q. Dalvi, Adviser, UN-
DP Transport Project (attached to

" Planning Commission), was constituted

by the Planning Commission in Jan-
uvary, 1982. Report of the Working
Group is awaited. . 2
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Sale of Spurious Drugs

*361. SHRI KRISHNA PRATAP
SINGH:

SHRI S. M. KRISHNA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

" (a) whether Government are aware
of the growing incidence of the manu-
facture and sale of spurious drugs all
over the country;

{b) whether Government have iscued
certain directives to State Govern-
ments to take steps to check this dan-
gerous phenomena; and

(¢) if so, the salient features of the
directives issued to State Governments
in this regard and what steps the Cen-
tral Government itself has taken to
check this menace?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) The reports
of manufacture and sale of spurious
drugs in the country have occasionally
come to Government's notice.

(b) Yes, Sir.

(¢) The State/Union Territory Gov-
ernments have been asked to take
specific steps to strengthen their drug
control machinery and for maintenance
of close liaison with- medical profes-
sion, consumer groups and the public
for mounting a campaign agzainst spur-
ious drugs.

The Drugs and Cosmetizs Act has
been amended to provide for siringent
penalties for manufacture and sale of
spurious drugs. A constant liaison
with the State Drug Control Organisa-
tions is maintained by the Central
Drug Control Organisation  through
periodical meetings and exchange of in-
formation leading to better coordina-
tion and intensification of quality con-
trol measures.

Regular training programmes of
Drug Inspectors and Drug Analists are
;:leld under a Central Gevernment se-

heme with a view to training Drug
Inspectors in detection of spurious
drugs, legal procedures to be followed
in carying out raids, etc.

Supply of sub-Standard Capsules fo
C.G.H.S. Dispensaries

*362. SHRI D. M. PUTTE GOWDA:
Will the Minster of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that sub-standard Tetracycline capsules
and capsules of B. Complex Forte have
been purchased by CGHS Delhi and
supplied to beneficiaries through var-
ious CGHS Dispensaries; and

(b) what action has been taken or is
being taken against the officers of
CGHS who are responsible for this
act and when?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No, Sir.

(b) Does not arise.

M/s Pure Drinks

*363. SHRI RATANSINY RAJDA:
Will the Minister of RAILWAYS Le
pleased to state:

(a) what are the rent dues on M/s.
Pure Drinks (New Delhi) for retention
of Railway Land; and

(b) whether Government have col-
lected the arrears; if not, what is the
action proposed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
Sir, no railway land has been licensed
to M/s. Pure Drinks (P) Ltd.,, New
Delhi. However, a plot of railway land
was licensed to M/s. Oriental Building
& Furnishing Co. (P) ILtd. (of which
M/s. Pure Drinks is a sister concern).
The Railway has claimed before the ar-
bitrator ' a sum of Rs. 61,20,054.10 on
account of arrears of occupation mon-
ey, damages and interest for the per-
iod ending 31-8-81 from M/s. Oriental
Building & Furnishing Co. (P) Ltd.
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(b) The claim is to be decided by
the Arbitrator and further action will
only be taken after an award is given
by the arbitrator, who has slready en-
tered into reference.

Electrification of Delhi—Amritsar
Line

+364. SHRI R. L. BHATIA: .Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Punjab Govern-
ment hag urgeq upon the Unioa Go-
vernment to take up the electrifica-
tion of the Delhi—Amritsar rail track
on a priority basig during the Sixth
Plan; and

(b) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes, Sir.

(b) Due to limitation of funds
priority has been given to the other
high density routes on the basis of
traffic density, growth of traffic, con-
tinuity of run without changes in the
modes of fraction. The route is ade-
quately served with Diesel traction,
which with equal capabilitiegs is to be
preferred in a border State.

Raniganj—Bankura Track

*365. SHRI SAIFUDDIN CHOU-
DHARY:

SHRI BASUDEB ACHARYA:

Will the Mintster of RAILWAYS
be pleased to state the latest progress
made on the proposed track that needs
to be laid betwes;, Raniganj and Ban-
kura via Mejhia on the basis of the
blueprint that hasg already been pre-
pared by the S.E. Railways at the
request of the West Bengal Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The survey earlier
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done at the request of the West Ben-
gal Government is now being reap-
praised and updated on the basis of"
information given by the Ministryof’
Energy regarding the volume of coal
traffic. The report of the reappraisal
is expected to be received shortly
and the matter will be .considered in.
the light to the report.

CrashﬁProgramme for Scheduled
Castes and Scheduled Tribes

#366. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be-
pleased to refer to the reply given to-
Unstarred Question No. 1915 on 4th
March, 1982 regarding Crash Pro-
gramme for Scheduled Castes and
Scheduled Tribes on Railway Service
and state:

(a) the target time fixed to wipe out
the backlog of posts reserved for
Scheduled Castes and Scheduled Tri-
bes during the Crash Programme:

(b) the progress made so far in this:
direction; and

(¢) whether any officer has been
especially nominated by the Railway
Board to watch the progress made in
recruitment and promotion 2f SC/ST
at Divisional, Zonal and Ministry level
during Crash Progamme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAI
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The Crash Progra-
mme was in from 1.4.81 to 31.12.81.

(b) 11.169  Scheduled Castes and
Scheduled Tribe parsons have been
recruited /promoted in (Class III and
IV categories (as per preliminary in-
fromation received from the various
Railways/Production Units.)

(c) At the Minisry level, Additional
Director. Establishment (Reserva-
tions), who is the Head of the
Reservation Cell in the Railway
Ministry at Zonal Railway level, the
Chief Personnel Officers, who have
been nominated as the Liaison Offfeers-
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in regard to Scheduled Castes/Sche-
‘duled Tribes matters and one Assis-
tant Personnel Officer, at the Division-
al level, look after the progress made
in recruitment/promotion of the Sche-
.duled Cactes/Tribes,

The work of the Assistant Personnel
«Officers of the Division is also moni-
tored by the Sr. Personnel Officer
(RP) in the headquarters offices of the
.Zonal Railways, -
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Plan to make Railway self-sufficient

*368. SHRI SONTOSH

DEV:
SHRI NARAYAN CHQOUBEY:

MOHAN

Will the Minister of RAILWAYS

be pleased to state:

(a) Whether it is a fac{ that a plan
to make the Ratlways self-sufficient
without having to increase fares and
freight rates had been prepared by the
railway experts; and

(b) if so, details of the plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Gvernment are
not aware of any such plan.

(b) Does not arise. )
Blood Discarded by Indian Red Cross
Society during 1981

*369. SHRI G, NARSIMHA RED-
DY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact tha: very

often blood is taken from donors beth
EES aee ]
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voluntary and professional at th2
Indian Red Cross Society, New Delhi,
which is discarded after 21 days be-
cause there is no taker; and

(b) how much cc of blood was thus
dtscarded by the Blood Bank of the
Red Cross Society in 1981 and steps
taken to aveid the wastage?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHEI B.
SHANKARANAND): (a) No, Sir.

(b) During 1981 out of a total col-
lection of 19,620 units, only 11 unils
(250 cc each) had to be discarded as
the blood was not fit transfusion.

U.G.C. Scheme of National Award of
Prizers to Indian Authors

*370. SHRI R. P. DAS: Will the
Minister of EDUCATION be pleased
to state:

(a) whether the University Grants
Commission scheme of National
Award of Prizes to Indian Authors for
original standard works of TUniver-
stty level books in Indian languages
has been discountinued since 1973;
and

(b) if not, how many authors have
so far been awarded prizes for their
original standard works?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELTARE
(SHRI P. K. THUNGON): (a) and
(b) Under the Scheme of National
Aaward of Prizes to authors of origi-
nal standard works of University level
in Indian languages, formulated in
1973 authors of 18 works have been
awarded prizes in 1981. The Scheme
stands suspended at present.

U.N. Conference on Law of the Sea
*371. SHRI CHINTAMANI PANI-

GRAHI; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the
Cnference on the Law of the 3ea has
finalised its draft;

4150 LS—2
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(b) if so, the main provisions rela-
ting to exploitation of the sea bed.
national jurisdiction of coastal States,
extension of eccnomic zone and the
extent of continenta] shelf; and

(c) whether India hag agreed to the
draft?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Third United Nations
Cnference on the Law of the Sea has
not yet finalised its draft. It is hold-
ing its 11th Session in New York
from March 8 to April 30, 1982. The
Conference has before it a Draft Con-
vention on the Law of the Sea. con-
taining about 320 Articles and 8 An-
nexeg reflecting consensus of the Con-
ference on various aspects of ths Law
of the Sea.

(b) Some of the main provisions of
the Draft Convention are as foilows:

(i) A 12-mile territorial sea, over
which the coastal States have sove-
reignty subject to the right of inno-
cent passage for foreign shins and
men-of-war,

(ii) A 24-mile contiguous zone,
over which the coastal States could
excrcise control for customs, health
and immigration.

(iii) A 200-mile exclusive econo-
mic zone, over which the coastal
States have sovereign rights and
exclusive jurisdietion and control
over both the living and the non-
living resources and over all the

other economic uses within the zone.
Within thig zone the coastal States
also have jurisdiction over the con-
duct of scientific research and pre-
vention and control of maine pecl-
lution.

(iv) A continental shelf whose
Itmits are defineq in Article 76 of
the Draft Convention on Law of the
Sea. (which in the case of India
could extend upto 350 pautical miles

at some points), over which coastal
States have sovereign rights and
exclusive jurisdictton and . control
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for the exploitation of non-living
resurces and sedantary fisheries.

(v) The establishment of wvarious
bodies to regulate exploitation of
the resources of the International
Sealed Area, which are the common
heritage mankind.

(¢) India has been closely associa-
ted, at all stages, with the formula-
tion of the Draft Convention.

DEVELOPMENT OF KHARAGFUR-
ADRA SECTION

372. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to develop the Kharagpur-Adra sec-

tion by introdusing more trains, inclu- -

ding goods trains and to electrify the
section;

(b) if so, what are those proposals;
and -

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (e¢). There is
no proposal to introduce additional
passenger trains on Kharagur-Midna-
pore-Adra section.

At present 5 pairs of trains gre run-
ning between Kharagpur and Adra
and another 5 between Kharagpur
and Midnapore. On account of pau-
city of coaches it is not possible to in-
troduce any new passenger trains,

Goods trains are run depending up-
on the offering of goods traffic.

The present level of traffic on the
section does not justify its electrifi-
cation,

Amendment to Lepers Act of 1898

373. SHRI SUSHIL, BHATTACHA-
RYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: .

(n) whether Government :ire consi-
dering speedy and suitable amend-
ments of the outdated Lepers Act of
1898 to meet the social requirements
of modern times, in view of the pre-
sent enlightened medical opinion on
the disease;

(b) if so, details of the model public
health legislation on the«subje:t; end

(¢) if not, reasons for the same?

~

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (¢). Yes, Sir. In
as much as Health is g State subject,
the State Governments have been ad-
vised to repeal the Act. The details of
the model public health legislation
are being worked out.

Statement Offences Committed under
Prevention of Food Adl;lteration Act

3953. SHRI K. RAMAMURTHY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the State-wise details of offenc-
es committed under the prevention of
Food Adulteration Act during the past
three years; and

(b) the nature of penalty and puni-
shment awarded to the offenders?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIB. SHAN-
KARANAND): (a) and (b). A state-
ment showing number of samples
examined, number found adulterated
number acquitted and number of
caseg in which fines or imprisonment
were awarded by the Courts during
the years 1977, 1978 and 1979 is laid
on the fable of the House.

[Placed in Library See No. LT-3678/.
82]
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Committee set up to Faster Co-opera-
tion between India and Algeria

3954. SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that three
committees set up to foster coopera-
tion betwen India and Algeria in the
fields of trade, economy and techno-
logy, science and culture have submit-
ted their reports to Government;

(b) if so, whether these committees
were intended to prepare the ground
for holding a meeting of the ministeri-
al level joint commission at a suitable
date;

(c) if so, what were the recommen-
dations made by these committees
and whether any final agreement has
been reached on the projects that will
be undertaken by both the Govern-
ments; and

(d) if so, the details of the same?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
nAQ): (a) and (b). In accordance
with the Indo-Algerian Agreement
sefting up a Joint Commission bet-
ween the two  countries, the Afirst
meeting of the Indo-Algerian Joint
Commission was held in Algeria from
8th to 11th February, 1982. The Indian
delegation was led by Shri S.B. Cha-
van, Minister of Planning and Deputy
Chairman of the Planning Commis-
sion. The Algerian delegation was
headed by Mr. Abdul Hamid Brahimi
Algerian Minister of Planning and
Land Development. A preparatory
official level meeting of Joint Com-
mission was held in New Delhi from
5 to 9 January, 1982. The Joint Co-
mmission decided to organise its
working into the two sub-Committees,
one on Economic agnd Commercial Co-
operation and the other on Scientific,
Technical] and Cultural. Cooperation.

(¢) and (d). As outlined in the ag-
reed minutes adopted at the meeting
of the Joint Commission, the {wo
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sides decided upon several measures
to increase bilatral trade, econemic
cooperation (covering  heavy, light
and medium industries energy and
petro-chemicals, pharmoceuticals,
water re-sources, transport and plan-
ing) and exchanges in the field of
science and technology and culture.
The two sides reviewed the progress
achived in various projects already
under negotiations between the Alge-
rian and Indian parties and a number
of projects were idenfied for possible

future cooperation.

Problem of people of Tamil Origin in
Sri Lanka

3955. SHRI A. NEELALOHITHAD-
ASAN NODAR: Will the Minister of
EXTERNAIL AFFAIRS be pleased to
state:

(a) whether the Government of In-
dia have receiveq any representation
from various Tamil Organisations re-
garding the problemg faceq by the
people of Tamil Nadu origin in Sri
Lanka; and

(b) if so, what are the details of
the representation and what is the
action taken by the Government of
India on it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIM-
HA RAO): (a) ang (b). Represen-
tations have been received from Ta-
mil Organisationg in India and ab-
Toad. = These representationg are
mainly regarding communal distur-
bances in Sri Lanka in August 1981;
repatriation ang related questions in
respect of the plantation workers of
Indian origin in Sri Lanka,

While the disturbanceg in August,
1981 were essentially an internal mat-
ter of Sri Lanka we were in touch
with the Government of Sri Lanka
and had conveyed our concern to
them. The Government of Sri Lanka
had kept us informed of the turn of
events and as a result of the steps
taken by them, normalcy has been
restored. @ Government of Sri Lanka
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have also undertaken rehabilitation
measures in respect of those affected
by the communal disturbances.

In regard to repatriation and relat-
ed issues, while no formal talks on
this subject have been proposed, Gov-
ernment of India are in touch with
Government of Sri Lanka in respect
of this residual problem of stateiess-
ness and we hooe that a comprehen-
sive resolution of the question will be
achieved bearing in mind the wishes
of the persons concerned.

Passport Offices

3956. SHRI BHIKU RAM JAIN:
Will the Minister of EXTERNAL
AFFAIRS pe pleased to state:

(a) the number of passports offices
in the country; the number of pass-
port offices planned to be opened in
near future;

(b) the comparative workload of

various passport offices jn the coun-
try; and

(c) steps proposed to be taken to
streamline the system?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAQ): (a) 18; One.

(b) The comparative workload <«f
various PassSport Offices in India is
given in the statement attached.

(¢) The Government is continuously
taking necessary steps with » view
to streamlining the existing system.
Some of the proposed steps include
iniroduction of a new form of Pass-
port booklet, provision of additional
staff linked to increase in workload,
regular and timely supply of passport
booklets, opening of more Bank ccun-
ters in Passport Offices and a new
Passport Liaison Office at Simla.

Statement

Comparative Statement of Workload of Various Passport offi.es in India for the Year 198x

S.No. Station Number Number Number Number

of pass- of pass- of applic- of misec.

port appli-  ports ations for services

cations issued misc. granted

received service
received

X 2 3 4 5 6
1. Ahmedabad 71,864 69,181 20,592 29,420
2. Bangalore 50,781 47,502 9,625 9,168
3. Bhopal 15,228 15,627 8,182 7,976
4. Bhubaneswar 7,021 7,703 5.786 5,784
5. Bombay . 2,61,516 2,57,744 262,238 254,519

6. Calcutta . 32,068 35,274 15,285 16,612
7. Chandigarh 81,604 76,042 15,628 15,538
8. Cochin 1,47,073 1,37,875 04,116 91,768
9. Delhi 88,286 89,932 40,008 98,758
10. Gauhati . 2,114 2,103 455 471
11. Hyderabad . 1,08,671 90,186 15,912 15,806
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1 2
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12 Jaipur

13 Jullundur
14 Kozhikode
15 Lucknow .
16 Madras

17 Patna

18 Srinagar
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64,816 61,322 8,526 8,331
1,26,985 98,'326 29,347 26,254
1,07,404 83,205 42,086 40,115

81,029 74,455 12,043 12,429
2,08,857 1,85,691 30,658 33,780
15,031 16,022 2,375 2,386

6,836 5,850 1,265 1,280
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14,73,174  13,53,561
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Proposal to comtroi the managcment
Committee of non-aided Public
Schools

00858. SHRI K. MALLANNA: Will
the Minister of EDUCATION be
pleased to state: :

(a) whether there is any proposal
under consideration of Government to
control the Management Committee of
the rnon-aided public schools ¢n the
paliern of Government bodies of
the affiliated Delhi University Colleges
so as to stop mismanagement and mal-
practices indulged in the Managing
Committees;

(b) if so, the details thereof;

{¢) whether Government
amend the Delhi School
Act in this regard; and

wuld
Educalicn

(g) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No. Sir.

(b) Does not arise in view of reply
to (a) above.

(¢) and (d). There is no proposal to
amend the Delhi School Education
Act, 1973, to empower the Govern-
ment- to control the management com-
mittees of the non-aided public schocls
Under Section 5 of the Delhi School
Education Act, 1973, the scheme of
management to be framed by each
non-aided recognised school, requires
the previous approval of the Director
of Education except in case of ‘min-
ority schools’ whose scheme of mana-
gement does not require such pre-
vious approval. Even in respect of
aided recognised schools, Government
does not appoint the Managing Com-
miftees. However, in terms of Rule
59 of the Delhi School Education Rul-
es, 1973, the Managing Committee of
the non-aided recognised schools
should consist, inter-alia, of the Head
of the School, two teachers of . the
concerned school to be elected by the
teachers of that school from amongst
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themselves and two members to be
nominated by the Director of Educa-
tion. Specific complaints of mis-
management or mis-appropriation of
funds by the Managing Committee are
enquired into by the Delhi Adminis-
tration and action taken as per the
provision of the Act and the Rules.

Indian Nationals Appointed as consular
Representative of Foreign Countries.

3959. DR, VASANT KUMAR PAN-
DIT. will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of persong of Indian

Nationality = whose appointment as
Consular Representative of foreign
countries have been cleared by the

External Affairs Ministry during 1980
and 1981 calendar years:

(b) the foreign countries these Indi-
an nationals represent;

(c) the position they are holding;
and

(d) the place where they are serv-
ing?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA

RAO): (a) to (d). (1) Shri
K.S.G. Haja Shareef appoint-
ed as Honorary Consul General

of Turkey in Madras with effect from
29th October, 1980 with consular juri-
sdiction over the States of Tamil Na-
du, Kerala and Andhra Pradesh. Shri
Haja Shareef has since resigned.

2. Shri Jasu Shah appointed as Hono-

Tary Consul of Austria in Bombay
with effect from 1st August, 1980 with
consular jurisdiction over the States
of Maharashtra, Gujarat Madyapra-
desh and Goa, Daman and Diu.

3. Shri S.B. Aibara appointed as
Honorary Consul of Peru at Calcutta
with effect from 18th August 1980
with consular jurisdiction over Cal-
cutta.

4. Shri Avijit Mazumdar appointed
as Honorary Vice-Consul of Spain in
Calcutta with effect from 1st October,
1980 with consular jurisdiction over
the State of West Bengal,

5. Dr. J. N. Banerjee gappointed as
Honorary Consul of Malaysia in Bom-
with effect from 21st June, 1980 with
consular jurisdiction over the State of

Maharashtra.

6. Shri N M. Desai appointed as
Honorary Consul General for Denmark
in Bombay with effect from 11-11-80
with consular jurisdiction over the
State of Rajasthan, Goa, Daman, Diu
and Dadra and Nagar Haveli.

7. Shri Surinder Dempo appointed as
Hony. Consul for Portugal in Bombay
with effect from 15-8-81 with consular
jurisdiction over the stateg of Maha-
rashtra, Goa, Daman, Diu anq Nagar
Haveli.

8. Shri N.N. Langrana appointed as
Honorary Consul for Greece in Madras
with effect from 14-1-81 with consula,
jurisdiction over the States of Tamil
Nadu, Kerala and Andhra Pradesh.

9. Miss, Vibha Singh appointed as
Honorary Consul for Nauru ir Delhi
with effect from 22-5-81 with consular
jurisdiction over Delhi,

Import of Crime and Sex Literature

3960. SHRI ANANTHA RAMULU
MALLU: Wi]} the Ministey of EDU-
CATION be pleased ty state:

(a) whether Government have re-
ceived apy report from the Al] India
Publishers Association to stop import
of crime, sex and thrilling literature;
and

(b) if so, the reaction of Govern-

ment in this regard

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) No Sir

(b) Under the provisions of the
Importy Policy, books, magazineg tnd
journals containing pronographic ma-
terial or depicting sex, violenc, etc. arg
not allowed for import either under
Open General Licence facilities or
against jicences,
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Introduction of Sex Education in
Schools and Colleges

3961. SHRI A.C. DAS: Will the Mi-
nister of EDUCATION pe pleased to
state:

(a) whether Government have a
proposal to introduce sex-education in
schools and colleges during the Sixth
Plan period;

(b) if go, the purpose of the intro-
duction of such courses in the educa-
tional institutions; and

(¢) the progress made so far in im-
plementing the above proposal?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
No, Sir,

(b) and (e¢). Do not arise.

Wagon Procurement Programme for
next year

3962. SHR] G.Y. KRISHNAN:
SHRI N.E. HORO:

Wil the Minister of RAILWAYS be
pleased to state:

(a) whether it js a fact that the
Railways have recently decided about
it Wagon Procurement Programme for
the next -year;

(b) whether there has been any
change or reduction while comparing

it to the anticipatory years’ target; and

(c) if so, to what extent ang what
are the detailg jn this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) and (c). The Procurement of
Wagons is arranged by the Railways
taking into account the traffic require-
ment and Plan Funds rmade available
for thig purpose on a year to year
basis.
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Earlier, it wag envisaged that the
procurement of 22,000 wagons in termg
of four-wheelers would be arranged in
1982-83 to enable fulfilmeny of 1,00,000
wagons in terms of four-wheelers
during the VIth PLAN. However, on
the basis of available funds, it may
now be possible to procure only about
78,000 wagong in termg of four-whee-
lerg during this period. Consequently,
consistent with the gllocation of funds
in the Railways Budget for 1982-33
provision has been made for acquisi-
tion of 15,650 wagons in terms of four-
wheeler; during the year 1982-83,

Trains concelled in Bhavanagar and
Rajkot Division due to shortage of Coal

3963. SHR1 MOHANLAL PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) which are the trains canceiled
and for what period gue to non-supply
of coal during the last three years in
Bhavanagar and Rajkot Division in
Western Railways; and

(b) what measureg are beinE taken
to avoid such cancellation of trains for
want of coal so that the Public of that
area may not suffer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) On an average 8.0,
7.5 3nd 17,5 (pairg) of passenger traing
remained cancelled per day due to
shortage of coa] during the years 1979-
80. 1980-81 and 1981-82 (upto Feb-
ruary) respectively,

(b) The availability of gteam ©oal in
the country is not enough to meet the
combined requirementg of Railways
and Industries. In order, therefore, to
make available steam coal to the core
industries, Railways at times impose
a voluntary cut on their own require-
ments agnd have to perforce cancel
some comparatively less patronised
and unimportant passenger trains. A
close liaison is being maintained with
the Department of Coal and Coal pro-
ducing Companies {o step up availa-
bility of steam coal.
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‘Organigsation of Kavi Sammelan by
Sahitya Kala Parishan, Delhi

3964. PROF. NARAIN CHAND
PARASHAR: Will the ‘Minister of
EDUCATION be pleased to state:

(a) whether the Sahitya Kala Pari-
shad, Delhi has been organising annua)
Sanskrit Kavi Sammelang and honour-
ing Sanskrit writers during the Past;
and

(by if s0, the nameg of thy writers
who were thus honoured by the Sahitya
Kala Parishad and the nameg of Sans-
krit Poets who participated in the
Kavi Sammelang during th, past 3
years jncluding currept year?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K, THUNGON): (a) The
Sahitya Kala Parishad Delhi has been
organising Kavi Sammelans and hon-
ouring Sanskrit scholars from time
to time.

(b) In the last three yearg Shri
Dinanath Sharmga Saraswat was hon-
oured in the year -979-80 for his out-
standing contribution t, Sanskrit Li-
terature. In 1979-80, 5 Sanskrit Kavi
Sammelan Wag organised in which the
following poets participated: —

Shri Jagannath Pathak
Shri Subash Vidyalankar

Shri Anand Jha

Shri Batuknath Shastri Khiste
. Shri Ramkishan Mishra

Shrj Ramswaroob Shastri

Shri Rewa Prasad Dwivedj
Shri Bhagwati Prasad Pandya

. Shri Nalini Shukla

. Vedanand Jha

. Shri Harashnath Mishra
. Shri Harash Kumar
Shri Nityanand Sharma
Smt. Adarash Dhin'gra
. Shri Parikshit Sharma
. Shri Vedq Prakash
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17, Shrj Kishapy Lal
18. Shri Srikrishan Sembal
19. Sushri Parvesh Saxena

Tourist Coach

3965. SHRI LAKSHMAN MALLICK:
Will the the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministry has a pro-
vision to provide tfourist coaches for

the public and tourists in different
railway zones;
(by if so, whether such facilities

have been made availaole in the South-
Eastern Railway zone;

(¢) what are the charges fixed by
hig Ministry for availing such tourist
cars; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS. (SHR] MALLI-
KARJUN): (a) and (b). Yes.

(c) and (d) Fares for tourist cars
and saloons are charged at the normal
tariff rates for the actual number of
persons travelling or for double the
marked carrying capacity, whichever
is more, fares being computed on
point-to-poinit basis. A service charge
@10 per cent of the total fares payable
is also levied.

Besides, hire and empty haulage
charges as per normal rules are also
recovered wherever leviable.
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Resolving of disputes of Seniority of
Nursery Teachers of N_D,N_l.C—_

3967. SHRI PHOOL CHAND
VERMA:
SHRi T. NAGARATNAM:

Will the Minister of EDUCATION
be pleased to refer tv Unstarred
Question No 6605 dated 6th April
1981 .regarding confirmatien  of
N.D.M.C. Nursery School Teachers
ang state:

(a) whether the disputes of cenior-
ity list of Nursery Teachers of NDMC
has been resolveg for confirmation;

(b) if not, the reasong therefor; and

(¢) if resolved, whether the Nur-
sery Teachers have been considered
for Selection Grade or not?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATICN AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON): (a) Yes,
Sir.
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(b) Doesg not arise in view of (a)
above,

(¢) According to information fur-
nished by N,D.M,C., the cases for
grany of gelection grade to Nursery
Teachers are "being processed,

Stagnation of Doctorg in CHS and
restructuring of Central Health
Services

3968. SHRI KALAPNATH SON-
KAR: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that a large
number of doctors of Central Health
Services are stagnating in their pre-
sent grades for more than 10 years;

(b) whether Government have heen
considering a proposal for restructur
ing of Central Health Services to re-
lieve stagnation of C.H.S. doctors for
a considerably long time; and

(c) if so, the likely date by which
restructuring of Central Health Ser-
vices will be finalised?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) Yes.

(c) All efforts agre being made to
finalise the restructuring of the Cen-
tral Health Service and draft CHS
Rules governing it at an early date.
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Consideratiom of Dumb and Deaf
among Handicappeg

3970. PROF. MADHU DANDA-
VATE: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether the Government coun-
siders the dumb and deaf as physi-
cally handicapped like the blind;

(b) if so, whether opportunities and
social welfare facilities are offered to
them as are offered to the blind; and

(c¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
deaf are considered as physically
handicapped while dumb are not.

(b) and (¢). A statement is laid on
the Table of the House.

Statement

The following are some of the ma-
jor programmes meant for the wel-
fare of the disabled persons including
the blind and the deaf:

1. 3 per cent vacancies in Group C
and D posts/services under the Cen-
tral Government and comparable posts
in the Public Sector Undertakings
have been reserved for the handicap-
per persons (1 per cent each for the
blind, the deaf and the orthopaedica-
lly handicapped persons),

2. Loans are provided by banks
to eligible physically handicapped per-
sons and to institution ypto Rs. 1,500/~
as working capital and Rs. 5,000/~ for
a term loan at 4 per cent rate of in-
terest to promote self-employment
ventures under the Scheme of Differ-
ential Rate of Interest.

3. Weighted deduction of 1-1/3 tim-
es the salary paid to handicapped
persons by employers where such sa-
lary does not exceed Rs. 20,000/~
per annum, is allowed to employere
under Income Tax Act to encourage
employment of handicapped persons.

4. 21 Special Employment Exchan--
ges have been set up in the country to-
provide jobs to the handicapped per-
sons.

5. Scholarships are given under
Scheme of “Scholarships for the
Blind, the Deaf and the Orthopaedi-
cally Handicapped” to the physically
handicapped persons to assist them 1o
secure such education-academic, tech-
nical or professional training on the
shop/floor of the industrial establish.
ment so as to enable them to earn
a living and to become useful mem-
bers of the society.

6. 12 Vocational Rehabilitation
Centres have been set up to provide
vocational training to handicapped
persons to secure gainful employment.

7. 11 Rural Rehabilitation Exten-
sion Centres attached to 5 Vocational
Rebpabilitation Centres have been set
up. These centres will provide
training and other facilities in rural
areas.

8. Under the Scheme of Assistance
to Voluntary Organisations for the
Handicapped, a number of voluntary
organisations, etc., are financially as-

'sisted every year to enable the orga-

nisations to promote education, tra-
ining and rehabilitation services, for
the disabled persons. Under the sche-
me, assistance i§ gvailable upto 90
per cent of the estimated cost (both
recurring and non-recurring) asnd im
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the case of construction of building
the maximum limit is Rs. 2.50 lakhs
or 90 per cent of the estimated cost
whichever is less.

9. To encourage the employers - to
offer more openings to the handicap-
ped persons, National Awards {o
outstanding employers of the handi-
capped are given every year.

10, For economic and physical re-
habilitation, aids and appliances are
available either free or at subsidised
rates of costs to handicapped persons
including the deaf and dumb wunder
the Scheme of Assistance to Disabled
Persons for Purchase/Fitting of Alds/
Appliances. '

11. Under the revised scheme of
Integrated Education introduced from
1-4-1981, Government of India meets
100 per cent of the cost on certain
items on a fixed scale. These jnclude
among other things salary of teach-
ers, cost of training of teachers, trans-
portation costs, cost of books and
stationery, assessment costs and cost
of initial equipment.

Extension of Dhanbad.Patherdih train
upto Bhojnudih

3971. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether he is aware that a
railway line is already existing bet-
ween Bhojudih and Patherdih yard
(not station) used by the goods trains
occasionally;

(b) whether Dhanbad-Patherdih
train could be easily extended to
Bhojudih with minor modifications;

(c) if so, facts in details;

(d) whether it is a fact that the
matter was raised several times .with
the Ministry; and

(e) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) to (e). The platform lines at
Patherdih passenger station terminate
into 3 dead end. The extension of
existing train between Dhanbad and
Patherdih to and from Bhojudih in-
volves extension of the present passen-
ger line upto Bhojudih which is mnot
possible because of human habitation,
Damodar River, Collieries and the
rocky topography of the area.

In case the present goods line is:
utilised for  passenger services it
would seriously affect goods operation
and is therefore not desirable. Since
convenient road services are already
available, additional investment in
running passenger trains for short.
distance traffic is not justified.
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Advancing the Arrival time of Neela-
¢iml Express at New Delhi

3973, SHRI K. PRADHANI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government - have a
proposal fo advance the arrival time
of 175-176 Neelachal Express in New
Delhi;

(b) if so, whether such proposal is
expected to be implemented from the
1st April, 1982; and

(c) the details about the change in
arrival and departure time of the
above ‘train from New Delhi and Puri
and vis-g-vis?

THEDEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (¢c) The timings of
‘various ftrains including 175-176 New
Delhi-Puri Neelachal Express are
‘under finalisation and will be publish-
2d in the ensuring Time Table?

Amount spent on Publicity by
Calcutta Port Trust

3974, SHRI RASA BEHAR] BEHE-
RA :Wi]l the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) names of newspapers and daili-
used for publicity by the Calcutta
Port Trust during the last three years,
wise, language-wise;

y (b) names of the correspondents
‘who are on the regular mailing lists
of the Press release issued bv the Cal-
cutta Port Trust. news paper-wise;
and

(¢) the details of the amounts spent
by Calcutta Port Trust for vpublicity
during the last threes, year-wise?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREND-
RA PATIL): (a) There are two kinds
of advertisements released by the Cal-
cutta Port Trust i.e. (1) Classified
Advertisements and (2) Display Ad-
vertisements. The Classified advertis-
ments like tender notice, employment
notices, public notifications etc. are
normally released in newspapers like
Statesman, Business Standard, Eco-
nomic Times, Amrita Bazar Patrika,
Hindustan Times, Hindu, Marine
Times (All English); Ananda Bazar
Patrika and Jugantar (Bengali). Dis-
play Advertisement giving messages
from the Port operational agngle to the
clientele of the Port which is treated
as publicity is seldom released in dai-
ly newspapers, For instance during
the last two years, it was not released
to any daily newspaper.

(b) Names of the main correspon-
dents who are on the regular mailing
lists are mentioned below:

1) Shri Mihir Mukherjee, Statesman

2) Shri Subhamay Chatlterjee, Am-
rita Bazar Patrika.

3) Shri Santanu Sanyal, Economic
Times.

4) Shri Amalendu Bose, TBusiness

Standard.

5) Shri Prabhat
Bazar Patrika.

6) Shri Amitava
Jugantar.

Mishra, Ananda

Chakraborty,

7) Shri Ajoy Kanungo, Basumati,

8) shri Dipak Bysack, Press Trust
of India.

9) Shri Swapan Mukherjee, United
News of India.

10) Shri Amitava Sen, Financial Ex-

press.

11) Shri A. Mukherjee, Hindustan
Times.

12) Shri A. Kundu, Hindustan Sama-
char.

13) Shri Sibdas Banerjee
India.

Times of
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14) Shri K.B, Das, Deputy Principal
Information Officer Press Infor-
mation Bureau.

15) Shri A.B. Das, All India Radio.

16) Shri Asim Some, Television Cen-
tre.

17) Shri Uday Banerjee, Sat Yajug.
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18) Shri D: Saha, Ajkal

19) shri Satyam Ghosh, Hindustan.
Standard.

20) Mrs. Manjula
Times,

Bysack, Marine-

. (¢) Amounts spent by the Calcutta.
Port Trust on publicity during the
last three years is as follows:—

On clascified Advertisement

On Publicity (including Display Advertisements)

—

1979-80  1980-81 1981-82

(Upte Dec. 81)

(Rs. in lakhs)

559 5-65 2-92

5 52* 073 3-67%+

*Includes expenses for participating in India International Trade Fair, 1980 and National

Industries Fair, 1980.

*+Includes expenses for participating in India International Trade Fair, 1981.

Criterla for awarding Prizes

3975. SHRI D.S.A. SIVAPRAKAS-
AM: Will the Minister of EDUCA-
TION be pleased to state the details
ol criteria adopted in selecting teach-
ers for national award?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATON
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
Class-room teachers with at least 15
years teaching experience and head-
masters with 20 years of teaching ex-
perience, and who are actually work-
ing as teachers/headmasters in recog-
nised primary/middle/high/higher
secondary schools and recognised ins-
titutions for the physically and men-
tally handicapped are eligible for
National Awards for Teachers.

Retired teachers are not eligible for
the awards, but those teachers who
have served for a part of the calendar-
year (at least for four months) are
considered.

The main considerations that guide
the selection of teachers are:-

(1) Reputation in the local communi--
ty.

(ii) Academic efficiency and desire:
for its improvement.

(iii) Interest in and love for :hild-
ren.

(iv) Share in the
community.

social life of the

Disparity in Pay Scales of Pharma-
cists of Railways and CGHS

3976. SHRI R.N. RAKESH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Ministry of Railways,
(Railway Board) vide their letter No.
PC-III-78/UPG/9 dated 8th February,
1979 have revised pay scales of Phar--
macists-cum-Store Keepers to Rs.425-
700 and Selection Grade of RS, 550~
750; :
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(b) if so, whether the pharmacists-
cum-Store Keepers working in the
CGHS have represented to revise
their pay scaleg at par with those of
their counterparts working in the
Railway Dispensaries and Hospitals;

(c) if so, the reaction of his Minist-
ry on these representations; and

(d) when the Pharmacists-cum-Sto-
te Keepers working in the CGHS will
be given revised pay scales?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SH-
ANKARANAND): (a) Railway Mini-
stry have upgraded 2.3 per cent posts
of Pharmacists in the s=caleg of Rs.
-425-700 and 2.6 per cent post; in the
scale of Rs. 550-750.

(b) Yes.

(¢) and (d). The Question of revisicn
of pay scale of Pharmacists of CGHS
‘will be taken up by the Cadre Review
Committee which is being set up.
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Mankhurqg Belapur Line

3978, SHRI SURAJ BHAN:
SHRI V.N. GADGIL:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government have re-
ceived the clearance from the Plan-
ning Commission for the Mankhurd-
Vashi-Belapur Railway project (Ma-
harachtra);

(b) if so, when the project work is
likely to be taken up; and

(c) if not, what specific efforts Gov-
ernment have made to obtain an early
clearance for this vital project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Not yet.

(b) Question does not arise.

(c) Planning Commission is being
pressed for early clearance.
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Payment of Compensation by Rail-
ways for land acquired

3980. SHRI DIGVIJAY SINH: Will
the Minister of RAILWAYS be plezsed’
to state:

(a) whether the Railways have not
yet paid compensation for lanq ac-
quired from the Halvad Nagar Pan-
chayat in Surendranagar District,
Gujarat;

(b) whether the Nagar Panchayat
threatened to go on hunger strike for-
this; and

(e) if so. the nature of dispule and’
when it will be solved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND’
IN THE DEPARTMENT PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The Railway
Administration had acquired three
plots of land from Halvad Nagar Pan-
chayat and has already arranged
payment for the - land acquired for
two plots for staff guarters and the
goods shed. However, in respect of
the third piece of land approximately
6.5 acres payment could not be arrang.
ed ag assessment of the cost of land
has not been receiveg from the Mam-
batdar, Halvad.. + The Railway has
mlready requested the Mamlatdar:
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Halvad to take necessary action im-
mediately for arranging payment to
the Nagar Panchayat and raise de-
bits against the Railway. There ig no
problem from Railway’s side to effect
the payment to the State Govt. who
finally have to disburse the amount to
the land owners and payment shall be
made on hearing from the State au-
thorities.

(b) No such information has been
received by the Railway.

(¢) Does not arise in view of reply
to part (a).
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Probe into Corruption Charges

against DTC
3983. SHRI HARISH KUMAR GA-
NGWAR:
SHRI MANGAL RAM PRE-
MI:

Will the Minister of SHIPPING
AND TRANSPORT Dbe pleased to
state:

(a) whether Government’s atlten-
tion have been drawn to the newa
item ‘Prob into the corruption charg-
es against DTC' appearing in the
Indian Express dated }6th January,
1982, highlighting non-facing of inter-
view board for getting employment
by about 200 persons and ordering
CBI to investigate the maftter by the
Prime Minister;

(b) if <o, reaction of the Govern-
ment thereto; and

(c) action taken, with details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI). (a) Government is awara of
the news item ag referred to in ques-
tion; the matter is being looked into.

(b) ang (c¢) The procedure for em-
ployment to Clerical posts in DTC in-
cludes interview as one of the essential
components. There has been no ap-
pointment of persong to the post of
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Clerks in DTC. as mentioned in the
news item, as having got the job with-
out appearing for the interview.
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Improvement of National Highway
No 42 in Orissa

3985. DR. KRUPASINDHU BHOI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether JSovernment are
aware that National Highway No. 42
connecting Sambalpur with Nirgundi
in Orissa is in a bad condition; and

(b) if so, details of special provi-
sion made for improving the condition
of the National Highway during the
current financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) and (b) The National
Highway No. 42 connecting Sambal-
pur with Nirgundi in Orissa ig in a
traffic worthy and serviceable condi-
tion. Improvement works aggre-
gating to about Rs. 1565 lakhg have so
far heen sanctioned for the improve-
ment of N. H-42 during the current
financial year. About Rs. 177 lakhs
have so far been allotted during the
current financial year for maintenance
and repairs of all National Higaways
in Orissa including NH-42.

Inquiry into NOIDA Bus Tragedy

3986. SHRI SAIFUDDIN CHOU-
DHARY: Will the Ministed of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have ins-
tituted any inquiry in the NOIDA bus
tragedy on December 11, 1981 in
Delhi;

(b) if so, details of the findings; and

(c) the steps taken by Govern-
ment to prevent such incident; in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): (a) and (b) A Magisterial
enquiry was ordered by the Delhi
Administration into the inciden’. The
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enquiry report which has beepn sub-
mitted is under their consideration.

(¢) The follo'wing steps are being
taken by Delhi Administration to pre-
vent such accidents in future.

(i) The PWD authoritieg have been
asked to construct a separate
breaker in both sides of the
bridge to avoid over gpeeding.

(ii) The concerned authoritie; have
also been requesteq to stall
blinkers on both sides.

(iii) Frequent checking is made in
this area with the help of
radar to check over speeding.

(iv) The mobile courts sitting; are
also held to punish the viola-
tkrs at the stop.

(v) It hag already been made com-
pilsory for every passengar
trinsport vehicle to have sepa-
date governors so that the
HTV could no be driven at a
speed beyond 50 Kms per
hour. '

Shortage of Passport Books

3987. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of EXTER-
NAL AFFAIRS be pleaseq to state:

(a) whether he is aware of shorta-
ge of passport books with the pass-
port office; and of inadequate staff;
and

(b) what steps the Government pro-
pose to take in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes Sir.

A shortage of passport booklets and
inadequacy of staff in Passport Offices
was felt some time ago due to unpre-
cented increase in demand for pass-
ports.

The production of passport booklets
has since been increased from 3,000
to 5,000 per day and necessary steps
have also been taken for the regular
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and timely supply of bookiefg to all
all Passport Offices. As a consequence
the situation has improved and is ex-
pected to improve further.

As regards staff, some additional
posts were sanctioned for Passport
Offices in July 1981, and their staff
strength has further been augmented
recently to enable them 1o effectively
cope with  the increaced passport
work.

Nambari Railway Colony

3988. SHRI AJOY BISWAS:
SHRI ANANDA PATHAK:
SHRI SUBODH SEN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the railway authorities
evicted a few poor families from the
Nambari Railway Colony’s side land
with-out giving them any notice;

(b) if so, the fact thereof: and

(¢) detailed steps taken to rehabilit-
ate the families concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (aY Np. Nobody has been
evicteg without giving notice.

(b) Does not arise.

(c) The responsibility to rehabilitate
the persong evicted from Railway land
unauthorisedly occupied by them does
not lie with the Railways.

Lack of amity in Ramjas College, Delhi

3989. SHRI SUDHIR KUMAR GIRI:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government are aware
about the continued lack of amity in
the Ramijas College, Delhi for the last
few years;

(b) if so, the reasons for the said
unrest: and

(c) the steps taken by Government
to ease the tension there?



71 Written Answers MARCH 18, 1982 Written Answers 72

THE MINISTER OF EDUCATION
OF THE MINISTRIES OF EDUCA-
TION AND CULTURE AND SOCIAL
WELFARE (SHRTMA'TI SHEILA
KAUL): (a) and (b) It would not be
correct to assume that there is con-
tinued lack of amity in the Rajmas
College, Delhi for the last few vears.
However, during the past few months
there have been incidents involving
Principlal, Teachers and Karamcharis
of the College which have affected the
normal schedule of the College. Some
complaints were received by the Uni-
versity against the Principal. In Nov-
ember, 1981 the Coilege was closed in
connection with the issue ol non-pay-
ment of salary to a class IV employee
of the College. In February, 1982, an
incident of aftack on a Lecturer took
place.

(c) According to i1aformation recei-
ved from Delhi University, the Univer-
sity Mad looked into the complaints
against the Principal of the College.
The issue relating to non-payment of
salary of the Class IV employee was
also amicably settled. The incident of
attack on teacher in February, 1982
is being investigated by Delhi Police.
The Governing Body has appoinied
" an officiating Principal in place of the
regular Principal of the College who
has proceeded on leave. The College
is now functioning normally.

Non-availability of Equipment for
Diagnostic Scanning of Human Body

3990. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of HEAL-
TH AND FAMILY WELFARE be
pleased to gtate:

(a) whether it is a fact that equip-
ments for diagnostic scanning of the
human body are not easily available
in India;

(b) the number of CAT scanners
available for public use in Drelhi; and

(c) what steps Government propose
to take for liberal import policy, lower
duty levy and simplify action in pro-
cedure for importing these latest diag-
nostic aids for the benefit of the poor
section of the population?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) X-ray eq-
uipment is manufactured in India and
ig readily available in the country.

(b) Two

(¢) Under the existing system hos-
pitals recognised by the Central or
State Government are eligible to im-
port medical equipments under OGL,
vide item No. 5 in Appendix 10 of
import Policy, 1981-82. In other cases
impor{ application can be considered
on merits,

Cancelation of Railway Passes

3991. SHRI BHOGENDRA JHA:
SHRI SUBHASH CHANDRA
BOSE ALLURI.

Will the Minister of RAILWAYS
be pleased to gstate:

(a) whether it is proposed to cancel
the railway passes already ‘ssued to
members of various Railway Consul-
tation and users Committeegs at the
National, Zonal Divisional and Local
levels, which have been dissolved;

(b) it so, details; and
(c) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAVS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c) All Committees ap-
pointed by the Ministrv of Railways
have been dissolved and the compli-
mentary card passes issued to their
Members stand cancelled. No such
passes were issued to the Members of
the Consultative Commitiees.

Intimation regarding willingness of
Netherland; for building shipg

3992. SHRI JAGDISH TYTLER: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have recei-
ved any intimation of willingness on
the part of the Netherlands for build-
ing of ships container ships, and pro-
cessing of sea foods;
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(b) if so, the details thereof; and
(c) reaction of Government thereto?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No.

(b) and (c¢). Do not arise.
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Covereq Accommodation in C/W
Depots

3994. SHRI M. ARUNACHALAM:
Will  the Minister ¢f RAILWAYS be
pleased to state:

(a) whether covered acccmodations
are not provided in C&W. Depots in
Open Line for daily maintenance re-
pairs;

(b) if so, how execution of main-
tenance repairs are done during rainy
season; and

(c) whefher the officers go out to
inspect the work done. during rainy
seasong and whether it is a major
cause for frequent accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Covered accommoda-
tions are provided in some of the
major Carriage & Wagon Depots
(Sick Lines). More sick lines will be
provided with covered accommioda-
tions in future Works Programmes
depending on the availability of funds.

(b) Execution of daily maintenance
repairs in Carriage & Wagon Depots
is carried out under the prevailing
weather conditiongs as has been the
practice since long.

(¢c) Officers go out fer inspections
during .all seasons including rainy
season. Non-provision of covered ac-
commy¢idations is not a cause for fre-
quent accidents.

Role of Teachers

3995. DR. A. U. AZMI' Will the
Minister of EDUCATION be pleased
to state what steps are proposed to be
taken to improve teachers’ rcle in the
changing society to improve their
financial position and launching a
crusade to bring education to the
highest standard in the world?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): In re-
cognition of the teachers’ role in de-
termining the quality of education and
its contribution to national develop-
ment, upgradation of teachers' quali-
fications and professiona] competence
will contiune to be given emphasis on.
Teacher training facililies will be ex-
tended to cover all untrained teachers.

The course content of teacher train-
ing programmes are reviewed from
time to time. Currently a Committee
to review the programmes with a view
to inculcating moral and social values
in students is continuing its delibera-
tions.

With the introduction of U.G.C.
pay scales certain uniformity in the
standard and qualifications have been
secured in the appointment of teachers
in the Universities, whose »ay scales
compare favourably with other ser-
vices., The pay scales of school-teachers
are determined, inter-alia, in confor-
mity with the wage structure obtain-
ing in the States.

Short Supply of Passport Books to
R. P. O. Cochin

3996. SHRIMATI SUSEELA GOPA-~
LAN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) reasons for under delay in the
Regional Passport Office at Cochin to
deliver the passports to the applicants;

(b) is fhere.any delay on the part
of the Government to provide adeguate
number of passport books to the pass-
port office;
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(c¢) if so, what are the reasons there-
for and the steps taken to provide
enough passport books in time 1o the
offices;

(d) is there any inadequacy of staff
in the passport offices for the speedy
disposai of the applications for pass-
ports; and

(e) il so, whether Government will
«consider to recruit more staif by giving
priority for those who were thrown
out of employment from the Regional
Passport Office at Cochin under the
plea of non-availability for work?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) There has been some delay
in issue of passports by the Regional
Passpor{ Office at Cochin, mainly due
to unprecedented rush for passport
services and inadequacy of stafi.

(b) and (c¢) The Regional Passport
‘Office at Cochin experienced shortage
of passport booklets owing to unex-
pectedly large increase in demand of
passporis. Immediate stepg were tak-
en throiigh Passport Oftice, Bombay,
and Indian Security Press, Nasik, to
replenish the stock. The situation hLas
thus improved and is expected to
improve further.

(d) Yes, Sir.

(¢) The Government has already
sanctiored requisite additional staff
Ior the purpose. It has also authorised
the Regional Passport Office at Cochin
to engaje such staff as may be neces-
sary through local Employment Ex-
change lill such time as the posts are
filled in on a regular basis. The staff
whose services were earlier dispensed
with last year due to reduction of
posts then, have now been reinstated
there,
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National Scholarships Scheme

3998 SHRI RAM PRASAD
AHIRWAR:

SHRI SURAJ BHAN:

SHRI ATAL: BIHARI
VAJPAYEE:

Will the Minister of EDUCATION
be pleased to state:

(a) when was the National Scholar-
ships Scheme started and what were
the different amounts per scholarships
awarded to various categories;

(b) what is the value of Rupee to-
day with base at that in 1960-61 in the
real value of each category of scholar-
ships due to the reduced value of
rupee which has been compensated
and still remains to be compensated;



"9 ' Written Answers MARCH 18, 1982 Written Answers

(c) what were the ceiling of income
of the guardiang of the students eli-
gible for different gcholarshipg in
1960-61 and what they are today;

(d) is there any proposal to revise
them, if yes, details thereof;

(e) if not, reasons therefor; and

(f) whether -+ Government = propose
to provide the scholarship holders
some facilities (cheap or free of
charge) like residence, books, sta-
tionary, medical aid ete.; if yes, how?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
scheme was started in 1961-62. The

8o

olg and new rates of scholarship are
given in the attached statement,

(b) Revision of rateg of scholarship
has no relation with the reduced value
of rupee as education is highly sub-
sidised in India.

(c) to (e) The income ceiling of the
guardians is Rs. 6000/- per annum
excluding all allowanceg ang some
deductions allowable under Income
Tax Act. There is no change of the
ceiling since 1961-62. With a view to
ensuring that the benefits of the scheme
should accrue to really low income
groups, it has been decided not {o re-
vise the existing income ceiling,

(f) Students are already enjoying
hostal, book, stationery, medical and
other facilities at subsidised rates.

Statement

Rates in 1961-60 Revised Rates from

1 7-1981
COURSE  ————— e — R -
Day Hostellers Day Hostellers
Scholars Scholars
N : R. Rs.  Rs.  Rs
1. Pre-University course and IA/I.Sc./i1st year
of g year BA/BSc./B. Com. etc. course. 50/-pm  6o/-pm 60/-pm 100/-pm
2. - BA/B.Sc./B. Com. etc. (2nd and 3rd year
. courses). . . . . . 75/-pm 85/-pm go/-pm 140/-pm
3. B.E./B.Tech./MBBS/LL.B./B.Ed. Diploma in
professional and Engineering studeis etc. 100/-pm  110/-pm  120/-pm 170/~pm

4. M.A./M.Sc./M. Com./LL.M./M.Ed. etc.

100/~pm  I1i0/-pm  120/-pm  170/-pm

Coaches Idle

3999 SHRI OSCAR FERNANDES:
Will the Minister of RAILWAYS
pleased to state:

(a) whether a large number of
Railway Coaches are idle, awaiting
repairs; and

(b) if so, whether Government are
considering to encourage starting of
ancillary repair workshops to cope
with the repair work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN): (a) The total number
of coaches awaiting repairs on Broad
Gauge are 940 ang Metre Gauge 250.
Thig is 5.1 per cent and 2.2 per cent
of the respective holding of coaches
on Board Gauge & Metre Gauge,

(b) The Government ig already in
the process of expanding its workshops
at Jagadhari and New Bongaigaon for
increasing coach repair capacity. New
shops increasing zcach repair capa-
city. New Workshopg for repairg  of
stock are also being set up at Bhuba-
neshwar, Tirupati and Bhopal
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Financial Assistance to Sangeet Natak
Academy

4000. SHRI XAVIER ARAKAL:
Will the Ministey of EDUCATION be
pleaseq to state;

(a) how much financial assistance
ig given to the Sangeet Natak Aca-
demy from 1980 onwards;

(b) how do they distribute this
amount and who are the beneficiaiies
of 1880 and 1981; and

PHALGUNA 27, 1008 (SAKA)
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(c) how many applicanty were re-
jected annually from 1980 onwards
ang reasong therefor?

THE MINISTER OF STATE OF
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The following grants were paid
by the Department of Culturp tc the
Sangeet Natak Akadami:

1980-81 . . : . . .-

1981-82

Non-Plan Plan

s e —

Rs. 34,00,000/-  Rs. 31,80,000/-

Rs. 36,60,000/-  Rs. 36,02,000/~

(b) The Akademi releasedq Re.
6,41 500)- under Non-Plan and Rs.
2,43 676.25 under Plan in 1980-81 to
193 grantee institutions. During 1981-82
grantg to 215 institutions amounting
to Rs, 8,69,500/- have been sanctioned.
In addition the Akademi also gives
grants for certain selected publicationg
relating to music, dance angd drama,
Small token grants not exceeding
Rs. 2,000- in each case also given to
individuals and institutiong {rom
Chairman’s discretiomary funds A list
of institutions which received grant
from Sangeet Natak Akademi during
1980-81 and  1981-82 will be placed
on the Table of the Sabha.

(e) The number of applications for
grantg that could not be accommodated
during 1980-81 wag 73 and 1981-32 it
Wag 141,

The applications for financial assis-
tance dquly recommended by the State
Akademi|State Government are invit-
ed by the Akademi in Prescribed form
by 16th February =ach year. These
appications arp considered by an Ex-
per{ Committee on the basig of infor-
mation received from General Council
members of the Akademi in the areas
and details given in cach application.
Its recommendationg are considered
by the Executive Boarq of the Aka-

demi, Generally grants are not sanc-
tioned for programmes which are not
considered ag of gignificance and value
in the context of the policies and
programmeg of the Akademi,

Petition from Ticket Checking Staff

4001, SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS
be pleaseq to state:

(a) whether Government have
received a masg petition containing 10
thousang signatures of employvees of
the Indian Railwayg Ticket Checking
Staff dated 21 April 1981 contairing
their demands;

(b) if go, what are the
raised in the petition;

demands

(c) steps taken
thereon: and

by Government

(d) if no stepg have been taken, the
reasong thereof?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN) . (a) to (d) No, How-
ever, a copy of the representation
dated 25-11-80 from the Indian Rail-
ways Ticket Checking Staff Association
was received from the Lok Sabha
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‘Secretariat (Committee on Petitions)
and the comments on the various
pointg raised by the Association were
sent to that Secretariat. The main de-
mang of the Association before the
Committee on Petitions is for treating
the Ticket Checking Staff gg Running
Staff and payment of Running Allow-
ance to them,

Kiribur-Barbil Line

4002. SHRI HARIHAR SOREN: Will
-the Minister of RAILWAYS be pleas-
ed to state:

(a) whether hig Ministry has receiv-
ed any proposal from the Governnient
of Orissa to provide rail-link between
Kiribur and Barbil in Orissa;

(b) if so when such a proposal is
-going to be implemented; ang

(c) the progress made, so far, in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN): (a) No such proposal
_hag been receiveq in the recent past.

(b) and (c) Do not arise.

Berths Allotted to Kerala for Official
purpose

4003. SHRI K. KUNHAMBU: Will

the  Minister of RAILWAYS be
pleaseq to state:

(a) the number of berthg allotted to
the Government of Kerala for use of
officers for  undertaking journeys

at short notice for official purponses in
different trains;

(b) whether the State Government
has at any tim askeq for an increase
in the quota of berths; and

(c) if so, the details thereof and the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
“THE DEPARTMENT OF PARLIA-

MENTARY AFFATRS (SHRI MAL-
LIKARJUN): (a) At present there
is no separate quota of berths ailot-
ted to Government of Kerala.

(b) and (c) Do not arise,

Sacking of Indian Employees of Iraqi
Embassy

4004. SHRI CHRANJI LAL SHAR-
MA: Will the Mintster of EXTER-
NAL AFFAIRS be pleased to state.

(a) whether it is a fact that all
Indian. Employeeg nf the Iragqi Em-
bassy in New Delhi have been sacked;

(b) if go, reaction of the Indian
Government thereto; ang

(¢) whether any protest has been
made to Iraqi Govarament in thig re-
gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) In pursuance of policy de-
cision of the Government of Iraq re-
garding non-employment of local na-
tionals in Iraqi Missions, the services
of the Indian employees at the Iraqi
Embassy in New Delhi were termina-
ted in December 1981.

(b) and (c) Do not arise since all
the Indian employees affecteq by this
decision were paid terminal benefits
in accordance with the Model Con-
tract circulated by this Ministry in
1975 to foreign diplomaic missions in
India.

Number of Railway Employees died
and injured in Agra Train Accident

4005. SHRI BHEEKHABHAI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total number of deathg of
the railway employees in the accideut
beaween Agra and Delhi .on 27th
January, 1982; and

(b) the total number of raijway
employees injured?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) In the col-
lision which took place a; Agra Cantt
on 27-1-82, 4 railway employees were
killed, 2 sustained grievous injuries
and 6 simple injuries.

Transfusion of Artiicial Blood in
Emergency Transfusion (Caseg in
) Delhi Hospital

4006. SHRI M. RAMGOPAL RED-
DY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
io state:

(a) whether doctors in Delhi hospi-
tals have tried transfusion of artifi-
cial blood in emergency transfusion
ceses when natural blood is not avail-
able or the patient {fally in a rare
blood group. and

b) if so, what is the result of such
transfusion?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No.

{(b) Does not arise.

Congestion at Bombay Port

4007. DR. SUBRAMANIAM SWA-
MY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are gware
that “vested interests” are responsible
for congestion of Bombay Port;

(b) if so, the details thereof; ani

(¢) details of steps thal are being

taken to prevent congestion at Bom-
bay Port? -

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a), It is not correct
to say that vested interests are respon-
sible for congestion a: the Port of

Bombay.
(b)Does no_ arise.
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(¢) Following steps have been tak-
en to prevent conges‘ion at Bombay
Port:

-

(i) The port allows a rebate of
Rs. 30/- per tonne of cargo
for midstream = unloading/
loading. The rebate rate is
raised t0 Rs. 60/- per tonne
if the entire dtscharge is com-
pleted in midstream:.

(ii) fThe Collector of  Customs.
Bombay, has allowed full
container loads to move out
of the docks to consignees’
In Greater Bombay.

(iii) Operations of vessels ure be-
ing monitored daily and ves-
sels which show poor rate of
loading/unloading are vena-

lisad by taking them out of
the berth.

(iv) Very strict control over accor
ding of priority berthing to
vessels is being exercised.

(v) The use of berths wag ratioa-
aliseq by the Bombay Port
Trust Board with effect from
13-7-1981 which hag txen
found effective.

(vi) The bkoard has approved a
proposa] to take over covered
godowns of 71,000 sq. Ft. and
two open areas of 15 acres
each. The plan is to shift the
cargoes from the docks.

(vii) Plang for betber lighting ar-
rangements in the Docks are -
under implementation.

(viii) As a deterrent against pro-
longation of storage ir. the
docks, the rate of demurrage
charges on consignmentg ly-
ing wuncleared for over a
month/two months hag been
enhanced.

(ix) The traffic arrangements in-
side the docks have been re-
vamped by enlarging the
strength of traffic constables
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and giving them additional
manning points.

There is no congestion at Bombay
Port at present.

Local Electric train sysiem for
YVisakhapatnam

4008. SHRI K, A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
of the neeq to plan a guburaban and
local electric train system for Visa-
- khapatnam; and

(b) the reasons for not embarking
on such a local electric train system
for Visakhapatnam?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTRY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b) There is no
proposal of this Ministry to run EMU
suburban services in Visakhapatnam.
Visakhapatnam Steel Plant Authoriti-
es have an idea of local electric train
system, which can be a part of
their project only.

Amendments of Rule; under icod
Adulteration Act, 1954

4009. SHRI A.T. PATIL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have fina-
. lised the amendments to Rules under
the Food Adulteration Act, 1954 pro-
posed under GSR 837 dated 1st Sep-
tember 1981;

(b) what are the suggestions recei-
ved in respect of tolerance limits of (i)
fibre in Mix Masala Powder; and (ii)
crude fibre and volatile oil in gram
Masala Powder; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHA-
NKARANAND): (a) Not yet.

(b) Suggestions
follows:

received are as

(i) Crude fibre in Mixed Masala
Powder; The suggestions received
from various quarters are either to
lower the limit or to increase the limit
from the proposed limit of 15 per cent

(ii) Crude fibre and volatile o0il in
Garam Masala Powder:-
Suggestion are to increase the crude
fibre from the proposed limit of 10
per cent and to decrease the volatile
oil extract from the proposed 0.5 per
cent

(c) The maftter is under considera-
tion,

Theft of Antiquities from Museums

4010. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION be
pleased to state:

(a) Whether Government are gware
of the large scale organised thefts of
antiques from museums;

(b) if so, facts thereof;

«¢) what is the amount of loss in-
curred on account of thefts of antiqu-
es since 1979, year-wise; and

(d) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) to (d)
So far as the museums under the Ar-
chaeological Survey of India are con-
cerned, there were two cases: (1) theft
of five antiquities from Red Fort Mu-
seum (in Delhi) in 1989 and (ii) day-
light robbery of filve bronzes from
Dodh-Gaya Museum (in Bihar) in
1981.

All the objects stolen from the Red
Fort Museum have been recovered,
out of which four were found fairly
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intact and the fifth was in damaged
condition. The case is sub-judice.

In respect of the robbery of five
bronze images from the Bodh-Gaya
Museum, one is reported to have been
recovered by the Police and the case
is still under investigation of the police
authorities. Two persons have been
arrested so far. The estimated value
of the remaining four objects is
Rs. 1,20,000.

Tamluk-Digha Line

4011. SHRI SATYAGOPAL MISRA:
Will the Minster of RAILWAYS ke
pleased to state:

(a) whether his Ministry has tzken
up a new Railway line from Tamluk
to Digha (South Eastern Railway) with
the Planning Ministry to finalise the
scheme during the Sixth Plan period;

(b) if so, the details thereof: and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

(c) A survey is now being carried
out by the South Eastern Railway for
a new link from Tamiuk to Digha via
Keghavpur, Nandkumar, Norghat, Con-
tai and Ramnagar. The survey report
on receipt, will be examined and a
final decision taken in  consultation
with the Planning Commission with
due regard to technical feasibility and
financial viability of the pmoposa]l and
the position regarding availability of
funds.

Percentage of Literacy in Country

4012. SHRI R. R. BHOLE; Will the
Minister of EDUCATION be pleased
to state:

(a) whether despite increase in the
number of Universities and huge ex-
penditure by Government the percen-
tage of literacy in our country is still
about the lowest in the world; and
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(b) what special efforts Government
propose to talge to improve the lileracy
rate, particularly in rural areas?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) No, Sir.

(b) (i) Elementary Education (in-
cluding adult education) has been
made jart of the Minimum Needs Prog-
ramme in the Sixth Five Year Plan
and additional enrolment of 180 lakh
children in the age group 6—14 in
full-time elementary education has
been targeited. Non-formal Education
Programmes have also been initiated
in the States for those children who
would require and benefit from cnly by
such modes of learning.

(ii) Spread of universal elementary
education for the age groups 6—14 and
removal of adult illiteracy have bheen
includeq in the new 20-Point Prog-
ramme.

JNU Students against wbom Pro-
ceedings have been initiated

4013. SHRI C. CHINNASWAMY:
Will the Minster of EDUCATION bhe
pleased to refer to the reply given to
S.Q. No. 64 dated the 20th August,
1981 regarding JNU Students against
whom legal proceedings have been
initiated and state:

(a) whether the required informa-
tion has heen collected;

(b) if so, will it be laid on the Table;
(c) if not, when it is likely to be
placeg on the Table;

(d) the names of the JNU students
against whom legal proceedings have
been initiated to recover their mess
arrears; and

(e) the amount recovered from each
student?

THE MINISTER OF STATE OF THE

. MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL); (a) to
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(¢) The impleliéntation report in ful-
filment of the assurance given in reply
to Starred Question No. 64 answered
on 20th August, 1981 has already been
forwarded to the Department of Par-
liamentary Aflairs for placing the same
on the Table.

(d) and (e) No legal proceedings
have been initiated against any stu-
dent so far. The University has, how-
ever, written to the defaulting stu-
dents/their parents informing them,
inter alia, that if the dues are not
cleared by a specified date, the Univer-
sity would be constrained to take re-
course to legal action at their risk and
cost. So far, 10 students have paid up
the dues amounting to Rs. 4693,34p.

Jrregularities in Issue of All India
Tourist Permits by STA, Delhi.

4014. SHRI JAGPAL SINGH: Wwill

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government's attention
have been drawn to the news item
‘Bungling in Bus Permits’ appearing
in the Indian Express dated 18 Feb-
ruary, 1982 pointiig out certain irre-
gularities in the issue of all India Tour-
i1st permits for buseg kv Delhi State
Transport Authority;

(b) if so, reaction of the
ment thereto: and

Govern-

(c) details of action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) Yes, Sir.

(b) and (c) State Transport Autho-
rity, which is the compeient authority
to grant! permits, is a  quasi-judicial
body set up under the Motor Vehicles
Act and any person agzrieved by a
decision can preéfer an appeal within
the prescribed time before the State
Appellate Tribunal. A few aggrieved
licants have already preferred appeals
before the Tribunal against the order
STA. The matter is sub-judice.
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India-Sri Lanka Talks on
Persons

Stateless

4017. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Indo-Sri Lanka
agreement regarding the stateless per- -
sons of Indian origin, has since lapsed
on October 21, 1981,

(b) if so, whether there has been
fresh negotiations con this question
with the Government of Sri Lanka; .
and

(c) if so, the results thercof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQO): (a) to (¢) The time frame for
the implementation of the 1974 supple-
mentary Indo-Sri Lanka Agreement
rcgarding stateless persons of the
Indian origin in Sri lanka expired on
30th October, 1981, While no formal
talks on the subject have been propos-
ed, Government of India are in touch
with Government of Sri Lanka in res-
pect of the residual problem of siate-
lessness and we hope that a compre-
hensive resolution of the question will
be achieved, bearing in mind the de-
sires of the persons concerned.
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News-item captioned ‘$14 m. Project
to curb drop-outs’

4013 SHRI HARINATIIA MISRA:
Will the Minister of EDUCATION be

pleased to state: '

(a) whether Government’s atiention
have been drawn 1o the news-item un-
der the caption “$14m, project to
curb drops outs” as published in the
Time of India dated the 22nd Feb-
1982;

(b) if so, whether the problem of
drops-outs in its entirety was discussed
in New Delhi recently at a conference
presided over by Education Secretary,
and attended by officers of UNICEF,
Planning Commission, NCERT. NIE-
PA and Education Secretaries and
Directors of Educalion from all
States and Union Territories, and
whether the main object of the Con-
ference was to take stock of the pre-
sent position and identify the hottle-
‘necks in each State; and

(c) if so, the bottlenecks identified
‘and the remedial measures that have
been taken or are proposed to be taken
‘in each of the States and Union Terri-
tories?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL. WEL-
FARE (SHRIMATI SHEILLA KAUL):
(a) Yes, Sir.

(b) and (c). The Conference of Edu-
cation Secretaries held on February
17, 1982, discussed primarily the im-
plementation of the innovative pro-
jects in education supported by
UNICEF. These projects are almed at
making primary education more rele-
vant to the needs and environmental
conditions of children particularly in
educationally backward areas, These
projects wrhile improving the quality

of education also help in reducing
drop-outs at the primary level ot
education. The various bottlenecks
in the implementation of these pro-
jects were discussed and remedial ac-
tion was recommended.

The main bottlenecks were identi-
fied as follows:
(i) Lack of adequate academie

staff support at State Institute
of Education (SIE)/State Coun-
cil of Educational Research and
Training (SCERT) in the States
which implement these projects.

(i) Lack of adequate counter-part
funding to meet some of the
essential expenditure,

(iii) Liack of full-time accounts ctaff
at the State level.

The States/UTs have agreed {o
take further suitable action to remove
the bottlenecks and to make quarter-
ly reviews of the implementation of
these projects alongwith the reviews
of universalisation  of elementary
education.

Running Allowance for Ticket
Checking Staff

4019. SHRI AJIT BAG: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government have re-
ceived a letter dated 12-11-81 in sup~
port of the demand for restoration of
running allowance to ticket checking
staff; and

(b) if so, details thereof; ond

(c) steps taken by Government
thereon? 7y

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). A Iletter
dated 12-11-1981 from Shri Samar
Mukherjee, Member of Parliament
wag received who has been apprised
of the position vide letter No. E(P&A)
IT-80/1L.G-3/10 dated 8-3-1982, copy at-
tached as statement.
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Statement

Copy of D.O. letter No, E(P&A)II-
80/L.G-3/10 dated 8th March, 1982
from the Minister of Railways to Shri
Samar Mukherjee, Member of Parlia-
ment.

Kindly refer to your letter No.
SM/2023/F-2/81 dated 12-11-1981 to
Shri Kedar Pandey regardinf the de-
mand for the restoration of running
allowance to Ticket Checking Staff.

A copy of the representation dated
25-11-1980 from the Indian Railways
Tickét Checking Staff Association was
received from the Lok Sabha Secre-
tariat (Committee Branch) on 9-12-
1980. The comments on the various
points raised by the Association were
sent to the Lok Sabha Secretariat on
30-1-1981. The Committee on Peti-
tions have taken oral evidence on
6-1-1982 and the outcome of the deli-
berations of the Committee is await-

ed.
With best wishes,
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Late Running of K. K. Express

4022. SHRI GEORGE JOSEPH
MUNDACKAL: Will the Iinister of
RAILWAYS be pleased to state:

(a) whether there is any improve-
ment in punctuality of K. K. Express;

(b) how many times this train rea-
ched its destination, New Delhi and
Trivandrum, in time during the last
three months; and

(c) what are the steps taken to keep
this train running on time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) There has been somne
improvement in the performance of 126
UP New  Delhi-Trivandrum K. K.
Express in the month of February’ 82.

(b) During the months of Decem-
ber’ 81 to Febhruary ’82, 125 Dn K. K.
Express reached destination right
time on 7 days and 126 Up K. K. Ex-
press oh 11 days out of 26 trips each.

(¢) Close watch is being kept on
the running of these trains at all le-
vels with a view to improve their pun-
ctuality.

- Demand of E.G.S. Employees Re.
Medical Facilities

4023 SHRIMATI PRAMILLA DAN-
DAVATE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Governmeni are aware
of the fact that women workers who
constitute 62 per cent of the workers
employed under [Employment Guar-
antee Scheme have made a demand lo
provide medical facilities, mobile
medical van and maternity benefits out
of the fund to be created by the am-~
ount deducted from their wages: and

(b) if so, what action Government in-
tends to take in this matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Government is not
aware of any such demand.

(b) Does not arise,
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Railway Employees

4025. SHRI MOHAMMAD ASRKRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of railway em-
ployees of different categories and
cadre category and cadre-wise) allo-
cated as regular as well as irregular
(permanent and temporary) actually
working under railways as on lst Ja-
nuary, 1977 and 1st January, 1982;
and

(b) the mode of recruitment of these
employees from time to time during
the last 4 years (year-wise)?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
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IN THE DEPARTMENT OF PAR-
LIAMENT AFFAIRS (SHRI MAL-
LIKARJUN): (a) There are more than
700 categories of employees on  the
Railways. The number of cadres is
also large. It will be appreciated
that collection of information category-
wise and cadre-wise of permanent
and temporary employees would be
a voluminous task requiring consid-
erable amount of labour all over the
Railway Zones, Divisions, Production
Units and other Offices and may not
be commensurate with the object sou-
ght to be achieved In this connection.
However, information in regard to
total number of permanent/tempor-
ary employees as on 1-1-1977 and
1-1-1982 is being collected and will be
laid on the table of the Sabha.

(b) Direct recruitment of Railway
employees wherever provided for is
made as follows:—

(i) Group ‘D’ by ragularisation of
Casual Labour or from the op-
en market to some extent in
the case of Workshops or
through the Empioyment Ex-
change on *‘he N.F. Railway.

(ii) Group ‘C' generally through
Railway Service Commission.

(iii) Group ‘B’ by departmental pro-
motion generally from Group
‘C.

(iv) Group ‘A’ through U.P.S.C.

New Railway Lines in Kerala

4026. PROF. P. J. KURIEN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) details of New Railway lines
proposed in the State o Kerala;

(b) the lines under investigation;

and

(c) the lines expected to be started
in the current flnancial year? <9



103 Written Answers MARCH 18, 1982 Written Answers 104

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) 1o (c¢c) In the State
of Kerala, construction of a new
Broad Gauge line, Ernakulam-Allep-
py is in progress. A survey for ex-
tension of this line to Kayankulam and
another survey for construction of
Kuttipuram-Guruvayoor-Trichur line
have been completed. In view of the
acute shortage in availability of funds
for construction of new railway lin-
es, there is no proposal to take up
these two railway lines in the current
financial year.

Abolition. of surcharge on Coir goods

4027. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of RAIL-
WAYS be pleased to state: .

(a) whether his Ministry has  re-
ceived any representation from  the
coir products manufacturers seeking
the abolition of increased surcharge cn
coir goods;

(b) if so, whether any decision has
been taken on that; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) A few representations
had been received from the Coir
Products Manufacturers against an
enhancement in freight rates for
“smalls” consignments of “Rope or
String or Yarn Coir” with effect from
15-2-1982.

(b) and (c). The enhancement ef-
fected in the freight rateg for “smalls”
consignments of “Rope or String or
Yarn Coir” has since been withdrawn
restoring the status quo ante in freight
.- rates.

Third line from Bandel to Bhadreswar

4028, PROF. RUP CHAND PAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Union Government are
considering any proposal to set up a
third line between Bandel and Bhad-
reswar in the Howrah - Division of
Eastern Railway; and

(b) if so, the details theraof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Does not arise.

New Health Scheme in Rural Areas
During 6th Plan

4029. SHRI JITENDRA PRASAD:
Will the Minister of HEALTH AND
FAMILY WELFARE Dbe pleased to
state:

(a) whether Government propose to
introduce a new heaith scheme in the
rural areas during the th Plan; aud

(b) if so, the salient features there- -
of alongwith the targets fixed?

THE MINISTER OF HEALTH AND
AND FAMILY WELFARE SHRI
B. SHANKARANAND): (a) and (b).
A new Health Guides Scheme repla-
cing the old Community Health Vol-
unteers Scheme has been infroduced
in the 6th Five Year Plan. Under this
Scheme, it is proposed to train one
Health Guide for an average of each
1000 rural population by 31st March,
1984. The Health Guide is a voluntary
worker preferably a female, selected
by the Community and trained to pro-
mote family planning to provide basic
primary health care in the preventive
and promotive aspects and to provide
treatment for minor ailments and first-
aid during emergencies.
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Derailment of Itarsi bound goods
Train

4031. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of RAILWAYS be vpleased to state:

(a) whether two persons were killed
ang two were seriously injured when
fourteen wagons of Itarsi bound goods
train were derailed on 20th February,
1982;

(b) if so, whether these wsgons
were carring military suplies, soap
cakes and items of vegetables;

(c) if so, what was the outcome of
the enquiry; and

(d) total loss suffered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (8) and (b). Yes.

(¢) According to the finding of the
Inquiry Committee, this accident was
due to the failure of railway staff.

(d) The cost of damage to railway
property has been estimated at appro-
ximately Rs. 1,71,500/=
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Pak Alegation that Indian visitors do
not returm

4032. SHRI GHULAM RASOOL

KOCHACK:
SHRI G. NARSIMHA REDDY:

Will the Minister of EXTERNAL:
AFFAIRS be pleased to state:

(a) whether there had been press
reports published in Pakistan where it
was stated that Indian visitors to Paki-
stan continue to stay on in Pakistan;

(b) if so, whether Indian Govern-
ment have contradicied the reports;

(¢) whether Indian has pointed out
that more Pakistani visitorg stay on
in India;

(d) how many Pakistanis visited
India during the last three years and
how many returned back;

(e) the fate of those who have not
returned: and

(f) whether Government would find
them out and send them back?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (d) to (f). Government have
seen press reports fo this effect. While
some Indian visitors may have stayed
on in Pakistan even after expiry of
their visas, a large number of Pakis-
tani visitors stay on in this way in
India. During 1979, 1980 and the first
half of 1981, the number c¢f Pakistani
nationals staying on in India was more
than 25 per cent of the number of
Indian nationals staying on in Pakis-
tan. During the period 1st January,
1979 to 30th June, 1981, 630, 178 Pakis~
tani nationals entered India; Out of
which 584, 950 returned to Pakistan,
during that period. Thus, 45, 228 Pakis-
tani nationals are likely to have stayed
on in India.

These facts have Leen pointed out by
the Indian Embassy in Islamabad
through official press releases. Action
to trace them is a continuing exercise.
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Travelling without tickets in passen-
ger Trains

4033. SHRI RAM JETHMALANT:
Will the Minister of RAILWAYS be
pleased to state:

(a) total number of passengers
boarding the Indian Railways daily
and what percentage of them board
the all-stations-stoping passenger
trains;

(b) the estimated incidence of {ic-
ketless travelling in the all-stations-
stopping pasenger trains and the resul-
ting loss of revenue per year;

(c) whether on hranch lineg consi-
dered to be uneconomical, the arran-
gements of ticket sale on petty sta-
tions, checking in every bogie, collec-
tion from each alighting passenger and
destruction of all tickets to prevent
resale, are adequate:

(d) whether the steam-traction is
being speedily eliminated and emplo-
yees thus released will be gainfully
engaged tfo improve ihe arrangements
to prevent ticketless travelling;

(e) if so, how; and
(f) if not, reasons tiherefor?

THE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFAIRS (SHRI MALLI-
KARJUN): (a) Total number of pass-
engers originating daily on Indian
Railways durihg the year 1980-81 was
9.90 millions. Percentage of second
class passengers travelling by ordinary
stopping Passenger Trains to iotal is
90.

{b) On the basis of a sample check
conducted on all Indian Railways
during the year 1976-77. the loss on
account of {ickefleses 1{ravel on pon-
suburban sections was estimated to be
of the order of about Rs. 18 crores
Per annum,

(c) Arrangements exist for checking
the tickets of outgoing passengers and
for collecting the tickets of inward
passengers. Arrangements also exist
for the sale of tickets at the way side

stations keeping in ming the total eco-
nomics of the station working. Squa-
ds of Travelling Ticket Examiners
move and check the {ickets of the
passengers in the trains, on program-
med basis.

(d), (e) & (f). Steam traction is be-
ing gradually replaced by diesel or
electric traction. The running staff of
steam traction are used in Diesel or
Electric traction that replaced steam
traction, and the maintenance staff are
utilised on maintenance of Diesel or
Electric locos or of carriages and wago-
ns.

Contraband goods recovered from
Ships

4034. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be ples-
ed to state:

(a) value of coniraband geods re-
covered from ships belonging to Ship-
ping Corporation of India during the
last two year; and

(b) what action hag been taken
against the officers and crew of ships
from which contraband goods have
been recovered”

THE MINISTER OF SHIPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha.

Disquieting reports re: Indian Coun-
cil of Medical Research

4035. PROF. AJIT KUMAR MEHTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
have been some disquieting reports
about the functioning of the Indian
Counci] of Medical Research and some
of its allied inmstitutions, particuiarly
the Institute of Diarrhnel Disz2ases
Calcutta; and
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(b) if so, details thereof and the
reaction of the Government with re-
gard thereto? '

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). There
have been some reporis in a Section of
the Press relating to the Indian Coun-
ecil of Medical Research (ICMR) and
its institutes alleging ihat some forei-
gn experts of dubioug hackground are
trying to involve themselves in the
activities of the Council. The ICMR
has reported that the aloresaid alle-
gations are without any substance.

Development of Vadinar Port in
Gujarat

4036. SHRI R. P. GAEKWAD: will
the Minister of SHIPPING AND TRA-
NSPORT be pleased to state:

(a) whether Gujarat State Govern-
ment has made a proposal for deve-
lopment of Vadinar Port, near Jam-
nagar, as there is a great potential for
being developed as one of the best
ports:

(b) whether Government are aware
that big steamers can be berthed near
the shore of Vadinar Port as the sea
water level is deep and there is 1o
possibility of silting;

(c) whether in a recent visit to Gu-
jarat by the Planning Commission Me-
mber, the State Government{ represen-
fed the matter to him, who assuered
for a sympathetic consideration; and

(d) if so, action taken by the Gov-
ernment?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREND-
RA PATIL): (a) and (b) The Govern-
ment of Gujarat had urged the deve-
lopment of the Vadinar Port on acco-
unt of excellent draft and other con-
ditions. The Kandla Port Trust had
prepared a proposal to construct a
deep water cargo berth with a fully
mechanised loading facilities for hand-
ling of bulk cargo at an estimated
cost of Rs. 14 crores. The areg is not
served well by the railway system. A
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detailed survey is to be carried out by
the Ministry of Railways for ascertain-
ing the technical [feasibility and the
cost estimate for providing - broad
guage link to Vadinar,

(¢) and (d). No such rcference was
made by the State Government of
Gujarat during the visit of the Plan-
ing Commission Member to Gujarat
in August, 1981 nor was any assurance
given by him in this regard.

Existence of UNESO—ILO Charter
on status of Teacherg

4037. SHRIMATI GEETA MUKHER-
JEE: Wiill the Minister of EDUCA-
TION be pleased to state:

(a) whether Govzrmment are aware
of the existence of UNESCO—ILO
charter on Status of Teachers passed
by the special inter-Government con-
ference on 5th October, 1966: and

(b) if so, whether the Government
of India are a signatory to the same
and/or is committed {o implement
the provision thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT] SHEILA KAUL):
(a) and (b). An instrument containing
the recommendations concerning the
Status of Teachers was adopted by the
special inter-governmental <Conference
on the Status of Teachers, Paris, on
5th October, 1966. The question of
the Government of India signing or
committing to the same does not arise
as this is in the nature of recommen-
dations.

Inter State Movements of Light Motor
vehicles like F-35 Matadors

4038. SHRI SHED SHARAN VER-
MA:Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that Tight
motor vehicals like F-35 Matadors re-
gistered with Delhi State Transport
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Authority as ‘Private Carriers’ con-
not enter the neighbouring States like
Haryana, Punjab, Uttar Pradesh, Raj-
asthan etc. without the_payment of
permit fees, which is not charged in
Delhi;

(b) if so, what are the orders on the
subject; and

(c¢) whether such vehicles can enter
other States empty or with goods and
with what restrictions and freedom?

THE MINISTER CF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI SITA RAM KESRI):
(a) to (c¢). The position with regard to
the points raised in the Question is
being ascertained from the concerned
States.

Construction, of over-bridges in Tamil
Nadu

4039. SHRI C. PALANIAPPAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
from Government of Tamil Nadu for
the construction of over bridges at
Leigh Bazar-Salem Town, Central Th-
eater-Salem Town and Bretts Road-
Salem Town; and

(b) if so, the action taken by Gov-
ernment on the proposals?

THE DEPU'_I'Y MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.
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Proposed legislation on Indian Coun-
cil of Para-Medical Rehabilitation
Professions

4041. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to refer to the reply given
to Unstarred Question 4268 on 17th
December, 1981 regarding legislation
on Indian Council of Para-medical Re-
habilitation Profession and state:

(a) whether Director General
Health services has since given his
consent for the proposed legislation
for the Indian Council of Para-medi-
cal Rehabilifation profession;

(b) if so, the details of the recom-
mendations; ang

(c) when the procedural and other
formalities are likely {0 be completed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (B. SHANKARA-
NAND): (a) and (b). The D.G.H.S.
has recommended that to bring about
uniformity in the training programme
and to establish a code of conduct for
para-medical rehabilitation profes-
sions, there is need to establish a
Council of = Para-medical’ personnel
which includes Physiotherapists, Oc-
cupational therapists, orthotic and
prosthetic engineers, .psychologists,
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medical social workerg and vocational
counsellers,

(c) This will arise only after the
recommendation has been accepted by
Government,

News item captioned “Passive Smok-
ink also may lead to Cancer”

4042. DR, KARAN SINGH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have seen
the report published in the ‘Hindw’
dated 3rd March, 1982 entitled ‘Pas-
sive smoking also may lead to cancer’;
and

(b) if so, whether Government in-
tend to enforce the anti-smoking le-
gislation already passed by Parlia-
ment and see whether further mea-
sures to educate the public regarding
the dangers of smoking are instituted
soon?

THE MINISTER OF HEALTH AND.

FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) Government have already {ak-
en steps for more effective implemen-
tation of the ‘Cigarettes (Regulation
of Production, Supply and Distribu-
tion) Act, 1975." Adequaie measures
to educate the public against the haz-
ards of smoking are in hand without
any distinction between smokers and
non-smokers (Passive smokers).
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UGC Directives to Rajasthan
University

4044. SHRIMATIL MADHURI
SINGH: Will the Minister of EDU-
CATION be pleased to siate whether
the University Grantg Commission has
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given a directive to the University of
Rajasthan regarding the time schedu-
le for despatch of degree certificate
by the University?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
No such directive has heen issued by
the University Grants Commission.
However, on receipt of a representa-
tion pointing out the delays in th:2
issue of certificates by universities
after the declaration of the results,
the University Grants Commission has
requested all universities, including
the Rajasthan University, to ensure
that successful candidates are award-
-ed degrees soon after their results are

declared.
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Financial Assistance proposed to be
given by Cenire during 1982-83 un-
der Rural Health Programme

4045. DR, R. ROTHUAMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the number of Primary Health
Centres/Sub-Centres so far setupin
the States/Union Territories of Mizo-
ram, Nagaland, Manipur, Meghalaya,
Arunachal Pradesh and Tripura; and

(b) the Central financial assistance
proposed to be allocated to these Sta-
tes/Union Territories in 1982-83 un-
der Rural Health Programmes?

THE MINISTER OF HEALTH AND
FAMILY WELFARE SHRI B. SHAN-
KARANAND): (a) and (b). The infor-
mation is given in the attached state-

ment.

Statement

The numb.r of Primary Health Centres and Sub-centres fuctioning as on 1-4-x981x and funds allocated under
Rural Health Programmes for 19B2-1983

Sr. No. States/ U.Ts No. of No. of OQOutlay
primary  sub- for 1982-
Health centres 83 (in
Centres lakhs)
1 a2 o 3 4 5
1. Mizoram . 14 132 3678
2. Nagaland . 17 68 27-73
3. Manipur . 29 145 8521
4. Meghalava 23 97 49-96
Arunachal Pradesh *79 784 % 547
‘6.  Tripura 28 124 60- 65
NOTE: 1. Primary Health Centres are set-up by the State{UTs from their own plan alloca-

tions.

2. Qutlay for Rural Heslth programme for 1982-83 from the Central Government
under column 5 includes the following :

(aj Rural Family Welfare Centres and Sub-centres established/to be established
under the Family Welfare Programme.

(b) Training of Dais

(¢} Centre’s share of 50%, of cost of Multi-purpose Workers Scheme.

(d) Health Guides Scheme.

(e) Cost of construction of Rural Family Welfare Centres.

3. *Arunachal Pradesh has health units only and no Primary Health Centres.

**Rural Dispensaries,
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Guidelines to Revise History Books

4046. SHRI CHINTAMANI JENA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether in view of the Guide-
lines for the radical revision of an-
cient history period text books any
controversy has also been experienc-
ed regarding the text books written
by well-known historians; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) NCERT  has prepared guidelines
for evaluation of history textbooks
prescribed/recommended in schools in
all States/Union Territories from the
national integration angle. There is
no controversy in this regard.

(b) I'oes not arise.

Allotment of wagons for salt Transpo-
ration

4047, SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of RAIL-
WAYS De pleased to state:

PHALGUNA 27, 1903 (SAKA)
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(a) the names of the stations on
Western Northern
Railways from which wagons were
allotted for transportation of salt dur-

Railways and

ing the last six months zlongwith {he
category-wise number of wagons allo~
tted and total number of wagons uti-
lised out of them;

(b) the category-wise fotal number
of wagons loaded with coal which ar-
rived at Ahmedabad Railway station
during the last six months; and

(¢) the names of the parties which
were allotted full trains and the rules
for allotment of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI (MAL-
LIKARJUWN): (a) The total number of
wagons allotted and loaded category-
wise witb salt from Western and Nor-
thern Railways from August 1981 to
January 1982 are as underi—

Name of stations

Western Railwway
BROAD GAUGE

Borivli, Mira Road, Bhyandar, Bassein 2345

Road Nala Sopara, Palghar, Saphala,
Dahanu Road, Kalva Road, Boisar,
Vargaon hhz, Umbergaon, Sanjan, Bhilad,
Vedchha, Vapi, Dungri, Kharzghoda,

. Patri, Halvad, Maliya Miyana, Gandhidham

Chirai, Xhakhrechi, Khambhat Bunder,
Bharuch, Sayan, Dhrangadhra, Wind Mill
& Hapa.

METRE GAUGE

Gandhidham, Kandla, Chirai, Adesar, Sam-
akhiali, Santa]pur, Tamnagar, Mithapur,
Salaya, Motikhavdi, Wawania, Lavan-
pur, Sika, Navlakhi, Khambhalia, Harij,
Bhavnagar Con. Jetty , Bhavnagar
Bunder, Bhavnagar Terminus, Rajula
City, Pipavav Bunder, Kuda, Victor,
Mahuva & Porbandar.

15308 4667

Number of wagons in priority class

D e PSP ST U S S S P P S ——

Allotted

i s B s i s . i i S W e i st el il i sl il e ey el e iy

Loaded

C D E B c D E

16749 4435 1384 2345 12842 4408 1286

13419 4652
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Number of wagons in priority class -

Allotted

Loaded

Northern Railway
METRE GAUGE

Sambhar Jheel, Nava Shahar, Gobindi
Marwar, Thathiana Mithri, Kuchaman
City, Marwar Walia, Phalodi, Pachpadra
Salt Depot, Pokran & Sujangarh.

1931 10402 1229

C D . BB T CPTAg

182 1589 9156 1173 159

(b) The category-wise number of coal wagons received at Ahmedabad areafrom August, 1981 to

January, 1982 (month-wisc) are as under:—

Month

e . e . s el . el ] e A il . it e e S i . | . . e e ] e s e A} . et s,

Aug. 1981

Sep. 1981

Oct. 1981

Nov. 1981

Dec. 1981

Jan. 1982 .

Total:

For For For in-
Power Textile dustries
House Mills other than
textiles
7346 972 2074
7652 1061 218 8
7817 1018 1815
6875 1008 1858
6593 744 2147
5319 1418 311
41602 6221 13193

(¢) Normally coal is loaded in block
rakes individually for Power Houses
but for Textiles and other industries,
whose allotment is less than one rake,
their requirements are clubbed to
form a full frain.

Coal is moved to Ahmedahad area
from a large number of fields like
Jharia fields, Central India Coalfields,
Pench, Chanda-Umrer, etc. and no list
is maintained of parties which are al-
lotted full trains.

The Director Movement (Railways)
based at Calcutta addresses all the
States and Central sponsoring autho-
rities in October every year indicating
the ceiling limits for each category of
coal consumers, The sponsoring autho-
rities then recommend quotas for

each consumer for the coming calen-
dar year. The quotas are examined
and accepted by Director Movement
(Railways). with modifications as nece=
ssary, who then issueg sactions to all
concerned. The allotment of wagons
is made against these sanctions keep-
ing in view the priorities, decided by
the Central Government and avail-
ability of coal,

Broad Gauge and Metre gauge mileage
under South Central Railway

4048. SHRI UTTAM RATHOD: will
the Minister o RAILWAYS be pleas~
ed to state:

(a) what is the total number of mil-
eage of broad gauge and metre gauge
rail tracks under South Central Rail-
way,;
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(b) what is the number of Divisions
and the rail tracks allofted to them,;

(¢) when the General Manager,
South Centra] Railway and the Divi-
sional Manager of Sikandrabad (metre
gauge)  visited Mudkhed-Adilabad,
Khandwa-Purna sections during the
last two years; and

(d) how many times DMR visited
these tiracks?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

PHALGUNA 27, 1903 (SAKA)
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The ftotal kilometre-
age of Broad Gauge and Metre Gauge
Tracks under South Central Rail-
way is 3238.22 Kms. of Broad Gauge
and 3693.50 Kms. of Metre Gauge:
Total 6931.72 Kms.

(b) There are five divisions on
South Central Railway and the kilo-
metreage allotted to them as on
1-4-81 is as follows:

Kilometreage allotted

Broad‘

A Al — —

Metre Total
Gauge Gauge

1. Secunderabad (Broad Gauge) 1166-29 1166-29
2. Hyderabad (Metre Gauge 1551:03 1551-02
3. Vijayawada 981-52 426-11 140762
4. Guntakai 767°12 58426 1351.38
5. Hubli 32329 113210 1455-39
Totau 323822 3693-50 6931-72

— \

(¢) General Manager, South Central (b) the reasons for \;vhich more

Railway has not visited Mudkhed-
Adilabad and Purna-Khandwa sections
during the last two years. Division=
al Railway Manager, Hyderabad has
inspected Mudkhed-Adilabad stctions
twice and Khandwa-Purna sections
thrice after this sections taken over
by South Central Railway on 1-4-881
from Central Railway.

(d) Nil

All India National Permits issued
during 1980-81 and 1981-82

4049. SHR] CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the names of partles and per-
sons which have been issued All India
National Route permits more than
two, three, five and ten, in number
during 19#0-21 and 1981-82; and

than {wo permits have L2en issued in
such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] SITA RAM KE-
SERI): (a) and (b). Presumably the
reference is to the National Permits
for public carriers granted under pro-
vision of sub-sections 11 to 15 of Sec.
63 of M.V. Act, 1989,

Information as received from An-
dhra Pradesh, Himachal Pradesh,
Maharashtra, Nagaland, Manipur,

Punjab, Tamil Nadu, U.P., Arunachal
Pradesh. Chandigarh, Delhi and Pon-
dicherry indicated that they Thave
no cases, where more than two, three
ete. National Permits have been is-
sued to a person, during 1980-81 and
1981-82.

In Goa, Daman, & Diu, three Natio-
nal Permits were allotted to one per-
son Shri Ashok Gupta, in terms of
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the provision of sub-section 12 of

Section 63 of the Motor Vzhicles Act,
1939.

In;l’qrma,tion in respect of other States
Government/Union Territories Admi-
nistrations is awaited.
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Earmarking of amount of U.G.C.
Towardg Organisation Science Educa-
tion

4051. SHRI LAKSHMAN MALLICK:
Will the Minister of EDUCATION be
pleased to slate:

(a) the total amount earmarked for
University Grants Commission to-

124

wards organising science education in
the country in the Sixth Plan period;

(b) what are the programme fram-
ed by U.G.C. for spreading science
education in the country;

(c) the programmes under taken by
the U.G.C. in various colleges of the
country for the promotion of science
education so far; and

(d) the works under the above pro-
gramme proposed to be done in the
remaining period of the Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL, WELFARE
(SHRIMATI SHEILA KAUL): (a)
Out of the toial outlay of Rs. 280
crores for the University Grants Com-
mission, the tentative allocation for
science education and research jn the
Sixth Plan is Rs. 102 crores.

(b) and (c). A list of programmes
formulated by the University Grants
Commission and implemented in Uni-
versities and Colleges is given in the
attached statement,

(d) These programmeg are propo-
sed to be-continued in the remaining
period of the Sixth Plan.

Statement

List of programmes formulated by
the University Grants Commission

and implemented in universities and
colleges.

1. Restructuring and
sation of courses.

2. College Science Improvement
Programme/University Leader-
ship Projects.

vocationali-

3. Production of teaching aids.

4. Equipment for scienee labora-
tories:

(a) Universities
(b) Postgraduate Colleges
(¢) Undergraduate Colleges

5. Selective support for Dept-
artments of Special Assistance/
Centres of Advanced Studies,

6. Research projects (Departmen-
tal support Minor/Major).
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7. Fellowships efc./Career aw-

ards.
8. Instrumentation Centres.

9. Central Sophisticated Instru-
ments facilities.

10. Computer Centres.
11. Science Education Centres,

Indian’s Relations with West Germany

MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to sfate
what note vrorthy developments, if
any, have taken place in regard to
India’s relations with West Germany,

4052. SHRI

during the last two months, in the
cultural, economic and diplomatic
fields?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): Relations between India and
the Federal Republic of Germany are
multi-dimensional in nature and have
flourished over the years. Coopera-
tion between |he two countries in a
variety of fields has been poth ex-
tensive and intensive.

Specifically, in the last two months,
the following events have occured in
Indo-FRG relations: ®

(a) Lodi Estate Road No. 2 in South
Delhi was renamed Max Mueller Marg
as a tribute to the great German
scholar who contributed so much to
the Western world's understanding of
India.

(b) An Exhibition of German ex-
pressionist paintings from the FRG
was held in the National Gallery of
Modern Art. The Exhibition was
organised under the Indo-German
Cultural Exchange programme.

Bad condition. of National Highway
Nos. 4, 7 and 40

4053. SHRI T. R. SHAMANNA.:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it has come to the no-
tice of the Government that many

National Highways like National
Highway Nos. 4, 7 and part of 40
are in bad shape and require urgent

attention to make the roads pucca;
and
(b) whether Government propose

to take immediate steps to repair the
roads and bridges on these National
Highways?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM KES-
RI): (a) and (b). Government of In-
dia are aware of the general condition
of all the National Highways as it
is their responsibility to look after
their development and maintenance.
The National Highways are being
constantly improved and maintained
in a traffic-worthy  condition within
the over-all financial constrain's,

National Highway Nos. 4, 7 and 40
are in a traffic-worthy condition.
Strengthening  of streiches on these
National Highways, in a phased man-
ner, is already in progress. Special
repairs and flood damage repairs are
sanctioned  wherever stretches get
heavily damaged due to monsoons
ete.
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Capitation fee charged by Engineering

' Colleges

4055. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of EDUCATION
be pleased to state:

(a) the names of Engineering col-
leges in the country which charge
capitation fees;

(b) amounts charged per student
and how these amountis are collected;

Andhra Pradesh

Karnataka .

(d) Most of tht States where such
advised the State Governments about
the undesirability of charging capitat-
ion fees for admission,

(d) Most of the States where such
institutions do not exist have fully
agreed with our views.

The State Government of Andhra
Pradesh have informed that they have

Statement

(c) advice tendered in this regard to
the concerned State Goevernments;
and

(d) comments received from differ-
ent States on Centre's advice? i

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) As per information available with
the Central Government the names
of Engineering Colleges charging ca-
pitation fees are as per statement at-
tached.

(b) The exact amount collected
per student in these colleges is diffi-
cult to ascertain. However, the State
Governments of Andhra Pradesh and
Karnataka had in earlier years pres-
cribed the following cavpitation fees:

Rs. 25,000/-per student

Rs. 5.000/-per stud~nt (for Karnataka
student

Rs. 10,000/-per student (for Non-Karnataka
students including foreign student).

jssued instructions to their various
departments to keep this in view
while fgaming policies. The State Gov-
ernment of Karnataka has replied
that they are looking into the matter.
The Government of Bihar has already
promulgated ‘Bihar State Engineer-
ing & Pharmacy Education Institu-
tion (Regulation & Control) Ordinan-
ce, 1981, to stop this unhealthy prac-
tice.

List of Engin2:ring Colleg2s collecting Capitation fees in the country.

Andhra Ppadesh

1. Siddartha Enginecring College, Vijayawada.

2. N.B.K.R.Institute of Tech. & Science, Vakadu, Nelloer District.

3. Chaitanya Bharathi Institute of Technology, Hyderabad.
4. S.R.R. College of Engineering, Bhimavaram.

5. College of Engincering Shrreeramnagar, Garividi.

6. K.S.R. Memorial College of Engineering Cuddappah.
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7. Muffakhan Jah College of Engineering & Technology, Hyderaba .
8. College of Engineering, Machillipatnam.
9. Kakatiya Institute of Technology.
10. Konary Lakshmaiah College of Engineering, Tadepalli (at Vijayawada).
11.  Gandhi Institutc of Technology and Management. Visakahpatnam.
12. College of Engineering, Ranga Reddy District, Management; Vasavi Educational Society,
Hyderabad.
13. College of Engineering, Ranga Reddy District, Management; Metrusri Educational Trust ,
Hyderabad.
Bihar
1. Jagannath Mishra Institute of Technology, Darbhanga.
2. Magadh Engincering College, Gaya.
3. Indian Engineering College, Motiharei.
4. VaishaliInstitute of Technology, Muzaffarpur.
5. Patna Institute of Technology, Patna.
6. Sir Saiyad Institute of Technology, Baherh, Darbhanga.
7. Jawahar Lal Institute of Technology, Darbhanga.
8. Chhotanagpur Institute of Technology, Darbhanga.
9. Indian Institute of Technology, Patliputra, Patna.
10. Sanjay Gan;lhi Institute of Technology, Dalmianagar, Rohtas,
Karnataka
1. M. .Ramaiah Institute of Technology, Bangalore.
2. R.V.(College ol Engincering,Bangalore.
3. SriSiddaganga Institute of Technology, Tumkur.
4. Manipal Institute of Technology, Manipal.
5. Dayananda Sagar College of Enginecring, Bangalore.
6. Bangalore Institute of Technology, Bangalore.
7. TIslamia Institute ol Technology, Bangalore.
8. Sri Siddartha Institute of Technology, Tumkur.
9. ﬁapuji College of Engineering & Technology, Davanz~.
10. H.K.E. Engineering College, Raichur.
11. Banjunathaswara Engineering College, Dharwar.
12. K.L.E, Engineering College ,Belgaum.
13. K.L.S. Engincering College, Belgaum.
14: Ghewsia Engincering College, Ramanagaram.
15. Dr. Ambadkar Inst.itutc of Technology. Bangalore.
16. N.E.S. Engincering College, Shimoga.
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17. ADI Chunchanagari Institute of Technology, Chickmagalur.

18. S.J.M. Engincering College, Chitradurga.

19. Vijayanagar Engincering College, Ballary.

20. Anjuman Engineering College, Bhatkal.
21. K.E.S. Engincering College, Gulbargr.

22. Gurunanak Dev. Engineering College, Bidar,

23. B.L.D.E.S. Engineering College, Bijapur.
24. R.T.CC. Engineering College, Juliketi.

25. S.T.D.E. Engineering College, Rans, Bennur.

26. B.M.S. College of Engincering, Bangalore.

27. N.LIL. College of Engineering, Mysore.
28. Sri S.J. College of Engineering, Mysore.,
29. P.E.S. College of Engineering, Mandya.
30. Malnad College of Engincering, Hassan.
31. B.V.B. College of Engineering, Hubli.

32. Basavesnwara College of Engincering, Bagalkot.

33. Engineering College, Gulbarga.

Aidxl Eazinecring colles s

Complaints received by director of
Vigilance Ministry of Railways

4056. SHR] D. S. A. SIVAPRAKA-
SAM: Will the Minister of RAILWAYS
be pleased to state:

(a) how many complainis the Dir-
ector of Vigilance, Railways Ministry
received during the months of Janu-
ary to December, 1981;

(b) how many of these were from
Members of Parliament;

(¢) what action the Railway Ada-
ministration has taken on those com-
plaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

w iich eollect capitation fees on 20%, ol intake.

MENTARY AFFAIRS MAL-

LIKARJUN): (a) 1379,

(SHRI

(b) 108.

(c) 65 complaints forwarded by
Members of Parliament have already
been finally disposed of and those
found guilty have been taken up suit-
ably under the Discipline and Appeal
Rules. The remaining 43 comgplaints
are under various stages of finalisa-
tion and action as warranted will be
taken against defaulting staff.

Strike of Seamen on the Steamship
Chidambaram

4057. SHR] K. T. KOSALRAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stiate;

(a) whether there was recently a
strike of seamen on the steamiship
Chidambaram;
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(b) if so, the reasoas for the same,

(c) whether the Shipping Corpora-
tion of India has agreed to post a
Senior Officer of the Corporation in
the office of the SCI's Agent in Mad-
ras, as demanded by the striking
seamen; and

(d) if so, the duties assigned to the
senior officer of the SCI who will be
in the office of the Shipping Agent at
Madras?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir. The seamen on
board the ship m.v. Chidambaram had
gone on strike from 31-12-1981 to
7-1-1982..

(b) The strike was against the al-
leged harassment and intimidation
ashore of the shipn’s crew by the fol-
lowers of the National Union of Sea-
farers of India, Madras who had been
demanding the employment of Mad-
ras based crew on S.C.I.s wvessels
m.v. Chidambaram and T. S. Nan-
LOWTY.

(¢) and (d). No, Sir. There was no
decision to post any officer of the Cor-
poration in the office of S.C.I.'s Agent
in Madras. However, it was agreed
that an SCI represeatative would be
present at Madras during the stay of
its passenger vessels to lookx into prob-
lems, if any, relating to the crew
working on them.

Indo-Pakistan Cultural Exchanges

4058. SHRI MAGANBHAI EAROT:
Will the Minister of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether Government have ex-
plored the possibility in the current
talks at the level of Foreign Ministers
of giving Indo-Pak relations a sound-
er base by expanding mutual trade;
and

(b) will the Government take up
with the Pakistan Covernment gues-
tion of having a free exchange of cul-
lural delegations and films to create
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closer ties between the peoples of the
two countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIM-
HA RAO): (a) Government ccntinue
to explore the possibilities of expand-
ing trade relations between India
and Pakistan provided Pakistan ag-
rees to resume trade on a non-discri-
minatory basis.

(b) Government have proposed an
annual cultural exchange program-
me to step up cultural contacts. The
Pakistani side stated that it would ex-
amine these proposals.
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Shifting of Diesel Locomotive Engine
Construction Plant from Chittaranjan

4060. SHRI KRISHNA CHANDRA
HELDER Will the Minister of RAIL-
WAYS be pleased in state:

(a) whether Government are aware
that after Minister's assurance still
the Railway Board is persisting the
policy to shift the Diesel Locomotive
Engine Construction Plant from Chiita-
ranjan to elsewhere in the country,
thus creating the problems ang shrin-
king the job potentiality of the West
Bengal;

(b) whether Government are also
aware that the Railway Board is not
giving order for manufacture of Die-
sel engines to the Plant at Chittaran-
jan;

(¢) if so, the reasons therefor, why-
and

(d) steps taken by Government by
placing order and issue necessary ins-
tructions so that the confusion creat-
ed by the Railway Board will be re-
moved and to strengthen the Plant in
the interest of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There is no proposal
to shift the diesel engine/locomotive
manufacturing plant from C.L.W. to
anywhere else in th2 country.

(by An order has been ylaced on
C.L.W. for undertaking manufacture
of 25 Dhesel Locomotives and Repower
Packing of 10 Diesel Locomotives du—~
ring 1982-83.

(¢) Does not arise.

(@) As mentioned above, order for
manufacture of Diesel Locomgctives/
engines has already Lecen placed on
C.L.W. (Chittaranjan Locomotive
Wworks).

Amount to be spent on 1lliteracy

4061. SHR1 LAKSHMAN MALLICK:
Will the Minister of EDUCATION be
pleased to state:

(a) the total amount propcsed to be
spent on implementing the eradication
of illiteracy during the sixth plan
period:

(b) whether Government have made
any latest survey of the total illiterate
persons living in the country (State-
wise);

(c) if so, their total number (State-
wise) ;

(d) the amount ~arimarked for each
state for implementing the above
programme in the sixth plan period;

(e) the progress made so far in this
programme in the cucrvent plan period;
ang

(f) the steps taken by Government
to achieve the target in the remaining
period of the sixth plan period (year-
wise)?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) An amount of Rs. 128 crores has
been earmarked in ‘the sixth plan for
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Adult Education for eradication of
jlliteracy in the age-group 15-35.

(d) and (c), Yes, Sir. The Jatest
figure of illiterate persons in the
country (State-wise) in all age-groups
(including 0-4) accorrling to the 1981
Census is given in the statement which
is laid on the Table of the House.
{Placed in Library See No. LT-3680/
82).

(d) Statement is laid on the Table
of the House [Placed in Librairy, See
No, LT-3680/82].

(e) The enrolment so far in the
Adult Education Programme in the
current plan period is as follows:—

1980 - 81 . 2953 lakhs

1981 —82 . 19.9 lakhs
(Position as on

30-9-81)

(f) No target inder Adult Ecuca-
tion Programme has been fixed in the
Sixth Five Year Plan. However, efforls
are being made to cover as many adult
illiterates as possible in the age-group
15-35, within the allocafions made for
this programme. Towards this end,
ihe Adult Education Programme had
been included as a component of ele-
mentary education under the Minimum
Needs Programme in the Sixth Five
Year Plan. Eradication of adult illite-
racy has a'so beea included in the
new 20-points economic programme,

U.S.-Ching, Military Relationship

4062. SHRI RASHEED MASOOD:
Will the Minister of EXTERNAIL AF-
FAIRS be pleased to state:

{a) whether Government are aware
of the growing military relationship
between US and China; and
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(b) if so, reaction of the Govern-
ment with regard thereto particularly
in view of the threat to peacc with
China’s growing military power in the
Asian sub-continent?,

THE MINISTER OF EXTERNAL
AFFAIRS.(SHRI P. V. NARASIMHA

. RAQO): (a) Yes, Sir.

(b)y All developments relevant to
Indian security are kept under cons-
tant review.

Traing Running without Alarm Chain

Apparatus
4063. SHRI BALASAHIB VIKHE
PATIL: )
SHRI NAVIN RAVANT:

Will the Minister of RAILWAYS

be pleased to slate:

(a) whether it is a fact that large
number of mail, 2xpress and passen-
ger trains in  various Railways are
running without alarm chaip arara-
tus;

(b) if so. the names ol such {irains;

(¢) stnce when these trains are run-
ning without alarm chain apparatus
and the reasons therefor: and

(d) steps taken or proposed to be
taken to check robberies and other
incidenis in such f{rains?

THE DEPUTY WMINISTER IN THE
MINISTER OF RAILWAYS AND
IN THE DEPARTMENT OF FARLIA-
MENTARY AFFATRS (SHRI MALLI-
KARJUN): (a) to (¢)., Alarm Chain
Apparatus has been partially blanked
off on 1524 trains (o prevent wanion
misuse of this facility. The position in
this regard is periodically reviewed.

(d) (i) As far as possible, the long
distance Mail/Express passenger trains
are being escorted Ly the State Police
during their night run;

(ii) The Government Railway Police
strength have been suitably increased
to tackle the problem eflectively:

(iii) Engine crews have instructions
to resort Lo repeated whistling in case
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of out of course stoppaze of any train
to alert escort party;

(iv) Close co-ordination with State
authorities is being maintained by RPF;

(v) The coach attendants/TTEs have
instructions to remain alert and to res-
pond quietly to the knock of the escort-
ing party. They have also instructed
not to carry unauthorised passengers.

With a view to easurinz belter co-
ordination In the working of the Rail-
ways and the State Government in pre-
vention of crime on Railways, Standing
Committees at State level as well as
local level consisting of Police, RPF,
GRP, Railway Administration and
State Governments are being forrned,

Recommendation by Bar-Council of
India
4064. SHRIMATI JAYANT] PAT-

NAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether the Bar Council of
India has recommendzd derecognition
of Kanpur University Law Degrees;

(b) what ig the basis of giving such
recommendation; and

(c) the efforls made Ioi‘ the imple-
mentation of the recommendation?

THE MINISTER OF STATE OF THE
MINISTRIES OF LDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATIT SHEILA KAUL): (a)
According to information furnisheg by
the Bar Council, no such recommenda-
tion has so far been made by them.

(b) and (¢). Do not arise.

D.T.C. Bus between Janakpuri and
South Delhi

4065. SHRI BHIKU RAM JAIN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that bus ser-
vices between Janakpuri and South
Delhi are far from adequate keeping
in view the size and population of the
colony and commuters have to depend
upon private operators;

(b) whether it i also a fact that of
late there has been further deteriora-
tion in services esnacially on Route
No. 711 which connects the colony
with the office and hospital complexes
at R.K. Puram, NDSE and Safdarjunsg;
and

(c)- steps proposed to be taken to
augment the service on the route and
to provide alternative service conr}ect-
ing Janakpuri with other parts of
South Delhi, such as Nehru Place,
Malaviya Nagar, IIT and J.N.U.?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) No, Sir.

(b) The bus services have shcwn
improvement and the percentage of
missing trips has declined from 20 per
cent in December 1981 to 15 per cent
in March, 1982,

(¢) Existing services of route No.
711 which operates at a frequency of
10/20 minutes (peak/non-peak period)
between Janakpuri ard Lajpat Nagar
via Dhaula Kuan are adequately cate-
ring to the traffic for Souih Delhi from
Janakpuri. There is no proposal fo
connect Janakpuri with Nehru Flace,
Malviya Nagar, ILIT and J.N.U, in
South Delhi with direct bus service as
the commuters can conveniently reach
any place in South Delhi by availing
change-over facilities at Dhaula Kuan.

Inlang Container Depot at Tughlakabad

4066. SHRI BHIKU RAM JAIN: Will
the Minister of RATLWAYS be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment propose to sef up an Inland
Container depot at Tughlakabad and
another depot at Pragati Maidan in
New Delhi: and

(b) the functions of these depols?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SHRI MALLT-
KARJUN): (a) It hag been decided to
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set up a regular Inlani <Clearance
Depot at Tughlakabad during the
Sixth Five Year Plan period. Pend-
ing its establishment, it has beern de-
cided to set up a depot, on pilot pro-
ject basis, at Pragati Maidan Siding,
New Delhi which is expected to be
commissioned shortly.

(bY Handling of I.S.0. containers,
stuffing/destuffing of export/import
cargo and Customs clearance thereof
will be the main functions of this
depot.

Steps to Check Consumption of
Alcoholic Drinks

4067. SHRI BHIKHU RAM JAIN:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether a survey conducted
under the Aegis of the WHO in some
parts of the country has revealed that
consumption of alcoholic drinkg is on
the increase and the number of regu-
lar addicts is Increasing; and

(b) if so, the steps proposed by the
Government to check the habit?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No such
survey has been conducted in India by
the World Health Organisation.

(b) Does not arise.

Loan Assistance for Bridges wunder
Inter-State or Economic Importance in
Punjab

4068. SHRI R. L. RHATIA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Punjab Government
have requested his Ministry fo include
seven important bridges under Intei-
State or Economic Importanca Scheme
for sanctioning 100 per cent loan as-
sistance for these works in view of
the State being situated near the In-
ternational Boundary ani being sur-
rounded by the border States of Hima-
chal Pradesh and Jammu and Kash-
mir; and '
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(b) if so, his
thereto?

Ministry's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) and (b). In January, 1982
the Punjab Government have propos-
ed seven bridges for loan assistance
under the Central aid Programme of
State roads of inter-State or economic
importance as part of the Sixth Plan
(1980-85). A final view on the propo-
sals submitted by various State Gov-
ernments, including Punjab is, how-
ever, yet to be taken.

Beas-Goindwal Line

4069, SHRI R. L.. BHATIA: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Punjab Govern-
ment has approached his Ministry for
the construction of a rail link from
Beas to Goindwal Szhil in view of the
fact that the Goindwal Nucleus In-
dustrial project has been planned to
spread over an area of 4,000 acres
with an industrial belt of 900 acres
over which 1,000 industrial units
would be established with an urban
settlement for 1.50 lakh persons;

(b) whether the State Government
also offered to provide some inputs to-
wards early construction in order to
facilitate its commissioning within the
6th Five Year Plan period jtself; and

(c) if so, Government’s reaclion

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Yes.

(¢) The Government of Punjab has
been advised of the Railways’ inabi-
lity to accommodate this proposal as
the work is not justified on financial
considerations and on operational
grounds.
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Widening of National Highway No.
1 into four lanes

4070. SHRI R. L. BHATIA: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress so far made in the
construction of National Highway No.
1 into  four lane standards passing
through Punjab;

(b) how long
upto Amritsar;

will it take to cover

(c) the total funds released for this
project during the current iinancial
year;

(d) whether in view of the high
incidence of daily accidenis on this
busy thoroughfare. the execution of
proposed widening of this Highway is
urgently needed; and

(e) if so, what special steps are
being taken in this behalf by  his
Ministry to monitor the progress so
far made and tu adhere fo the con-
struction schedule?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) to (e). Four laning of
National Highways is undertaken ac-
cording to traffic intensity and av-
ailability of resources, attention being
given in the first instance to sections
on different National Highways hav-
ing the heaviest traffic. )According]y
four laning of National Highway No.
1 in Punjab has been taken up in a
phased manner. In the first instan-
ce, four laning of 4 kms. of the high-
way passing through congested fowns
of Khanna gnd Rayya costing Rs. 28.5
lakhs has already been completed and
work is in progres§ on another 22.5
kms, costing Rs. 497.81 lakhs on the
Ludhiana-Goraya Section is expected
to be completed by March, 1984 Sub-
ject to availability of resources, the
1980-85 Plan also provides for four
laning of Goraya-Jullundur (34 Kms)
Section and some other heavily traffic-
ed stretches in the Julundur-Amrit-
sar Sectton (22 Kms), estimated to
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cost Rs. 15 crores. Rupees 112.5 lakhs
have been earmarked for release dur-
ing 1981-82 for the work in  hand.
Progress of these works is being
watched through quarterly progress
reports, frequent periodic review of
works and inspections.

Declaration of State Roads as National
Highways in Punjab

4071. SHRI R, L. BHATIA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased {o state:

(a) whether the Punjab Govern-
ment have approached the Centre for
the conversion of some important
State Roads into National Highways;

(b) if so,
and

the particulars thereof;

(¢) the Centiral Government's reac-
tion thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRT): (a) to (c). Since the begin-
ning of Sixth Plan (1980-85) the
Punjab Government have proposed
the following two State routes for be-
ing declared as National Highways: —

(i) Chandigarh-Ludhiana-Moga-
Ferozepur-Fazilka road; and

(ii) Chandigarh-Patiala-Sangrur-
Barnala-Bhatinda road.

However, owing to financial cons-
traints gnd other priority considera-
tions, it has not been possible to ac-
cede to the State Government's re-

‘quest.

Operation. of Unremunerative Lines

4072, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of the Railway- lines
which have been found to be unremu-
nerative in their operations during
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the pést three years for each one of
the three gauges—Broad, metre and
narrow;

(b) whether any steps have hbeen

taken to convertl these into remunera- °

4ive lines by connecting them to the
main network of the railway sysiem
in their neighbourhood;

(c) if so, the nature of the steps
taken in this regard; and

(d) if not, the reasons therefor and
whether any  such -steps would be
taken in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF TARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) A statement is laid
on the Table of the House. [Placed in
Library. See No. LT—3681/82],

(b) and (c¢). There are no branch
lines in isolation and these are clways
connected to the main lines at junc-
tion points. Steps such as reduction
in staff expenditure, stoppage of
night working, one engine system etc.
are taken to minimise the losses. En-
gineering-cum-Traffic Surveys for
gauge conversions, are also undertak-
en wherever considered justified, to
examine the desirability of changing
over to the gauge of contiguous rnain
lines.

(d) Does not arise,

National Goods permits issued to
persons and Transport Companies in

Delhi
4073. SHRI NARAIN CHAND
PARASHAR: Wil] the Minister of

SHIPPING ANpD TRANSPORT be
pleased to state:

(a) details of the persons/Transport
companies to whom National Goods
Permits have been sanctioned in the
Union Territories of Delhi during the
past three years, separately for each
Year,
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(b) whether there have been com-
laints against the sanction of these
permits; and

(e) if so, the nature thereof znd the
steps taken to redress the complaints?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) to (c). Information is
being collected from the Delhi Ad-
ministration and will be laid on the
Table of the House.

Promotion of Physical Education in
various Stateg ‘

4074 SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government have laid
emphasis on the promotion of physi-
cal educalion in various States;

(b) if so, the total amount allocated
to each State in 1980-82;

(¢) whether his Ministry have a
proposal to enhance annual glloca-
tion to the undeveloped States in
1982-83;

(d) if so, the total amount prcposed
to be allocated for the promotion of
Games and Sports to Orissa in 1982-
83; and

(e) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL, WELFARE
(SHRI P.K. THUNGON): (a) Yes,
Sir. In the National Policy on Educa-
tion approved by Parliament in 1968
due emphasis hag been laid on promo-
tion of a country-wide programme of
physical education and sports.

(b) to (e). Since, as in the <caseof
Education, the primary respousibility
for promotion of physical educatlion
and sports rests with the State Gov-
ernments, it is for the State Govern-
ments to make suitable annual bud-
get allotments for the purpose in the
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context of the priority allotted to it by
them in the over-all educational struc-
ture. The Central Government do-
es not, therefore, make any Statewise
allocation of funds for the various
States including inter-alia Orissa, for
implementation of Stateg programmes
of physical education and sports.

Similarly, even in respect of the

funds allocated for implementation of
Central Schemes of physical education
and sports no Statewise allocation js
made by the Central] Government.
" Financial assistance to States under
these schemes is extended depending
upon the proposals being received
from them in accordance with the ap-
proved pattern of assistance of the

Schemes.

Target and achivement of Sterilisation
during 6th Plan

4075, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased

to state:

(a) whether any target has be_ep
fixed by his Ministry for the gterili-
sation during the Sixth Plan period;

(b) if so, the target of sterilisation
fixed for different States;

(c) whether any survey has been
conducted to assess the success made
in this regard;

(d) if so, the details about the sur-
vey reports; and

(e) the efforts made by his Ministry
to achieve the family planning target
for the Sixth Plan period?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) A target of 24
million sterilisations is tentatively en-
visaged for the Sixth Five Year Plan
period.

(b) to (d). State-wise targets are not
fixed for an entire plan period, These
are fixed annually taking into consi-
deration the performance during the
previous year. State-wise targets fixed
for sterilisation for 1980-81 and 1981-
82 and the percentage achievements
thereof are given in the attached
statement.

(e) The performance of wvarious
States under the National Family Plan-
ning Programme is regularly monitor-
ed and reviewed at various levels ard
necessary action by way of ()
appropriate advice to the State
Government authorities regarding
the remedial steps; as also
(ii) steps to solve the problems
experienced by the States in the im-
plementation of the programme, is
being periodically taken. Efforts have
also been intensified to spread the
message of small family norm ty pro-
cess of education and motivation.

The village Health Guide Scheme
which was  hitherto -} shared
scheme between the Centre and
State on a 50:50  basis. has
been brought under the Family
Welfare Programme and made a
wholly centrally funded scheme and it
has been decided that the Health
guides who will be predominantly wo-
men will be responsible for onroviding
supplies of non-clinical, family plan-
ning methods to the people at their
doorstens and also motivate the people
to acceot the small family norm. The
available services and supvlies under
the Family Planning Programme are
being strengthened and expanded,
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State-wise targets and percentage achievements of sterilisation during 1980-81 and 1981-82.

Dadar & N. Haveli

ﬁl State/U.T./Agency 1980-81 1981-82
s Target Percentage T—ar;c: _Pe:c:n:-ag:s_
achiceve- achieve-
ment ment of
proportions-
ate target
(April, 81
to January,
82)
e 3 s s
1 Andhra Pradesh . 2,44,100 95-6 2.44,100 100-6
2 Assam . 60,400 39-6 60,400 27-8
3 Bihar . 2,75,900 33'5  2.75.900 3571
4 Gnujarat . 1,62,300 123-6  1,62,300 121-1
5 Haryana 53,700 60- 6 53.700 66-3:
6 Himachal Pradesh 15,800 94-3 15,800 109 2
= T&K 22,700 46-4 22,700 403
8 Karnataka . 1,90,400 751  1,90,400 100-0-
9 Kerala . . . 1,00,000 113-0  1,00,000 106-5.
1o Madhya Pradesh . 2,46,400 52-7 2,46,400 72-4
" 11 Maharashtra 2,905,500 1055  2,95,500 1511
12 Manipur . 6,100 350 6,100 35 7%
13 Meghalaya . 5,500 4-8 5.500 - 4.0%
14 Nagaland
15  Orisse 1,15,600 78:1  1,15,600 74
16 Punjab 65,700 725 65,700 72°5
17 Rajasthan 1,34,000 750  1,34,000 103" 5
18 Sikkim 250 1200 250 135- Q%%
19 Tamii Nadu 1,82,200 =2-0 1,82,200 81-6
20 Tripura 7,000 7-4 =000 8- yew
21 Uttar Pradesh 4,12,400 19-1  4,12,400 08-1
22 West Bengal 2,30,000 91'3  2,30,000 77:3
23 “A & N Island 600 89-7 6oo 90 -4
24 Arunachal Pradesh 2,300 7:0 2,300 5 4%
25 Chandigzrh . 1,750 775 1,750 82-7
26 . 600 700 600 780
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27 Delhi 15,000 104-0 15,000 124- 1
28 Goa, Daman & Diu 4,900 47-3 4,900 41-0%
- 29 Lakshadeep. 250 10:0 250 11-2%
30 Mizoram 1,200 14g: 6 1,200 134-4%*
31 Pondicherry 2,350 178-4 2,350 1891
32 M/O Defencc 15,000 144 - 7 15,000 12Q-2%%*
33 M/O Railways 26,000 47-9 26,000 552
All India 2,895,900 70:0 2,895,900 lo-g

$Provisional.

*Upt~ December, 1981.
**Upto November, 1981.
**xUpto October. 1981

wy

No “target has bera fixed for Nagaland.

Revenue earned from passenger Traffic

4076. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAIL-
"WAYS be pleased to state:

(a) total amount of revenue earned
from passenger traffic in the year
1981-82;

(b) total subsidy given on the pas-
: senger tiraffic in that year; and

(c) total amount of money earped
- as revenue from freight traffic and the
. subsidy given thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) The total passenger
earnings during the year 1981-82 are
- anticipated at Rs.988.97 crores as PerT,
revised estimates.

(b} The subsidy on any stream ‘ot
“iraffic may be defined as the loss in-

curred on ils operation. The loss on
the operation of coaching services ie.
passenger and parce] services together
during 1981-82 is expected to be Rs.
416.09 crores. Separate data for pas-
senger traffic alone is not available.

(¢) The total earnings from freight
traffic for 1981-82, as per revised esti-
mates are estimated at Rs. 2357.77
crores. There is no subsidy on the
goods traffic as a whole. However, the
loss on goods services catering to low
rated . commodities is expected to he
Rs. 119.12 crores.
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Opening of Public Health Centres in
U.P. and Expendifure thereon

4078. SHRI NIHAI, SINGH: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to staie:

(a) the fotal number of Public
Health Centres opened in Uttar Pra-
desh during 1979-80 and 1980-81 under
the Rural Health Service Scheme
sponsored hy the Ceniral Government;
and

(b) the number of additional Public
Health Centres to be set up during
1981-82 and the total expenditure
likely to be incurred thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). Probably
the reference is to the Primary Health
Centres. The establishment of Primary
Health Centres is in the State secter.
There were 907 Primary Health Cen-
tres functioning in Ultar Pradesh as
on 1-4-80. According to (he State Gov-
ernment, ten additional Primary
Health Centres have been added dur-
ing the year 1080-81 and thirty-two
are likely to be established during
1981-82. The following norms of ex-
penditure, on the establishment of
new Primary Health Centres, have
been approved by the Flanning Com-
mission: ,

(a) Coonstrutcion of building Rs. 4 lakhs

Written Answers 1 54 -

(b) Equipment & Furniture . Rs. 50,000

(c) Recurring Expenditure  Rs. 1.5 lakhs .

-y dtrteein  aie-wow
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Y
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Sale of Tickets in Passenger Trains’
between Dhanbad Marafari and Chan-
drapura and Marafari

4080. SHRI A, K. ROY: Will the-
Minister of RAILWAYS be pleased
to state:

(a) average sale of tickels per day
in the month of January, 1982 in the
Dhanbad—Marafari passenger train
and the same between Chandrapura
and Marafari;

(b) whether it is a fact that the sale-
of ticket between Chandrapura and
Marafari is less compared to the dis-
tance the whole train has to go;

(¢) whether it is possible to c_iivide
the train at Chandrapura and one-
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part going to Marafari and the other
‘to Bermo Fushra benefiting toth the
.area and also the railways;

¢(d) whether there has been already
.demand to this eflect from various
social organisations; and

(e) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF KAILWAYS AND IN
“THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Since train-
wise statistics relating to sale of
tickets are not maintained, the infor-
mation is not redily available.

(c) to (e). The feasibility of bifura-
cating 1/2DCB and 3/4 DCB Phan-
bad localg gt Chandrapur has been €X-
amined but not found feasible due to
inadequacy of terminal facility at Ch-
andrapur and Bermo.

"Number of Bogies attached to Asansol-
Varanasj Passenger train

4081. SHR A. K. ROY: Will the
Minister of RAILWAYS be pleased to

~state:

(a) number of compartments sup-
posed to be in the Asansol-Varanasi
Passenger 129 Up) and the same actu-
ally there in the month of February,
1982 with the date wise figures in
details;

(b) whether there was naccident
causing death injury to the passengers
due to heavy rush within the same
‘period; and

(c) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARUIN): (a) The scheduled load of
129 Up Asansol-Varanasi Passenger
“{rain is 13 coaches. The number of
coaches 129 Up ran with during the
month of February ‘82 was 8 on 9 days.
9 on 8 days. 10 on 2 days, 11 on 3 days
12 on 4 days and 13 on 2 days.
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(b) No.

(c) Due to acute shortage of coaches
the train has been running with lesser
mumber of coaches. With improvement
in availability of coaches; its normal
composition will be restored.

Basic Amenities to Dhanbad, Marafari
and Chandrapura Passenger Train

4082. SHRTI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) total number of lights, fans and
water taps in the Dhanbad Marafari
and Dbanbad Chandrapura passenger
trainsg in the Eastern Railway and the
same actually existing and working as
on 1 March, 1982;

(b) number of the same replaced and
repaired in the year 1981 and the
expenditure incurred thereon;

(c) whether there js any improve-
ment in the basic amenities to the
passengers in the last six months; and

(d) if not, steps taken therelor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):

(a) Total light points provided 361
Total fan points provided 198
Total light existing/working 280
Total fan. existing/working . 143

Total tap. existinrg/workirg . 124/120

(b) Repaired and replaced in

the year 1981 lamps ; 1261
Cage Guards . 50
Taps : 1380

Material cost of replacement
for train lighting material . Rs. 3098

for tap : ‘ . Rs. 13000

Rs. 1609
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(¢) and (d). Due to continued large
scale theft of train lighting materials
and vandalism in these trains there
had been sometimes inconvenience to
passengers, As such efforts made to
improve the Dbasic amenities, have
been partly nullified by miscreant ac-
tivities. In order to overcome this
situation it has been decided to
change the train lighting system in
ihe 2 rakes for these services to mid-
on-generation system. Thig system
is less prone to vandalism and thefts
and is expected to bring about impro-
vements.

Office of Railway Service Commission
of S. E. Railway in Orissa

4083. SHRI K. PRADHANI: will
the Minister of RAILWAYS be pleased
to state:

(a) whether the proposal for open-
ing an office of the Railway Service
Commission of S E. Railway in Orissa
is under the consideration of Gov-
ernment;

(b) if so, when the above proposal
is expected to be implemented; and

(c) the details about the location
of such office in the State of Orissa?

THE DEPUTY MINISTER iN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FARLIA-
MENTRY AFFAIRS (SHRI MALULI-
KARJUN): (a) to (c¢). A proposal to
set up a Railway Service Commission
at Bhubaneswar in Orissa -is under
examination. Every effort is being
made to take an early decision ¢n the
proposal.
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T 1978 ¥ 1981 & aiww Pawbafes
smiteet ® dofET P ——

1978 @ 446
1979 :© 368
1980 @ 200
1981 : 220

Appearing of Students in National
Talent Search Scheme

4085. SHRI G. NARASIHMA RE-
DDY: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether at present a great
bulk of the urban students only are
able to appear in the National Talent
Search Scheme conduted by NCERT;

(b) whether the rural students do
not generally have the means to
reach the centres for tests:

(c) if so, whether NCERT would
open there such centres in rural or
semi-urban areas sp that intelligent
students from such areas can be be-
nefited; and

(d) if so, how many such centres
will be located in Andhra Pradesh?

THE MINISTER OF STATE OF
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL WEI-~
FARE (SHRIMATI SHEILA KAUL):
(a) to (d). Centres for conducting
the examination for the National Ta-
lent Search Scholarships are set up
in consultation with State Govern-
ments. Generally there is at least one
centre at each district headgquarter.

It has been the experience ihat more
urban students tend to benefit from
the scheme. However, available in-
formation shows that students from
rural areas also appear in the exa-
minination, Nevertheless , NCRT has
a proposal wnder consideration to
decentralise the scheme t{o provide
better opportunities to students from
rural areas.

According to the proposal, the first
stage selection will be made at the
State level to ensure greater involve-
ment of the State Governments in
the selction procedure. It is hoped
that this will help in broadbasing
identification of taleat and result in
a large number of students from ru-
ral areas and weaker sectiong com-
ing up for final selection.
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Loss Suffered by DTC due to
Accidents

4087. SHRI HIRALAL R. PAR-
MAR: Will the Minister of SHIPP-

“ING AND TRANSPORT be pleased

to state loss Suffered by Delhi Trans-
port Corporation due to accidents of
buses during the last three years,
year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF sHIPPING AND
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TRANSPORT (SHR1 SITA RAM KE-
SARI): Loss suffered by the D.T.C. as
a result of D.T.C. buses having been
damaged in accidents aurirg the last
three years is given below:-

/Rs, inlakhs)

Year Cost of damage
1979-80 8.53
1980-81 16.11
1981-82 (Upto Dec’ 81 11.68
36.32

Appointment of Sub-Committee for
periodic review of progress of Family
welfare programme

4088, SHRI B.V. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Union

Government has appointed a high- -

powered sub-committee for periodic
review of the progress of the family
welfare programme;

(b) if so, whether it is a fact that
many States have crossed the targets
and most other States are lagging
behind;

‘) if so, what are the States and
Union Territories which have cross-
ed the target and what are the State
which are lagging behind;

(d) whether it is also a fact that
overall performance shows that the
70 per cent of the targets huag been
achieved by the Union and State Go-
vernments so far; and

(e) what are the functions of this
sub-committee?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No.

(b) and (c). A stalement indicat-
ing the position in respect of various
methods of contraception and mater-

41550 L. S.—6.
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nal and child health programme is
laid on the Table of the House.

[Placed in Library. See No. LT-3682/82]

(d) Achievement in respect of ster-
lizations and IUD incertions during
the period April 1981—January 1982:
is more than 80 per cent of the pro-
portional targets for this period. In
respect of conventional contraceptive
users, the achievement is 76.4 per
cent of proportional targets upto De-
cember 1981. Achievement in respect
of immunization for expectant mo-
thers, D.T. immunization for child-
ren, and Prophylaxis against nutrit-
ional anemia amongst children, is
above 70 per cent of proportional
targets upto Deceinber 1981.

(e) Does not arise.
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Left Over Properties of indian
National Migrated from Erstwhile East
Pakisan

4090. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EXTER-
NAL AFFAIRS he pleased to state:

(a) whether Government of India
are aware of the fact that Govern-
ment of Bangladesh have taken pos-
session of all the left over properties
in Bangladesh owned by the Indian
nationals (migrated from the ersi-
while East Pakistan) under the au-
thority of Rule No. 45 of 1974 pro-
mulgated by Government of Bangla-
desh in supersession of No. 1 Pakis-
tani Ordinance 1969 and Zollow up
instructions issued in May, 1977 to
Tehsildars/Bangladesh natiorals to
find out the so-called concealel vest-
ed properties and that they (Govern-
ment of Bangladesh) have leased
away these properties to Bangladesh
nationals without payingy any com-
pensation to the real owners (Indian
Nationals) in total disregard of the
Nehru-Liaquat pact, 1250;

(b) if so, whether Government of
India have taken wup the issue with
the Government of Bangladesh; and

(c¢) if so, the results thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO): (a) The Bangladesh Govern-
ment enacted the Enemy Property
(Continuance of Emergency Provi-
sions) (Repeal) Act, 1974 which pro-
vided for the repeal of Ordinance
No. 1 of 1969 with effect {from 23
March 1974, on which date the new
Act was deemed to have intoc force
and also for vesting in the Governa
" ment of Bangladesh of all enemy
Property vested in the Custodian of

Enemy property, In answar to a gue-
stion the Bangladesh . Minister for
Land Administration and  Reforms
stated in the Bangladesh Parliament
on the 21st April, 1881 that 841,192.
44 acres of land and 21,926 houses
were at present listed in Bangladesh
as vested property. It is understood
that the Bangladesh authorities have
been taking over and leasing vested
property without setting the question
of compensation. Government of In-
dia have no precise information re-
garding the proportion of these pro-
perties already taken over by the
Bangladesh Government of the num-
ber of these properties leased to Ban-
gladesh nationals, nor regarding fo-
How up instructions issued in May
1977 by the Bangladesh Government.
We are aware from press reports
that the Enemy property Act Resis-
tance committee ing Bangladesh
has demanded restorntion of proper-
ty to legal owners who are evicted
under the Act. Under the Nehru Lia-
quat pact 1950, migrants from erst-
while East Pakistan retained their
proprietory rights in their properties
left behind by them ang could sell,
exchage or dispose of iheir proper-
ties in any manner they liked.

(b) and (c). The Government of
India have taken up at the highest le-
vel the question of Indian nationals
not being allowed to retain properties
in Bangladesh and of directly dispos-
ing of their properties to others in Ba-
ngladesh and also of evietion of ihe
Bangladesh relatives left behind by
them from these properties. The Ba-
ngladesh Government indicated that
it would consider any specific cases
that might be brought to their atten-
tion. The matter is kept under cons-
tant review by the Indian Govern-
ment.

Inquiry intc Sewa Nagar fly over
Tragedy in Delhi

4091. SHRI SUSHIL. BHATTACHA-
RYA. Will the Minister of RAILWAY
be pleased to state:

(a) whether Government have ins-
tituted any inquiry into the Decem-
ber 9, 1981 Sewa Nagar Fly over
tragedy in Delhi;
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(b) if so, the details of the findings
of the said enquiry, if any;

(e) if not instituted, the
for the same; and

(d) steps taken to prevent the
occurence of such happenings in
future ang details thereof?

reason

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Yes.

A high power committee has been
appointed to go into the cause of
the accident and recommend reme-
dial measures.

(c) Does not arise.

(d) The Chief Engineer (Const)
has been instructed to execute all
temporary works in a sound and wor-
kman like manner and to take all
precautions to ensure that collapse of
centring/shuttering does not take
place in other spans in future.
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Senior Eye Specialist Under C.H.S.
Overating for Cataract

4095. SHRI TARIQ ANWAR: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there 1is any Senior
Eye Specialist under C.H.S. who has
been operateg upon for cataract;

(b) if so, what are the particulars
and did he inform the Government in
this respect;

(cy has he heen subsequently ex-
amineg by the Board of competent
Eye Surgeons if he is fit to do fine eye
surgery:

(d) if not, the reasong why Govern-
ment did not deem it necessary to
observe this steps in view of keeping
the safety of patient's eyes; and

(e) if the Board of Competent
Opthalmologists has already checked
him in term of his natural visual
accuracy to perform the delicate eye
surgery what is their report?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). There is
one Seniop Eye Specialist working in
Dr, R. M. L, Hospital, New Delhi. He
underwent cataract operation of one
eye during the leave sanctioned to

him for urgent persona]l reasons.
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(¢) to (e). The officer was not sub-
jecteg to g further medical examina-
tion to confirm hig fitness. No com-
plaing with regarq to the failure of
any operation done by the said officer
has been reported to the Government.

Five Year Plan of DTC

4096. SHRI RAJNATH SONKAR
SHASTRI Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) what are tke details of the
DTC’s five year plan 1980-85; and

(b) when wag the plan instituted
and what has been the progress made
therein sp far?

THE MINISTER OF STATE IN THE
MINISTRY  OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) and (b). DTC’s Sixth
Five Year Plan for the periog April
1980 to March, 1985, has {he approved
financial Qutlay of Rs. 68 crores and
envisages purchase of 1600 buses, set-
1ing up of Secong Central Workshop
at Okhla creation of allied infrastruc-
ture of depots ang providing of pas-
senger amenities like bug queue shel-
ters, etc, Token provision for intro-
duction of a new scheme of Electric
trolly buses has also been made in the
Plan. In implementation of the plan
schemes, 921 bus chassis have been
purchased ang the body-buildings ex-
cepting in the case of 96, have been
completed. The body-building work in
respect of 96 will be completed in a
few days time. The work at Second
Central Workshop is progressing and
it will pe commissioned in 4-5 months;
During thig period the number of
depots have gone up from 21 fo 23 and
the jand for 5 depots hag been acquir-
ed. The bus queue shelters construct-
ed during this period so far number
190, About 201 more are nearing
completion,

SASTRI. Wil the Minister of SHIP-
Second Central Worksshop at Okhla

4097. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of SIIIP-
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PING AND TRANSPORT be pleased
to state:

(a) when construction work on the
second Central Workshop started at
Okhla;

(b) what ig the progress made there-
in go far;

(c) whether the progress is going in
accordance with the plang drawn;

(d) if not, reasons therefor gnd ste-
ps taken to complete the work on
time;

(e) progress made in improving the
existing Centra] Workshop at Kings-
way Camp;

(f) whether 1the body-building of
DTC buses woulg also be included in
the programme {o avoig outside con-
tractors; and

(g) if not, reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) November, 1980.

(b) The progress of work is nearly
60 per cent.

(¢) and (d). The work is slightly
behind schedule, due to shortages of
cement, non-availability of required
sections of structural steel and short-
age of technical staff.

(e) to (g). The existing workshop
which has 3 built up infra-structure
for feeding of 1200 vehicles is now
over-congested, The changes in the
set-up will be possible only when the
work at the Central Second Workshop
is completed and certain activities

" being done at existing workshop are

shifted. It has been planneg that
while the Seconq Workshop will take
care of overhauling of aggregates of .
varioug makeg of vehicles, for feeding
all the depots on two tier system, the
activitieg of chassis renovation and
body-reconditioning will be at the ex-
isting Central Workshop. The plans
are also being drawn up to start bus-
body construction by DTC at itg exist-
ing premiseg to avoid fabrication of
bug bodies by outside contractors.



171 Written Answers MARCH 18, 1982 Written Answers 172

Iimonvani’ence to passengers of Super
Fast trains due to boarding of local
passengers

4098, SHRI TARIQ ANWAR: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that the
long distance passengers going to
Howrah, Patna, Jamshedpur, Gaya
etc., have to face lot of difficultieg in
boarding the III tier and II tier ~om-
partments in the evening super fast
and fast trains at Delhi and New
Delhj stations due to large numbher of
local passengers especially of Aligarh,
travelling daily by these trains; and

(b) whether Railways propose to
start local express trains upto Tundla
in morning and evening and enforce
restrictions atleast upto 300 Kms. in
the traing like 191 Up and 192 Dn
Sonbhadra Express 167 Up and 168 Dn
Vikramheela Express, 153 Up and 154
Dn Jayanti Janta Express and 81 Up
and 82 Dn and 103 Up and 104 Dn.
AC Delux Express and 175 Up and
176 Dn Neelachal Express?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Cases of unautho-
rised passengers ~entering reserved
coaches have been reported. The TTEs
and Coach Attendantg manning re-
served coaches have instruction to
prevent entry of unauthorised passen-
gers in such coaches, At times, how-
ever, it becomes difficult for the staff
to control unruly passengers. Inten-
sive surprise checks are conduted

from time to time deploying large .

number of TTEs, Railway Protection
Force and Government Railway Police
personnel with Railway Magistrates
and unauthorised passengers travell-
ing in reserved coaches are dealt with
as per rules Caseg of deliberate negli-
gence on the part of railway siafl are
viewed seriously and apropriate action
is taken against them.

(b) Introduction of additional
trains is not possible at present for

want of requisite resources. Restric-
tions for travel by certain Mail/Ex-
press trains are imposed by the
Railway Administration taking into
consideration the occupation of such
trains to avoid inconvenience to long
distance passengers vis-a-pis the
availability of other train services for
short distance travellers,
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Essential Qualifications for Doctors
for appointment under different system
of medicine in CHS and CGHS

4100. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of doctors appoint-
ed in Central Hea]th Service and
C.G.H.S. belonging to all systems of
medicines and the mbinimum essential
Diploma/Degree qualification in each
system possessed by them;

(b) the categories of doctors who
have been taken without possessing
any experienca and also those im
whose case five years experience has
been prescribed as essential qualifi~
cation;

(e) whether the essentml qualifi-
cations are different for appointment
of doctorg of different systems ot
medicines; and ¢
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(d) if so, the detailed reasons there-
for and whether Government prcpose
to bring those at par for the sake of
uniformity?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
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mum essential Diploma /Degree quali-
fication in each system js enclosed as
per statement attached.

(b) No Physician has been appoint-
ed on regular basis in any of the sys-

SHANKARANAND): (a) The mini- tems, who does not possess the requi-
r site experience, .
(a) CHS CGHS :
(c) Yes.
Allopathic 3041 1089
Ayurvedic 102 (d) The qualificationg for appoint-
_ ment of doctors under different sys-
Homoeopathic 77 tems of medicines' have necessarily
Unani - 6 to bg different keeping in view tne
requirements of each gystem.
STATEMENT
S. No. Essential qualifications

Dactors of Allopathic systems

1. G.D.M.O. Grade IT .

. G.D.M.O. Grade I

. Supertime Grade IT .

. Supertime Gr. I

Ayurvedic Physicians

1. Sr. Avurvedic Physician.

. Medical Officer-cum-Superintendent.

. Ayurvedic Physicians.

M.B.B.S.

. G.D.M.O. Grade II with five years regular service in

the grade are ecligible for promotion to GDMO
Gr. I. It is 1009, subject to the availability of
vacancies.

. 509, of the vacancies of this grade are filled by pro-

mition from GDMO Grade I, with not less than
10 years regular service in the grade and Specialist
Grade Officers with pot less than 8 years regular
service in the grade in the ratio of 2 : g on the recom-
mendation of D.P.C. on the basis of merit and senio-
rity of the officers concerned. The remaining
509 vacancies are filled by direct recruitment
according to rules.

. The vacancies are filled by promation on hundred

per cent basis from eligible Supertime Gr. II offi-
cers having at least 6 years service in the grade and
qualifications & experience requisite for the post.
In case no eligible officer is available from within
the service, the posts are filling up by direct recruit-
tnent through U.P.S.C. or by deputation.

. Degree or Diploma in Ayurvedic from a University

Statutory State Board/Council/Faculty in Indian
Medicine.

do.

——— — . i —
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Homoeopathic Physicians :

1. Sr. Hom»eopathic Physician . . A degree or diplomz of rot lase than 4 years’ duration

included in the second Schedule to the Homoeo-
pathy Certral Council Act, 1473, and enrolment
on a State Regitter or the Central Register of
Homocopathy.

2. Homceopathic Physiciars . . Same qualifications as mentioned for the post of Sr.

Unani Physicians 3

Homoecopathic Physician.

1. Unani Physicians . . . . Degree cx Diploma in Unani Tibb from a University

or a Statutory State Board/Council/Faculty/Exa-
mining Body in Indian Medicine recognised in
Part II of the <econd Schedulcfand in the{Third Sche-
dule to the Indian Medicine Gentral Council Act,
1970 (48 of 1970) duration of the training course
being four years and above.
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Railway accidents due to non-exami-
nation of hot pox

4102. SHRI R. P, YADAV: Will the
Minister of RAILWAYS be pleased
to state:

(a) the number of train accidents,
goods and passengers, as a result of
hot box during last three years,
year-wise; and

(b) whether it is g fact tha* these
accidents could have been avoided ijf
the hot box would have been exainin-
ed on the intermediate stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The number of
train accidents due to hot-box during
last 3 years is shown below:

Year Fasserger Goods  Total
carryirg trains
trains
1979-80 : .. 25 25
1980-81 . 1 45 46
1981-82 . .. 39 39

(Upto Jan.)
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(b) Train examination is done at
suitable intervals. Beside, the staff at
stations, level crossing, etc.,, are re-
quired to watch all trains closely
while they pass through stations,
Jevel crossing etc,, and take action to
top any train if any hot axle or any
other dangerous condtion comes to
their notice.

Modification of Examination Schedule
of Trainsg

4103. SHRI R. P. YADAV: Will the
Minister of RAILWAY be pleased to
state:

(a) whether the schedule of exami-
mnation of trains, goods and passen-
gers has been modified recently; and

(b) whether it is also a fact that
tha  curtailment of examination
schedule is the main reason for avcid-
able accidents?

THE DEPUTY MINISTER IN TEE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The sche-
«dule of examination of passenger
‘trains has no! been revised or changed
in the recent past.

As far goods trains, end to end
Tunning of trains without any intr-
mediate examination enroute has
been introduced since  December,
1980. This has been done only
for trains comprising of special
stock fitted with roller bearings,
centre buffer coupdlers and slack
adjusters etc. Wagons having such
special features are segregated into
separate rakes and moved as block
rakes avoiding hump yarids etc. and
thus are saved from damages due to
humping or loose shunting. To ensure
safe running of these rakes, Railways
have been instructed to main‘ain slack
adjusters and made good all the brake
gear deficiencies, intensively examine
21l the trains and feel axle boxes for
hot/warm  running at all traction
changing stations. To srrest roller
Yearing failures on run, special exami-
nation of roller bearing of wagons
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overdue scheduled inspection héis also
been organised in about 20 Yyears on
th~ Indian Railways. 1t cannot, e
gtated that curtailment of examina-
tior schedule is the main reason for
avoidable accidents.

Number of goods frain accidents
" during last three years

4104, SHRI R.P. YADAV: Will the
Minister of RAILWAYS pe pleased to
sinte:

(a) the number of goods trains acci-
dents during the last  three years,
year-wise?

(b) total hours of blockage of traffic
as a result of the above accidents,
year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
The number of goods train accidents
during the last three years and hours
of blockage due to these accidents are
shown below:

Number Total

Year of goods  hours of
train blockage
accidents
1979—80 . . 3 570 3589
1980—81 . . : 667 4194
198182 . . : 639 4434
(Upto Jan.)

Trains running without the sanctioned
load of coaches in NER

4105. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it ijs a fact that the
trains are running underload in num-
ber of coaches on Katihar-Barauni
and Darbhanga-Samastipur sections
in Sonpur Division of NER;

(b) whether it is also a fact that
this is the main reasons of over-crow-
ding and consequent accidents; and

(c) what steps are being taken by
the Government to see that sanctioned
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load of coaches are provided in these
sections?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, some trains are
running underload on Katihar-Barau-
ni and Darbhanga-Samastipur sections
in Sonpur Division of N.E. Railway.

(b) Underload running of trains is
one of the reasons for overcrowding
but not for accidents.

(c) Necessary steps are being taken
to run the trains with full load as
early as possible.
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Derailment of Madras Jammu-Tawai
Janata Express

4108. SHRI HARISH RAWAT: Wilk
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that Delht
bound Madras Jammu-Tawai Janata
Express derailed on 6th February,
1982 between Itarsi-Nagpur Section;

(b) if so. how many persons were
injured and what were the causes of
derailment; and

(¢) how many derailments have
taken place since January, 19827

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The accident occurred
on 7-2-82. :

(b) In this accident one person sus-
tained grievous injuries. The cause of
the accident is under investigation by
the Commissioner of Railway Safety,
Central Circle, Bombay,

(c) During the period 1-1-82 to
28-2-89 there were 139 train derail-
ments on all the Railways.

Panel of five Railway Board
Employees

4109. SHRI RAM SWARUP RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is & fact that a
Penal of 5 Railway Board employees
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wag received from the UPSC in Dec-
ember, 1981 for wvromotion/posting as
Section Officers:

(b) if so, how many ol them be-
longing to SC/ST have been promo-
ted/posted as Section Officers SO
far;

(c) if not, the reasons therefor;

(d) whether Scheduled Caste and
Scheduled Tribes candidates selected
by the U.P.S.C. have been superced-
ed by posting unpanelied general
candidate as Section Officer; and

(e) if so, under what rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) and (c). hoth the Scheduied
Caste and Scheduled Tribe candidat-
es included in the Panel have now
been posteq as Section Officers.

(dy and (e). The 7question of Sup-
ersession of candidates selecled Dby
U.P.S.C. by unpanellegq candidates
does not arise.

Bridge »ver Damodar

4110. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Govarnment has re-
ceived any letter dateq 15 December,
1981 from the Members of Parliament
regarding a rail-cum-roZd bridge over
the river Damodar;

(b) if so, the salient points raised
in the said letter: and

(c) detailed steps taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) to (¢) The let-
ter referred to has not been received
in this Ministry. However, the ques-
tion of constructing a bridge over
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the Damodar between Mejhia and
Raniganj as part of a scheme for a
new Broad Gauge from Bankura to
Raniganj via Majhia is under Govern-
ment’s consideration. The survey for
this project which had been carried out
a few years ago is now being updat-
ed. A final view in the matter will
be taken in the light of the updated
survey report, with due regard to
feasibility and viability of the scheme
and availability of resources.

Misuse of railway concession to-
students

4111. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministry is consider--
ing steps to stop the rampant misuse
of railway travel concession facilities
meant for the =enuine -students, by
some persons who are actually not
students but style as such threugh:
manipulations of Jdocuments;

(b) whether Government huve any
plan to have age-limit for student con-
cession to restrict the misuse of the
facility;

(c) if so, the detailed steps proposed
to counter the same; and

(d) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-.
KARJUN): (a) No specific case of
manipulation or misuse has come to.
the notice of the Minisiry of Railways.

(b) Only students upto the age of
25 years are entitled to concession, re-
laxable to 27 years in the case of
Scheduled Caste and Scheduled Tribe-
students. ’

(c) and (d) Do not arise.
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Introduction of the Schemes of Univer-
'sity services and Instrumentation
Centres by the UGC

4112. SHR] LAKSHMAN MAILLICK:
Will the Minister of EDUCATION be
pleased to state:

(a) whefher the University Grants
“Commission has introduced the
Schemes of University Services and
Instrumentation Centres in Universi-
“ties;

(b) if so, the names of the uniser-
sities were such and Instrumentation
‘Centres have peen introduced; and

(c) the details about the functions
-and the purpose of introducing such
'mew schemes?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
.Sir.

(b) A statement is attached.

(c) The Scheme was initiated with
‘a view to assist the Universities to
maintain and repair equipment and
‘also to pool together costly and sophi-
sticated equipment which can be used
as a common facility by wvarious de-
partments. The functions of the Centre
equipment which can be used as a
common facility by  various depart-
ments. The functions of the Centres
-are: to repair and service instruments;
to design and fabricate attachments
for or provisions to existing equip-
ment; to train instrument scientists
and technicians; to promote instiru-
ment research and development: and to
provide analytical services by pooling
together major equipments in diiferent
departments under a common ceatre.

Statement

Names of UnWérsities which have been
sanctioned Unlversity services and In-
strumentation Centres.

1. Allahabad

2. Ardhra

3. Banaras Hindu
4. Bangalore

5. Bhagalpur

6. Bhopai

7. Burdwan

8.
. Cochin
10.
11.
12.
13.
14.
15.
16.
17.
18.
. Jawaharlal Nehru

9

o N b
-] O

e

S

a2
o ¢

44.
45.
. Saugar

47.

48.

49.
50,

-

37

Calicut

Delhi

Dibrugarh
Gauhatj

Gujarat

Guru Nanak Dev

Himachal Pradesh

Indore
Jabalpur
Jadavpur

Jiwaji University
Jodhpui

. Kalyanl

Karnalak
Kashmir
Keralg

. Kumaun
. Kurukshetra

L. N. Mithila

. Madras

. Madurai Xamauaraj
31.
. Marathwada
. Mysore

. Nagpur

. North Bengal
j. Osmania

37. Punjab

Magadh

. Patna
39.
40.
_41.
42.
43.

Poona
Punjabi
Rajasthan
Ravi Shankar
Roorkee

Sambalpur
Sardar Patel

Shivaji
South Gujarat

Sri Venkateswara
Udaipur
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51. Utkal

52. Vikram

53. B.I.T.S. Pilani
54. Jammu

55. Calcutta

56. Nagarjuna

Happenings in Ramjas College, Delhi

4113. SHRI SUDHIR KUMAR GIRI:
Will the Minister of EDUCATION ke
pleased to state:

(a) whether Government have recei-
ved any representation regarding the
happenings in the Ramjas Coliege of
Delhi.,

(b) if so, details of the said repre-
sentation; and

(¢) the steps taken hy Government?

THE MINTSTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) No, Sir. However, the Delhi Uni-
versity has received representations
from various College Staff Associa-
tions condemning the attack on one
lecturer of the Ramjas College on 16th
February, 1982 and urging the Vice
Chancellor to take sieps to prevent re-
currence of such ircidents and to re-
commend to the Lt. Governor of Delhi
to entrust the case of 16th February
to the Central Bureau of Investigation.

(e) According to the informalion
furnished by the Delhi University, the
incident of attack on the lecturer is
under investigatien by the Delhi Police,
who have apprehended the culprits.
The College Governing Body hag ap-
pointed an Officiating Principal in place
of the regular Principal who has pro-
ceeded on leave. The college is ncw
functioning normally.
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New Zealand’g Decision to Close
Mission

4114. SHRI"KRISHNA KUMAR
GOYAL:

SHRI S. B. SIDNAL:
SHRT CHINTAMANI JENA:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether it is a fact that New
Zealand had taken a decision to close-
its High-Comission in New Delhi;

(b) whether a formal decision had
been conveyed to the (Government in
this regard; and

(¢) the reaction of the Government
on the action of a fellow-member of
the Commonwealth?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (¢) Yes Sir. The Gov-
ernment of New Zealand have .con-
veyed to the Government of India their
decision to cease resident diplomatic
representafion in New Delhi in order
to cut government expenditure. The
Government of India have -~onveyed
their disappointment at this decision.
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Jeypore-Malkonguri Line

4119. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry has re-
ceived any proposal from the Govern-
ment of Orissa for the construction of
a railway line between Jeypore and

Malkonguri in Koraput distriet of
Orissa:

(b) if so, whether the above propo-
sal is expected ‘o be implemented
during the Sixth Plan period;

(c) what is the latest estimated ccst
of the above rail link; and

(d) the progress made, sg far, in
implementing the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA- ,
MENTRY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) No. The paucity of resources
does not permit the scheme being
taken up for consideration at present.

(¢cy No survey for this line has no
far been carried out. On a rough esti-
mate, however, the suggested line will
cost Rs. 55 crores, approximaftely.

(d) Does not arise in view of answer
to Part (b).

Proposal for construction of a Museum
at Patnagiri

4120. SHRI K. PRADHANI: Will the
Minister of "EDUCATION be pleased
to state;

(a) whether Governrhent have a
proposal for the construction of a
Museum at Ratnagiri of Orissa;
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(b) if so, the total amount of central
assistance earmarked for the above

purpose;

(¢) the progregs made so far in im-
plementing the above proposal; and

(d) the details thereot?

THE DEPUTY MINISTER OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND 3SOCTIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) The estimated cost of the buil-
ding is HKs. 37,16,000/- which will be
met by the Central Government.

(¢) and (d). The requisite estimate
for construction of the Museum Buijl-
ding, duly approved by the Archaeo.o-
gical Survey of India, hos already been
forwarded to the C.P.W.D. The const-
ruction work is to be taken up by that
Department after foating the neces-
sary tenders.

Loss on container Services due to port
Constraints

4121. SHRI JAGDISH TYTLER: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Indian confainer T.ines(ICL) Ships
were losing heavily on econtainer ser-
vices, when in fact container services
should have worked out cheaper than
break-bulk ships;

(b) whether this is due to various
constraints at our ports;

(c) if so, what the Government pro-
pose to do to rectify the situation: and

(d) if not, what are the reasons for
these losses, and the steps taken or
proposed by the Government in this
regard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) 1t is true that Indian Con-
tainer Lines (ICL) ships are losing
on container services. It is, however,
not true that shipping services by
container vessels worked out cheaper
than break-bulk services.

(b) The loss on container services
is partly due to following constraints
at our ports:

(1) Lack of infrastructure facililies;

(2) Insufficient stuffing and destu-
fling facilities;
(3) Comparatively higher labour

manning as cormpared to labour
manning at foreign ports;

(4) Competition from foreign lines
which have capacity of 800 and
more TEUs whereas ICL have
capacity of 400 TEUs;

(5) The consignees of cargoes at
Indian ports take 30 to 40 days
to clear their cargoes whereas
in foreign ports cargoes are
cleared within 5 to 7 days. Be-
cause of this delay the shipow-
ners lose heavily.

(¢) and (d). In the 6th Plan, large
funds have been allocared for containe-
rising the pofis By acquisition of spe-
cialised equipment for handling con-
tainers and for establishing yards for
handling and storage of containers.
The basic thrust is for building up of
a Container Termina]l at Madrag in
the Bharati Dock which would be the
most' modern Terminal in the country
and would be in a position to handle
all ‘types of container ships. This Ter-
minal would be ready for commission-
ing in mid-1982. It is also proposed to
establish a Container Terminal at Bom-~
bay at Ballard Pier and Nos. 1, 2, and
3, Indira Docks. Owing to various con-
straints at the ports, mainly due to
lack of space, it may not be possible
to have a very modera terminal. Ef-
forts are also being made at Bombay
to establish Confainer Freight Ststion
outside the Dock.

At the proposed new port of Nhava-
Sheva, a very modern Container Ter-
minal is also being planned to cater
to the International Shipping.



193 Written Answers

Bangalore Inland Container Depot-
cum-Dry Port Project

4122. SHRI JAGDISH TYTLER: Will

fhe Minister of RAILWAYS be pleased
"to state:

(a) the reasons for shelving the Ban-
galore Inland Container Depot-cum-
Dry port project; and

(b) whether the project has been
found not feasible?

THE DEPUTY MINISTER IN THE
MINIST_RY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Pilot Inland Clear-
ance Depot at Bangalore Cantonment

has already been established and is
operational,

(b) Does not arise.
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Railway Accident between  Adderley
and Hill Groove Station in Southern
Railway

4124. SHRI MOHANLAL PATEL:
Will the Minlsfér of RAILWAYS be
pleased o state:

(a) what are the causes of accident
which occurred between Adderley and
Hill Groove stations in Southern Rail-
way when a train with a coal wagon
and a second class compartment cap-
sized, and fell into a river from a
bridge;

(b) the number of ~ersons killed;

(¢) the details of the compensation
paid;

(d) whether any enquiry was con-
ducted; and ;



195 Written Answers MARCH 18, 1982 Written Answers 196

(e) if so, what were the main find-
ings of the Commiitee?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a), (d) and (e) The ac-
cident which took place between
Adderley and Hillgrove stations on
21-2-82 has been inguired into by the
Commissioner of Railway Safety,
Southern Circe, Bangalore. He has
submitted his preliminary report. Ac-
cording to his provisional finding, the
accident was due to failure of equip-
ment brought about by failure of rail-
way staff.

(b) Eight railv\;'ay employses were
killed.

(¢) Payment of compensation under
the Workmen’s Compensation Act is
under process. An ex-gratia relief of
Rs. 1,000/- has been given to the next
af kin of each of the dead.

Impaet of Dieselisation and Electrifi-
cation on staff strength

4125. SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether at the time of introduc-
tion of dieselisation in the yvear 1961
there was an agreement between the
National Federation of Indian Railway-
men and the Railway Ministry to the
effect that staff strength would not be
reduced and promotional chances would
not be hampered,;

(b) if so, why the strength of Loco
Workshops on Indian Railways is de-
pleted angq staff stagnated;

(c) what proposals his Ministry have
to maintain employment potentiality
on the Indian Railwavs;

(d) whether due to ranid dieselisa-
tion and electrification, ‘A’ and ‘B’
clasg staff of the Mechanical Depart-
ment are rendered surplus;

(e) if so, whether there is any pro-
posal to give them conventional {rain-

ing in the Electrical and Diesel depart-
ments; and

(£) if so, how many of them have
since been trained and if not, the rea-
sons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The records have
been gone into hut it has not been
possible to lay hands on any such
agreement of 1961 as raferred to.

(b) and (c). Do not arise.

(d) No staff belonging to groups ‘A’
and ‘B’ of the Mechanical Department
have been rendered surplus.

(e) and (f). Do not arise.

Demand of Ayurvedic Students Action
Committee, Delhi

4126. SHRIMATI SUSHEELA
GOPALAN:

SHRI E. BALANANDAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the at-
tention of the Government has been
drawn by the Ayurvedic Students Ac-
tion Committee, Delhi through a reyrre-
sentation regarding their problems;

(b) if so, the details of the demand
made in the said representation:

(c) whether Government have taken
any steps to fulfil their demands; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) (i) Immediate release of filnan-
cial assistance to the private Ayurve-
dic Colleges in Delhi;

(ii)y Holding of 2 annual examina-
tions during February and October
1982 by the Examining Body of the
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Ayurvedic and Unani Svstemg of Me-
dicine to save loss of one year of the
students of these colleges;

(iii) Recognition of B.A.M.S. degree
awarded by the Examining Body;

(iv) Arrangements for hospital duty
and internships for the students;

(v) Immediate closure of Dhanwant-
ri Ayurvedic College, Mundka and mi-
gration of the students on its rolls to
other Ayurvedic Colleges; and

(vi) Establishment of a Directorate
of Ayurveda in the Delhi Administra-
tion and appointment of a full time
Secretary for the Examining Body.

(¢) and (d). Actlion for recognition
of BAMS degree awarded by the Exa-
mining Body of the Ayurveda and
Unani Systems of Medicine, Delhi, by
the Central Council of Indian Medi-
cine, New Delhi has already been ini-
tiated, and the affiliation of the Dhan-
wantri Ayurvedic College, Mundka has
been withdrawn by the competent au-
thority. It has however not been found
possible to accede to holding of two
examinations during one yesr because
of administrative reasons. The Delhi
Administration is seized of such other
matters as release of financial assist-
ance to the private colleges, making
arrangements for hospital duty and in-
ternship to the students, migration of
students of the disaffiliateq Dhanwantri
Ayurvedic College and the question of
establishment of a Directorate of Ayur
veda in Delhi Administration and the
appointment of a full time Secretary
for the Examining Body.

Electrification of Madras-Trivendrum
Lines

4127. SHRIMATI SUSELLA GOPA-
LAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether electrification of Mad-
ras-Trivandrum liine is proposed to be
considered in near future;
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(b) if ;so, when the electrification
process is expected to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Electrifica-
tion of Madras-Arkonam main line is
in progress. Electrification of Arko-
nam-Jollarpettai section has recently
been  sanctioned. Electrification of
Madras-Arkonam-Jollarpettai section
is likely to be completed in the VL
Plan depending on availability of Zund.
There is no  proposal at present to
electrify the remaining portion be-
yond Jollarpettai.

Passengers in
Accidents

Proposal to Insure
view of increasing Fatal

4128. SHRIMATI SUSEELA GOPA-
LLAN:

SHRI MAGANGHAI BAROT:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government propose
to consider the proposal to insure the
passenger in view of the increase in
fatal accidents in Indian Railways;

(b) if so, the salient features of the
scheme:; and

(¢) if not, the reasons lherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The entire concept of
payment of compensation is already
based on the principle of Insurance.
A nominal surcharge ranging from
0.05 paise to Re. 1 on single journey
tickets and from 0.25 paise to Rs. 1.50
on monthly suburban tickets is levied
and is credited fo a special Fund out
of which the compensation is paid to
the kin of those killed as also to the
injured,

(b) and (c). D'o not arise.
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Number of Workers im Mindustan
Latex Trivandrum

4129. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the tutay number of regular
workers employed in Hindustan Latex,
Trivandrum and how many of them
were present on 19th January, 1982;

(b) the total number of casual wor-
kers recruited during the last four
months and the month-wise details
thereof; and

(c) how many of the casual wor-
kers were present on the 19th Jan-
uary, 19827

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (c). The total
number of rugular workers is 710. De-
tails of casual workers recruited dur-
ing the last four months as reporfed
by the Company are given below:

November, 1981 . . ; ‘ 29
December, 1981 . « T 330
Tanuarv, 1082 . . i . 63
February, 1982 . . ; . 446

Total - 862

—— —

Figures of attendance on the 19th
January, 1982 are being ascertained
from the Company,

Complaints made by U.K. Indians
about representation on Committees
for “Festival of India”

4130. SHRI S. M. KRISHANA: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to the complaints made by the
Indians in U.K. regarding the repre-
sentation on the wvarious committees
for “Festival of India” to be held in
London because of indifference on the
part of Festivalls Ipdian Organisers

and the
there;

Indian High Commission

(b) if so, the nature
plaints made; and

of the com-

(c) his reactions in the matter and
the steps being taken to give fuller
representation to the Indian living
there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (¢). No, Sir. The High
Commission has not received any com-
plaints from Indians in Britain of in-
difference by the organisers of the
Festival of India about their participa-
tion. On the contrary, efforts by theé
High Commission to mabilise Indian
community and get them involved in
the Festival have met with an enthusi-
astic response from the community.

Alleged 50 per cent Railway Accidents
due to Equipment Failure

4131. SHRI S. M. KRISHANA:
SHRI B. V. DESAI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether his attention has been
drawn to Press reports which ap-
peared in Economic Times of 19 Feb-
ruary, 1982 highlighting that 50 per
cent of railway accident have been
caused by equipment failure, non-sup- -
ply of safety devices on time and sub
standard safety equipment procured
by the railways;

(b) if so, whether a suitable probe
is proposed to be made in the state of
affairs like this: and

(c) the steps that are being taken
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c¢), No probe is proposed
to be made in this regard. For the
components vitally conneeted with
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safety in running, railways have been
advied to make a list of approved
suppliers who will be able to supply
quality items of procure the item; cnly
from such suppliers,

Proposal to add new routes from
Vikaspuri to other points of the city

4132, SHRI HIRALAL R. PARMAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state what
steps Government propose to take to
increase the frequency of the existing
routes to 20 minutes or so and add
new routes from Vikaspuri DDA Co-
lony of West Delhi to other impor-
tant points like ITO, Karol bagh,
Railway Station, Mandi House etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM KE-
SRI): Keeping in view the growing
itransportation requirements of resi-

dents of Colonies including Vikaspuri. -

which are in developing stage, the
periodical surveys are carried out to
assess traffic requirements. As and
when any inadequacy is revealed by
such surveys, efforts to augment the
services will be made.

Railway Service Commission Office
at Trivandrum

4139. SHRI NEELALOHITHADAS-
AN NADAR: Will the Minister of
RAILWAYS be pleased to statle:

(a) how many Railway Service Com-
mission Offices are there within the
Southern Railway;

(b) which are they;

(¢) whether there is any Railway
Service Commission Office at Trivan-
drum; and

(d) if not, whether Government
propose to take steps for starting a
Railway Commission Office at Trivan-
drum?
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THE DEPUTY MINISTER IN THEE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFATRS (SHRI MALILI-
KARJUN) (a) and (b). Therc are
two Railway Service Commissions on=
at Madras and the other at Bangaiore,
The latter also caters to recruitment
needs of Hubli Division of South Cen-
tral Railway and Wheels and Axle
Project Bangalore.

(c). No.

(d) A proposal to set up a Railway
Service Commission at Trivandrum is
under examination.

Trivandrum-Ambassamudvam Line

4134. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the scheme regarding
the construction of Trivandrum-Nedu-
mangadh-Ambasamudvam railway
lne has been considered;

(b) if so, details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OE RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MNALLI-
KARJUN): (a) No.-

(b) Does not arise.

(c¢) Neither a survey for the sugges-
ted line has been carried out nor does
the funds position permit taking up of
this line at present.

Goods Transport Service at National
Level

4135. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government are runn-
ing any goods transport service at
National level;

-
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(b) if not, whether the Government
are having any plan to start any goods
transport service at National level;
and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) and (b). No, Sir.

(c) Does not arise.

Nationalisation of Goods Transport
Companies

4135. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) how many Goods Trai:sport
Companies agre there at present in
India;

: (b) whether Government are haviug
any plan to mnationalise any of the
Goods Transport Companies; gnd

(¢) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) Goods Transportation
Industry is predominantly in the un-
organized private sector and the
bulk of operators are single truck
owners. .The information of exact
number of such operators is not avail-
able. *

(b) No, Sir.

(¢) Does not arise,
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'Proposal to Increase the Frequency of

K. K. Express

4138. SHRI K. KUNHAMBU: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) there is any proposal to increase
the frequency of the K. K. Express
running between New Deuhi and Tri-
vandrum/Bangaore; and

(b) if so, the details thersof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) No.

(b) Does not arise.

Advance given by D.T.C. to a Private
Firm to Study Delhi’s Transport
Problem

4139. DR. VASANT KUMAR PAN-
DIT: Will th> Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that DTC

has given an advance of Rs: 60, 000
without proper sanction to a private

company to study Delhi’s transport
problem;
(b) if so, have Government

made any investigation into such tran-
sactlion by DTC ; and

(c) what are the overall transport
arrangement that have been planned
to cater to the expected traffic during
ASIAD games in Delhi. effectively?



205 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF TRANSPORT

(SHRI SITA RAM KESRI): (a) No,
Sir.

(b) Does not arise,

(e) To cater to additional traffic in
Delhi during Asian Games, requisite
number of buses are planned to be
had from the transport undertakings
of neighbouring States.

Use of untested Aluminium
ate Cholera Vaccine

Phosph-

4140. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether (i) a new drug manu-
factured by Hoffmann Roche of Swit-
zerland called FANSIL and (ii) an
untested aluminium phosphate cholera
vaccine was used by WHO through
the National Institute of Cholera and
Enteric Diseases in Calcutta to prevent
occurence of Cholera in family con-
tacts;

(b) whether the Indian Drug Con-
troller was consulted or jnformed of
this highly toxie sulfa compound to be
used on trial basis in India;

(c) whether Government have veri-
fied, if this drug is included in any
standard Pharmacopoeia in India or
elsewhere;

(d) whether the Drug Scientists of
NICED as well as the Indian Council
of Medical Research had acquainted
the Government against the hazards
and after-effects of this drug; and

(e) whether the usual norms of Im-
port, manufacture, distribution and
experimentation of a new, untested
drug were followed in this case and
if not, the reasons and action “aken
by Government in this matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) The ICMR have
informed that a field trial with Fanasil
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was conducted in  Calcutta by the
Cholera Research Centre (now
National Institute of Cholerg and En-
teric Diseases) 1974 in collaboration
with the WHO and the Government
of West Bengal toedetermine the eflec-
tiveness of this drug on the transmis-
sion of V. Cholera among family con-
tacts of cholera cases.

An aluminium phosphate adjuvena-
ted cholera vaccine which was prepa-
red by the Central Research Institute,
Kasauli and certified by the said Ins-
titute {o be free from toxicity, was
used in a trial conducted by the Cho-
lera Research Centre in collaboration
with the Government of West Bengal.

(b) The drug used in the trial was
not toxic in the single dose adminis-
tered by the Cholera Research (Cen-
tre (now National Institute of Chole-
ra and Enteric Diseases) Ng signifi-
cant adverse toxic reaction was repor-
ted,

(e) The drug is included in the
British Pharmacopoeia.

(d) Question does not arise as there
was no hazard when the drug is ad-
ministered in the single dose, as was
done in this trial.

(e) Fanasil was supplied by the
WHO and the Aluminium Phosphate
Cholera Vaccine by Central Research
Institute, Kasauli.

Khalistan move to gain U.N. Recognition

4141. SHRI PIUS TIRKEY: Will the
Minister of EXTERNAL  AFFAIRS be
pleased to state:

(a) whether the Government’s atten-
tion has been drawn to the news item app-
earing in he ‘Indian Express’ dated 7th
February, 1982 captioned “Khalistan
move to gain U. N. recognition”;

(h) if so, what are the complete de-
fails in this regards;

(c) what steps are being taken by the

Governmr 2t in this regard; and
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(d) whether this issue is connected with
the recent granting of Visa to Dr. Jagjit
Singh Chauhan by U.S.A.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. The Government's
attention has been drawn to the news-itemr
in the ‘Indian Express’ of the 7th Febru-
ary, 1982.

(b) However, the Government is Dot
aware of any information substantiating
the report that the so-called Khalistan
movement has sought recognition from the
Unpited Nations.

(c) and (d). Do not arise.

Functioning of Drug Testing Laborator-
ies in Stateg

4142, SHRI ANANTHA RAMULU
MALLU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state the names of the States in which
Drugs Testing Laboratories are function-
ing under the control and guidelines of the
Central Government?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): The {following Drugs
Testing Labouratories under the Minis-
try of Health and Famiiy Welfare are
functioning under the provisions of the
Drugs and Cosmetic Act,

1. Central Drugs Laboratory,
3-Kyd Street, Calcutta (West Bengal).

2. Central Research Institute,
Kasauli, (Himachal Pradesh).

3. Central Indian  Pharmacopoeia
Laboratory, Raj Nagar, Ghaziabad
{Uttar Pradesh).

Loss incurred by D.T.C. due to mob
violence

4143, SHRI M. RAMGOPAL REDDY:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many D.T.C. buses were set
on fire or damaged in mob violence during
the last two years; and

(b) extent of loss suffered by DTC
thereon? \

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRAN-
SPORT (SHR1 SITA RAM KESRI):

(@) and (b). The number of D.T.C.
buses burnt/damaged during the last
two years and the resultant losses
suffered by D.T.C. is given below:

Year No. of buses  Approximate cost
. Bunt Domiged of damages.
("3 in lakhs)
1980 Nil 15 0-83
1981 Nil 116 039

BSeries of Lectures in  AIIMS on Health
Hazards and their Remedies

4144. SHRI M. RAMGOPAL REDDY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the All
India Institute of Medical Sciences has or-
gainsed a series lectures by eminent ex-
perts on various health hazards and their
remedies;

(b) whether Government have ahy
scheme to deliver such lectures in the
educational  institutions also to guide
the younger generation on various
health precautions; and

(¢) if so, what are the details in this
regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) and (c). Various medical. and
research- institutions organise  lectures,
seminars, workshops etc., from time (0
time to keep up with the latest advances
in specified fields. Such efforts are alse
organised by various professional bodies
and associations.
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Physical Assults on Delhi University
Professors

4145. SHRI M. RAMGOPAL REDDY:
Will the Ministerr of EDUCATION be
pleased to state:

(a) whether Government’s attention has
been drawn to recent cases of physical as-
saults on some of the Delhi University
college professors by some persons;

(b) whether such cases of asults on
professors are on the increase because of
politics and student violence in  the edu-
cational institutions; and

(b) whether such cases of assaults on
taken by Government to check recurrence
of such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and (b
Except an isolated incident of  physical
assault on a college teacher in the middle
of February,€ 1982, no instances of assau-
Its on Professors of Delhi University have
comz to Government’s notice.

(c) The February incident is under in-
vestigation by Police who are reported to
have apprehended the culprits.

o

Setting up of Road Transport P-:velop-
ment Finance Corporation

4146. DR. SUBRAMANIAM SWAMY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to statz:

(a) whether Government have decided
{o set up a Road Transport Development
Finance Corporation;

(b) if so, the details thereof; and

(¢) the aims and objects of this Cor-
‘porations?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM KESRI):
(@) to (c). A vproposal to et wa a Road
Transport Development Finance Corpora-
tion is under comsideration. The idea be-
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hind the proposal is to have a specialised
Central Institution to assault the State
Transport Undertakings by loan finance
to augment transport services.

Terms of reference of Medical Education
Review Committee

4147. SHR1 SURAJ BHAN:

SHRI ATAL BIHARI VAJ-
PAYEE:

~ Will the Minister of HEALTH AND
FAMILY WELFARE Dbe pleased to
state: what are the terms of reference
of the Medical Education Review Com-
mittee?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): A statement indicating the
terms of reference of the Medical Educa-
tion Review Committee -is attached.

Statement

Terms of reference of the Medical
Education Review Committee;

(i) to review the current admission
procedures (including entrance tests) and
domiciliary restrictions for admissions
to under-graduate and post-graduate
courses and to make suitable recom-
mendations separately in regard thereto;

(ii) to suggest measures aimed at
bringing about overall improvement in
the under-graduate  and post-graduate
medical education paying due attention
to;

(a) institutional goals;

(b) content; relevance and quailty
of teaching and training and learning
settings; and

(c) evaluation systems 4nd stan-
dards;

(it1) to recommend the optimum dura-
tion of under-graduate and post-graduate
courses of study separately;

(iv) to examine the existing Intzcnship
prgorammed and to recommend its
future pattern;
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(v) to review the working of the Re-
sidency Scheme along-with the House-
manship programme and to make re-
commendations regarding a
pattern of post-graduate training.

(vi) to examine the current require-
ment of Thesis or Dissertation as an
essential part of post-graduate medical
education and to maké usitable recom-
mendations in regard thereto; and

(vii) to examine the feasibility of a
period of service in the rural arsas for
medical graduates and post-graduates.

2. The Committee will also evolve
realistic proejctions of medical manpower
recruitments (MBBS doctors, general spe-
cialists and super specialists) during the
Sixth Five Year Plan and beyond, taking
into consideration;

(a) the needs of Government based
health care programmes;

(b) the requijrement of doctors in the
private sector;

_(¢) the needs arising from Dbilateral
agreements, international commitments
and Technical Cooperation among De-
veloping Countries; and

(d) necessity to redress regional im-
balances in the distribution of medical
manpower.

3. The Committee may also consider
and make its recommendations in regard
to any other related’ matter.

Increased Amenities in Neelachal Express

4148. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there have been demands to
provide increased amenities in Neelachal
Express a superfast express train to facili-
tate the long-distant travelling passengers;
and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) and (b) A few requests

uniformy

have been received for provision of addi-
tional quota of berths by Neelachal Ex-
press for certain stations in Orissa. Be-
sides there was a request for increase in
the halt of the train at Cuttack. The
stoppage of the train at Cuttack is pro-
posed to be increased from 7 minutes to
ten minutes from 1.5.82. The demands
for additional quotas were considered but
found not justified.

Sicps to check travelling without ticket
in South Central Railway

4149. SHRT K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware of
the increase in the number of travellers
are travelling without tickets in the ex-
press trains in Andhra Pradesh;

(b) the steps being taken to counter
this menace in South Central Railway;
and '

(c) the reasons for not conducting sur-
prise raids?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN-
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The assumption that
the number of passengers travelling
without ticket in Express Trains in An-
dhra Pradesh has increased, is not borne
out by facts as the booking window sale
of tickets over South Central Railway,
which serves major portion of Andhra
Pradesh has registered a substantial in-
crease of 11.47 per cent during the period
1.4.81 to 31.1.82 when compared to the
corresponding period of last year (Statis-
tics of ticketless travel are not maintained
state-wise).

(b) During the  period 1.4.81 to
31-1-82 the South Central Railway con-
ducted 30,365 special checks as against
23,104 checks conducted during the cor-
responding period of last year.

The following steps have been taken
to check ticketless travel:

1. Special messive checks against tic-
ketless travel are conducted by
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mobilising a large force of ticket
checking staff, Railway Protection
Force, Government Railway Police
and Local police personnel under
the supervision of senior railway
officers.

2. Joint drives against ticketless travel
are undertaken in co-ordination with
the State Government,

3. Incognito checks by travelling ticket
examiners in plain cloths are con-
ducted.

4. Frequent concentrated surprise che-
cks, especially by moving the check-
ing parties accompanied by Railway
Protection Force/Police and Railway
Magistrates by road transport, are

conducted.
5. Replacement checks are conducted
by  headquarters and  divisional

ticket checking squads by intercept-
ing the trains in mid-sections.

6. The ticket checking staff of one
railway system are deployed for tic-
ket checking on another system.

7. Educative propaganda  against tic-
ketless travel is carried out among
the travelling public particularly
among the student community.

(c) Does not arise.

Introduction of a train between Visakha-
patnam and Hyderabad

4150. SHRI K. A. SWAMI: Will the
Minister of RATLWAYS be pleased to

state:

(a) whether Government are aware of
the in-sufficient number of trains between
Visakhapatnam and Hyderabad; and

(b) the steps being taken to introduce
a new train to cope up with the existing
passenger traffic between the Northern
Andhra area and Hyderabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN:) (a) and (b). At present passenger
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from Viskahapatnam can avail of the-
2 pairs of trains from Waltair for Hydera~
bad/Secunderabad viz. 19[20 Konarak Ex-
press and 7|8 Godavari Express besides
the 5 through coaches between Howrah
and Secunderabad by 45|46 East Coast
Express and 5|6 Krishna Express.

The load of 7|8 Godavari Express was
augumented by one second class sleeper
coach from 1-7-81 and also one first class
coach was replaced by one AC 2 tier from
5-6-81, thereby increasing accommodation
in both Second and First class in order
to cope wilh the traffic.

Due to shortage of coaching stock and
line capacity constraints on sections en-
route it is not feasible to introduce am
additional train between Visakhapatnam)|
Weltair and Hyderabad.

Refusal to admit the patients in a South
Delhi Hospital

4151. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of HEALTH.
AND FAMILY WELFARE be pleased to
state:

(a) whether Governments’ attention has
been drawn to the “Morxday Diary-Horrur
Story” published in the Indian Express of
28th December, 1981 regarding taking of
a seriously injured scooterist to a South
Delhi Hospital around 8 A.M. and refu-
sal to admit the injured on the plea of
not having Head X-Rav machines and
administering first-aid, etc;

(b) if so, what are the details of the
case and which is the Hospital in ques-
tion, together with the reasons to- why
such undesirable treatment should be
meted out to the patients, and details of
action taken; and

(¢c) steps taken to ensure that the be-
haviour of the doctor incharge of wards
is cordial and satisfactory towards the
patients and their relatives who come to
see them?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (c). Yes. The news-
paper report does not mention the name
of the patient or the hospitals connected
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with the incident. No such incident has
‘been reported from the hospitals in South
Delhi under the control of the Central
“Government,

Privately owned stage carriages im Delhi

4152. SHRI HARISH KUMAR GANG-
"WAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Motor Vehicles Act
1939 provides that in privately owned
stage carriages within the Municipal Limits
and such other areas and places as may
‘be prescribed, passengers or goods shall
not be taken up or set down except at
specified points;

(b) if so, how a large number of such
buses ply and violate the provisions of
the Act in Delhi;

(c) whether seats and doors of such
buses have be=n removed to accommo-
. date large number of passengers in stand-
ing and in competition with D.T.C.; and

(d) if so, what steps have been taken
i0 check the violation of the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITA RAM KESRI): (a)

-to (d). A stage carriage as defined in
Section 2(29) of the Motor Vehicles Act,
1939, means a motor vehicle carrying or
adapted to carry more than six persons ex-
cluding the driver which carries passen-
gers for hire or reward at separate fares
paid by or for individual passengers, either
for the whole journey or for stages of
the jounrney.

Directorate of Transport, Delhi Admi-
nistration have intimated, that there has
“been no case within their knowledge where
any bus plies in contravention of the pro-
visions of the Act. The private buses
which operate under DTC are not issued
Stage Carriage Permits for individual
operators. These permits are issued in
favour of DTC. The doors of these pri-
vale buses have been removed for the
convenience of passengers but the seat-
Ting system has not been disturbed.

Steps proposed to clear the draught of
navigational channel of Hooghly river
-

4153. SHRI SATYAGOPAL MISRA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what steps the Government propose
to take in the Sixth Five Year Plan to
clear the draught of the navigational
channel of the Hooghly river for the
smooth running of the Calcutta and Hal-
dia Ports;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF SHIPPING AND
TRANSPORT iISHRI VIRENDRA,
PATIL): (a) and (b). The Calcutta Port
Trust has made a proposal, based on
hydraulic and mathematical model studies,
for the improvement of drafts in the
navigational channel leading 1o the ports
of Calcutta and Haldia. The project con-
templates the execution of capital dredg-
ing over Balari Bar, provision of river
training works and installation of shore
terminals for disposal of dredged spoil.
The estimated cost of the project is Rs.
33 crores. A provision of Rs. 12.50 crores
has been made in the Sixth Five Year
Plan. for the project.

(c) Does not arise,

Accident of Pilgrim Special from
Bangladesh

4154, SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS  be
pleased to state:

(a) whether it is a fact that the Pilgrim
Special from Bangladesh for attending
Urs at Midnapur met with an accident;

(b) if so, what was the date of acci-
dent and number of casualties;

(c) whether the loco of the said train
is generally used for shunting purpose
and for carrying goods train and not
passenger (rain;

(d) whether the driver of the same loco
on that day was a goods train driver;

(e) whether all aspects of this accident
have been enquired into; and
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(f) if so, details thereof?

THE DEPUTY MINISTER IN THE
. MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) The accident occurred on 18-2-1982
and resulted in the death of one railway
employee.

(c) The loco of the Pilgrim Special was
a passenger fit loco. 1t is not meant for
shunting purposes or for hauling goods
trains.

(d) Yes.

(e) and (f). This accident has been in-
quired into by a Commitice of Railway
Oflicers and their report is awaited.
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Discovering of ancient rock shelters in
Shivpuri (M.P.)

4160. DR. KRUPASINDHU BHOI:
Will the Minister of EDUCATION be
pleased to state: ‘ '

(a) whether ancient rock shelters have
been discovered in Shivpuri district of
Western Madhya Pradesh;

() if so, the details thereof; and

(¢) the total number of rock shelters and
the number of those explored so far
with the details of future programme for
their exploration? '

THE DEPUTY AINISTER IN THR
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARRE
(SHRI P. K. THUNGON): (a) Yes, Sir_

(b) At Chorpura, District Shivpuri,
about 10 rock shelters with paintings and
painted writings, of the first-second and
fourteenth centuries executed in red
ochre, were found.

(c) The total number of rock-shelters
explored and reported to the Archaeo-
logical Survey is about 10. There is no
specific programme at present to explore
more rock-shelters in this district.
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Drop-outs-in primary classes in the country

4163. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of EDUCATION
be pleased to state:

(a) total number of drop-outs in pri-
mary classes during a year in the whole
country with the State-wise break-up;

(b) whether the main reasons have becen
identified;

(c) if so, the details thereof;

(d) whether the NCERT has chalked
out any plan to solve this problem; and

(¢) if so, the details thereof? i

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a8) A
Statement-1 is attached as Annexure-l.

(b) and (c). The main reasons are socio-
economic factors, inadequacy of school-
inz facilities, deficiency of physical facili-
ties, centralised formulation of curricu-
lom, etc.

(d) and (e). NCERT has been imple-
menting a few experimental Curricular
Reform Projects in collaboration with
SCERTISIE in States/Union Territories,
namely, Nutrition|Health Education and
Eavironmental Sanitation, Primary Educa-
tion Curriculum Renewal and Comprehen-
sive Access to Primary Education under
which relevant and need-based -curricula
for primary education both through formal
and non-formal channels are being pre-
pared. Besides, NCERT has also been en-
gaged in running 238 experimental cen-
tres of Non-Formal Education for Ele-
mentary Age-group Children ‘through its
four Regional Colleges of Education and
Field Advisers located in various States,

A Statement-Il is attached as Annexure-
Il detailing the other measures takenre-
commended.
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STATEMENT SHOWING THE NUMBER OF DROP-OUTS

State/Union Territory

Enrolment Enrolment Number
Class I Class V  of drop-
1974—75 1978—79 out at
ry
Stagc
1978—79

1. Andhra Pradesh
. Assam
. Bihar . .

»

oW

. Gujarat

. Haryana

[~

. Himachal Pradesh

7. Jammu & Kashmir . ‘
8. Karnataka .

g. Kerela

10. Madhya Pradesh .
11. Mzharashtra

12. Manipur

13. Meghalaya

14. Nagaland

15. Orissa

16. Punjab

17. Rajasthan

18. Sikkim

19. Tamil Nadu

20. Tripura

21. Uttar Pradesh
22. West Bengal
23. A. & N. Islands
24. Arunachal Pradesh
25. Chandigarh

26. Dadra & Nagar Haveli
27. Delhi . :
28. Goa, Daman & Diu . .

1405779 528621 877158
916956 234126 682830
1928233 636281 291952
997708 496874 500834
271067 194966 76101
114691 81928 32763
124803 65062 59741

1227808 446692 781116
642794 571470 71324

1279461 539833 739628
2268879 960666 1308213

121773 21069 100704
70913 15410 55503
38101 11960 26141
955386 200296 665090
498145 275044 223101
738464 291305 447159
-— g127 N.A.
1486093 877137 608956
72491 23234 49257
4337215 912535 3424680
2220502 576904 1652688

4790 3154 1636
15978 3491 12487
5638 5092 6
4902 938 3964

133086 97378 35708
42253 25436 16817

29. Lakshadweep 1565 1041 524

g30. Mizoram , . . 25447 8818 16629

3 1- Pondicherry 15531 11928 3603
INDTIA

- —

21975542 8212356 13763186
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Statement-TI

In the context of the programme of uni-
wersalisation of elementary ‘education com-
prehensive - steps have  been taken and
warious measures suggested to the State
@Governments and Union Territory Ad-
sninistrations, in particular to reduce the
drop-out rates. These are:

(i) The entire ‘elementary education’
has been included under the Minimum.
Needs Programme (MNP) and ‘elemen-
tary education’ has been accorded a high
priority in Education under the Plan.

(ii) Opening of primary and middle
schools within easy walking distance
covering the needs of all habitations.

(iii) Intensifying the utilisation of
existing schooling facilities.

{iv) Conversion of single-teacher
-schools into two-teacher schools.

(v) Improvement of physical facilities
of primary and middle schools.

(vi) Providing non-formal part-time
-education on an extensive scale.

(vii) Appointment of woman-teacheis
on a larger scale and provision .of cre-
-ches|pre-schools as adjuncts to primary
and middle schools.

(viii) Improvement of teacher com-
velence through application of better
standards of educational qualification
and inservice training.

(ix) Special atfention to girls and to
target groups like scheduled castes,
-scheduled tribes, landless labourers and
=slum-dwellers.

(x) Adequate provision of incentives

Yik efree textbooks and stationery, free
uniforms particularly for girls, atten-
dance scholarships particularly for girls
2and mid-day-meals.

(xi) Improvement of quality of e.Ju-
cation through centralisation of curri-

so that every child shall complete one
class each year and will be promoted
to the next higher class till he compe-

tes class VIII, but with adequate safe-

guards by way of periodical assessment
and evaluation on a continuing basis.

(xiii) Provision of multiple-point entry
into any class in the elementary stage.

(xiv) Concentrated efforts in the nine
educationally backward States, augmen-
ted by special Central assistance for
non-formal progrargme in these States,
and also in backward areas|pockets in
each State.

(xv) Monitoring of attendance in pri-
mary and middle schools.

(xvi) Strengthening of the supervisory
machinery and decentralisation of ad-
ministration of Elementary Education
down to the block-level.

(xvii) Parental education to overcome
their apathy towards the education of
children especially girls and setting up
of school committees in all schools
particularly in the rural and backward
areas.

(xviii) Greater use of mass media for
elementary education including teacher
training,

(xix) Constitution of the WNational
Committee on Elementary Education to
guide the implementation of the pro-
gramme of Universalisation in nine
educationally backward States and sett-
ing up of State Task Forces for FEle-
mentary Education, in these States.

(xx) Central paper assistance (o all
States|Union Territories for the produc-
tion of teaching and learning materials
for non-formal education programme
for elementary age-group children.

Financial Allocations for Railways

4164. SHR1I B. V. DESAT: Will the

cula making them relevant to the needs,
Jife-situations and  environments  of
«<hildren in diverse social, econowmic,
<ultural and geographical conditions.

(xii) Introduction of ungraded schoo!
=vsiem and elimination of stagnation

Minister of RAILWAYS be pleased 1o
state: '

(a) whether it is a fact that railway fin-
ancial allocations for 1982-83 have touch-
ed a new low with a cut of Rs, 38 cror-
es from the approved plan out of Rs.
1,170 crores;
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(b) if so, waether in a directive the
Planning Commission has ‘asked the Min-
istry to take up certain new lines on a
top priority basis and also contribute Rs.
30 crores to the State Road Development
Corporation;

(c) if so, the reaction of the Railways;

(d) whether because of a cut in outlays
several néw projects have been pruned;
and

(e) if so, what are the schemes that will
be affected?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIK.
ARJUN): (a) No. it is not a new low,
nor has any cut been made to approved
Plan. The cut was on our proposal.

(b) and (c). No directive has been issu.
ed by fhe Planning Commission. But
in a meeting, priorities have been fixed
because, of shortage of funds.

Contribution to State Road Transport
Corporations is also not at the behesi
of the Planning Commission. It is an ar-
rangement of Central Government to con-
tribute towards the investment of State
Road Transport Corporations through the
Ministry of Railways.

The break-up of the Plan Outlay is
approved by the Planning Commission
und in the approved break-up, provision
has been made of Rs. 30 crores for ims
vestment is State- Roag Transport Corpo-
rations,

(d) and (e). Allocations to different pro-
jects have been made keeping in  view
their inter-se priority and the allocation

for different projects has been given in

the Budget papers. 8

Ships held up at Calcutta Port

4165. SHRI B. V. DESAT: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that he approa-
ched th¢ Chief Minister of West Bengal
on 18th February, 1982 to intervene in

PHALGUNA 27, 1903 (SAKA)
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the deadlock in the Calcutta Port where
large number of ships have been held up
by 4 section of seamen;

(b) if so, whether there was a  com-
gestion due to the stop over of ships
in the Calcutta port;

(c) whether the ship owners suffered a
loss ranging from Rs. 50,000 to Rs. Rs.
1.00 lack a day; and

(d) if so, what steps were taken by
the Union Government to clear the pbrt?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA PA-
TIL): (a) Yes, Sir. I sent to telex to
the Chief Minister, Government of West
Bengal, on 17th February 1982, requesting
for his intervention.

(b) There was no congestion in the Cal-
cutta Port as such and the direct impact
on the operation of this Port was mar-
ginal. However, the sailing of seven
ships was affected duc to the agitation by
a section of Seamen, '

(¢) Yes, Sir. The shipowners whose
ships were affected, suffered approximately
a loss of ‘Rs. 40,000/- per day per ship
on account of standing charges.

(d) Pursuent to my request to the
Chief Minister of West Bengal, he held
a meeting on 19-2-1982 attended, among
others, by the Deputy Director General of
Shipping who was deputed to Calcutta for
this purpose. The ships in question
were allowed to sail from 20-2-1982.

Sino-India Relations

4167. SHRI R. P. GAEKWAD:
SHRI NIREN GHOSH:
SHRI CHINGWANG KONYAK:
SHRI BALKRISHANA WAS-
NiK:
DR. KRUPASINDHU  BHOI:
SHRY H. N. NANJE GOWDA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the Chinese
Vice-Foreign Minister in his recent wvisit
to India expressed a hope for a helpful
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and positive atitude -for the boundry is-
sue negotiations likely to be held in near
future;

(b) whether it is also a fact that the
talks are alsp going on to strengthen re-
lations in cconomic, cultural and other
fields belween the two countries;

(¢) whether any time had been decided
about the resumption of talks between
the two countries; and

() if so, details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. During his visit to
New Delhi from February 20 to 24 to
attend the  South-South consultations
Chinese Vice Foreign Minister Pu Shou
Chang was reported to have expressed
the view in an interview with PTI  that
1the official talks in Beijing in December,
1981 had been helpful and that he  be-
lieved that further rounds would also
prove to be helpful.

(b) The talks that were held in Beijing
in December covered tane full range ot
bilateral relations including thc boundary
question ‘as well as the continuing dev-
elopment of  relations in the economic,
cultural and other fields. Follow-up

(a) to (c)

action is being initiated in mutually agre-
ed fields. ;

(¢) and (d). The dates and other de-
tails pertaining to further talks with the
Chinese Government are {o be determin-
ed through diplomatic channpels to  the
convenience of both sides.

Electrification during 6th Plan

4168. PROF. NARIAN CHAND PAR-
ASHAR: Will the Minister of RAILWAYS
be pleased to state:

(a) what are the railway lines approved
for electrification during the 6th Five
Year Plan alongwith the outlay on each
one of these railway lines during the
past three years;

(b) whether any target dates for the
electrification of these lines have alsp beewm
fixed; and

(c) if so, the dates and the estimated

cost in each case?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKUR-
JUN): (a) to (c). A statement is attached.

STATEMENT

Name of Section approved for electrification during 6th Plan.

Estimated Outlay  Targets
Cost. provided based on
(In Crores) during availabje
the past lity of
three years funds to
(In Crores complete

of Rs.) these
projects.

1. Delhi-Mathura-Jhansi including Delhi Ring Railwzy.
2. Vzdodara-Ratlam including Godhra-Anand.

3. Trivellore-Arakkonem .

4. Mathura-Gangapar Cirty

5. Coal & Steel belt area of Chandrapura Complex.

6. Sitarampur-Danapur-Mughalsarai.

7. Vijayavada -Balharshah

45-05 28-27 1982- 84
36- 38 2974 1983~ 84

3-86 2.64 1982- 83
18-24 2:25 1984— 85
14-53 ° 202 199485
86-61 o-01 1988—8q
76-75 . 5'49 1986---87
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3 4

(1) (2) s if
8. Jbhausi-Bina-Itarsi 6365 050 1985 &6
9. Gangapur Citv-Ratlam 70-46 "~ 050 1984 85
10. Bhusaval-Nagpur . 60-43 1-oo0 1986-87
t1. Arakkonam-Raniginta-Gudur 2150 1-66 1984--85
18, [tarsi-Nagpr : 34-61 — 1987-88
14 Balhirshak .\¥Wa. Jhy . . 21-56 — 198687
14. Bhopal Nagda 29-00 — 1986- 87
15. Itarsi-Bhusaval 48 .29 ~  1985—
16. Kazipct-Secunderabad-Hyderabad-Vikarabad mcludmg
Maula Ali-Sanatnagar Bye-pass line. 2800 — 198687
. 17. Arakkonam-Jollarpettai 24-37 0-25 1984 - 85

Use of Hindi by Indian Embassies abroad

4169. SHRI JITENDRA PRASAD:
Will the Minister of EXTERNAL  AF-
FAIRS be pleased to state:

(a) the names of Missions/Embassies ab-
road using Hindi for official use; and

(b) steps taken to encourage and popu-
larise Hindi there and names of thc Mis-
sions/Embassies where Hindi Officers/
Translators have been appoinied?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) and (b). Most of our Mis-
gions are using Hindi in their official work
as per the Government's instruction’s on
the subject. We  have supplied neces-
sary literature in Hindi, typewriters with,
Hindi type faces. Devanagri charts, Lifgua-
phone records and Hindi-English/English-
Hindi dictionaries to all our Missions.
The Official Language Implementation
Committee has also been set up in some
of our larger Missions. Hindi books
in large numbers have been supplied to
the librarics of our Missions and Hindi
newspapers and magazines are also being
regularly sent to all of them.

At present we have posts of Hindi
Officers in our Mission in Mauritius, Fiji
and Trinidad ang there is a Hindi Trans-
lators working in our. Embassy in Kath-
mandu’,

Consideration of  integrated Child Wel-
fare Scheme

4170. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
EDUCATION be- pleased to state:

(a) whether Central Government are
considing the proposal of launching about
600 Integrated Child Welfare Service Sch-
emes/Projects in the country during the
Sixth Five Year Plan period;

.(b) if so, the expenditure likely to be
incurred thereon; and

(c) the State-wise details
schemes?

of these

THE DEPUTY MINISTER IN THE
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to {c). It
has decided to expand the Integrated Child
Development Services (ICDS) Programme
so as to reach a target of 1000 projects
by the end of the Sixth Five Year Plan.
Earlier only 600 Projects were so envis-
aged in the Sixth Plan.  An expenditure
of about Rs. 80 crores is likely to be
incurred by  Government of Iadia for
implementation of the Programme during
the Sixth Plan. This does not include
expenditure on supplementary nutrition
which is borne by the State Government/
Union Territory Administrations.

The number of Integrated Child Dev-
clopment Services Projects already sanc-
tioned from 1975-76 to 1981-82, the
number of projects approved for the
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remaining periog of the Sixth Plan and are located or to be located, are shown
States|Union Territories, in which these in the attached statement.

Statement

—— e — —_—

& _ Number of Ninmber of Tetal
projects projects
sanctioned appraved

S. No. State/Union Territory

upto for the re-
1981-82  maining

year of

Sixth

Plan
1 2 3 4 5
1. Andhra Pradesh . . . . . . . 21 49 70
2. Assam . 10 22 . 82
3. Bihar . . . . . . . . 23 71 94
4. Guijarat . . i . . . . . . 16 29 . 45
.5. Haryana . . ; . . . . . . 9 12 21
6. Himachal Pradesh F . . . . . . 5 5 10
7. Jammu & Kashmir . . . . . . . 5 5 10
8. Karrataka . . . : 2 : . . . 17 31 48
9. Kerala . . . . . . . . . 14 a1 35
10. Madhva Pradesh . . . . . . . . 21 49 70
11. Maharashtra . . . . . . . . 22 62 84
12, Manipur . . . . . . . . . 5 5 10
13. Meghalaya . ; . . . . . . 5 5 © 10
14. Nagaland . . . . . . . 5 . 5 10
15. Orissa . . . . . . . . . 16 29 . 4o
16. Punjab . . . . . . . . . 9 - 17 né
17. Rajasthan . . . . . . . . 16 29 45
18 Sikkim . . .. .., 2 - 2
19. Tamil Nadu . . N . . : .‘ G 3 57 6o

. 20. Tripura . . . . . . . . . 5 5 10
21. Unar Pradesh . . . . ‘ . : 5 24 120 144
22. West Brngal . . . . ‘ . . . 21 52 73
~ 23. Andaman ard Nicobar Islands . . . . . 2 2 4

24. Arunachal Pradesh . i : . . . . 4 6 10

25. Chandigarh . . ‘ . . . . 1 - 1




237 Written Answers PHALGUNA 27, 1903 (SAKA) Written Answers 238

I 2 3 4 5
26. Dadra and Nagar Haveli ! - :
27. Delhi 8 9 17
28. Goa, Daman and Diu . 4 5 4§
29. Lakshadweep 1 -— B
30: Mizoram . . . . . 3 3 G
31, Ponclidierry 2 — z

ToTAL : 300 700 1000~

walfewr o T qiwar 9 Pt T
_q

4171. =t fagw Py w1 Pwaw
T 7g O &1 FO FA TF:

(F) STL W= & 1979-80 TuT
1980-81. ® &TUW WTeha ard faem
giwar & feu Poer ae Pt a8
oo @ aur 9§ X fwamr =g T
T,

(1) F% TR T 1981-82
& fag @ a9 g0 ST T @
Tsr-ae Pt afar 21 9y g2

waregt W 99 WAt (st . @, w)e
(F) Tafey o oy a1 w0 &
fau S@T T g &7 9§ 1978~
80 X 1980-81 & (I yiagiwT-
o fau Tq AR A q@ie W E—

wH Fo aTo fHo o B foma & 7€ gAafw
Yo \ qfesT
1979-80 198081
1 2 3 4 5
Qo %o
1. TFTE TATETATE 2,88,000 2,88,000
2. IAATH T AT 2,88,000 2,88,000
3. Smad TANE 2,88,000 2,88,000
4. AR MY 2,88,000 2,88,000
5. AW ETAYR 2,88,000 2,88,000
6. HIEER ARETR 3,65400  3,68,600
7. TRER I 3,65,400 3,68,600
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2 3 4 5

8. TEEF . TGS 1,62,500 3,68,600

9. FARIT IEEECIES 1,28,100 2,88,000

10. WY araT 1,28,100 2,88,000
11. I dafar 1,44,000 1,28,000
12. fagic EIRNCE ) 1,44,000 1,28,000
13. @igrEe ST 1,44,000 1,28,000
14. TARER TATRTETE 1,60,200 1,62,400

(@) wufeq @ faem &A1 FW@FA F AATT 6 T4 J FH AY F T=AT a7
g dt AR g Fadr T arelt ATavA A1 AT ®9 § qAE {0 & A A E
W, 1980 HIX ATH, 1981 & Ty ¥ fHeft goar F w@ g% whfea aor faww
a1 afareq T § g3 qNRR R/ @-qe faen o e geel & g A d
g —

AR FW §.qTo fao o afaiwmm o—sasrﬁrr.rmam 3-6 a9 F A AT
ﬁwq”rmmwﬁ ¥ @A o fa

q-: FT av
qus EEL ey = = aﬁr CEE ]
1980 1981 1980 1981
1. 1975-76 WHWIZ  ARIEATE 60067 8,901 3,759 6,001
2. 1975-76 &@HIZ  JAIT 8,003 9,412 3,032 3,456
3. 1975—-76  STaT TAMZT 11,566 6,502 10,573 5,589
4 1978-79 &AM TR — 5685 —- 5,?35'
5. 1978-79 ATa« GEARE L LS — 6,301 — 4,098
6. 1978-79 TR@IL T — 5656 — 3,939
7. 1979-80 @A [EECIES — 7,680 — 2,766
8. 1979-80 ®IfFhyT  aiar — 5800 — 1,724
9. 1979-80 WWRIT  FEAS — 7,970 — 5,242

1978-79 # 9@ TATT 1980—81 & Q& a7g = & ¥ 4f | 1976-80
# qfe Mg 1980-81 ¥ QU avg w&f w@w any of |
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(m) = (1981-82 @ Tt WA ¥
o faww 91 &dwe &7 97 @
fan oo/ oifes  sew-ac Wi
I @I O Iyt

AN iy o g —
N W. /A3 1981-82 =
(Tvg W it
bt w)
g 2 3
1. 9y 5w 55.15
2. HETH 39.36
3. fagme 53.36
4. THF 57 .81
5. gz 29.31
6. fgamw sz 15.28
7. IR AT FHR 19.69
8. FAcH 48 .84
9. T 31.74
10. W& YT 39.26
1. P 57.33
12. whooe 13.79
13. RuTew 13 91
14. qMME S 11.50
15. ITiET 37.77
16. 99T 19.26
17 . TSN 40.68
18. Patay 6.53
19. IhwewTe; 9.79
20. Paoxm 20.38
21. I@T YTT 49 .54
22 . ofe=dy &MTer : 49.40
23. sEwm I PawTa
FET FUE 3.45
24. RN T 3.63

25. WEWE 4.79-
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1 2 3

26. IEY TAT gAY 2.94
27. FPa==t 34.35
28 . AT, TEF HT A 3.47
29. FHE@ENT 0.98
30. Paorew 9.50
31. gifesQ 4.93

Setting up of Centres in Backward and
Rural arcas for NCERT tests

4172, SHRI H. N. NANJE GOWDA:
Will the Minister of EDUCATION be
pleased lo state:

(a) whether NCERT is proposing to
set up some centres particularly in the
backward and rural areas so that students
from those areas can compete for the
Talent Search tests conducted by
NCERT; and

(b) if so, the number of such centres
that are to be located in Karnataka and
their locations?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURAL AND SOCIAL WEL-
FARE (SHRIMATI SHEELA KAUL): (a)
and (b(. The centres for conducting exami-
nation for the National Talent Search Scho
larships are set up in consultation with
the State educational authorities.  Gen-
erally, tHere is at least one centre at each
district headquarter. For the examina-
tion to be hely in (982, the locations
of the centres have already been finalised
and there is no proposal to set vp new
centres.

A proposal to decentralise the scheme
under which the first stage selection
will be made at the State level to ensure
greater involvement of the State Govern-
ments in the selection procedure, is under
consideration of NCERT. It is hoped
that this will help in broadcasting identi-
fication of talent and result in a larger
number of students from rural areas and
weaker sections coming up for final .
selection.
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Number of Players and amount of estima-
ted income concerning Asian Games,
1982

4173. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION be pleased to state:

(a) what is the number of players in
India likely to atteng or participate the
Asian Games 1982; and

(b) the total amount of estimated inco-
me from the Games and total amount of
expenditure incurred so far under differ-
ent heads for the preparation for Asian
Games?

244
THE MINISTER OF STATE OF THE

: MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) It is
estimated by the Indian Qlympic Associa-
tion that the number of Indian players
likely to participate in the IX Asian
Games, 1982 will be between 475 and 500.

(b) According to the Iatest estimates of
the Special Organising Committee for
Asian Gameg the total amount of income
from the Games ig expected to be about
Rs. 9 crores. The total of expenditure
booked upto 15.2.82 under different
heads of Asian Games is given in the at-
tached statement.

Statement

Sl. No. Ttem

s — ———— —— ———— — — ——S——— — . —

(A) Construction Works :

1. New Stadium to be constructed at Lodhi Road Complcx,

As ap- Expendi-
preved in ture booked
November upto

1980 15—2—82

(Figure ib crores of Rupees)

including Electric Sub-Station. . 16-21
2. Renovation of National Stadium u-4y 9 19
3. New Lawn Tennis Stadium at Hauz Khas. . . . . 0-20
4. New Indoor Stadium at Rajghat 6-00 4-80
5. Accomunodation in Pragati Maidan for holding Bomng and Table
Tennis evente. . ° . . . 175 Nil
6. New Cycle Velodrome constructed at Rajghat Sports Complcx. 100 0-92
=. New Shooting Ranges to be constructed. 070 0-%0
8. New Swimming Pool to be constructed at Talkatora Garden. 6-50 3-74
9. Improvement of existing stadia in Deihi to be used for Asian Games. 2-00 0-35
ToTaL : ) 36-83 1950
(B) Other Items : oy
1. Organisation of gamcs, staff, art exhibition miscellaneous. 6-00 2-24
2. Health and sanitary arrangements. 070 Nil

3. Securiiy, law and order arrangements.

I-50 Nil
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3 4

1 2
4. Information and Communication arrangements. 4-20 0-08
5 Equipment 200 0-72
6. Preparation of Indjan Teams I-50 040
7. Furnishing etc. of Sports Village 1-50 Nil
8. Transport . o-60 Nil
ToTaL : - -1;3_(;0 _—3_-4_4
TorarL (A & B) : 54-83 22-g4
Ui e SR ®) 2 & &7 76 T gIq &I
QN § 7
4174 . = Paviw == .

w. w4 T. s f‘srm;ftaw:arﬁaw(mm

. WY TS

| w7 ag TOE w1 g
O P

(®) et faerg wifwezor, feost
82 & P9U aw 9w T W Paar S
W@ g AR & & yas 78 )X P
sy PoRgT ST @I g AT

®iw) : (%) I (@) . Paosft Paarw
siusar, foeet wamw  afc  Paeelt
T e g ofsramg” €9, 1982 &
far s & 1 qhawiom, o
TUET FYET TTE & 7 ohAOTg AW
gac 0 § Par qifws P 9wr &,
g qigraETet X faet I 9T '
FL TR O g FT qwta artE
o Paavor of gy = g

fora<or
[0 e qfEieET & #qaHT g ge Hfwag
To e AN Y gETfad
q;ﬁ'g %o fafa
1 2 3 4 5 6

1. feet  fEm (1) e @
arfarar gfee #
Har &feaw)

15.35 31-7-82 6%FT %o uferard

(wmifea CEEECEE£i54
25.83 Ty feofqoyTo
® qued agt fra

SITUAT |
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248

(1i1) fFremaTsir
[ FAFTEAR

2. faeelt womas HISA <1899

wfeaw &1
AGTH T
3. feeeti WX

ST |

Tlo HFIFHT
Fé;f%'#q favél
AT T A4l-

afirars
m%@m:

0.72 30~6-82 ¥ fau oifw
—aa-‘

0.70 30—6—82

(swmfua

0.74)

0.14  30-6-82 —agT—

0.53 30—6—82

— g —

Falling of standard of Education at the
middle and high schools

4175. SHRT MOHANILAL  PATEL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the stan-
dard of education of the middle and high
schools in the country is falling year by
year;

(b) if so, the reisons therefor;

(c) whether Government will consider
to appoint a committee to look into the
matter and make suggestjon to improve
the standard of education; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): (a) to (d).
The concept of standard of education is
very comprehensive. Taken in its totality,
there has been a definite thrust towards
upgrading standards of school education
by bringing about enrichment of curricula,
production of quality textbooks, upgrada-
tion of teachers’ competencies, and refor-
mation of evaluation techniques.

Educational reform, however, is a con-
tinuous process. Efforts are being miade,
both at Central and State levels, by vari-
ous organisations to improve the standard
of education at the school stage.

Various Committee have from time to
tim emade an in-depth studies of diffe-
rent aspects of this question and their
recommendations have been circulated to
the State Governments. There is no pro-
posal to appoint another committez to
look into the matter.

Work dome and its completion regarding
ASIAD

4176. SHRI HANNAN MOLLAH:
SHRI SUBHASH CHANDRA
BOSE ALLURT:

Will the Minister of EDUCATION be
pleased to state:

(a) what is the percentage of the work
done in regard to ensuing Asiad;

(b} how much works were earmarked

upto date, and how much of it is done;
and ;

(¢) how much money has been spent so

far?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and (b).
An overall estimate of expenditure of Rs.
54.83 crores to be borne by Government
was approved by it in November, 1980,
for the Asian Games, 1982. An idea of
the percentage of work done on different
activities relating to the ensuing Asiad can
be had from the fact that an expenditure
of about Rs. 38 crores is likely to be
incurred by the end of the current finan-
cial year. The bulk of the expenditure
yet to be incurred is earmarked for the
actual holding of the Games at the ap-
pointed time late in 1982. Almost the
entire budget provision of Rs. 31.24 crores
earmarked for the Asiad in the current
financial year will have been spent within
it.

In- any case the different facilities need-
ed for the holding of Asiad, 1982, are
expected to be available well in time for
that event.

(c) An expenditure of Rs. 22.94 crores
had been booked upto 15th February,
1982.

Policy of Government regarding non-viable
and financially sick colleges of the country

4177. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCATION
be pleased to state:

(a) whether the Chairman of the Uni-
versity Grants Commission has stated
that about 30 per ceat of the 4600 colleges
in the country are academically non-viable
and financially sick;

(b) whether Government have consider-
ed that such sick colleges should be closed
to use the buildings for evening classes
and other short-term courses;

(c) what are the norms and policy of
Government in granting permission for
new colleges to be opened to ensure aca-
demic viability and financial soundness;
and

(d) how many colleges are located in
(a) mé ropolitan areas, (b) urban cities
having over 25 lakhs population and (c)
in under-developed or tribal areas?

PHALGUNA 27, 1903 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Chairman, University Grants Commission
had stated that nearly 30 per cent of -
about 4,500 colleges in the country were
academically mon-viable.

(b) The Central Government has not
considered any such proposal.

(¢) Decisions on the establishment of
new colleges are taken by the State Gov-
ernments and the Universities concerned.
The Central Government and the Univer-
sity Grants Commission have not laid
down any specific norms for the considera- -
tion of such proposals by the State Gov-
ernments. However, as a matter of gene-
ral policy, it has been suggested to State
Governments and Universities that great
restraint should be exercised in the esta-
blishment of new institutions which should
not  normally be set up except in back-
ward areas. They have also been advised
to ensure that the need for new institu-
tions is clearly established on sound aca-
demic considerations and that adequate
resources should be made available to
them if they are set up.

(d) This information is not collected and
maintained in the form in which it has
been sought.

Setting up of new engineering colleges in
Haryana

4178. SHRI CHIRANJI LAL SHARMA:
Will the Minister of EDUCATION be
pleased lo state:

(a) number of engineering colleges in
the country (State-wise);

(b) whether there is only one engineering
college at present in Haryana;

(c) if so. whether there is any proposal
to set up one more engineering college in .
Haryana;

(d) whether any request has been re-
ceived from Haryana Government to set
up one more engineering college; and

(e) if so, action taken thereon?
THE MINISTER OF STATE OF THE

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
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(SHRIMATI SHEILA KAUL): (@ A
statement is attached.

(b) to (e). There are 2 Engineering|
Technological Institutions in Haryana viz.
Regional Engineering College, Kurukshe-
tra and Technological Institute of 'Textiles,
Bhiwani. No proposal or request for the
establishment of a new Engineering Col-
lege has been received from the State
Government of Haryana.

Statement

Nnmber .of Engineering|Techonogical Ins-
titutions in the country (State-wise offering
first degree courses or equivalent as per
Survey Report (1980).

Name of the State gl"n of Engineering/
Technological ~ Insti-
tutions

— _'_. N N S ____.;_

Northern Regron

1. Chandigarh . . . : 4
2. Delhi . . . . 5
3. Haryana . . . 2
4. Jammu & Kashmir . . I
5. Punjab , . . . . 3
6. Rajasthan : ; . 5
7. Uttar Pradesh . . . 14
T
Fastern Rzguon -
8. Assam . . . . : 3
9. Bihar . . . . ; 7
10, Orissa . . . . . 2
11, Trip-ra T, . . . I
12. West Benga1l . . . 14
L e _27_
Western Region o
13. Gularat . . . . 8
14. Madhy2 Pradesk . . 1
15. ;\-[ahara.ﬁh;-':'-l ; . . ’ 19
16. Goa . ] . . ' 2
40
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I 2
Southern Region
17. Andhra Pradesh . . . 20
18. Kergla . i : " 8
19. Tamil Nadu . . 17
20. Karnataka . . . . 42
87

Implementation of non-formal education
through semi-Government agencies

4179. SHRI BHEEKHABHAI: Will the
Minister of EDUCATION be pleased to
state:

(a) whether Government intend 1o im-
plement non-formal education through
semi-Government agencies like Pancha-
yats, Panchayat Samiti and whether Gov-
ernment have started thinking in  that
direction;

(b) whether any State Government have
sent any suggestion in regard to imple-
mentation of non-formal education; and

(c) if so, the nature of such suggestions?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Centrally sponsored scheme of non-for-
mal education for elementary age-group
children does not envisage setting up of
a parallel system -of administration. It
is to be implemented through the same
administrative structure as for the formal
system, because the formal and the non-
formal channels are complementary and,
in the long run, are expected to support,
strengthen, and enrich each other.

However, the scheme also provides for
assistance to non-governmental organisa-
tions for running non-formal education
centres.

(b) and (c). Suggestions for liberalising
the norms of Central assistance and mak-
ing the scheme more fiexible have been
received.
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nTrw IR
Promotion of Classical Languages

4181. PROF NARAIN CHAND PAR-
ASHAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government have taken anyg
steps for the promotion of classical langua_
ges namely Sanskrit, Paili and Arabic;
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(b) if so the nature of the steps taken
and whether Government have also made
any arrangements for honouring the writers
including - those engaged in  translation,

every year alongwith their  achievements;
and

(c) if so, the names and the addresses of
the writers honoured during the last 3
years, in each one of these languages?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) A list of
schemes that have been operated by Gov-
ernment of India for promotion of Sanskrit
and Arabic is given in the attached state-
ment. The Government of India js finan-
cing the Indian Centre for preparation and
publication of critical Pali Dictionery, - a
Project executed with internationa] colla-
boration by the Royal Danish Academy,
Copenhegan and the Centre is located at
Government Sanskrit College, Calcutta,

The school of Buddhist Philosophy, Leh
and Central Institute of Higher Tibetan
Studies, Varanasi autonomous organisations
fullv financed by Government of India set

up for study of Buddhist Philosophy also
provide for study of Pali.

(h) The Sahitya Academy is honouring
Sanskrit authors for creative or critical
works in Sanskrit; three such authors have
so far been honoured. However, there is

no scheme for honouring those engaged in
translation work.

(c) The following Sanskrit writers were
honoured during last three years;

1981 : Shri Jagannath Pathak, Ganganath
Jha Kendriya Sanskrit Vidyapeetha,
Allahabad.

W rk § Kapishayani (Poetry)

1980 Shri P.C.. Devassia,

! Jayabharatam
Trivandrum.

Work  Krishtubhagavolam (epic)

1979 : Shri K.N. Ezhuttachan “Durgaman-
dir’”’ Pattambi P. O, : Palghzt Distt,

Statement

1. Grant-in.aid to the Rashtriya Sanskrit
Sansthan, an autonomous body set up by
this Ministry.

2. Grant-in-aid to Voluntary Sanskrit Or-
ganisations engaged in the propagation and
development of Sanskrit.

3. Production of Sanskrit Literature in-
cluding purchase and publication of Sans-
krit Books. '

4. Fstablishment of Adarsh Sanskrit Pa-
thshalas.

5. Award of Scholarships:—

(i) Scholarships for Post-Matric Stu-
dies in Sanskrit.

(ii) National Scholarships for studenls
pursuing Shastri and Acharya Courses.

(iii) Research Scholarships to the
products of traditional Pathshalas.

6. Holding of All-India Sanskrit Elocu-
tion Contests.

7. Holding of Vedic Convention.

8. Grant-in-aid to Voluntary Bodies and
Research Institutes for Publication of Rare
Sanskrit Manuscripts.

9. Preservation of the Tradition of Vedic
Recitation.

10. Grant of financial assistance to Sans-
krit Pandits in indigent circumstances.

11. Modernisation of Sanskrit Pathshalas
and Provision of facilities for teaching of
Sanskrit in Secondary Schools.

12. Award of Scholarships to the Stu-
dents studying Sanskrit in  Secondary
School. Grants to State Governments for
implementation of schemes for promotion
of Sanskrit. ’

3. Utilization of services of eminent
Sanskrit Scholars in Adarsh Pathshala and
other Voluntary Organisations in order to
preserve the indepth study of Shastras.

14. Award of Certificate of Honour by the
President to eminent Sanskrit Scholars.

15. Award of research scholarships _to
products of traditional Madarsas of Arabic
and Persian.
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16. Grants-in-aid to Voluntary Organisa-
tions engaged in the propagation and
development of Arabic and Persain.

6Preservation of Fine Arts and Cultural
Heritage

4182, SHRI JITENDRA  PRASAD:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government realise the im-
portance of preserving dialect folk songs,
folk literature and rich cultural heritage,
spread throughout the nook and corner of
the country particularly backward rural and
hilly areas of the country;

(b) if so, the steps taken by Government
so far to preserve it; and

(c) if not, whether Government will de-
vise ways and means to preserve the dia-
lects and fo!k songs which are fading wilh
the spread of education and new civilisa-
tion by providing for necessary staff equip-
ped with tape-recorders etc., at least at
the tehsil/taluka level?

THE MINISTER-OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SMT. SHEILA KAUL): (a) Yes, Sir.

(b) An Advisory Committee for the
Preservation and Promotion of Tribal and
Folk Arts considered the question of preser-
vation of tribal art and culture and its re-
commendations which were approved at the
Conference of Ministers of States and Union
Territories in-charge of Art and Culture at
a meeting held in New Delhi on July 2,
1979 were forwarded to the concerned
State Government[Union  Territorjes for
implementation.

The Central agenies e g. Central Insti-
tute of India Languages Mysore, Sangeet
Natak Akademi have schemes of promotion
and development of tribal and other border
languages including dialects and for docu-
mentation of various forms of tribal dance
and music. There is a scheme of collection
and preservation of folk and tribal music by
All India Radio Stations.

(c) No Sir.

PHALGUNA 27, 1903 (SAKA)
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Economic Cooperation between India and
South Korea

4183. SHRI M. RAMGOPAL REDDY:
Will the Minister of EXTERNAL AFFAIL-
RS be pleased to state:

(a) whether it is a fact that South Korean
Foreign Minister has expressed satisfaction
at the expansion of volume of economic €X-
changes between India and South Korea;
and

(b) if so, what steps are being taken by
Government to encourage economic  co-
operation between the two countries?

THE MINISTER OF EXIERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO)
(a) Yes, Sir.

(b) The India-Korea Business Committee
is to identify areas of mutual interest in the
commercial and economic fields. Govern-
ment will examine its recommendations
with a view to facilitating their implemen-
tation. Efforts are being made to identify
and expand areas of economic cooperation.

(Interruptions).

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, there is an adjourn-
ment motion on Kerala.

PROF. MADHU DANDAVATE
(Rajapur). Sir, the Kerala Assembly
has been dissolved on the eve of the
Rajya Sabha  elections. (Interruptions)
Rajya Sabha elections are due, On
the eve of the Rajya Sabha elections
they have dissolved the Assembly.

(Interruptions).

MR. SPEAKER:
on record.

Nothing is going

(Interruptions).

PROF. MADHU DANDAVATE: -Sir.
one by one you allow the Members to
make their submissions and you can
give your ruling.

(Interruptions).

**Nopt recorded.

e ¥ i, it
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st sew Pagtl awed (750 Paee):

Wq ag HWIEl &ow g Tx df v
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Fi 78t Pegr wa?
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\F {‘l

MR. SPEAKER: Why are you stand-
ing in the corridor?

(Interruptions).

PROF. MADHU DANDAWATE:
Neither you are able to listen to what
we are saying nor are we able to
listen to what you say,

(Interruptions).

PROF. MADHU DANDAVATE: will
you at least listen to us one Ly one
what we have to say in the matter?
You allow us to make out a case.

SHRI GEORGE FERNANDES
(Muzaffarpur): You listen to us. The
Constitution has heen violated.

PROF. MADHU DANDAVATE: We
have confidence that we can convince
you provided you listen to us.

(Interruptions).

FAY AEIRT G A AT FY T
4 P Peberg wi Tt @ |

(Interruptions).

Tl wETew - giw  Patwel @i
fermvgw o @Y §° 97 W Peemw a2t
ST |

PROF MADHU DANDAVATE: Why

don’t you listen to us? We can con-
vince you that there is a case.

SHRI GEORGE FERNANDES: In
the Home Ministry’s Demands we
have to discuss law and order.

SHRI ATAL BIHARI VAJPAYEE:
We cannot discuss the Constitutional
questions at that time,

(Interruptions).

MR. SPEAKER: There is no ques-
tion of adjournment motion.

SHRI GEORGE FERNANDES: This
is a question of upholding the Consti-
tution,

MR. SPEAKER: No question.

SHRI ATAL BIHARI VAJPAYEE:
Can’'t we discuss Constitutional ques-
tions?

(Interruptions)

SHRI NIREN GHOSH (Dum Dum):
Will you allow the Government to
violate the Constitution?

SHRI SATISH AGARWAL (Jaipur):
The Members of two States have been
deprived of the opportunity of elect-
ing their representatives to the Rajya
Sabha.

(Interruptions)

PROF. MADHU DANDAVATE:
What is the harm in listening to our
submission? Can't we do that?

MR SPEAKER: The Home Minis-
try’s Demands are coming up. I have
given you the opportunity in the De-
mands of the,Home Ministry.

(Interruptions).

SHRI GEORGE FERNANDES: In
the Demands of the Home Ministry
we have to discuss law and order.

MR. SPEAKER: No question.

SHRI ATAL BIHARI VAJPAYEE:
This is 2 new development. ;

MR. SPEAKER: That can also be
discussed.

(Interruptions)

MR, SPEAKER: Now Papers Laid
on the Table. Shri Veerendra Patil.
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NOTIFICATION UNDER MAJOR Port
TRUSTS ACT AND A STATEMENT

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to lay on the
Table

(1) A copy of the Major Port Trusts
(Procedure at Board Meetings) Rules,
1981 (Hindi and English versions)
published in Notification No. G.S.R.
725 in Gaette of India dated the 1st
August 1981, under sub-section (3) of
section 122 of the Major Port Trust
Act, 1963.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the notification mentioned at
(1) above.

(Placed in Library.
3550/82)

See No. L.T—

ANNUAL REpPORT OF AND REVIEW ON

FOR 1980-81, ANNUA REpDORT OF AND

ReviEw on LArLiT KALa ARADEMI (Na-

SANGEET NATAK AKADEMI, NEw DFLHI

TIONAL ACADEMI OF ART), NEw DEeLu1
FOR 1980-81, ETC,

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
1 beg to lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Sangeet Natak Aka-
demi- New Delhi, for the year 1980-
81 along with Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Sangeet Natak Akademi, New
Delhj, for the year 1980-81.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (1) above.
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[Placed in Library. See No, LT-
3551/82.]

(3) (i) A copy of the Annua] Re-
port (Hindi and English versions)
of the Lalit Kala Akademi (Na-
tional Academy of Art), New Delhi,
for the year 1980-81 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Lajit Kala Akademi, New Delhi,
for the year 1980-81,

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (3) above.

[Placed in Library. Seg No. LT-
3552/82.]

(5) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the University Grants
Commission, New Delhi, for the
year 1980-81 together with Audit
Report thereon, under sub-section
(4) of section 19 of the Universitly
Grants Commission Act 1956.

(i1) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the documents
mentioned at (5) (i) above.

[Placed in Library. See No. LT-
3553/82]

(6) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Reporis
and Auditeg Accounts of the Board
of Apprenticeship Training (South-
ern Region), Madras, @Boarq of
Practical Trdining (Eastern Re-
gion), Calcutta@@ and Board of
Apprenticeship Training (Northern
Region), Kanpur@@ for the year
1980-81.

[Placed in Library, Seg No. LT-
3554/82.]

@The Report was laid on the Table on 25th February, 1982.
@@The Reports were laid on she Table on 5th March, 1982,
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(7) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Reportf
and Audited Accounts of the Na-
tional Schoo] of Drama, New Delhi,
for the year 1980-81.

[Placed in Library. See No. LT-
3555/82] .

12.09 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message- received from

the Secretary-General of Rajya
Sabha: —

‘T am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held today, the 17th March,
1982, adopted the following motion
in regard to the presentation of the
Report of the Joint Committee of
the Houses on the Visva-Bharati
(Amendment) Bill 1978:

“That the time appointed for
the presentation of the Report of
the Joint Committee of the
Houses on the Visva-Bharati
(Amendment) Bill 1978 be fur-
ther extended up to the last day
of the Hundred and twenty-second
Session (April-May, 1982) of the
Rajya Sabha.”’

THE TABLE—contd.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
I beg to lay on the Table:

(1) (i) A copy of the Proclama-
tion (Hindi and English versions)
dateq the 17th March, 1982 issued
by the President under article 356
of the Constitution in relation to
the State of Kerala, published in
Notification No. G.S.R. 254(E) in
Gazette of India dated the 17th
March, 1982 under article 356(3) of

- the Constitution.

(i) A copy of the Order (Hindi
and English versions) dated the
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17th March, 1982 made by the
President in pursuance of sub-
clause (i) of clause (c¢) of the above
proclamation publisheq in Notifi-
cation No. G.S.R. 255(E) in Gazette
of India dated the 17th March, 1982.

(2) A copy of the Report dated
the 17th March 1982 of the Gover-

nor of Kerala to the President
(Hindi and English versions).

[Placed in Library. See No. LT-
3660/82.]
SHRI GEORGE FERNANDES

(Muzaffarpur): Shri Atal Bihari Vaj-
payee has a point of order.

TR WETAW . F IWET TS
F7ar g | 1allow you.

Wt FTw Pagrt awmdt (727 Pre):
Furey wgiay, I o+ fEw oW
ACFL FT X IT FTI TO9T 2 @ &
f& & TNT @27 9T IT  UiHEEEE F1
w97 w17 = =T )t PEa
T g e foww avme ®@fayw &
qfemT 356 & Fwng HT H

(emaer)

SHR] G. M. BANATWALLA (Pon-
nani): You have to listen to our sub-
mission also in justification of the
action taken. (Interruptions)

MR. SPEAKER: No, no.

SHRI ERA ANBARASU (Chengal-
pattu) : The purpose and the Gover-
nor’s action are perfectly justified.

Wi, WO @@ I g fE A
T GET & U Hid & A &t
Pooi=® gy 2°7

qusmvﬁwm: 31'1'#\'3’
(mrmuTT)
st sEe Pagrl awdd I

RUiCy (eaur). . .- wfeET
g o A o g
(Interruptions)

—— — —

£The Repart was laid on the Table on 18th Fébruary, 1982
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MR. SPEAKER: I have gOt written
notice from him.

(Interruptions)

MR. SPEAKER: You can also
raise, I do not object, Mr Banatwalia,

SHR] ERA ANBARASU: The acticn
is perfectly justified.

SHRI GEORGE FERNANDES. T
want to make submission on a point
of order.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): He has not
finished yet.

R WM . FIT WY1 q@ A
Ao | (srum) I w AT E gl

I have not allowed you.

g ag @ v f& ¢ 9w W
fafy & semx Poe &< amar g7, 991
& FAETL & fahaT ST | TR
o Tam #iT faar o1 f& o9 9meer
# aqa Paume WA 1 FTT FIE AL
TEAT qb IHT WY FETI WL T AT |
(=)

I have allowed them.

(Interruptions)

Yaar 27

SHRI G. M. BANATWALLA; We
must be allowed to expresg our own
views.

FAA WEIAT : o SAEHT HA AL
faur g7 Have 1 disallowed you,
Mr. Banatwalla?

SHRI G. M. BANATWALLA: We
should also be allowed to speak. This
is our submission, Asg soon as he has
made his submission we should also
be allowed.

MR, SPEAKER Have I disallowed
‘you?

(Interruptions)
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TR wETw ;. 4 AET WA
=Y P | W= aw @ AT @ a?

(Interruptions)

st sz PagRl  Amedar  : oeaE
EieT, W I AW wA g |
(U )

AT WFIAT : Y UG T FR G
g ! I afsr 1 @9 sy &iftvm
(amm')

& WA 99
® 8§ |

SHRI JAGDISH TYTLER (Delhi
Sadar): What is this double role?

st sew Pagry awmdat : eT T
Th a0 & 9T X T GATC
T T 9T qT9T T T ab |

TeqW AETEF, W g fadeqd &<
Wr o1 f& T & &1 TR Ind
wfta'\vmj"%ﬁ"afaa'rhﬁeﬁmmn
7T T8O

T g9 T &<

MR. SPEAKER: I will allow you
later.

(Interruptions)

Wﬂ_ﬂm:f‘m’ﬁﬁﬁ
ESISCRERE I

fﬁ'mﬁmﬁ FSEAY 0 e
wg1gg, Fgf X faurht &= &7 g
W & War a3 fear ™ | g
MM @& 919§ AYAT dehd &HT  qTI
faers @ 7 &X 9o @, @faw o
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gFar yr, «tww faoidt I &1 1%
9 T @1 ¥ 79 qU, gwiaw
Ig TR/H ISWT T § |

wiey 97 freew § & ag wea-
HYT WA B GEA qX AL W@ ST
T | gg Hfayw & PEew g oo
AT gEeh Perg 7 T T |
(smau) 4
AW WLAY © FT FIHT @ G
€t g, &< & WY w7 @ e
(srare)

AW WEIAT : ¥ WF F1 T HA
Y T, IEt Ht AT 1 7w PeeR
AT |

SHRI G. M. BANATWALLA: The
copy of the proclamation that is being
laid- on the table of the House, is
quite in accordance with the Consti-
tution,

SOME HON. MEMBERS: No, no.

SHR] G. M. BANATWALILA: The
situation in Kerala is so fluid...

(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions).

T WP ¢ qg [ AT T
qeg g ! Wiy Pee TEw |

(s )

ITW WEIEg . TEA  IAET  "A
99 9T
- (smEuT)
SHRI SATYASADHAN CHAKRA-
BORTY: Sir, on a point of order.

MR. SPEAKER: Please wait. This
is very bad.

afy # TwET g @ g, e Im-
W aEE W wT FAM 1 TEH-UH

&Heh. .. |
(s )

MR. SPEAKER; What I have got
to do? No. This ig not the proper
way. How can you force me? You
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cannot put down my throat in what-
ever way you like.

g A R T G g T g
QT T
(srerTe)
?ﬁmﬁ?ﬁ#aﬁrmm, Iy

(errerT)
SHRI G. M.” BANATWALLA. I
congratulate the Government... (In=

terruptions)

SHR] CHANDRAJIT YADAV
(Azamgarh): On a point of order, Sir,

MR. SPEAKER: Mr, Yadav,

SHRI G. M. BANATWALLA; It js

perfectly in order, Sir. (Interrup-
tions)

Ww WEIAY © T FW AW 6
FT1 ST E—"— i One by one.

(sTae)
SHRI G. M. BANATWALLA. T
may be allowed to speak.

SHRI JAGDISH TYTLER: This is
the voice of Kerala, ,Let him speak.
(Interruptions)

Frw wWETEW : AT FgT aAw g,
ITHT qaw A0, I F AT @

g

(srerumT)

AqH AEIAW ;. THT IA @TE,
THl gA9 & TR .|
(o)

Ty wgiew ;. fwex wfaw
AN A NG A TT FCE 8§ |

(soreren)
JAW WETIW . TF THT FTOAT &
HEAT | JT AR I @@ TG I
TFa |
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SHRI G. M. BANATWALLA: There
is no possibility of forming any alter-
native viable Ministry. This only
way is President’s rule. (Interrup-
tions)

MR. SPEAKER: You cannot pro-
ceed the way you like, You have
your own time,

SHRI G. M. BANATWALLA: The
present situation in Kerala is such
that no alternative Ministry could be
formed. It is an impossibility.

SOME HON. MEMBERS: No.

SHRI G. M. BANATWALLA:
Therefore, the only alternative wag to
proclaim President’s rule. The ques-
tion is why the Assembly was dis-
solved. An allegation has been made,
and I must submit that it is an alle-
gation not bona fide, in nature. That
is totally not...(Interruptions)**

MR. SPEAKER: Not allowed. With-
out my permission, not g word should
ga on record. Whatever they have
said is without my permission,

SHRI G. M. BANATWALLA: The
representatton in the Rajya Sabha
arising from the present Assembly
would have been totally ijllegal, un-
democratic, immoral...(Interruptions)
The people of Kerala can be called
upon to have the Assembly and then
a proper representation can be given
in the Rajya Sabha. I can quote a
precedent, A precedent is there that

Delhi representation was to be taken -

in the Rajya Sabha. .. (Interruptions)

MR. SPEAKER: That is all rtght
now. You have made a point, It cannot
be debated. Shr Chandrajit Yadav.

SHRI CHANDRAJIT YADAV: The
act of the Governor of Kerala in
dissolving the Kerala Assembly at
this stage is from two peints of view,
against the well-etablished parliamen-
tary practice and the norm. Firstly,
the same Governor appointed Cong-
ress (I) Chief Minister and allowed
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the Government formation with a ma-
jority of one member, If that mem-
ber crossed over and joined the Op-
position, it was obvious that the other
side got the majority of one member.
On the same standard the Governor
should have allowed the Opposition to
form the Government. The Govern-
or has applied  double-standard.
Secondly—would you quote a single
example?—when a notification  for
Rajya Sabha elections has been issu-
ed, at that time to dissolve the As-
sembly and not to provide the right
to the members of the Assembly to
elect their representatives to the
Rajya Sabha, is against the Constitu-
tion. It ts not a question of parties.
An impression going round the count-
ry is that the Central leadershid of
the ruling party is using Governors
and they are pressurising the Gov-
ernors to misuse their powers. This
is a serious thing for democracy. It
is a serious danger to democracy.
(Interruptions)

MR. SPEAKER: Shri Kunhambu,

SHRI SATYASADHAN CHAKRA-
BORTY: On a point of order, Sir.

MR. SPEAKER: I am coming to
you. .

SOME HON. MEMBERS rose—(In-
terruptions)

MR. SPEAKER: I am calling one
by one.U#F Ux &Th AT | T &
gt g ! T AW AT g
T T SAW AT ;Y FE 8L

Why should you .be in haste? I can
listen to you if you have a point.

SHRI K. KUNHAMBU (Cannanore):
The Governor’s action is perfectly

‘justified. She has not allowed any

horse-trading . .. (Interruptions)

MR, SPEAKER: Put your point
of order,

(Interruptions)

**Not recorded.
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W g ¢ AT W e 2,
T AT G |

SHRI K. KUNHAMBU: The Gov-

ernor’s action is perfect]ly justified.
She has not allowed any horses-irad-

ing. Her action ts fully constitu-
tional. (Interruptions)
PROF. MADHU DANDAVATE

(Rajapur): I am raising a point of
order regarding two aspects of the
present Constitutional crisis.

MR. SPEAKER What have you
to say in addition to that?

PROF. MADHU DANDAVATE:
You may say addition or subtraction.
But it is something new.

There are two aspects which I
would like you to consider and to
" give your considered ruling.

The first aspect is this: Before the
fall of the present Government, the
strength was 70:70 and the Govern-
ment was sustained not by th man-
date of the people on the strength of

the Assembly but it was sustained by
the Speaker’s casting vote.

The second aspect is that at one
stage one Member defected anj 1he
very airthmetic of the Assembly
showg that if one Member has .lefect-
ed that means, if the Government
has gone into minority. What was

formerly the minority has become the
majority. 4

MR. SPEAKER: Do you want
propagate this?

PROF. MADHU DANDAVATE:
No, no. I do not want to propagate
this. ' n

"B

to

It is a return of the prodigal. It is

not defection. It is return of the pro-
digal.

I must complete my point of order.

The first aspect js that the wishes
of the Members have to be ascertain-
ed on the floor of the Assembly.
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About General E]ectiong and about
indirect elections, it can be said, as
a democratic norm that once the clec-
tora]l processeg for any election had
begun they cannot be intercepted by
any action,of the Government, Al-
ready nominations for Rajya Sabha
have been filed in certain States and
therefore,......

MR. SPEAKER: I have alrecady
heard.
PROF. MADHU DANDAVATE:

It is only disturbing the election pro-
cess.

(Interruptions)

MR. SPEAKER: I am comiag one
by one to each Member. How can it
be steam-roller?

UF UF Tl g1 AT AT 1§
T UF @19 W &HH AT A7

SHRI K. LAKKAPPA (Tumkur):
The Governor of Kerala has perfectly
upheld the provisions of the Consti-
tution and he has correctly assessed
the situation. The Governor's post is
not a post-office and the powers of the
Governor are also mot tantamount to
the functions of the post-office. The
Governor assessed the situation cor-
rectly and he has found that there
is horse-trading of the Opposition.
This horse-trading of the Opposition
is going on in Kerala. Therefore, the
Governor of Kerala is perfectly right
in upholding the dignity, the rights
and the provisions of the Constitution
and the action of the Governor is in
accordance with and perfectly in con-
formity with the provisions of the
Constitution. The Governor submitted
the report. The popular will of peo-
ple prevails in elections. Why should
not the Governor go by the popular
will of the people ?

On the contrary, the Opposition is
always acting against the popular will
of the people, The Opposition is al-
ways playing against the popular will.

SHRI GEORGE FARNANDES : 1
support all the points raised by my
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Hon. friends here and points on the
Point of Order raised by Shri Atal
Bihari Vajpayee. I would like to
make one Ssubmission. The Rajya
Sabha elections have been announced.
The filing of nomination is on. The
Election Commission is concerned
with the holding of elections. I would
like to know as to whether by this
one single act, the Government is not
impinging on the authority of the
Election Commission because, when
the Election Commission had taken all
the steps that were needed to hold
the elections in various Stales where
they were due, they were also taken
care of in Kerala. When the Govern-
ment takes a decision and aenies to
the 141 legislators who are elected....

MR. SPEAKER :
in the stand ?

Why this change

SHRI GEORGE FERNANDES . The
Kerala Assembly :is the electoral col-
lege. They are the people who are
entitled to vote. 141 Members were
to exercise their vote on the 29th of
this month. Therefore, I wouild like
the Minister of Law, Justice and Com-
pany Affairs to place....

(Interruptions)

When you are denying this right to
vote, my submission is that it ig un-
parliamentary ang it is an infringe-
ment of the Constitution.

SHRI RAJESH PILOT (Bharatpur):
I have heard that a bachelor's memo-
ry is supposed to be the best, but
today, after hearing ™Mr. Vajpayee, I
have to change my impression......

AN HON. MEMBER :
bachelor.

He is not a

SHRI RAJESH PILOT: He is a
bachelor. In 1977-78, they dissolved
the Delhi Metropolitan Council when
the notification for the Rajya Sabha
-election had been issued. They dis-
solved the Metropolitan Council so
that our candidate for Rajya Sabha
could not win from the Delhi terri-
tory. Today he is sayving that the
Kerala Assembly has been dissolved
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purposely because of Rajya Sabha
election. I only want to remind him
of their acfion.

(Interruptions)

SHRI GEORGE FERNANDES: This
is not true.

(Interruptions)

SHRT SATYASADHAN CHAKRA-
BORTY : This is a well established
parliamentany practice that, if there
is any doubt, the Governor will ascer-
tain The majority in the Legislature.
and once he is satisfied he will make
a report. Here this <Constitutional
provision has not been adhered to.

(Interruptions)

MR. SPEAKER : Dr. Subramaniam
Swamy.

SHRI SATYASADHAN CHAKRA-
BORTY My second point is this.
Please listen to me, Sir.

MR. SPEAKER : The same point.

SHRI SATYASADHAN CHAKRA-
BORTY : Not the same  point.
(Interruptions) Allow me, Sir, to make
my submission about my second point.
In democracy every voter, during the
eleclion, has the right to vote,

(Interruptions)

When they shout you are carried
away by that.

MR. SPEAKER: I am carried
away by only reason. I have heard
you,

SHRI SATYASADHAN CHAK-
RABORTY: The constituency is
denied its right to vote. Don't you
think that the Central Government
is utllising the Governor as its agent
to destroy democracy in a State? It

is a shame on the part of the Central
Government. ..

MR, SPEAKER Nothing goes on
record. Not allowed.

(Interruptions) **

**Not recorded.
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MR, SPEAKER: If this is the
way the hon. Member behaves, what
can I do? Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): The central
point you have to consider is this.
While it is true that we in the Op-
position have been demanding disso-
. lution of the House and, therefore,
we cannot say that the House should
not be dissolved. ..

SHRI SATYASADHAN CHAKRA-
BORTY: No; we did not demand dis-
solution.

TR WETAY ;. THFAGT S qF T,
T I™ HAET

DR. SUBRAMANIAM SWAMY: If
this is the attitude of the Communists
they deserve to be dissolved.

(Interruptions)**

MR. SPEAKER: Whatever is said
without my permission will not go
on record. I have allowed only Dr.
Subramaniam Swamy. Nothing else
goes on record.

(Interruptions)**

DR. SUBRAMANIAM SWAMY:
My commitment to democracy is well
established and this country Kknows
about it. I do not need any certifi-
cates from them.

While it ijs true that we demand-
ed dissolution and while it is also true
that the Governor has a right to de-
cide when it is viable and when it is
not the question is that a constitu-
ency has been suddenly evaporated;
while the electoral process has been
initiated, the constituency of that elec-
toral process has been evaporated
by this action. Thig is the central
point you have to consider; whether
this is not, therefore, an infringement
of the democratic process in the count-

Iy,
MR. SPEAKER: Mr. Niran Ghosh.
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SHRI NIRON GHOSH (Dum
Dum): The point I have to make
is. ..

wﬁtﬁmmum‘t(m): FeTar

T wETaq : W T
mm?mqffwgmg
Paer ST

St THIEAT ST 0 ge YET &

Ty WgiRT - ¥t A g, #
st faer e @t e @ o
(maEruT)

qAHX WEIRG :  FHig TFT T
Tamer g P& st we Tmw fEm
ST ?

(wareenr)

SHRI NIREN GHOSH: The new
point that I want to make is this.
Kindly consider this., Well, it is true
that under Article 174, a Governor
can dissolve a Legislature, But, when?
The C.E.C. ....(Interruptions)

MR. SPEAKER: This I have heard.
Is there any more point?

SHRI NTREN GHOSH: The point
ig that there is a Supreme Court
judgment that when such notifica-
tions, . ... (Interruptions)

MR. SPEAKER: 1
about that. Shri Shastri.
tions).. .

have heard
(Interrup-

SHRI NIREN GHOSH: The electo-
ral process cannot be disturbed in
this way. Government  action is
against the judgement of the Supreme
Court.

qOE wETE S e )

** Not recorded.
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ot vamee WweRt 0§ PaEaw
g a1 P& gur et & e &7 o
A1 faar S

qw WEIEY . T A sy e
®T HATS HE ¢ H 9T |

SHRI K, A. RAJAN (Trichur):
Apart from various points raised, my
case is that it is a calculaied attempt
and an illegal-attempt against the
Constitution just when the electcral
process was.. . (Interruptions).

MR. SPEAKER: I have heard about
this.. .
]
SHRI K. A. RAJAN: That is why
we oppose it.

MR. SPEAKER: shri Ram Jethma-
lani.

SHRI RAM JETHMALANI (Bom-
bay North West): I have only three
sentences to utter.

MR. SPEAKER: Thank you,

SHRI RAM JETHMALANI. First of
all, when the President of India ini-
tiates the electoral process, the Gov-
ernor destroys the electorate itself.
This is one sentence. Tha second
senfence is that the Governor's action
may be justified according to the let-
ter of the Constitution. But, so far
as the gpirit is concerned, he has
murdered it. The third sentence is
that there can be no greater degrada-
tion for Mrs, Gandhi's Congress (I)
than to seek justification for. .. (In-
terruptions).

qW WETRW ¢ OH TEd @A
C 2ol

(Interruptions) **

MR, SPEAKER: Nothing goes
on record, Whatever is being spoken
is without my permission. I have not

. allowed anybody. (Interruptions)
Shri Ram Jethmalani was already on
his legs. Sit down. Please sit down.
Please take your seat. Shri Jethma-
lani.
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SHRI RAM JETHMALANI: How
can I?

MR. SPEAKER: We wiil take care of
that. -

(Interruptions)

I cannot countenance these things.
You should also not countenance
these things.

(Ingerruptions)

e gl . ¥ T @@ fem
T @ g & aew &1 wwgtw 7
ZTA TAT ATYEHT AT AT T4 & FAA

AHT | I IS 7@1 «AdT & |

1T TATAT T ar FAT FTA0?
(e )™

FeaY IO TMAEE 51

LA SEO K

** Not recorded. o
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FQAT & | dg IO & OWE @l
g dfes ovaer & o a@s & 0
| (seremT)
FWy W@ ;. FT &fsw | wA

yIqHT qgT FWr g | wA @ fEw
R T ol ol L I 1 B
A HIT |

(=)

TqHF WEIAT W A< @Iy T
A qHiYE & gew ® ad, €U
IERE TN e T S|
Only the Member who gels my permis-
sion will be allowed. As long as J am
contrusted with this task and I occupy
this Chair I will follow this.

ST TQGF 9T I3 Y THT AT IT Y-
TT FRAT F=ST g1 & | WA Ig LA
INT F1E | I AT §3 I3 |

SHRI RAM JETHMALANTI: Mr.
Speaker, Sir may I say that nobody
should appro've of this somewhat un-
fortunate and regrettable interruptton
of the proceedings of the House. If
it brings peace to him I will apolo-
gise on behalf of everybody.

(Interruptions) **
MR, SPEAKER: Nothing goes on
record. Tt is so irrelevant and with-

out permission; not a single word
forms part of the procceedings.

That is all..
Mr. Jethmalani, please conclude.

. SHRI RAM JETHMALANT: I was

saytng that the Governor’s action may
have been justified according to the
letter of the Constitution, but it is
really a murder of the spirit of the
Constitution. The welectoral process
was initiated by the
India, By an improper order, the
Governor prevented that proccss by
abolishing the electorate itself in this
~ particular case, (Interruptions.)

The third sentence which I want to
add is this: This particular decision
has been taken by the ruling yperty
- in consultation with and under insti-
gation of Mr. Banatwalla’s Muslim
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League; there can be no greater de-
gradation for the country than this.

(Ingerruptions)

MR SPEAKER Now the hoa. Mi-
nister.

SHRI HARIKESH BAHADUR (Go-
rakhpur): I say that this particular
action of the Governor is unconstitu-
tional, Rajya Sabha elections were
declared to be held. The Governor of
Kerala should have ascertained the
majority; he should have verified
whether odposition had the majerity
and opposition leaders should have
been called to form a Government. It
was not done. Therefors I oppose
this laying of the Paper on the Table
of the House.

(Interruptions)

MR. SPEAKER -
the three names.

PROF, P.J. KURIEN (Mavelikara):
I have only to say three sentences.

I hdve called all

MR. SPEAKER : You are following
Mr. Jethmalani ? Thre: sentences I
will allow.

PROF. P. J. KURIEN: In Kerala
all the Parties except the Congres-I,
that is, the present opposition parties,
demanded election and dissolution of
the Assembly till yesterday. My
second point is this, Let me say this.

(Interruptions) 1 heard you with pa- -
tience. You must hear me. Mr.
Karunakaran formed a (Government

with 71 out of 141. All these persons
who advocated forming a new Govern-
ment, condemned it saying that the
Government is surviving on casting
vote. How can these 71 Members
now form a Government without cast-
ing vote? Let me say this. (Inter-
Tuptions) One more sentence: The
Primary function of a legislature is
not for electing Rajya Sabha mem-
bers. When the legislature ceases to
execute or operate its primary func-
tion, should the legislature be retain-
ed for operating a secondary function,

** Not recorded.

-
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which is yet to come in the future ?
That is the question.

SHRI GEORGE JOSEPH MUND-
ACKAI, (Muvattipuzha): TUnder Ar-
ticle 74 the Governor has not the power
to dissolve fhe Assambly. The Chief
Minister “was enjoying majority. So,
he advised dissolution of the Assemb-
ly; another thing is, horse-trading was
going on. The State Assembly elec-
tions are coming and afterwards they
can elect the Rajya Sabha Mcmbers.

(Interruptions)

MR. SPEAKER : 1 called members
from your party. Please sit down.

SHRI M. RAMANNA RAI (Kasara-
god) : Kerala Members should be al-
lowed to express their views.

(Interruptions)**#*

MR. SPEAKER :
allowed, 1 calied 4 members.
shoulq abide by my ruling.

Mr. Laskar.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN ILASKAR):
I would at the outset like to say that
everything in this regard has been
done as per the provisions of the
Constitution. Sir, they are all learned
peorle and they know very well zbout
this Some of their friends in the Op-
the same
thing. Under Article 174 of the
Constitution the Governor has inde-
penclant powers of dissolving a Legis-
It is there in the
Constitution. Please see the Constitu-
tion. (Interruptions) The Constitu-
tion empowers the Governor to excise
his descretion and he is the oest judge

Don’'t record. Not
You

. of the situation.

(Interruptions) **

MR. SPEAKER: Not allowed. What-
ever he says will not go on record.
(Interruptions)**

SHRI NIHAR RANJAN LASKAR:
Mr. Vajpayee asked whether we have
received the Governor’s report. Yes,
we have definitely received the Go-
vernor's report. The Governor of
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Kerala ordered dissolufion of the As- -
sembly on being personally satisfied
that there was no possibility of form-
ing an alternate, viable and stable
Government, (Interruptions). She
was personally satisfied that there was
no possibilify of forming an alternate
Government.  (Interruptions). Under -
the circumstances, she came.to the
conclusion that in the best interest of
the State the Assembly should be dis-
solved and fresh mandate obtained
from the people which is in acccrd-
ance with high democratic traditions.

The next point that was raised is
ahout the Notification for Rajya Sabha
Elections. Sir, the notification for
the Rajya Sabha Elections from
Kerala has been issued on 10th March.
But when it is clear that the present
Assembly is in such a state that it
cannot sustain a stable Govercment
and it has been decided to seek fresh
mandate from (he people, it is per-
fectly in keeping with the spirit cf
democracy that a legislature freshly
electeq by the people should have the
opportunity to choose the representa-
tives ot the State for the Rajya Sabha
(Interruptions). Sir, it is not proper
that—in this connection my friend
Prof. Kurion has also said--an As-
sembly which is unahle to function
effectively and form a Government for
the State should elect representatives
for the Rajya Sabha. Therefore, there
was no point in keeping the Assembly
under susperided animation for a few
days merely for holding elections to
the Rajya Sabha and therefore it was
dissolved,

(Interruptions)

MR. SPEAKER T have listened
to the pecints made by the Members
on the subject. I would like to draw
attention in this connection tc Article
356(3) of the Constitution which reads
as‘follows:

“(3) Every Proclamation under
this Article shall be laid before
each House of Parliament....”

The Minister is reguired to lay the
Notification on the Table of the House -

*+¥Not recorded.
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[Mr. Speaker]

in compliance with the provisiong of
Article 356(3) of the Constitution.

As regards other issues, these could
be raised when the Demands for the
Ministry of Home Affairs come up for
discussion on 22nd March, 1982.

(At this stage some Hon'ble Mem-
bers left the House).

RE-NEED FOR REPORTING BY
PRESS AFTER VERIFYING FACTS

MR. SPEAKER : Yesterday, a re-
port was published in the press about
the killing of seven army jawans by
Assam Rifles personne]l in Ukhrul
area of Manipur East district on 4th
March, 1982. This gave rise to con-
siderable agitation in the minds of the
public and Members. This matter
was also sought to be raised through
notices of Adjournment Motion to
which I had withheld my consent.

A news report has heen published
in today's newspapers that Defence
authorities have denied the killing of
army jawans by Assam Rifles person-
nel and the press release issued in
this regard has termed the report as
‘malicious. and a figment of imagina-
tion’,

It is rather unfortunate that such
baseless and sensa‘ional reports are
published in the oress without proper
verification of facts, which agitate the
minds of the Members and the public
alike. I need hardly emphasise that
the news agencies and papers are ex-
pected to exercise every check about
the veracity of such serious incidents
before giving them currency.

12.52 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DELAY IN PAYMENT OF COMPENSATION TO
FARMERS FOR LAND ACQUIRED NEAR
Hinoon IN GHAzIABAD, U.l.

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Speaker, Sir, I call
the attention of the Minister of De-
fence to the following matter of
urgent publle importance and request
‘that he may make a statement thereon:

near Hindon (CA)

“Inordinate delay in payment of
compensation to farmers whose
land was acquired for the construc-
tion of an airstrip near Hindon in
Ghaziabad, Uttar Pradesh”.

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : Mr.
Speaker, Sir, an area of land measur-
ing 2221.73 acres of land in some vil-
lages near Ghaziabad was first re-
quisitioned under Section 29 ef the
Defence of India Act, 1962 on 2-11-1963
for construction of Hindon Air Field.
The same wag subseguently acquired
under the said Act on 30-3-1965, ex-
cluding an area of 119.24 acres which
was de-requisitioned.

The Special Land Acquisition Officer
(Defence Projects) divided the land in-
to three parts for the purpose of asses-
sment of compensation. The total com-
pensation assessed by the Land Acqui-
sition Officer wag about Rs, 1 crores
30 lakhs which was disbursed to the
land owners in 1968-1969.

Some of the farmers, who were dis-
salisfled with the amount of compen-
sation awarded by the Special Land
Acquisition Officer, requested for the
appointment of an Arbitrator. The
Government of Uttar Pradesh which
is the Competent Authority according-
ly, appointed the Arbitrator in 1977.
Out of 840 cases referred to him, the
Arbitrator has so far given his award
in respect of 350 cases only. The re-
maining 490 cases are yet toc be de-
cided by him.

Against the total compensation of
around Rs. 1.30 crores paid under the
award given by the Special Land Aec-
quisition Officer, the additional com-
pensation payable as per the award
of the Arbitrator would be Rs. 4.12
crores. The ‘Government considered the
compensation awarded by the Ar-
bitrator on the high side apart from _
the awards suffering from certain
legal infirmities and, therefore, de-
cided to contest the awards. A num-
ber of cases are now pending decision
in the various Courts of Law. Thus,
it would be observed that among cther
things the quantum of compensationm
is pending adjudication by Courts and
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discussion of the matter on the fioor
of the House may not be appropriate.

DR. VASANT KUMAR PANDIT :
Mr. Speaker, Sir, I have gone through
the statement very carefully.

12.54 hrs.

[MR. DEPUTY-SPEAKER in the Chairl

The hon. Minister of Defence, who
is known for his preciseness, for-
thrightness and open-mindednesg has
unfortunately given a very confusing
statement. This confusion has been
purposely created to cover the inordi-
nate delay, The confusion is very
patent by the last sentence which has
been used in the statement,..*“‘and
discussion of the matter on the floor
of the House may not be appropriate”.
We are not going into the merits of
the case of compensation. The entire
purpose of the calling attention notice
was to draw attention to the inordi-
nate delay, and that has been very
cleverly covered up.

This is a single instance of avoidable
delay and avoidable expense at the
cost of the Treasury.

For the benefit of the House, I
would put the chronology of the en-
tire episode once again.

The Requisition Notice for acquisi-
tion for public purpose was issued in
1963. According to the practice, the
price of that day is to be paid as com-
pensation, When the Notification is
issued, the process starts. In 1965, the
acquisition proceedings took place.
The land was acquired. The Acqui-
sition Officer in the first stage award-
ed a compensation of only Re. 1/- per
square yard. But there are estab-
lished norms to determine the price
to be paid as compensation. For in-
stance, the sale in the vicinily during
that period, and there should not have
been much difference in the price
which was offered to the poor villagers
whose seven to eight villages were
taken away. The Army Jawans are
drawn from the poor farmers, from
our villages.

And in the second stage, the sole

Arbitrator who was appointed by the
District Judge, Meerut, awarded com-

- Supreme Court also

for land acquired
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pensation of Rs. 2.60 per yard, ie,
160 per cent more than what the Go-
vernment was offering. This was a
gross difference. This was an award-
ed price under the Award. But that
was not paid. The Award also had
stated that interest at the rate of
6 per cent should be paid. It we cal-
culate the entire expense to the Go-
vernment of the compensation amount
as on this date and also the interest
that they are now required to pay,
and which was an a»voidable expense,
it would become clear how much
more would ‘it cost to the Treasury.
And then these poor farmers of these
villages have been sent from pillar to
post to claim their rightful price of
land after 11 years.

After the second stage, the Govern-
ment went in appeal before the High
Court, Allahabad, zgainst the Arbitra-
tor's Award, because as, the State-
ment says, “they found it on the high
side”. The High Court dismissed the
Government’s plea with cost in 1980.
There is no word dismissed here any-
where. The Central Government then
appealed to the Supreme Court. Again
there was an avoidable delay sending
the farmers constantly from pillar to
post and making them suffer expenses
from their own  pockets. But, the
dismissed the
appeal with costs in January 1982.

These three stages could have been
easily avoided. Even after the Sup-
reme Court also had dismissed the
Government appeal fresh writ applica-
tions in certain selected cases have
now been filed so that the entire pro-
cess is again toppled.

My question to the Government is
whether any asseszment was made as
to what price the Government expect
to giva? Because the price of Re. 1/-
itself was a price of 1963, when the
Notification was issued. It was al-
ready less. And it was the Award of
the Arbitrator who granted Rs. 2.60
per square yard as compensation: it
was not claimed by the farmers. And
thereafter the Government constantly
goes in appeals, which were dismissed
three times.



287 Pa‘yment of compensation to MARCH 18, 1982 farmers for land acquired 288

[Dr. Vasant Kumar Pandit]

Sir, I would like to know frem the
Government how much cost or how
much total disbursement woulq have
been made if the interest was paid as
per the Award ? Secondly, what made
them go to the High Court and the
Supreme Court to waive the iuterest?
It has been the estanlished practice.
It is part of the law.

13 hrs.

Thirdly, a general guestion arises
out 'of such matters brought before
the House ; viz. every state has a Re-
quisition and Rehabilitation Commis-
sioner who decides these cases. The
moment land is aquired, 50 per cent
of the amount is given to them in
cash; and the remaining is given after
the award, with intsrest. Why was
not this procedure followed in this
case ? Particularly in the case of the
Defence Department—I again repeat—-
our young villagers join and become
Jawans ete. They have given away
their land without going to the courts.
They could huave stalled the proceed-
ings. The acguisition procedure is
such that once land acquisition pro-
ceedings start, they have no other go
except to accept the price,

Therefore, will the Defence Minister
answer the question about the delay,
and about the unnecessary and aveid-
able expenditure to the Treasury ?

SHRI R. VENKATARAMAN : 1
wil] give a few. facts. The original
compensation fixed ~y the Special
Officer for Land  Acquisition was
Rs. 130 crores It has been paid:
about it, there is no question. The
only question is about the enhanced
compensafion. The additional ccm-
pensation, which is fixed by the Arbit-
rator, was Rs 1.84 crores, and the
intergst thereon romes to Rs. 2.27
crores. Government was advised that
the rate of compensation, the method
of fixing compensation, the parame-

rs and the various factors which
are taken into consideration for fix-
ing compensation were incorrect. Go-
vernment was advised to file an
appeal

near Hindon (CA)
SHRI ATAL BIHARI VAJPAYEE:
(New Delhi) : By whom ?

SHRI R. VENKATARAMAN : It
was your Government that filed the
appeal.

SHRI ATAL BIHARI VAJPAYEE:
Now you withdraw the appeal. You

do something different. Don’t keep
on telling these things.
MR. DEPUTY-SPEAKER Mr Vaj-

pavee, you wanted to know, by whom.

SHRI ATAL BIHARI VAJPAYEE:
A certain land was acquired in 1972.
I wanted to know whether it was done
by the Law Ministry. A political de-
cision has to be taken. You cannot
leave these matters to the.bureacrats.
And if we had committed sny mis-
take, why do you repeat that mistake?

MR. DEPUTY-SPEAKER : You
wanted to know, by whom.

SHRI ATAL BIHARI VAJPAYEE:
I did not want to know whether it
was my Government or their Govern-
ment, ] wanted to know whelher it
was done under the advice of Law
Ministry

SHRI R. VENKATARAMAN : I am
sorry to have hurt my esteemed
friend. It was forced on me. Nor-
mally, I don't make a distinction be-
tween one Government aznd another,
because I think Governmeat is don-
tinuous. But when you challenge and
say : “Why did you file an appeal?”
I have to say your Government filed
the appeal, (Interruptions),

SHRI ATAL BIHARI VAJPAYEE:
How can Janata (Government advise
them ?

SHRI R. VENKATARAMAN : This
is again a matler which that Govern-
ment must explain.

SHRI ATAL BIHARI VAJPAYEE:
You find out from the records. You
are the Minister-in-charge. Don’t take
it in a non-serious manner.

SHRI R. VENKATARAMAYN : You
don't shift the ground.
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SHRI ATAL BIHARI VAJPAYEE:
I have gone through the whole case.
I know that the Janata Government
committed a mistake in this case ?
but now it is for them to rectify that
mistake.

SHRI R. VENKATARAMAN : Please
sit down. It is a different story now.
On record, Government was advised
that the parameters fixed, under
which the award was given, were not
correct; and that the award of interest
was also not proper. Therefore, they
were advised to file an appeal. They
made a technical misiake. They flled
an appeal.

The Government had filed an appeal
in the High Court of Allahabad. In
the meanwhile the Defence of India
Act had been replaced by the Acqui-
sition and Requisition Act 1965—not
1965; it is on a later date. When this
Act was replaced, under the new Act,
there was no provision for appeal of
acquisition though there was an appeal
for requisition. The persons, who
ever advised, they advised that an ap-
peal can be filed and they filed an
appeal and the High Court held that
they had no right of appeal. Then
this matter was taken to the Supreme
Court on the legal advice where they
had confirmed that they had no
right. ..,

SHRI ATAL BIHARI VAJPAYEE:
When was the matter taken to the
Supreme Court ?

SHRI R. VENKATARAMAN In
our time because it is a continuation
of what you had starled.

SHRI ATAIL BIHARI VAJPAYEE:
Now it is a continuation and at that
time it was a departure.

SHRI R. VENKATARAMAN It is
a continuation of what was done.

SHRI ATAI BIHARI VAJPAYEE :
It is a continuation of the mistake,

SHRI R. VENKATARAMAN : Al
right, if you admit it a mistake, I
have no owjection. That is exactly
what I was trying to show that you

4150 LS—10
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are trying to palm off your mistake
as mine. That is all I am trying to
show. Now the point is if the Govern-
ment had taken under advice g parti-
cular stand, they cannot give it up
unless they get a decision in the court
in one way or the other. Now, if we
say that we will give the money, we
are liable to be questioned by the
Audit as to on what ground you gave
up your claim which yau yourselves
had made earlier. Therefore, it is
not such an easy thing for the Gov-
ernment to go on shifting their ground.
All T can help and 1 certainly want
to help is to see that if the court up-
holds our contention with rege=d to
the interest, we will not go forward
fiehting about the enlarged compensa-
tion; that offer I can make on behalf
of the Government and I think that it
should be satislactory to the members.
I do not know whether any compwyo-
mise could be effected in a case like
this. If it is possible, on behalf of the
Government I will be gble to make an
offer that if the interest is waived, the
enhanced compensation could be set-
tled subject to this peing accepted by
the various authorities concerned. We
do not want, as I said, to deorive the
people of the enhanced compensation
which has been given; if it is possible,
we will give it.

Then the point which was raised was
that we have taken this matter to the
court by way of writ. There again
there is a long proceedings. Some of
the ‘land owners tried to have the ex-
ecution of the order under the law;
unless the order is made a rule of
court, it cannot he executed. There-
fore, we saig that you cannot execute
this; mere award of arbitration can-
not be executed and it has to be made
a rule of court: and any order of ex-
ecution on the basis of an award of
arbitration cannot be done. Thereiore,
we have taken this matter to the High
Court. The point really is that the
Government are noft interested in
adding to the difficulties of the farmers.
We will try to be as sympathetic as
we can; and this is a matter which
can be worked out, if any settlement
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can be veacued on the basis of which
I have suggested we would also be
willing to consider.

SHR] ATsasw. BIHARI VAJPAYEE:
Mr. Deputy Speaker, the hon. Defence
Minister has tried to shelve his res-
ponsibilily by referring to the fact that
for a short duration the Janata Party
was voted to power. But this is not
a matter which has happened after
1977. The land was acquired 18 years
back. But there is something basically
wrong with our land acquisition law
proceedings that farme:s do not get
compensation in time. They do not
get fair compensation. They have to
run from pillar {o post. There is no
derth of sympathy for farmers. A
rally was organised by the ruling Party
and the Prime Minister offered her
blood. You are not prepared here
even to pay compensation., And the
Defence Minister has made an offer
that ‘if the farmers are prepared to
waive inferest....’ Why should the
farmers waive interest? Interest is a
part of the Land Acquisition Act. 1f
there is delgy, and in this case nobody
can deny that there hag been inordinate
delay, the farmers are entitled to in-
terest. Why should there be a settle-
ment which will deprive the farmers of
the interest which is due to them? The
Land Acquisition Officer offered one
rupee per yard. Do you know what
is the price of land in that area now?

SHRI R. VENKATARAMAN: But it
was in 1963.

SHR1 ATAL BIHARI VAJPAYEE:
Yes, it was in 1963.

SHRI R. VENKTARAMAN: You
must have a look at the 1983 price,
not today’s price.

SHRI ATAL BIHARI VAJPAYEE:
You did not pay immediately. Farmers
had every right to approacn the Gov-
ernment to appoint an arbitrator and
the farmers were justified and they
have {v get enhanced rate. But the
Gover ment did not like the farmers
to ge! wen two rupees and sixty paise

near Hindon (CA)

per yard; and you are talking of
farmers!

SHRI R. VENKATARAMAN: It is
you.. .. (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
The land has been acquired. This is
not an isolated case. Mr. Venkata-
raman, you are new to this Ministry
and to this acquisition case. But this
is happening all over the country. The
Minister for Agriculture had given a
solemn assurance on tha 19th March,
1981 when Members had raised the
question of acquisition of land in the
Union Territory of Delhi. The Minis-
ter said that The Government was con-
sidering amendment to the Land Ac-
quisition Act. Now, one year has
passed. We are in March 1982. The
Government has not come forward with
an amendment. Farmers still *con-
tinue to suffer. Why was there an
appeal against the award of the arbit-
rator? The appeal was rejected by the
High Court. Why did the Government
approach the Supreme Court? Whether
we approached or you are approaching
s not very significant, Mr. Venkata-
raman. You know, it is the bureau-
cracy which is running the country. I
do not blame the Ministers. Ministers
may not even know what is happening.
That is why I say that there is some-
thing wrong with our method of deal-
(ng with cases of land acquisition. If
they get Rs. 2.60 per yard, they have
lost their land. ‘They have not been
given any facilities like those which
have been offered by D.D.A. that if
jobs are created with the help of the
land acquired from the farmers, their
sons will be accommodated first. Even
that offer has not heen made. In cer-
tain cases it is being done. Farmers
are getting priority and jobs if some-
thing comes up on the land which had
belonged to them. Is it not possible
for the Government to direct its
machinery to withdraw the cases from
the Supreme Court? I do not under-
stand. 1 had studied law, but 1 have
never practised it. They have been
withdrawing all sorts of cases. I do
not want to go into the details,. Am
1 to understand that if the Govern-
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ment approaches the Supreme Court
saying, “Look, we have decided that
the arbitrator’s award shouid be im-
plemented, and we do not want to
pursue the case gny further”, will the
Court decline?

AN HON. MEMBER: Never!

SHRI ATAL BIHARI VAJPAYEE:
But the Minister is not prepared to
do that.

MR. DEPUTY-SPEAKER: How do
you know that? He has not replied.

SHRI ATAL BIHARI VAJPAYEE:
He has already said, no intferest.

MR. DEPUTY-SPEAKER: You have
made your point. Yo: must wait for
the reply from him.

SHRI ATAL BIHARI VAJPAYEE:
Under the Land Acquisition Act as
amended in 1975:

“When the amount of such com-
pensation is not paid or deposited on
or before taking possession of the
land, the Collector shall pay the
amount awarded with the interest
thereon at the rate of 6 per cent per
annum from the time of so ‘taking
possession until it shall have been
so paid or deposited.”

I do not know why the Government
should not pay full compensation plus
interest. It should be done immedi-
ately. The time has come to amend
the Land Acquisition Act. The Gov-
ernment functions on the basis of joint
responsibility. The Defence Minister
should not shirk his responsibility and
tell the House that he will speak to
his colleague. The matter wag to
wcome up before the Cabinet, but one
year has passed. The Delhi farmers
are agitateq. These farmers have been
ruined. Why do we want our farmers
1o knock at the door of the court?

MR. DEPUTY-SPEAKER: How many
farmers are involved in this?

for land acquired
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SHRI ATAL BIHARI VAJPAYEE:
10,000 bighas of land—five - villages.
For the Minister to say that the case
is in the courf of law and so, the dis-
cussion wi]l not be appropriate....

SHRI R. VENKATARAMAN: I said,
on the merits.

SHRT ATAL BIHARI VAJPAYEE:
I would like to thank the Speaker for
admitting this motion. The Speaker
must have taken care of the fact
whether the discussion will be appro-

‘priate or not.

MR. DEPUTY-SPEAXER: As a far-
mer our Speaker is always in favour
of farmers. He is a farmer himself.

SHR] ATAL BIHARI VAJPAYEE:
The last sentence here says that the
discussion will not be appropriafe, Are
we dolhg something inappropriate in
this House? Is the Speaker a party
to this mappropnate action? That
sentence should have been excluded.
The other day when we met the De-
fence Mifitster, he was good enough to
receive a delegation of the farmers.
He gave an assurance that day which
was somelhing different from what he
is telling now. Let him categorically
tell the House that this matter will
not be allowed to hang fire any more.
Let him fix a time limit by which the
farmers will get full compensation.
When I say ‘full compensation’, I mean
compensation as increased by tne
arbitrator plus interest

SHRI R. VENKATARAMAN: The
hon. member read from ihe Land Ac-
quisition Act. Interest is payable
from the date on which the amount
should have been deposited. In this
case, the amount had been deposited
and disbursed. It is only in respect
of theé enhancement that the dispute is
now vending. Originally the Land
Acquisition Officer fixed ‘X’ amount as
compensation and that amount has
been deposited. That has been dis-
pursed to all the people. Then they
gaid, they were not satisfied with the
compensation. They went in for
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arbitration proceedings. The arbitra-
tion proceedings have not become final.
That is the position now. The arbit-
rator gave an award over which, if the
other Government had not filed an
appeal, we would have been barred
by this tme. 30 days or 90 days would
have elapsed by that time. They in-
itiated the appeal and filed the appeal,
Once you file an appeal and you get
a decision, the law experts advise
whether the appeal should be continu-
ed or not. We have to go "y that
advice. OtHerwise, we would have
been criticised for not accepting the
various advices given by the particular
experts in that field. Thig is the posi-
tion. So far as filing of appeal is
concerned, we are governed by the
advice which is given. On merits, I
said, Government are not satisfied that
the award of interest in this case is
justified. And, thereiore, we are con-
testing that position. The awarg of
interest is according to us, not proper
in this particular case because the
original compensation, which is pay-
able, has been deposited. In respect
of the enhanced amount which is still
in dispute, we have said that we are
disputing both the amouut as well as
the interest. I thought that if the in-
terest on which the Government think
there is no case for the farmers, Iis
given up, there would be a way out.
But I did not suggest it as a compro-
mise. I said, this is the contention of
ithe Government. Whereas the Govern-
ment have no objection to pay the
enhanced compensation, Government
have objection to the payment of in-
terest, which according to their legal
advice, is not payable and we are
bound by that advice.

So far as the L.and Acquisition Act
is concerned, I agree that it has to be
amended. The proceedings are dilatory
and prolonged and it causes lot of in-
convenience to the people. We 2all
agree on this. The matter has already
been taken up by my esteemed col-
league and we are in the process of
it. I may assure the House that the
proposed amendment to the law will
be coming up soon,
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1 would again repeat what I teld
Vajpayeeji. 1 will give my perscnal
attention to thig matter anc see that
it is settled as early as possible.

SHRI ATAL BIHARI VAJPAYEE:
But you have been misled by yomr
officers.

MR. DEPUTY-SPEAKER: He has

already extended his hand of coopera-
tion.
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“Whenever in pursuance of section
20 the Central Government or the
State Government, as the case may
be, requisitions any immovable pro-
perty, there shall be paid to the
persons inferested compensation the
amount of which shall be determined
by taking into consideration the
following namely:—

(i) the rent payable in respect
of the property or if no rent is
payable, the rent payable in res-
pect of similar property in the
locality;

(11) if in consequence of the re-
quisition of the property the per-
son interested is compelled to
change his residence or place of
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business; TN reasonable expenses
(if any) incidental to such change;

(iii) such sum or sums, if any,
as may be found necessary to com-
pensate the person interested for
damage caused to the property on
entry after requisition or during
the period of requisition, other
than normal wear and tear.
Provided that where any pefrson

interested being aggrieved by the
amount of compensation so- deter-
mined makes an application within
the prescribed timie to the Central
Government or the State Govern-
ment, as the case may be, for refer-
ring the matter to an arbitrator, the
amount of compensation to bhe paid
shall be such as the arbitrator ap-
pointed in this behalf by the Central
Government or the State Govern-
ment, as the case may be, may
determine:”
MR. DEPUTY-SPEAKER: Has there
been any infringement of this Act?
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MR. DEPUTY-SPEAKER: You are
speaking about the future. You may
say that interest must be paid to these
peorle.
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SHRI R. VENKATARAMAN: Un
fortunately, we are projecting our
present state of mind to a thing which
happened in 1962-63. At that time,
according to the Special Officer, the
land value in that area was only one
rupee per square yard and that is why
that decision was taken. Now it may
be worth Rs. 6.
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SHRI R. L. P. VERMA: Sir, that is
not....

MR. DEPUTY-SPEAKER: He is
mentioning the rate fixed by the
Special Officer; not his rate.

SHRI R. VENKATARAMAN: Then
the hon. Member asked me whether
the Government would pay Rs. 6. Gov-
ernment have no power to pay Rs. 6
or Rs. 60. Whenever the Special Officer
assesses the value and the market
value is fixed, we are bound by it. We
would pay according to it. Wheraver
the matter is under dispute, it goes to
the authorities specified wunder the
law and their decision becomes final
and we obey it accordingly.

Then, he asked: When will the pay-
ment be made? . The payment will be
made as soon ag the cases dare decided.
Until then we cannot make any pay-
ment.

The third question is whether de-
pendents will be provided jobs. I do
not know under what conditions at that
time the land was acquired. Therefore,
1 am unable to give any undertaking
on this.

SHRI NARAYAN CHOUBEY ' (Mid-
napore): Sir, the story goes that a boy
was standing by the side of a pond
and wag sfoning the frogs.

MR. DEPUTY-SPEAKER: Ig it the
story you heard from Vajpayee?.

SHRI NARAYAN CHOUBEY: You
too- woulg have gone through this
story whenl you were about 8 years
old. And the frogs were crying and
they complained that ‘the boy is ston-
ing us’. The boy told them, ‘It is a
play to me’. But the frogs told. ‘What
is play to you is death unto us.

Sir, the Government is playing with
the poor farmers. Since 1962 the game
is on. Men may come and men may
go, but the game goes on for ever.
You know that in the year 1962 our
country wag attacked by China, At
that time you were, taking land for

TR e
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the defence of this country and these
farmers had come forward to play a
part in the defence service for the
motherland. There is a bengali pro-
verb:

IAAA T T T} AT TA 97

“When the Brahmin goes away,
the kisan says, ‘I have nog more
work’.” Naturally, the danger being
over now, you are playing with the
kisans.

SHRI ATAL BIHARI VAJPAYEE:
Why blame the brahmin? '

SHRI NARAYAN CHOUBELY: That
{s the proverb. Brahmins are the root
of all troubles, you know!

(Interruptions)

MR. DEPUTY-SPEAKER: He means
that ‘Brahmin’ means supervisor of the
land. He is not a brahmin by cast,
he is a supervisor of the land. When
the supervisor of the land goes away.
the farmer does not work.
(Interruptions).

SHRI NARAYAN CHOUBEY: It is
really a matter of concern and as Shri
Vajpayee has stated very ccrrectly, it
is not only a thing which is particular
in nature, but it ig a continuation of
the general policies of the Government
in such matters. Just now my Punjab
comrades have said to me that the
same thing has happened in Punjab.
They have not yet got the compensa-
tion and the Defence Department is
again the defaulter. And the Minister
correctly stated, he has expressed his
Inability, he cannot do anything with-
out that person. the great man who
can fix up the price of land. The
Government cannot do anything. He
must follow what is fixed by the gentle-
man who Is supposed to fix the price
for the land. Actually there is some-
thing wrong fn our system and the
system ig that bureaucracy rules a-
priori, and they dominate in several
fields. Naturally, the time has come
for the Government to think as ' to
Jogy to end it: He has asked for. one

. T“ b o TT: E‘ lt‘:
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peculiar thing. Of course, I am a
member of the Communist Party and
we are told, we do not abide by
democracy. But they are democrats.
They always abide by the rules of law
ang actually, why should the poor
peasants not askg for interest? Why
should they not? It is also a part of
the Act which he is quoting. Now you
ask for compromise that ‘give up your
interest, I give you the enhanced rate
of compensation’. Ig it justified? I
do not think it is justified.

Sir, T am neither the supporter of
the Janata Party nor the tupporter of
your Party. Janata Party might have
made a mistake. You are continuing
the mistake. (Interruptions)....Now
even in the Supreme Court they have
lost the case. The case is dismissed
for technical reasons.

AN HON. MEMBER: High Court,

SHRI NARAYAN CHOUBEY: No, in
the Supreme Court too., Now you have
filled a writ petition. magood in-
fention towards the pea$#fits you  are
showing! I ask you one 'thing: Why
don’t you withdraw the case? If you
could withdraw the Maruti case started
by the Janata Government through a
Commission, whether that was right
or wrong, good or bad, it is for you
fo decide. But you had withdrawn
many cases started in the tenure of
ftwo years. Ang if that be so, why do
you not withdraw the case which will
benefit the peasants? Can you with-
draw the case as you have withdrawn
the case in the case of Maruti, or not?
(Interruptions) Maruti was he na-
tional thing.

Qur kisans are not anti-nationals, I
do not think so. That may be the case
of 1962-63. At least T know from my
personal experience in Bengal thaf
‘when people lose land, whatever job is
created there, if it is possible for their
song to get any appointment there as’
per their suitability, they are given
those jobs If it is pure and simple
Defence Department affair, I do not
know what can be done for them. But
I would ask-you whether such jobs can

for land gecquired
near Hindon (CA)

Can they be taken in those jobs?

The last point 1 want to ask you is
in such manner how many households
had to be evacated. How many be-
long to the backward classes, Scheduled
Caste? Have you the knowledge or not
as to where they have gone, where
they are lving now and what have
you done to construct houses for theni?

SHRI R. VENKATARAMAN: The
hon.. Member asked why we should not
withdraw the cases. We have been
advised that the interest is not pay-
able. TUnless the court decides one
way or the other, we cannot withdraw
the case.

The second oint he asked was

whether. . ..

SHRI ATAL. BIHARI VAJPAYEE:
You can have second legal opinion.

SHRI R. VENKATARAMAN: Shall
I send it to youl

SHRI ATAL BIHARI VAJPAYEE:
I would like it to be sent to my friend
Shri Jethmalani. (Interruptions).

SHRI RAM JETHMALANI (Bombay
North-West): Whether they are entitl-
ed in fairness, the law will not tell
you. .

SHRI R. VENKATARAMAN: The
second point was raised that under the
law it is payable. If under the law it
Is payable, I will not be such a fool
to contest. The law under which it
was acquired is the Defence of India
Act. The law which was cited by you
and Shri Vajpayee 1s the Land Acquisi-
tion Act. Therefore, the question has
arisen whether it is payable under the
Defence of India Act: If it is payable
under the law....(Interruptions).
There is real legal dispute on this
matter.

The third polnt is about the number
of backward and....
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SHRI RAM JETHMALANI: It is not
a question of law, but one of pro-
priety and fairness

SHRI R. VENKATARAMAN: The
on. Member knows and Shri Vaj-
payee knows that if there is a certain
nothing in the file, If you want to get
it reversed, you must find legal argu-
ment for it first. Thercfore, when
they say it is not payable it is not open
to any Minister to forego revenue. Ii
is very difficult.

MR. DEPUTY-SPEAKIER: You know
Shri Jethmalani will argue on both
sides. :

SHRI RAM JETHMALANI: ‘ou
must pay some compensation for with
holding it.

SHRI R. VENKATARAMAN; We are
paying compensation. I have explain-
ed everything. We have paid com-
pensation. The dispute is only with
regard to enhancement of rates. It is
not with regard to compensation.

The third point which the hon. Mem-
ber raised is—what is the number of
backward class people? We have no
information on this. It is a matter
which relates to 1962-63. It is not
possible to get the information.

13.39 hrs.

The Lok Sabha adjourned‘for Lunch
till forty minutes past Fourteen of the
Clock.

The LOk Sabha re-assembled  after
Lunch at forty-five minutes prst Four-
teen of the Clock

Mg, DE‘.’PUTY-SPEAKER:‘ in the Chair.
MATTERS UNDER RULE 377
(i) Need for adequate supply of
wheat by <Central Government to

Rajasthan for distribution from fair
price shops.

MR. DEPUTY-SPEAKER: We, now
take up matters under rule 377.
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(ii) Reduction in the number of Gov-
ernment of India holidays for
1982 and neeq for declaring Ma-

harashtra, Ramanavami and Val-
miki Jayanti as Gazetted holi-
days.

DR. KARAN SINGH (Udhampur):
Mr. Deputy-Speaker, Sir, it is a mat-
ter for deep regret that the Govern-
ment of India has reduced the num-
ber of holidays for 1982 by deleting
three major Hindu holidays—Maha-
shivratri, Ramanavami and Valmiki
Jayanti These festivals are scared to
crores of Hindus throughout the
country, and there is no justification
for the unilateral action taken by
the Government. Even if it was felt
that the total number of hnlidays
needed to be reduced, it js not fair
that only those holidays which are
sacred in to the Hindu community
should be unceremoniously dropped
in thic manner,

The Government has in fact gone
ane step further. In a circular issued
bv the Press Information Bureau on
19th  November. 1981, it has been
stated that out of the 16 closed holi-
days. Central Government officeg lo-
cated outside Delhi|New Delhij would
treat only 11 of these holidays as
compulsory. The House will be as-
tounded to know that these 11 ex-
clude every single Hindu holiday. It
is thug theoretically wvossible for a
Central Government office situated
outside Delhi not to observe a single
Hindu holiday throughout the year.

This is a blatant case of reverse dis-
crimination against a community
constituting 80 per cent of the popu-
lation of India. While certainly mino-
rity sentiments must be respected and
safeguarded, is it Government’s view
that the majority community are de-
voig of any sentiments? T would ap-
peal to you. Sir, and through you to
the Government to rectify this glar-
ing anomaly and reinstate the delet-
ed holdays. In particular Ramanava-
mi is being celebrated on a big scale

Rule 377 &

in Delhi ang other towng and cities.
with a massive procession. It would
be most unfortunate if a holiday is
not declared on that day, 2nd April.

(iii) Crisis in Silk industry in Kar-
' nataka,

SHRI OSCAR FERNANDES (Udi-
pi): The import of raw zilk and
increased productitn of Cocoons have
resulted in an unpreceedented crisis in
the silk industry in Karnataka. With
the prices of yarn crashing down to
new low-levels, the weavergs in Ban-
galore,  Doddaballapur and - other
prominent silk-producing centres ex-
pressed their protest in the form of
demonstrations and dharnas. The wea-
vers, on Tuesday the 23-2-82 refused
to take their bags of silk to the Mar-
keting Centres for auction. For the
last few days, the rates of silk yarn
are crashing down steeply. Due to
this trend, many merchants and wea-
vers are not coming forward to buy
the silk. The defective system of auc-
tioning is also proving a damper to
them.

The rate of 1 kg silk had reached
Rs. 650 but now it hag come down to
Rs. 350. The demand for chiffon ma-
terial has declined very much Daily,
about ten tonneg of silk would come
to silk markketing centre But. now
reelers are not interested to send silk
to the marketing centre, At the same
time, the silk exchange would not
allow them to sell it outside. In Cub-
bonpet in Bangalore silk worth two
crores of Trupees was lying unsold.
The main reasons for thig critical
situation iy due to the stoppage of
purchase of silk by the gilk-marketing
Board. According to the Board, they
do not have adequate funds for the
purchase of silk.

One of the Directors of Karnataka
Stlk Marketing Federation and the
Vice-President of Reelers Union have
demanded vigorously suppor$ price.
Therefore, 1 urge the Minister to look
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into the matter anq help the reelers
and weavers to get the support price.
Here, I would a]so suggest that the
import duty on +the silk yarn from
outside should be levied so that the
price of indigenous yarn docs not
come down. I would like "to
know the steps being taken by the
Government t0 meet the entire de-
mand of the weavers by indigenous
production., The gilk exchange centre
needs radical reformation 30 that it
becomes instinctively responsive to
the weavers and the reelers.

(iv) Demang for declaring 14th April,
the birthday anniversary of late
Dr. B. R. Ambedkar, a Gazetted
holiday.
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fzgg (National Gazetted Holiday).
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(v) Need for relief measures for the
poor farmers who has suffered
loss due to damage to crops from
hailstorm in Bharatpur district of
Rajasthan,

SHRI RAJESH PILOT (Bharat-
pur): Recently there has heen a
heavy hail-storm in Bharatpur distric
(Rajasthan) and the crop of nearly 24
villages in Tehsils Nagar and Kama
have been totally damaged and in
some of the villages the crops have
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been totally damaged. The farmers
are in complete less, even the seed
which they have put in the fields is
not returnable after this damage I
urge upon the Government to an-
nounce immediate relief to these far-
mers and also to get the loss in that
area assessed by an independent com-
mittee and the farmers should be com-
pensated for the loss which wag un-
forseen and as the farmers in that
area have already suffered during the
last year because of the drought con-
ditions and with this loss the farmers
of this area are fully ruined,

I urge immediate intervention by
the Government and relief measures
to be announced, so that these poor
farmerg could be helped from this un-
precedented natural calamity.

(vi) Need for payment of adequate
compensation to the farmers of
Chauhan Patti village of Delhi for
the loss to their crops dueto cons
truction of anti flood devices.
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(viil) Inclusion of Nepali
stitution,
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SHRI ANANDA PATHAK (Darjee-

ling): Sir, wunder rule 377, I would .

like to mention the following matter
of urgent public importance in the
House:

A large number of Nepali-speaking
people are living in our country since
. long These people as well as several
organisations are demanding the re-
cognition and inclusiongof the Nepali
language in the Eighth Schedule of
the Constitution for a long time. The
Congress(I) Party in the Centre as-
sured that the Central Government
was considering the demand to include
the Nepali language in the Eighth
Schedule, but so far nothing has been
achieved. It is still lying on  the
paper. The Sahitya Academy also
recognise Nepali as a modern langu-
age of India,

In West Bengal, the Ruling Front
Government have fulfilled the aspira-
tions of the Nepalese by giving re-
cognition to the Nepali language in
the State, Not only the Wes: Ben-
gal Government recogniseq the Mepali
language, but they have started using
ihe language for official purposes also.
The West Bengal Legislative Assemb-
ly passed two Resolutions and urged
upon. the Central Government to re-
cognise the Nepali language and in-
clude it in the Eighth Schedule of
Constitution.

The inclusion of this language in
the Eighth Schedule will fulfil one
of the major aspirations of the Nepali
speaking people residing in West Ben-
gal, Sikkim and other parts of the
country and will accelerate their cul-
tural and literary advancement.

Under these circumstances, I urge
upon the Government to take neces-
sary steps in this matter and fulfil
the legitimate demand of the Nepali-
speaking people without further de-
lay.

I also demand that the WMinister
concerned make a statement in the
House in this regard as early as pos-
sible, R

MARCH 18, 1982

Rule 377 312
15 hrs.

DR. KARAN SINGH (Udhampur):
Sir, Shri Venkatasubbaiah, while re-
plying to my Bi]l for inclusion of the
Nepali language in the Eighth Sche-
dule assured the House that the
Prime Minister was seized of the mat-
ter. Months have passed but we have
not heard anything about this.

MR. DEPUTY-SPEAKER: Shri Ma-
dhukar,

(ix) Need for making inquiry into
the dacoity in Assam Mail on 15th
March, 1982 Payment of compen-
sation to the looted  passengers
and taking safety measures on

the railways,
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(x) Reported notice for termination
of services of some employees by
the daily Maharashtra Herald of
Ptona.

SHRI V. N. GADGIL: Sir, I want
to make a statement under Rule 377,

The Daily Maharashtra Herald of
Poona has given notice to 40 of its em-
ployees terminating their services on
the ground that the firm runaing the
newspaper has purchased new import-
ed photo composing machine. It is
reported that other newspapers like
Sakal and Tarun Bharat in Poona
and several other newspapers in the
country are similarly going in for mo-
dern printing technology which will
result in large scale unemployment in
newspaper industry. It is alsp appre-
hended that introduction of machines
like visual display Terminal, photo-
typesetter, composing|edit machines
will do away with hot meta] type
production of composing and printing
newspapers. At least in some cases,
it is suspected that the big news-
papers are going in for thig kind of
automation, with a view to avoid im-
plementation of the Palekar Award.
These big newspapers depend on the
Government for newsprints, advertise-
ments etc. and on nationalised banks
for loans for buying such new ma-
chines. I request the Government to
intervene in the matter and deny
these facilities to them unless they
agree to the principle of modernisation
without hardship to the existing emp-
loyees. L

15.04 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—Contd,

MR. DEPUTY-SPEAKER: Now we
come to the next item on disrussion
and voting on the Central Silk Board
(Amendment) Bill, 1981,

PHALGUNA 27, 1903 (SAKA)
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Shri Shiv Kumar Singh has already
taken six minutes. The balance left
for thig Bill is one hour and nine
minutes. The Minister will reply at -
about 3-45 P.M. So, the speeches will
conclude by that time. You may take
one or two minutes more.

SHRI MOOL CHAND DAGA
(Pali): There are g number of Mem-
bers who want to participate on this.
You will kindly extenq the time by
half-an-hour more.

MR, DEPUTY-SPEAKER: The time

has already been allotted, How can I
alter it?

SHRI MOOL CHAND DAGA: You

can alter it. The other bills are not
important.

MR. DEPUTY-SPEAKER: You
move an amendment

Shri Shiv Kumar Singh.

“During the year 1977-78, Central
Government  sanctioned intensive
Sericultura] Development Schemes
to be implemented as Central sche-
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[sren < Parer #wre Pl

mes by tHe State Governments dur-
ing the period 1977-78 and 1978-79
in the Stateg of Karnataka, Tamil
Nadu, West Bengal and U.P. 7hese
schemes involving a total outlay of
Rs. 4.4 crores have resulted in addi-
tional production 4.9 lakh kgs. of
raw silk of the wvalue of Rs. 13.5
crores and additional employment
of one lakh persons. These schemes
have been transferred ito the res-
pective State Governmenis with
effect from 1st April, 1979”. ’
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“6(a) The Central Government
may terminate appointment of the
Chairman after giving him notice
for a period of not less than three
months:”
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*SHRI ERA MOHAN (Coimba-
tore): Mr. Deputy Speaker, Sir, on
behalf of D.M.K., I wish to say a few
words on the Centra] Silk Board
Amendment Bill. The parent Act was
passed in 1948 in which there was no
provision stipulating the tenure of
the office of Chairman and als¢ no
procedure had been - enumerated
therein for the removal of Chairman.
All these 34 years the Central Silk
Board had been functioning with this
drawback and the Government had
all along been helpless to {erminate
the servicegs of Chairman who had not
proved his worth, Now this deficien-
cy is being sought to be removed by
this amending Bill. »

*The orighal speech was delivered in Tamil
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1 can“enumerate numerous instan-
ces to substantiate my contention that
the Central Silk Board hag not been
functioning effectively al] these years.
The recent proof is that for the past
three monthg the Board is literally
non-existent. The orders shifting the
Office of the Board from Bombay to
Bangalore had been passed some
three years ago. Since then the emp-
loyees and the officials are on virtual
strike. They do not want to go to
Bamngalore, All the work in the Board
ha: come to a standstill I wonder
how the Government is putting up
with this kind of wayward behaviour
of the staff of the Board, Some three
months more may be given io0 them
for making up their mind. Even after
that if they do not move out of Bom-
bay, then all of them must be trans-
ferred to some other Central Govern-
ment department and new staff must
be posted in the Board and it should
be shifted to Bangalore. Tn a wvast
country like ours, these decisions are
talken in the interest of industry and
those engaged in the industry, We
ghoulg not allow the dangerous por-
tends to gather roots in our ccuntry.

The very fact that now we are im-
porting huge quantities of silk yarn
from China is the proof positive for the
Central Silk Board's callous neglect of
the industry all these 34 yecsrs. When
this could have been developed into a
polential cottage industry, generating
employment in the rural areas where
crores and crores of people are un-
employed, we are in the unfortunate
situation of importing silk yarn. The
price of imported silk yarn is much
lower than that of indigenous yarn.
That means China has taken great
interest in developing this industry and
the Chinese silk yvarn has flooded our
country. In fact this is proving a
death-kne.l for the indigenous silk
industry. The price of indigenous yarn
cannot be brought to the level of im-
ported Chinese yarn because of steep
increase in input costs. Then 1ihere
are many deficiencies in the system of
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distribution of the imported yarn. The
genuine weavers are not getting silk
yarn. In Tamil Nadu more than 10,000
families are dependent on silk yarn.
They are all on the verge of losing
their livelihood for want of adequate
supplies of yarn. The hon. Minister
should bestow his personal attention
in this matter and ensure proper dis-
tribution of silk yarn.

Indian silk used to be a proud pos-
session in foreign countries. We were
the leading exporters of silk. Today we
are gradually killing this industry by
our importing silk yarn, by improper
distribution of the imported yarn, and
by not effective steps to augment silk
yarn production. Even the master-
weavers have become so disillusioned
that they may call it a day. At this
juncture, there is a rumour that the
Government is thinking of constituting
in a Silk Export Promotion Council
When there is no possibility at all for
the export of silk, I wonder why should
there be an Export Promotion Council
On the first day of this Session of Lok
Sabha, there was a starred question
about this and the bhon. Minister re-
plied in detail to all the supple-
mentaries. We will be dning wrong
by setting up this Export Council for
silk. Instead, there is need for a Silk
Development and Financing Council
Adequate funds are not available for
the development of silk industry. The
commercial banks do not extend loans.
Similarly the nationalised Banks do
not extend loans. There should be a
financing institution at the highest level
for this industry alone so that required
financia] assistance is given to the peo-
ple engaged in the industry. I urge
upon the hon. Minister not to take this
suggestion casually. He must look into
this and do the needful. He must
order immediately the examination of
the possibilities, and necessary steps
must be taken in setting up this
body.

Iike Bangalore, many towns in
Tamil Nadu have got salubrious cli-
mate for sericulture. Particularly
Coimbatore is best suited for this
purpose. p
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MR. DEPUTY-SPEAKER: Coimba-
tore is in your parliamentary consti-
tuency.

SHRI ERA MOHAN: Yes, Sir. [ am
very proud of that. When the Office
of the Central Silk Board is set up in
Bangalore, a regional office should be
opened in Coimbatore so that necessary
incentives are given {o those interested
in sericulture. Coimbatore ig just like
Bangalore in climatic conditions.

With these words, I support this
amending Bill on behalf of my party,
the D.M.K. and conclude my speech.
I hope that the hon. Minister will pay
attention to the suggestions I have
made.

SHRI ZAINUL BASHER (Ghazipur):
Mr. Deputy-Speaker, Sir, this Bill has
been brought forward in this House
for a limited purpose. While support-
ing the Bill, I would like to make a
submission to the hon. Minister who
is doing his job very efficiently.

MR. DEPUTY-SPEAKER: You have
got a certificate from him. The be-
ginning itself is silken.

SHRI ZAINUL BASHER: I am giv-

ing him silken compliments. Sir,
whenever we talk about silk, the name
of Karnataka and Bangalore are al-
ways mentioned.

AN HON'BLE
also.. . ..

MEMBER: Mysore

SHRI ZAINUL BASHER: Karnataka
includeg Mysore also. But, Sir, other
places which are cither producing silk
or consuming silk and silk produects
are conveniently being forgotten. The
reality is that Karnataka is not so im-
portant either in the production of silk
or in the consumption of silk. I will
give you figures in so far production
of si:tk and silk  products are con-
cerned:—

Tasar Silk. 709 produced in Bihar and the
balance in Mz harashtra, Ma-
dhya: Pradesh and  Orissa.

Eri Silk' . 80% produced  in Assam
. . and balance in Bihar and
Orissa,

-
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Muga Silk . 100

Mulberry Silk. 50%ir Karnataka and balance
in West Bengal, Andhra Pra-
desh, Jammu & Kashmir, Tamil
Nadu, Uttar  Pradesh and
Madhya Pradesh.

So far as consumption of silk and silk pro-
ducts are concerned, the [figure &re as
follows:

% produced in Assam.

75% of Raw Silk output is con=
sumed by weavers of Banaras,
Bhagalpur and Malda.

Three places are consuming 70 per cent

f silk. Eighty per cent silk hand-
looms are in U.P., Bihar, Assam, West
Bengal, Madhya Pradesh and Orissa.
And you are talking all the time about
Bangalore, Karnataka whenever the
guestion of silk comes up. On the top
of it, the Central Silk Board aiways
provides 70 per cent of its 1esearch,
science, technological and extension
strength to the State of Karnataka.
Seventy per cent of the Central Silk
Board budget is always earmarked. for
Karnataka at the cost of others.

Today, Karnataka sericulturist earns
Rs. 10,000 per year from one acre of
mulberry whereas lakhg and lakhs of
adivasis in Maharashtra, Madhya Pra-
desh, Bihar, Orissa and Assam hardly
earn Rs. 500 per year by rearing Tasar
sitlkworms. We owe more responsibility
towards these underdogs to whom the
20-point programme is uaddressed.

There is a controversy about the
location of the head oflice of the Cen-
tral Silk Board about which my friend
from Tamil Nadu was also talking. The
head office of the Central Silk Bcard
is being transferred from Bombay fto
Bangalore? Why? Karnataka is not
such an important centre.

AN HON. MEMBER: It is because
important M.Ps. are from there.

SHRI ZAINUL BASHIR: An impor-
tant MP from Assam ig alsc there;
Assam produces 100 per cent muga
silk,

The head office should remain in
Bombay.

SHRI GEORGE FERNANDES

_ (Muzaffarpur): But it is not working

because of the controversy.
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SHR1 ZAINUL BASHER: There is a
very strong iobby to shift the office
from Bombay to Karnataka. 1 urge
upon the hon. Minister to lock into
this matter. THeé head office of the
Central Silk Board should be located
at Bombay.

Now, I come to the zonal offices.
There are some zonal offices situaied
at Srinagar, Bombay, Bangaiore,
Madras and Calcutta, but no zonal
office is situated in Madhya Pradesh,
Bihar, UP or in Assam, where more
than 75 per cent silk is being con-
sumed. I urge upon the Minister that
at least a zonal office should be set up
at Varanasi. Varanasi and its adjoin-
ing areas account for more than 50
per cent consumption in the country.
One zona] office should also be situ-
ated at Bhagalpur, because sericuliure
has not been developed in those areas.
In fact, it has not Leen allowed to
develop in the areas, where the con-
sumption of silk is more, because of
certain vesteg interests. Sericulture
should be developed in these areas;
the climate is very suitable. In fact,
everything else is suitable, but the
encouragement is not being given,
training is not being given, and con-
sequently, sericulture is not being
developed at places where the con-
sumption is more.

Now, I come to the problems of
Varanasi.

During the Winter Session, I raised
a matter in this august House under
Rule 377 that more than five lakh silk
handioom weavers are out of jobs. The
looms were closed becsuse of the ab-
normally high prices of silk yarn. The
prices increased by 50 per cent and
the handloom weavers were out of the
job. There was a strike in Banaras.
It was not because silk was not avail-
able, but because the Silk Board or
the other Agency of the Karnataka
Government, which is responsible for
the silk development and the sale of
silk had so managed that some big
people cornered the entire stock of
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silk and they raissd the prices ab-
normally high. Since Banaras uses
silk mostly from Karnataka and the
prices went high to the extent «f 50
per cent, there was the strike.

1 am thankful to the Government.
They have come to the rescue. They
arranged some import from China and
the other countries to meet the situa-
tion. Yet the situation remains the
same. The reason is that the Varanasi
sarees need certain grade of silk, but
that has not been supplied to them.
I have heard that the silk which is
needed here in Varanasi has been sun-
piied to Bhagalpur, wbich needs a
different grade of silk. The U.P.
Handloom Corporation has invested
crores of rupees to buy the imported
silk and the stock of the silk is piling
at Varanasi, since it is not for the
benefit of the weavers there. There-
fore, I urge upon the Hon. Minister to
kindly look into the matter and to
arrange the supply in such a maopner
that the grade needed by the Varanasi
Silk weavers is made agvailable to them.

Sir, I am not against the South. I
like South very nuch. I am rather
devoted to South., But it sp happens
that the Central Silk Board is always
dominated by the people of South,
particularly of Karnataka. And they
do not see the interests of the Nor-
thern States.

PROF. MADHU DANDAVATE (Raja-
pur): Mr. George is from Karnalaka.

SHRI ZAINUL BASHER: Yes, both
the Fernandes are ifrom Karnataka.
But he is moving round the country
and you are stuck there.

Therefore, I urge upon the Hon.
Minister to kindly see to it that when
the Board is constituted, different
parts of the country which produce
silk or consume silk are also represent-
ed on it. And the Hoa. Minister should
at least ensure that the Chairinan on
the Board should be from the silk con-
suming area. I am not offering my-
self, but anybody from the siik con-
suming area. must be appointed Chair-
man on the Board.
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SHRI T. R. SHAMANNA (Banga-
lore South): Sir, 1 came from Kar-
nataka which supplies the bulk of raw
silk. Furthermore, I represent a con-
stituency which is the nerve centre for
silk trade.

Sir, I cannot unders:iand why my
Hon. friends have started this contro-
versy. From time immemorial Kar-
nataka has been producing almost all
the raw silk required by the whole of
the country. Of late, Tamil Nadu has
taken steps to see that it also has good
production of raw silk production. But
I am not so narrow-minded as some
of my {riends are. I would say that
‘the Silk Board should be situated in
a State which has the highest silk pro-
duction and the highest quantum of
‘trade. Tamil Nadu is also near Kar-
nataka States, and I would request my
Hon. friénd from Tamil Nadu, let us
not quarrel so that it ig sent to
Kashmir.

Sir, Bangalore is a place where its
main industry is situated and it is the
biggest market in the world. Further
more, there are a large number silk
weavers working in Bangalore. There-
fore, I humbly appeal to the Govern-
ment and my. hon. {riends to see that
it should -be located in Karnatska for
the present. And when the silk in-
dustry spreads and other States vome
forward to produce mwre of silk, then
‘they can ask for it. But let them not
do anything in a hurry, because indus-
iry is already suffering. And I don't
want this industry to further suffer by
premature transfer from Bangalore to
some other place. Bombay is neither
a silk producing area, nor has it got
silk industry. So, I don’t understand
why there is such a cry to take the
Silk Board away to Bombay.

MR. DEPUTY-SPEAKER: 1t is this
part of the speech, the Minister will
‘find very difficult to reply. He is sup-
porting Bombay and you are support-
‘ing Bangalore.

‘SHRI T. R. SHAMANNA: Sir, this
Act should have heen amended long
ago.
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The Silk Board has not helped much
to the silk trade and the silk industry.
Nor has it done anything for its deve-
lopment or for its research work. Last
year the silk production was affected
because of the destrucfion of the silk
crop by fhe Hoozi fly. Therefore, the
silk industry had %o suffer a lot and
the silk prices were fantastically high
at that time. The Silk Board had not
come up with any remedy to overcome
or avoid the havoc caused by the Hoozi
flies. Therefore, ] charge the Silk .
Board for having beea completely un-
helptul ag far as the development of
the silk indusiry is concerned. The
job of the Silk Board is to see that
research is made so that we may be
able to have quality silk at a lesser
cost.

The Silk Board as it has been con-
stituted now, is to be scrapped. I
recommend that the DBoard must be
constituted on the pattern of the Coffee
Board where the inlerests of all the
people connected with the silk industry
are taken on it. The Silk Board should
also see that the industry as a whole
develops properly and that these en-
gaged in this indusiry benefit eccono-
mically. I am dare say that siik indus-
try can give employment to lakhs of
people. In the same way it can help
a great deal in earning a lot of foreign
exchange through foreign trade also.
Therefore, the Silk Board has to be
rejuvenated on proper lines, to see that
the silk industry develops on right
lines. The silk indusiry can solve the
unemployment problem to a great ex-
tent. Furthermore, it will feich foreign
exchange if we export silk.

The silk industry is a very important
industry. Once 1 was the Chairman
of the Central Beggar Relief Com-
mitiee. In order to see that the beggers
were given some employment, we en-
gaged some beggar boys and engagcd
them on silk twisting. We were pay-
ing them Rs. 2 per day. After receiving
training, these boys were taken by the
silk twisting factories where they were
paid Rs. 12 to Rs. 14 a day.
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There is amplé scope in the country
for the silk industry to develop. Werld
Bank has given a large sum for silk
development. It may be expended on
the silk industry.

It is unfortGnate that the Silk Board
and the Karnataka Government have
not taken proper steps. They have
made a mess of the whole thing. Silk
which was selling at Rs. 250 a Kg.
went up to Rs. 720 per Kg. not cnly
ir Karnataka, but olso in Tamil Nadu.
The weavers were put to great hard-
ships—in Kancheepuram in Tamil
Nadu, Dharmavaram in  Andhra,
Banaras in U.P. and in Kashmir, The
weavers suffered very much on account
.of the high cost «-of raw silk. The
weavers' plight was miserable.

1 have raised this matter in Parlia-
ment under rule 377, interpollations
and Calling Attenfion. But nothing
has been done.

There is now a crash in the market,
in respect of silk. The State Govern-
ment of Karnataka, instead of taking
measures to allevite the sufferings of
weavers, have formed a Silk Exchange
which consists of vesteq interests. So,
they went on raising silk price, and
they have now stored about Rs. one
crore worth of raw silk. Four months
back, the price was ranging between
Rs. 600 and Rs. 720. Now it has come
down to Rs. 350. This has hit the silk
weavers of different States. I am quite
sure that because of this fall in prices,
many people in the silk industry, parti-
cularly weavers, will be put to great
hardship.

In the interests of growers, consu-

mers and weavers, the silk industry
should be rationalized to such an ex-
tent that the industry will be able to
provide not only employment, but also
help in the economic development of
the country.

My friend Mr. Oscar Fernandes was
just saying in Kannada, that the silk
industry must be re-organized, so that
it might develop well. As a consumer
I have to tell you this: the silk saree
is a must, so far ag South Indian ladies
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are concerned—whether they belong to-
the middle class, or upper class. I have
five daughters. For the first daughter’'s
marriage, I spent Rs. 2,000 on silk
sarees. For the last daughter of mine
whose marriage I have celebrated re-
cently, I had to spend Rs. 10,600 on
silk sarees. But the quality and weight
of the sarees costing Rs. 10,000 now
are far inferior when compared to the
earlier low-priced sarees.

The silk industry has become a
gamble in the hands of vested interests.
Unfortunately, instead of helping the
grower or the consumer, the Govern-
ment is helping Lhe middiemen, who
are making huge profits, at the cost
of the other two classes. Lakhs of
rupees are amassed by middle men.
Unless the middle men are removed
and we arrange for cooperatives or
some other suitable organization, silk
industry cannot be developed well

In the meantime, Karnataka Gov-
ernment has started what-is-called the
Siik Exchange. Instead of helping, the
silk weavers, the Silkx Exhange has
begun to compete in the bazar. Further-
more, there is the vested interest of
moneyed people. They have managed
things in such & way i.e. to see that
only they are bencfited, and not the
grower, consumer or the weavers.
These middle men make huge profits.
They have virtually begun to gamble
with the silk industry-—and the Gov-
ernment must be careful about it and
see that the silk industry develop on
modern lines so that the interest of
the growers, the interest of the weavers,
the interest of the reelers and lastly
the interest of the consumers is safe-
guarded. They should also see that
the middle man somehow or other is
removed. Then they should also see
that the silk industry is not given im
the hands of the-politicians. When Mr..
Devraj Urs was removed from = the
Ministry, he become the Chairman of
the Silk Board. Jle had no time to
devote for the development of the silk
industry. After him, arother person
from the Ruling Party became the
Chairman of the Silk Board. After-
wards, when the Janata Farty came
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to power, they brought :heir own man
and. he become the Chairman of the
Silk Board, who is tne present Chair-
man. I am gquite sure, if the Silk
Board is manned by politicians, it will
not do any good to the silk industry
and to the people also. Tierefore, I
appeal {o the Government that the silk
industry must never be given in the
hands of the politicians for serving the
national nterest. For Heaven's sake,
do not bring any politicians in the Silk
Board and pelitics in the silk industry.

I appeal to the Government that, for
the gooq #eveldpment of the silk in-
dustry, a Karnataka man who knows
the silk trade very weli, silk business
very well, should uve appointed Chair-
man of the Silk Board. [ again appeal
to ¥he Government not to bring any
politician on the Silk Board. Our ex-
perience shows that wnerever these
politicians are on the oBards, they
have used their position for their per-
sonal ends, for thei¥ own benefit and
not for the déVelopment of the industry
and the good of the people. Therefore,
whatever may be the plea of the other
hon. members about the silk industiry,
I strongly appeal to the Government
not to bring any politician in the silk
industry.

There is a lot of scope for develop-
ment of the silk industry. In Tamil-
nadu, they have staried the produc-
tion of raw-silk, Likewise, it should
be developed in Andhra Pradesh. in
Bihar, in Assam and in many other
places in the country where the con-
ditions are favourable for the growth
of the mulberry.

The World ‘Bank has given a large
fund to the Government. I appeal to
the Government to see that the silk
industry should be -developed on
modern and scientific lines so that it
considered as a national industry hav-
ing national outlook. I once again

appeal to the hon. Minister and the:

Central Government to see that there
is no parfy politics, as far as the silk
industry is concerned. It should be
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developed in a scientific way so that
we may get the maximise advantage
ocut of it.

MR. DEPUTY-SPEAKER: Shri Oscar
Fernandes.

SHRI OSCAR FERNANDES: I seek
your permission 1o speak in Karnnada.

MR. DEPUTY-SPEAKER: Yes,

*SHRI OSCAR FERNANDES
(Udipi): Mr, Speaker, 1 come from
Karnataka, the birth place of the silk
industry. Mysore, the premier city
of the State, is synonmous with silk.
Recen.ly tnere had been a problem
because of the danger of the flies
which infested mulberry plants.

It is not a matter of happiness that
we had to import silk from China for
mee.ing our requirements.

I am grateful to the Government
for having shifted the headquarters
of the Silk Board from Bombay to
Bangalore the place where the silk
industry has been developing fast, The
move will help research for the deve-
lopment of the industry and also the
silk growers and users of silk yarn.

The Karnataka Government hag re-
ceived a loan/assistance of Rs, 80
croreg from the World Bank for the
development of the silk industry and
the State Government are doing their
best to modernise the industry. The
development of the indusiry will go
a long way towards solving the pro-
blem of unemployment in our coun=

try.

My hon. friend Shri Zain-ul-Basheer
mentioned the fact that the Karnaiaka
Silk growers earned about Rs. 10,000
on one acre of cultivation whereas the
growers in Maharashtra got about
Rs., 500. I would like to say that if
the Maharashtra and Assam growers
also worked on scientific lines ag the

*The original speech wag delivered in Kannada.
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Karnataka growers they could in-
crease their income {0 the leve]l of
Karnataka silk growers. If scientific
cultivation is undertaken we should
be in a position to export silk instead
of importing it. If the Centiraj Gov-
ernment helped this industry to deve-
lop properly and also ensured re-
munerative priceg for the growers, the
industry would benefit ag would the
common man and the country.

The workerg of the Central Board
are facing certain problems because
of the lack of any specific recruit-
ment and service rules the field
workers are treated as casual lab-
ourers. Government should look into
the matter so that the workers can
give their best. Another problem
which the Board ig likely to face in
spiie of the #hifting of its head-
quarters to Bangalore ig the shortage
of field staff which is particularly,
acute in my constituency, South
Canara. A similar shortage of field
staff ig in evidence in the States of
Assam, Madhya Pradesh, Tamilnadu
and others. It must be removed for
the better functioning of the Board.

If the money sperit on the import
of silk could be diverted to research
we should be able to increase the pro-
duction in our country to an extent
~ which would deliver us from the
necessity to import. The fly which
infest mulberry leaves should be
dealt with first of all. A stable market
mechanism should be established so
that the fluctuations in the price of
silk are minimised. We must also
ensure the payment of remunerative
priceg to the growers ags we do in
the case of other agricultura] com-
modities like cotton. If that is not
done, the growerg may switeh over to
other commodities.

I think that it 'is best to leave the
selection of Chairman of the Central
Silk Boarg to the Govermment. We
should trust the Centra] Government
to choose a suitable person for the
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post, The State to which the Chair-
man belongs should not cause any
worry; what is important is whether
he is a fit person to hold the post,
having the background and expertise
needed for the job.
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Thig is the decision of the Board:

“The Member suggested that the
present Central Silk Board Act
should be amended to give more
powers to play a greater role in the
quickening of the pace of develop-
ment and certain other things?”

T fafeez & oo z3< &= @t
T oA g e TEWA H O

FTAAT | HIT 1049 & USE & GRS
HE M@ § | FAEA & qC 7
IT FFA g

“The Central Government may
terminate the appointment of the
Chairman after giving notice for a

period of not less than three
months.” \

T BACHT a4 gFAT g ! Hig oY
a7 gEaT g

The Chairman ig to be appointed by
the Centra] Government, The Board
shall constitute of the following Mem-
bers. The Chairman iy to be appoint-
ed by the Centra] Government.
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“The Ceniral Government may
termina.e tht appointment of the
Chairman after giving notice for a
period of not less than  three
months ”

T 9 ATHT THEWAX 78T &
T & T I & AT F:T AN
9. 91 W@ g @ 39T 90 fav & awy
¥ Td g 9T ? IFET ao gIrEd |
AENaET FL Vo ¥ a7 faa|r g 7
STl w0 @ # AT 3 wele &
atfew faor s+ w7 e fEoEt-
We§ U FMa g ! 90 §mE
98T T |
It may terminate the services of a
Chairman, after giving a notice for a
period of not uless than three

months. It meang 90 days. Chairman
hag got wide powers.

@ oo fema arag 90 7@ ©. &@F
I FIET FT 10,000 G.
TE B qEE T FTE | @ AIEA
Far #w e Py g '

“Subject to the proviso of the Act,
the term of office of the Member
shall be such perlod as not exceed-
ing three years.’

Further it hag been stated,
be prescribed”,

I CF FET TR T @, T
T FE TR E | FET TE @
3 U9 § &7 §< H1 (9aR T8 W0

uas may
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afgq | @ 9§ TEW@ W} LR | qW
S g e g

“Except ag provided in sub-rule
(2) of Rule 8, every Member of the
Board shall hold office for a period
of three years from the date of his
appointmen’, nomination or election

as a Member = of the board, under
section 4(3) of the Act.”

3 o &1 foae | fex Tae ® @l
A ? TE &7 Oied, F7 GEW §
T 9] &7 AW @& fag?

Subject to the proviso of the Act, the
term of office of (he Member shall be
such period as not exceeding 3 years.
It is already provided in the rules.
The rules are in force.

ATH €T MEAE 19 & a7 G186 6
IT AT HT THF 1955 ® FHAE
BU AT Ao WA T @l § AML
w1 fwgm 3 &9 g1 @ 48 ®=W
FIT FAT T

Not exceeding three years, as may be
prescribed, Already, it hag begn pres-
cribed under certain rules, Rules have
already been framed and they have
been published. They are statutory
rules.

“It shall come into force on such
date ag the Central Government
may notify in the official gazette.”

1 femew= @7 TEq g7 9= aTe-
TIT 4 TFZ G186 7§ 1948 ®.
(zrruwr)

They have already framed the rules.

They say, “as prescribed”, They have
already prescribed. It has already
come into force. \

wraa‘raﬁm’aﬁmn & :rg a-rer
ﬁ?ﬁhmmﬁmﬁﬁﬁ
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SHRI SONTOSH MOHAN DEV
(Silchar): Mr. Chairman, Sir, I do
not wan: to get into any controversy
over the Amendment When Govern-
ment hag brought it, they will get it
passed. So, I would like basically to
concentrate on cer.ain problemg of
Assam.

As many Members have said, Assam
produces the rare quality, moga,
which is the monopoly of the Assam
cultivators, they export almost 80 per
cent of it outside the country. The
growers are in abundance not only
in Assam but also in Meghalayza from
which the Deputy Minister of Com-
merce comes as well ag Manipur. But
roost unfortunately the Silk Board
which has been formed to encourage
and develop this particular industry
which is basically a labour-oriented
cottage industry, is not functioning
well in our part of the country It
does not ma.ter whether the head-
quarters are in Bombay or Patna or
Calcutta, but if the Ministry keeps an
eye and places an efficient person at
the right place, then it can function
well and develop the industry,
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[Shri Santosh Mohan Dev]

‘In one of the Consulbative Com-
mitfee meetingg I drew the at.ention
of the ‘hon. Minister, and I would
again draw his atten ion now, to the
question of finance. This ig a cottage
industry and  banks should give
finance to the growers, but unfortu-
nately though there are so many co-
operativeg in this particular trade in
Assam, they do not ge! any help from
the nationalised banks. I should be
looked into, On certain occasiong I
have writ en to the Commerce Minis-
try giving the names of the banks, but
even then no tanglible result has
come. These growers are invasting
either their own money which js
very small in quanti y or they are
getting finance from private persons
at high interest. In order to help the
growers, there should be an effective
Purchase Board sp tha: the growers
can get back the money which they
invest for growing this.

I had been to China about seven
monthg back and saw their silk indus-
try.. They have introduced many
types of designs to compete in the
world market in moga and other silk
products, The Silk Board should
come forward to give market intelli-
gence about the different designs
which are coming up in the world
market in the silk indus.ry, in the
moga industry, and to develop these
designs in the field in our country
by employing experis in the Silk
Board, so that they can go and know
the marketing intelligence and techni-
cal know-how.

Another thing I would say is that
in the Silk Board, ag many Members
have said, there is no representative
of the interests of the growers. I do
no: know whether it is possible to do

that, Whep trade fairg are being held .

in various parts of the country ag well
as abroad, the growers who . have
proved their efficiency of their pro-
ductg should be encouraged to go and
participa e in that. Unfortunately,
the officers go and come back by col-
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lecting their products, They e-xhil?it
their products there. It ig not fair.
The growers should go there and they
should be encouraged to go there _te
find out how their products are dis-
played there and it ig only by that
they will be able to learn many things.

With these words, I request the hon.
Minister to note down the suggestions
of mine, He should a'so implement
them and they should remain in cold-
storage ag is the case in the past.

g Paw =1 gwdT = & fad &=
TH O | T WwR W W
g fawm ® g 90 ® ¥R
Q'Fa;a'a'{ﬁ'[g—l I F EHET
& wwwy § fsx ¥m & gEl-
Paw e gidr =ifE, 9% &1 IeA®
Y 7 IS AF U T ® AT
3___..

“The Board has members repre-
senting various interests associated
with the silk industry.”

¥ yE WA wERT @ 4g WA
TRAT §_--9F IIY 7 AewA g 0UE
VI~ § & T & TH a7 @ ol
z fx fEw-T=Tew & W 4 UE-
waaa?hﬂ'ﬁ
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Mr Chairman, Sir,
I am thankful to the hon. Members
for having supported the Bill and also
for having shown great interest in the
development of silk industry in the
country. I |

Sir, although the amendmen. con-
fineg to a limited issue of laying down
a procedure for the removal of a
Chairman yet in the course of the
debate the hon. Members have prati-
cally covered ail the aspects ; ertaining
to silk industry. I do not propose to
deal with all those aspects which have
been raised by the hon. Members es-
pecially in view of the fact that very
soon the House will have another opp-
ortunity of discussing it when the De-
mands for grants pertaining tn  the
Ministry of Commerce will be talken up
for discussion in this House. How=ver,
since some hon. Members have raised
certain important issues, I wiil try to
touch upon a few things. Many hon,
Members have said that the produc-
tion of silk hag not come up in the
country and it has not progressed so
far. I may point out that thig parti-
cular statement may no. be complete-
ly correct. In fact, the production of
silk in this country hag gone up from
900 m. tonnes in 1951 to 5041 m_tonnes
in 1981. In ‘he field of exportg also
whereag in 1951 our export, wag to
the tune of Rs. 53 lakhs, i 1980-81
it has gone up to Rs. 53 crores, We
hopefully expect that our export
figure of 1981-82 wil] be to the tune
of Rs. 65 crores.

Then, I must also inform the House
that the investment that we have made
for the development of sericulture in-
dustry has gone Up c8hsiderably, from
the First Five Year Plan to the Sixth
Five Year Plan. During the First
Five Year Plan our allocation was
Rs 45.97 lakhg and, ag the hon, Mem-
bers are aware for the Sixth Five
Year Plan our allocation is Rs. 167.37
crores. Out of this the allocation
under the State Plan is Rs. 13637
crores and under the Central project
the allocation ig Rs. 31 crores. I am
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giving this figure so that the hon.
Members may bear in mind that the
development of sericulture industry or
the Silk Industry ig the primary res-
ponsibility of the Stategs and our
function in this industry is to see that
the Central Government helps the
State Governments gnd promote and
give all sorts of guidance and assist-
ance to the State Governments, I can
assure the House that as far ag our
Ministry ig concerned, we sha]]l not
be found lacking in our effort to
develop this industry.

Now, I will touch upon a few points
which have been raised by the hon.
Members. Many hon, Members have
raised the question ag to why this
particular amendment to the Act has
been brought forward now, Mr. Daga
hag also raised this question that since
the Board wag constituted in 1949
under the Act of 1948, which was the
necessity of bringing forward this
Amendment at this time and not
earlier. Sir, the fact is that when this
Silk Board was constituted, it was
chaired by the Minister in-charge of
the Commerce Ministry and the first
Chairman was Dr. Shayama Prasad
Mukherjee and at one s'age we had
Pandit Jawaharlal Nehru as the Chair-
man of the Central Silk Board. After
that, thig Silk Board was chaired by
the Textile Commissioner who ig an
official within the Ministry., I was
only in 1968 that this practice was
discontinued and a non-official Chair-
man wag appointed and eveén now we
are having a non-official Chairman.
Therefore, the question of removing
the Chairmap at tha: time did not
arise.

Then, Sir, Mr. Dagg has raised a
particular point of not prescribing the
qualifications for the Chairman In
thig connection, I would like to clarify
as ‘o why there is no prescription of
qualificationg for the Chairmanship.
One thing I want to make clear here
is that this is a post which iz nor-
mally a part-time job and the Chair-
man ig no! recruited by the UPSC
Therefore, the
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question of prescribing the qualifica-
tions does not arise and when the
Chairman is appointed by the Gov-
ernment it is always borne in mind
that the person who would be the
Chairman of thig Board has to be a
public man of known eminence and
reputation and he has to be a person
who should be having a background
in silk and sericulture industry. . I am
mentioning this point because one hon
Member has said that when the Chair-
man ig appointed the Government
should see to it that he has got good
knowledge in sericulture, interest in
sericulture, etc. I think Mr. T. R,
Shamanna made this point

16.54 hrs.

[SHRI SOMNATH CHATTERJEE—

in the Chdi'r]

I do agree with the hon. Member
and Goverriment will always bear this
in mind whenever it appoints a Chair-
man.

Then there are some Members who
have raised the question about the re-
presentation of the labour member
and a weaver in the Central Silk
Board.

May I draw the attention of the
hon. Members to Section 4, sub-section
(}) of the Central Silk Board Act,
which provides that eight persons
shall be nominated by the Central
Government, of whom one shall repre-
sent the spun silk industry, one the
silk throwing and twisting industry,
one the silk weaving industry, one
.labour and two of them shall be ex-
perts in sericulture. Therefore, the
Act already provides for representa-
tion of the weavers as alsg for the
labour. One thing should be borne in
mind - that sericulture and the silk
industry is a cottage industry, it is a
rural industry. Therefore, it is tne vill-
age people, the rural people who are
themselves engaged in this industry
and, therefore, the question of having
more labour representation or worl-
kers representation in this Boarg does
not arise. It already exists,
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The hon. Member, Shri Zainul
Basher, gave some production figures
of silk in different States and said
that Karnataka is not a State which
produces the maximum quantity of
silk. Now, there are four varieties of
commercially known silk, they are
categorised mainly into two cate-
gorjes, mulberry and non-mulberry.
Shastriji has pointed this out. We pro-
duce the maximum quantity of mul-
berry silk. As far as the non-mulberry
silk is concerned Shri Zainul Basher’s
contention may be correct. Out of the
tota] production of 5041 metric tonnes
of silkl during 1980-81, the production
of mulberry silk was 4593 metrie
tonnes, and that of non-mulberry silk
448 metric tonnes only. And out of
4593 metric tonnes of mulberry silk,
Karnataka produces 2800 metric
tonnes. The argument of the hon.
Member was that since XKarnataka
does not produce much of silk, it is
not necessary to shift the headquarters
of the Central Silk Board to Banga-
lJore. Many hon Members have said
that the Government is going to shift
the headquarters from Bombay to
Bangalore. It is not a fact that the
Government is going to shift the
headquarters from Bombay to Banga-
lore, but the fact is that it has already
beep shifted.

Further, some hon, Members have
alleged that during the last three
months, Silk Board has not been
working and nobody has gome to
Bangalore. Thig is not a fact. The
Silk Board has beep functioning, but
there are some employees who are
still in Bombay; they have expressed
their difficulties to move and we are
trying to sort out this problem.

Shastriji and some other hon.
Members have mentioned about the
problems that the weavers have at
Varanasi. We are aware of that. The
particular type of yarn that is re-
quired at Varanasi is not available at
the moment but as the House is
aware, we are importing 250 metric
tonnes of silk from China. Some
quantity has already arrived, but this
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particular yarn has not arrived We
hope that by the end of April or early
May, this particular consignment will
arrive. As ang when it arrives, we
shall distribute this yarn to the Vara-
nasi weavers, and we hope that their
problems can be taken care of to a
certain extent, =

-

Hon. Members. Prof. Pal, Shri
Sontosh Mohap Dev and a few other
hon. Members mentioned about Assam

and north-east region and also added
that I come from that region. I would
like to assure the hon Members that
the Government of India particularly
the Prime Minister herself is paying
specia] attention to the development
of the north-east region.

17 hrs,

Ag far as the Commerce Ministry
is concerned, I can assure
the Hon. Members that in the matter
of silk, handlooms or handicraft or
plantations we shall do our best for
their development in the North-Eas-
tern region so that they do not lag
behind. In fact, last year, 1981-82, we
have taken a number of steps in res-
pect of the silk industry. I think it is
a long thing. T don’t think I will have
much time to read out to show what
has been done. I think I will inform
Shri Dev privately. I will submit to
him all the information he wants. T
don’t want to take time of the House.
Otherwise I can read it out There is
no problem.

As far as this particular amendment
is concerned ag I have said at the
very beginning when, I was moving
the Bill for . consideration, it is a
small amendment, a minor amend-
ment to correct the lacuna in the
existing Act, as it does no prescribe
a procedure in the situation when we
have to remove the Chairman. Tt
simply gives the procedure. Therefore,
1 would reqguest all the hon. Mem-~
bers, in view of the suppor{ that
they have extended, to withdraw
their amendments anq pass this
Amendnient.
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MR DEPUTY-SPEAKER:. The
question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1982.”
(5)

The motion was negatived.

MR, DEPUTY-SPEAKER: I shall
now put the Motion for cons1derat10n
to the vote of the Houseé.

The question is.

" “That the Bil] further to amend
the Central Silk Board Act, 1948 be
taken into consideration,”

The Motion was adopted.

MR. DEPUTY-SPEAKER: Now, the
House will take up Clause-by-clause
consideration of the Bill.

Clause 2— (Amendment of sediion 4)
MR DEPUTY-SPEAKER: We take

up Clause 2. There are some amend-
ments.

SHRI T. R, SHAMANNA
lore South):

Page 1,—

(Banga-
Sir, I beg to Tove:

after line 16, insert—

“Provided that the Chairman is
given reasons for his removal”
(3)

Page 2, —
after line 5 insert—
“Provided that the same Chair-
man may be appointed for z se-

cond term if his work as Chair-
man is satisfactory.” (4)

SHRI SUDHIR KUMAR GIRI
(Contai): I beg to move:
Page 1, line 16—

after “months” insert—

and“ the opportunity to defend
himself against the charges on
the basis of which such termina-
tion is made;” (8)
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SHRI RAMAVATAR SHASTRI: 1
beg to move.

Page 11_

after line 12, insert—

“(5A) No persopn shal] be cho-
sen second time as a Member of
the Board”.

“(5B) One member shall be
elected by the members of the
labour unions in the silk indus-
try”. (10)

Page 1. line 15—
after “him” insert—
‘“‘reasons and” (11)

Page 1, line 16,—

for “three” substitute “two” (12)
Page 1,—

after line 16  insert—

“Provided that the reason for
the removal of the Chairman
shall be intimated to him in writ-
ing and shall not be other than a
technical or professiona] one.”
(13)

Page 2, line 2,—

for “three’” substitigie “two[ (14)
Page 2,—

after line 5, insert—

“Provided that the Chairman
may be appointed for a second
term if his work as Chairmap is
foung to be satisfactory and
deemed necessary for the deve-
lopment of the activities of the
Board but no person shal] be
appointed as Chairman for more
than two terms.” (15)
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SHRI SUDHIR GIRI: There is a
confilct between the individual and
the State, ever since the inception of
the State itself When 5 very serious
conflict goes on, the State must pre-
serve the independence of the indi-
vidual. If the freedom of the indivi-
dual cannot be preserved he cannot
perform his duly properly.

How can this independence be
secured? For those who are in ser-
vice some service conditions must be
prescribed, according to which they
can perform their duty with dignity
and independence. I have brought
this amendment with the idea that
the independence of the Chairman
must not be taken a way by the Gov-
ernment, in order top fulfil their own
vested interests

Nowadays, we fing that political
patronage is being bestowed on ihose
whom Government blesses. And some
occassions may arise when the Gov-

= ernment may remove g Chairman. and

appoint another, new <Chairman in
order to bestow some politica] patro-
nage on somebody.

I do no support the view that the
Chairman should remain there, at the
cost of efficiency; i.e. if there is an
inefficient Chairman he must be kept
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there, I don’t support him, But I
think no one should be appointed to
that post in order to give some poli:
tical patronage., Natural justice de-
mands that whenever gz Chairman is
being removed, he should be charged;
and he should alsp be given the
chance to defeng himself against the
charges.

In the_amending Bill there is no
such provision, that the officer or the
Chairman whom Government is going
to remove, will be given any chance
to defend himself. So, I have brought
this amendment so that whenever
the Chairman is removed, or notice
of termination of his services is serv-
ed on him, he will be given a chance
to reply.

SHRI P. A. SANGMA: Ag far as
Mr. Ramavatar Shastri’s point is con-
cerned, I have already answereq it.
I have nothing more to say, because
the Act jtself provides that there will
be representation of labour. Therefore,
I have drawn your atfention to the
relevant provisions of the Act. Mr.
Giri hag spoken about natura] justice
and said that he should be given an
opportunity. The mere fact that we are
giving him three months shows that
we are not arbitrary. On this side
the members have said, why are you
giving him three months’ notice; it
should have been only one month;
and we have mejected that amend-
ment—and we are saying that we do
not want to be arbitrary and there-
fore, we are giving him three months’
time; three monthg notice is there.
Therefore, the question of taking
arbitrary action does not arise; and
this is the stang taken by the Gov-
ernment. '

MR DEPUTY-SPEAKER:. Now I
shall put all the amendments moved
by the hon. members to the vote of
the House.

Amendments Nog 3, 4, 8, 10, 11, 12, 14
and 15 were put and megatived,
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MR, DEPUTY-SPEAKER:.  The

question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill.
MR. DEPUTY-SPEAKER: Clause 3.

There is no amendment. The guestion

1S:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1—(Shoyt title and commence-
ment)

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHINT SHIVRAJ V. PATIL:: 1 beg
to mov:

Page 1, line 4,—
for ¢1981” substitute “1982" (2)

MR, DEPUTY-SPEAKER.
question is:

The

Page 1, line 4,—

for “1981” substitute “1982" (2)
The mogion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clause 1 as amended, stand
part of the Bill.”

The motion wad adopted.

Clause 1, as amended, was added to

the Bill. -
Enacting Formule

SHRI SHIVRAJ V_PATIL: 1 beg
10 move:

“For “Thirty-second”
“Thirty-third” (1)

substitute—
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MR. DEPUTY-SPEAKER; The
question is:

“For “Thirty-second” substitute—
“Thirty-third” (1)

The mation was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

Enacting Formula. qs amended, was
added to the Bill.

The Title was added to the Bill,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): I beg to move:

“That the Bill as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question is: B

“That the Bill as amended, be
passed.” -

The motion was adopted.

17.14 brs.

MOTION RE CONTEMPT OF THE
HOUSE

MR. DEPUTY-SPEAKER: As the
House is aware at about 12.35 hours
today, six visitors calling themselves
Keshar Sharma, Bhagat Ram Gupta,
Anil, Shyam Lal Garg, Mahabir
Singh and Ravinder Pal Singh shout-
ed slogans from the Visiters’ Gallery
ang tried to throw some leaflets on
the Floor of the House. The Watch
and Ward Officer took them into cus-
today immediately and interrogated
them The visitors have made state-
ments but have not expressed any
regret for their action.
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I bring this to the notice of the
House for such action as it may deem
fit.

AN. HON, MEMBER:. One year.
(Interruptions)

ANOTHER HON. MEMBER: Qne
month. (Iuterrupgions)

MR, DEPUTY-SPEAKER:
please.

Please

Mr. P. Venkatasubbaiah.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to move:

“This House resolves that the
persong calling themselves Keshar
Sharma, son of Shri 'Tep Ram
Sharma, Bhagat Ram Gupta, son of
Shri Ram Kumar Gupta, Anil, son
of Shri P. C. Mittal, Shyam Lal
Garg, son of Shri Hazari Lal Maha-
bir Singh, son of Shri Chandagi
Ram and Ravinder Pal Singh, son
of Shri P. P. Singh, who sho.ited
slogans at about 12.23 hours today
from tne Visitors” Gallery and
attempted to throyw some leaflets
from there on the floor of the House
and whom the Wateh and Ward
Officer took into custody imme-
diately, have committed a grave
offence and are guilty of the con-
tempt of this House,

This House further resolves that
the said Weshar Sharma, Bhagat
Ram Gupta, Anil, Shyam I.al Garg,
Mahabir Singh and Ravinder Pal
Singh be sentenced to simple im-
prisonment till 6 P.M. on Wednes-
day, the 24th March, 1982, for ihe
aforesaid contempt of the house
and sent tc Central Jail, Tihar, New
Delhi.

(Interruptions)

SOME HON. MEMBERS:
no. (Interruptions)

No, no,

SHRI JAGDISH TYTLER (Dele
Sadar). Mr, Deputy-Speaker, Sir
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SHRI G. M. BANATWALLA (Pon-
nani): Today only.

SHRI GEORGE
(Muzaffarpur) .
point of order,

FERNANDES
I want to raise a

(Interruptions)

SHRI JAGDISH TYTLER: I want
to say something before Mr. George
Fernandes says something.

MR. DEPUTY-SPEAKER: Your
moaotion. ..

(Interruptions)

MR DEPUTY-SPEAKER: Have you
completed your motion?

SHRI P. VENKATASUBBAIAH:
Yes. (Interruptions)

SHR] JAGDISH TYTLER: I want
to speak hefore Mr. Fernandes
speaks.

MR. DEPUTY-SPEAKER: There 1is
a notice of substifute motion.

(Interruptions)

MR, JAGDISH TYTLER: 1 want to
speak before Mr. Fernandes speaks.

MR. DEPUTY-SPEAKER: Mr. Suraj
Bhan you want to move a motion?

SHRI JAGDISH TYTLER. I want
to say something before that

AN. HON MEMBER: The informa-
tion you have given is not enough.
You must also...(Interruptions)

SHRI KAMAL NATH
wara). The information
given is inadequate. ™

(Chhind-
vou have

AN HON. MEMBER: We wan: to0
know the names of those Who have
signed the visitors’ passes for them.

SHRI KAMAL NATH: We want to
0w the names of the M.Ps. who
1ed the passes.
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SHRI JAGDISH TYTLER. Mr,

Deputy-Speaker, I want to say some-
thing.

SHRI SANTOSH MOHAN DEV
(Silchar): We want to know tihe
names of those Members who signed
the. .. (Interruptions)

SHRI JAGDISH TYTLER: It is not
only the Members also who sighed
them, but... (Interruptions)

MR. DEPUTY-SPEAKER: Let him
move the substitute motion.

(Interruptions)

SHRI P. VENKATASUBBAIAH:
Mr. Deputy-Speaker, may I make
an appeal to Shri Suraj Bhan that
this is a matter that concerns the
dignity of the House, the dignity
and decorum of the House? Every
hon. Member of this House must
upholq the dignity and decorum of
the House. The House should not be
divided on politica] or some personal
motives. I wou'd only appeal to him
not to move the substitute motion.
The motion given by me may be pas-
s:d. The motion which I have given
may be passed. (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Suraj Bhan, please, please,

(Interruptions)

SHRI SANTOSH MOHAN DEV:
We want to know the nameg of the
M.Ps. who have signed the passes.

(Interruptions)

MR, DEPUTY-SPEAKER: Please
sit down. Mr. Suraj Bhan.

(Interruptions)

SHRI GEORGE FERNANDES: Un-
der what rule? I would like to know
under what rule this motion is being
moved. (Interruptions).

SHR1 JAGDISH TYTLER: 1 do not
know Whether you were present in
the mornng when these pamphlets
were thrown and disturbance was
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created. You must have seen the re-
action from this side. Who were the
people who were practically support-
ing them? It is the Members who
Were sitting here in %he opposition
side who are responsible ‘for that.
(Interruptions). That also you should
take into consideration.

SHRI GEORGE FERNANDES: All
facts must pe taken into consideration.
I entirely agree with the hon. mem-
ber, What ig the rule under which
this motion hag come?

SHRI P VENKATASUBBAIAH:
They have shouted slogans, they
have thrown leaflets. According to
the watch and ward...

SHRI GEORGE FERNANDES. 1
am on my legs, on a point of order.

MR. DEPUTY-SPEAKER: He is
giving you information.

SHRI GEORGE FERNANDES: Be-
fore the Minister refers us %o the
wateh ang ward, we would like the
Houge to concern itself with certain
rules. Then we shal] listen to him
about the watch and ward. What is
the ru'e under which this motion has
been moved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): A point
of order hag heen raised here and the
hon. member wants ty know under
what rule this is being done. There
are provisions in the rules for this
House to protect ity dignity and even
if there are no specifie rules, there are
residuary powere .available to this
House and the hoff. Speakar to pro-
tect the honour and dignity, of this
House. If wea ar,. speaking, all <the
time saving that democracy should be
protected, the parliamentary institu-
tion chould be protected, we do not
understand ag to why there should be
any objection to punish those. who
have committed an offence, in front of
al] the members gitting here. raising
technical voints and not trving %o
allow this House to protect its dignity.
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SHRI GEORGE FERNANDES: My
point of order has not beep disposed
of. Under rul, 1, there is a List of
Business. If there ig any change that
is being made in so far ag the List of
Business for the day iy concerned,
which requires the Government or the
Minister of State for Home Affairg to
come forward with a gpecific motion
on which also he hag made no sub-
mission, excepting moving the motion
and excepting what you have read,
we have not been told what were the
slogang they shouted, what were the
leaflets they threw, what is it that
thev did, etc. He hag npt told us any
of these things. Before we come to
that motion, assuming there are resi-
duarv powers. I would like to know
whether the Speaker hag applieg his
mind, whether there hag been a sus-
pension of the ruleg in so far as they
pertain tn the Order of Business be-
fore the House and ¢o on and so forth.
1 would lik, to have clarification on
this issue from the Chair. It is impor-
tant. I am not saying, ‘You do not
bring forward a motion’. I am onlv
saving. observe, th. rules When vou
bring: forward a motion.

MR. DEPUTY-SPEAKER: Are you
opposing the motion?

SHRI GEORGE FERNANDES. I
will come to the motion once you

hav. establised that it ig a valid
motion.

MR DEPUTY-SPEAKER: The mo-
tion has been moved ang I shall put
the motion to the vote of tha House.
(Interruptions),

PROF. MADHU DANDAVATE

(Raiapur): There 1is a substitute
motion.

SHRI GEORGE FERNANDES. 7T
want to speak on *he motion,
(Interruptions)

MR. DFPUTY-SPEAKER: On the
substitut, motion, vou can sp2ak.

SHRI GEORGE FERNANDES: We
want to speak on the motion.
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MR, DEPUTY-SPEAKER. Both the
motiong are before the House. You
can gpeak on the motion.

SHRI GEORGE FERNANDES. If
there is a motion before the House,
anybody can speak on it.

MR. DEPUTY-SPEAKER:
hear him first.

Let us

SHRI GEORGE FERNANDES. Un-
der which rule has the motion peen
moved? Is it in order? (Interrup-
tions) .

MR. DEPUTY-SPEAKER.- The
motion ig in order. 1 have already
ruled.

SHRI SHIVRAJ V., PATIL: [ will
reag out the rule. Rule 222 says:

“A member may, with the consent
of the Speaker, raige a question in-
volving a breach of privilege either
of a member or of the House por of
a Committee thereof.”

There ig g breach of privilege of this
House. A member is raising this
issue. The rule is there. Even 7 this
rule ig not there, the residuary power
is available to the hon. Speaker.

SHRI GEORGE FERNANDES: I am
also on Rulg 222 which the Minister
has now pointed out, (Interruptions)
The hon. Minister of Commerce has
read Rule 222 wherein it gays that the
Member may with the consent of the
Speaker, etc. etc. Then he must pro-
ceed to Rule 223. What doeg it say?
It says:

“A member wishing to raise a
question of privilege shall give
notice in writing to the Secretary-
General before the commencemen~
of the sittlng on the day the ques-
tion is proposed to be raised. If
the question is baseq on a document,
the notice ghali be accompanied
by the document.”

On' the very rule on which the Mi-
nister relies, there is a procedure laid
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down. So, this matter can come to-
morrow morning,

THgE MINISTER OF STATE IN THE
MINISTRY OF 1,ABOUR (SHRI
BHAGWAT JHA AZAD): I am say-
ing that this is not the first time that
*he Lok Sabha ig doing this. On 15
occasions before, th, Lok Sabha had
already gentenced such persons. I am
saying that on 15 December, they did
it: on 9th April they did it. This is
the convention in the House. I am not
quoting the rule. Thig rule is already
there. We are doing it all the time.
Therefore there is no question of
doing anything else. This hag been
don, under the supreme power of the
House.

PROF, MADHU DANDAVATE:
I am rising on a point of grder. You
have already given your ruling. But
unfortunately, the Commercg Minister
came to your help anq misguided you.
(Interruptions). Mr. Bhagwat Jha

Azad gave you “the correct guidance.

But in between the Commerc, Minis-
ter, unfortunately, for you tried to mis-
guide you. He iz trying tp convince
you that th, question of privilege is
raised. If the question of privilege is
raised, since I myself have raised so
many privilege 1Ssueg though they
have been rejectey a number of times,
I can tell you that the notice ig to be
given under Rule 223. Th, consent is
to be gecured under Rule 222 and only
when the corsent i given, the ques- |
tion of privilege is raised. When' the
congent is given, then the privilege
motion is moved and then the rest of
the procedure follows. It may be that
if it ic the privilege motion, it might
be decided upon then ang there or as
Satish Agarwal did the other day, it
can be referred to th, Privileges Com-
mittee. That procedure is different.
Really sneaking. the .hon, Shri
Bhagwat Jha A7ad hag rightly pointed
dut that ther. are different lines on
the basic of which the issues are dealt
with. T want to point out %o you that
non. nf us on tha sida of the opposi-
tion als, wants that the dichity of the
House should b, violated. W, are
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One with you. It ig not a question of
the ruling party or the opposition. It
ig a question gf the dignity of the en-
tire House right from the Prime Minis-
ter to the Leader of ~he Opposition.
We stang together. That is our atti-
tude. Therefore, in the past, I would
just urge the Minister, whenever such
inciden’s hav, occurred—as someone
hag rightly said that before the en-
tire House the incident hag taken
place—tw, dimensiong are involved,
the sense of hearing and the sense of
sight. We have seen the incident
happening and we have also heard the
slogans ‘you mus: hold the electiong in
Delhi’. That was the slogan that we
heard. I tell you that our hearing
capacity is still normal. Since we
heard the glogan, 1 would say that
even if a right type of thing is %o be
done, it must be done in a right type
of way from the correct forum. That
ig our attitude. And, therefore, in the
past even for a case for which the en-
tire country is disturbed, it anybody
tries to do it, no doubt the House
has taken cognisance of that. They
have adopted a resolution and they
have punished them. But even while
doing that knowing that the motiva-
tion was not to create  hooliganism
but they were disturbed and were un-
der vrovocation even when an act of
murder i committed, when the matter
goeg to the court of law... (Interrup-
tions). Let me complete. I 2am
building up the case.... (Interrup-
tions). Do not brush it aside like
that. T will conclud. in one minute.
In the past, we have .. (Interrup-
tions). He has quoted 15 instances in
the past. I agree with Shri Azad. If
we g0 by the precedents, we should
go. .. (Interruptions)

SHRI BHAGWAT JHA AZAD: In
1879, when Shri Fernandes anq Prof.
Dandavate were On this side and we
were pn the gther gide, it hag happen-
ed...

PROF., MADHU DANDAVATE. 71
never interferreq with your submis-
sion. Therefore, I agree with him.
We should go by the precedent, and
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the procedenty very often show that,
taking note of the motivation, we have
always passed a resolution that till
the rising of the Lok Sabha jet those
people be kept here...
(Interruptions)
That is what we have been doing...
(Interruptions)

MR. DEPUTY-SPEAKER. 1 have
alloweq him. I will allow all mem-
bers.

SHRI RAJESH PILOT (Bharatpur):
When he says there is no motivation,
I differ from him.

SHRI GEORGE FERNANDES. Sir,
I have raised a point of order,

MR. DEPUTY-SPEAKER: I have
already ruled out your point of order.
I have already said that. Your point
of order is not under discuission now.
There is no point of order,

SHRI GEORGE FERNANDES:
What ‘is under discussion?

MR. DEPUTY-SPEAKER: The mo-
tion, which has been moved, ig being
discussed,

(Interruptions)

MR. DEPUTY-SPEAKER. The
substitute motiop, has already been
moved. On that he wanteg to say
something. Therefore, I am allowing
him; it is not on' the point of order.

SHRI GEORGE FERNANDES: We
would like to take our submission ¢n
that also.. (Interruptions)

MR. DEPUTY-SPEAKER. 1 have.
ruled out your point of order. But I
wil] give you an opportunity.

PROF. MADHU DANDAVATE. Sir,
befora the Minister makeg the state-
ment at the appropriate stage, T would
like you to give your ruling whether
the question of privilege has been
raised, due notice has been given and
you are treating it as a privilege mo-
tion moved.

(Interruptions)
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SHRI SHRIVRAJ V. PATIL:
‘Procedure, allow mg to say something,
which is in the interest of the proce-
«dure we are following. I will be sup-
ported ... (Interruptions) He has
-allowed me.

MR. DEPUTY-SPEAKER: 1 will
hear everyone. 1 have allowed Shri
“Shivraj Patil.

SHRI GEORGE FERNANDES. He
'ig making the submission the third
“time ... (Interruptions)

SHRI SHIVRAJ V. PATIL: Let me
‘make my submission. If there is any
point of order to be raised bv the
hon. Member let it be raised fuliy and
that point of grder can be decided by
the hon. Presiding Officer. If it had
been made fully, we would have ans-
wered it also fully. Now I am readqing
from Kaul apng Shakdher, which is
‘based on decided rulings. It says:

“Where the matter ig of imme-
-diate nature and there is no time
for notice being given, th, Speaker
has permitteq a member to raise gz
‘question of privilege without pre-
vious notice given.”

-

“This is the ruling given by *‘his Fouse
There are rulings given by other
‘Houses also that it is not pecessary al-
“ways to give notice and, under the
'some provision of law, it can be done,

SHRTU RAJESH PILOT: Prof,
Dandavate said there wag no motive.
If you see the time, it happened at the
same time—at 12.24 in the Lok Satha
and at 12.24 in the Rajya Sabha. It
was planned. N, one cap say there
was no motive, They have done it in
hoth Houses. It is not in Lok Sabha
alone thev have done it; they have
done it in both Lok Sabha and Rajya
Sabha. ang thev have synchronised
th~ time. So, the motive cannot be
bhidden. Ther. was ths motive...
{Interruptions). You cannot say
there was no motive,
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PROF. MADHU DANDAVATE. I
said it is a disturbance. .I never said
there was no motive. I gsaig therp is
a motive.. (Interruptions).

SHRI SOMNATH CHATTERJEE
(Jadavpur): Before it comes in the
House, let ug try to resolve it. We
want to avoid voting. We do not
want it.

MR. DEPUTY-SPEAKER: That is
a]] right. Let us not get excited.
Everybody is agitatedq over this. It
should not hav, happened. Every-
body is one about it.

PROF. MADHU DANDAVATE:
Everybody ig concerned about not
holding the elections.

MR. DEPUTY-SPEAKER: I am
not concerned about vour elections

anqg all that.

SHRI SOMNATH CHATTERJEE:
Sir, so far as the question of the
House taking g>rious note of what
has happened is concerned, I am not
going into that. I yield to ncne in
maintaining the dignity and decorum
of this House and therefore, thzre is
no good being lectured by the other
side that they alone are thz reposi-
tory of the dignity and decorum of
the House. We are also ‘concerned.
Th'> point is, what is the procedure
to be followed. Let us no!, in our
anxiety to do something goed, lake
recourse to a procedure which has not
so far been adoptzd. Therefore, I
agree with our Labour Minister that
in view of the precedents in the
House, in a mater which has hap-
pened in front of the House and the
Members the elaborate proceduriz of
Chapter XX may not be taken  re-
course to It may not be apropriate
but if it is under Rule 222 you cannot
just brush aside the rules which have
been laid down unless one goas to
Ruls 228. But nobody has referred
to Rule 228 at all. Therefore, 12t us
go into the question as to what s
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the proper procedure. It has hap-
pened in front of th: House before
the Memblrs. Therefore, we take
note of it and in the exercise of our
authority as g House, ag an institu-
tion, we take action in view of the
preeedent,

Secondly, the question which is
really agitating the Members, at
least some of ug on this side, is the
quantum of punishment that has been
provided. For that I do not know
whether any consultation, any discu-
ssion has taken place, whether any-
body has asked any of us what is
the proper quantum of punishment.
That is why the resistance is coming.
Why don’t you follow the usual
method? Sir, the quantum of punish-
ment should not be decided upon
because a parlicular slogan is raised.
That is what we are saving. (Inter-
ruptions)  You cannot discusg it with
any of us on this side. You decide on
yourselves as to what would be the
quantum of punishment and, there-
fore, a substitute motion is peing
moved. The substilute motion is only
with regard to the quantum of
punishment and th'z nature of punsh-
ment.

SHRI SANTOSH MOHAN DEV:
In the past the culprits had regretted
but this time they have not. regratted.

PROF. MADHU DANDAVATE: In
the past they had always consulled
us and we had agreled,

SHRI SOMNATH CHATTERJEE:
You don’t even take noie of us. You
thrust upon us suddenly that it is
the punishment, If you want to get
it done through your voting. very
well, get it done. But this is not the
way. Nobody can say hat they alone
are concerned with the dignity ot
the House. How they are concerned
about parliamentary democracy we
know that. Let us not be taught by
them about parliamentary democracy.
We know wh#¥is happening in this
country.

(Interruptions)
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MR. DEPUTY-SPEAKER: The
procedure I am following here is...

(Interruptions).

SHRT SOMNATH CHATTERJEE:"
Let there be proper discussion and
let a decision come. We do want it to
be done by consensus.

MR. DEPUTY-SPEAKER: “Some
times disturbance is created by a
visitor...”

SHRI GEORGE
What are you reading?

FERNANDES:

MR. DEPUTY-SPEAKER: I am
about the procedure,.

SHRI GEORGE
What is the book?

FERNANDES:

MR. DEPUTY-SPEAKER: Please
sit down. After hearing me then you
raise it. You can’t stop me {from
r'zading.

(Interruptions).

SHRI GEORGE FERNANDES: We-
want to refer to it.

MR. DEPUTY-SPEAKER: I say
these are precedents and there are
procedures:

“Sometimes disturbance is creat-
ed by visitors in the Galleries in
the Lok Sabha. Such a visitor is
immediately removed from  the
Gallery by the security and Watch.
and Ward Staff on duty,

“At the meeting of Speakler with
leaders of Parties and ‘Groups in
Lok Sabha held on 18 February,
1978, it was agreed that thle proce-
dure {o be followed in the event
of disturbance created by a visitor
in the Gallery would be.”

The same procedure we are follow--
ing now.

SHRI GEORGE FERNANDES:
What is the procedure?



379 Contempt- of

MR. DEPUTY-SPEAKER: The
procedurt? is to make an announce-
ment from the Chair. Now, Mr. Suraj
Bhan. Do you want to speak on the
substitute motion. You please
speak.

SHRI GEORGE FERNANDES: We
want to support it. Do it properly
(Interruptions). We want to support
it. I do not know what you are read-
ing from.

MR. DEPUTY-SPEAKER: Mr.
Suraj Bhan, you speak on the substi-
-tute motion.

PROF. MADHU DANDAVATE:

Sir, we are supporting that proce-
dure.
MR. DEPUTY-SPEAKER: He has

moved a substitute motion. 1 have
allowed him to speak.

(Interruptions).

MR. DEPUTY-SPEAKER: No no.
I have aliowed Mr, Suraj Bhan. He
has moved a substitute motion.

(Interruptions).

MR. DEPUTY-SPEAKER: I have
said the procedure. I am following.

SHRI SUNIL MAITRA (Cacutta
North East): Mr. Somnath Chatterjee
has made a submission to the Trea-
sury Benches. Are they considaring
it?

MR. DEPUTY-SPEAKER: That is
all right, I have finally ruled. I have
saig what procedure we are following,

Now, Mr. Suraj Bhan may speak.
Are you going to speak? I have al-
lowed Mr. Suraj Bhan only Nobody
else can speak.

(Interruptions)

SHRI GEORGE FERNANDES:; I
want to speak on the motion.

PROF. MADHU' DAN DAVATE:
Minister does not want to respond to
the appeal of the opposition—entire
«opposition. (Interrupions).
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SHRI SATISH AGARWAL: (Jai-
pur): Just one minute,

MR. DEPUTY-SPEAKER: Do you
not want him to speak? Please  sit
down—all of you, Let him speak—
substitute motion, nothing about the
procedure.

(Interruptions),

MR. DEPUTY-SPEAKER: I am
not permitting you. No more discus-
sion gn that.

(Interruptions).

Please do not record anything.

SHRI SATISH AGARWAL: On this
point may I ask through you the
Minister of Parliamentary Affairs
why the procédure that was adopted
in the Rajya Sabha of consulting all
the Members. .. (I1zter7'uptiorzs).

MR. DEPUTY-SPEAKER: It is all
right. We have our own  procedure
We need not take that procedure
here. We have got our own procedure
with regard to the Lok Sabha.

(Interruptions).

PROF MADHU DANDAVATE: Is
it their problem? It is our problem
also.

(Interruptions) .

MR. DEPUTY-SPEAKER: You
are not permitting him. Permit him
to speak. He has put in  substitute
motion. Should he not be given pre-
ference. I. have asked Shri Suraj
Bhan to speak.

(Interruptions),

SHRI SATISH AGARWAL: The
Minister of Parliamentary Affairs
consulted the Members of the Op-
position in the Rajya Sabha. (Iater-
ruptions) It can be six months. You
could have adopted that procedure.
Why did you not adopt that procedure?
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MR. PEPUTY-SPEAKER: We
need not follow the procedure uf other
than the Lok Sabha.

SHRI SATISH AGARWAL: You
should have adopted that procedure.

MR. DEPUTY SPEAKER: No. no.
It need not be followed. Shri Suraj
Bhan. r—--

PROF. MADHU DANDAVATE:
They will also require our co-opera-
tion.

SHR] GEORGE FERNANDES: This
is a two way traffic. They will also
need our cooperation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I am not to consult. It is for
the Speaker. (Interruptions).

PROF. MADHU DANDAVATE: In
the Business Advisory Committee
they will require our co-operation. In
maintaining the quorum they will
require our cooperatioin. At every
stage they will n'eed our co-opera-
tion. Remember that and then pro-
ceed. i

MR. DEPUTY-SPEAKER: Shri
Suraj Bhan. You can speak on your
substitute motion.

~

N YW (STTeT): U wal-
@, grew @t fefwet & & gt &t
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I beg to move:

“This House does no approve the
slogan shouting and throwing of
leaflets in the house to-day by the
outsiders from. visitorg gallery and
letg them off with warning.”

TS Wgied, AW Eg W weAl

T &, JaEt T 5% T e

wheT g =af g,

&9 ST 9T oY
(srarem)

PHALGUNA 27, 1903 (SAKA)

House (Moin\ 382
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MR. DEPUTY-SPEAKER: Let
him move the substitute motlion.

(Interruptions).

MR. DEPUTY-SPEAKER: I will
allow you to speak., Pleas?2 please, I
wiil call you. Please sit down.

s TEHM: @ Heql @ (q0 &%
gTHR IT ANEE] § T PeeeR g
ST a5 |1 § fgeal @ FA1F g1 @Al
g |:rs‘qra‘a°r6ﬁma"rf—ﬁr

AT T TA R Wa‘"l"'ah(ql T g

(s )

MR. DEPUTY-SPEAKER: You talk
about your substitute motion. Now the
speech is not required. Why do you
go into the details of that. Do not
make political speech here. You
speak on your substitule motion as
to what you want. You want to be
lenient. Do not bring in what  they
have said. No, no, I am not going to
allow.

FERNANDES:
allow me. Why

SHRI GEORGE
You said you will
can’t you allow me.

MR. DEPUTY-SPEAKER: I am
going to call you. Let him complete
it.

SHRI SURAJ BHAN: There must
be som'2 reason for that.

IqTEgET wEad, faeel W AGHETGL
IT W1 g M I Tlevam AT ofewmsn &
TRIR%] & foQ sls @ g1 &gl a1
Al | TF A gH- Paame =T =g
T AT wigEdr A AT VEA §
faedl @ TART FEET |

(suzrum)

MR. DEPUTY-SPEAKER: You
stick to the motion. I am not going to
allow. Do not bring any - polilical
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speech here. I will not allow political

speeches on this issue. I do not want
that.

it grem: ghfeg & @ dare
® TR 9T Fgal g % I7ad ST &
SRl A T& &1 9T THC FIAT
Twt i faam smo oo

SHRI GEORGE FERNANDES:
You said yow will allow me to spiak
on the motion.

SHRI RAJESH PILOT: Sir, I had
asked for special permission to speak
on the subject purely because this con-
cerns all of us, They are also com-
menting and they are also saying that
this concerns all of us. * What [ want
to bring to your notice today is that
this is 3 planned move, Firstly, we
would like to know who are the MPs
who have signed the visitors’ cards?
For one reason, we are told that when
we get a visilor inside Parliament, we
have got to sign on two registers, one
on the pass. one on the register when
he gets a pass; and after this, I would
like to know who are the Members
of Parliament who have done it here
because I feel that it has been planned
in a very systematic way. Timing has
been given same time in Rajya Sabha
and same time jn Lok Sabha; well,
they have played it, and it is up to
them. But what I would request you
to consider is this. Today, it is a
leaflet; {omorrow, they will do some-
thing else, they will jump from there
on us. So, if we do not take any mea-
sures and we do not become strict,
and do not take any disciplinary action
against it, it will become haywire and
it will become a public platform, not
this Parliament. I would request you
and I would request all my senior col-
leagues sitting here, that for this, there
is no controversy and there is no dis-
cussion needed, and let us take the
most serious action on it so that in
future people realise it. Otherwise,
today there are four, tomorrow there
will be fifty here, and one day we may
be hardly 50 sitting here and hundred
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people from there will caich hold of
us, (Interruptions);sometimes, quo-
rum is not trere, and we may be ten
people sitting here So, I would re-
quest you that we must take the
strct and most severe action on it.

A1 TR W gq Y e @ v
#am Paear =ifgg |

SHRI GEORGE FERNANDES: Sir,
so far as maintaining the dignity of
the House is concerned, there are nec
two views. I do not see why there
should be so much of heat on this
question. (Interruptions) There is an
understanding and there is a unily cn
both sides of the House that the digni-
ty of the House should be maintained.
There are no tWo views, But, sir, the
question is, are you going to look into
the reasons that might have prompt-

MR. DEPUTY-SPEAKER: I am not
concerned about it, I am not concern-
ed about the reasons.

SHRI K., MAYATHEVAR (Dindi-
gul): If you go into the reasons, they
will be put in the dock. They will
be in trouble. (Interruptions.)

MR. DEPUTY-SPEAKER: I am not
concerned with the reasons, the me-
thods and the other things. You have
said the right thing that t{he dignity
must be maintained, You should not
go beyond that. (Interruptions). No.
Mr. George, you are creating a
very wrong precedent. I am sorry, 1
am not allowing you to speak,
(Interruptions,)

SHRI GEORGE FERNANDES: Sir,
you must listen to me. You are taking
all the...... (Interruptions.)

PROF. MADHU DANDAVATE:
Even when we were in power we were
not behaving like this .. (Interrup-
tions.) .

MR. DEPUTY-SPEAKER: 1 now put
the substitute motion moved by_Shri
Suraj Bhan to the vote of the IHouse.
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The question is:

“This House does not approve the
siogan shouting and throwing of
leaflets in the House today by the
oulsiders from the Visitors’ (lallery
and lets them off with warning.”

Those who are in favour may say,
Aye.

' SOME HON, MEMBERS: Aye.

"MR. DEPUTY-SPEAKER: Those
who are againsl may say, No.

SEVERAL HON. MEMBERS: No.

MR, DEPUTY-SPEAKER: 1 think
the ‘Noes’ have it . . .

(Interruptions.)

SOME HON. MEMBERS: The ‘Ayes’
have it...

PROF. MADHU DANDAVATE: Sir,
this is a substitute motion.

You have to make .
tions.)

. . . (Interrup-

SHRI P. VENKATASUBBAIAH: Sir,
I would request you to put the sub-
stitute motion again for the vote of
the House. (Interruptions.)

SHRI SATISH AGARWAL: Sir, you
put the substitute motion moved by
Shri Suraj Bhan, They said ‘Aye’.
They said ‘Aye’.

(Interruptions.)

MR. DEPUTY SPEAKER: I will put
the substitute motion moved by Shri
Suraj Bhan to vote again.

(Interruptions.)

MR. DEPUTY-SPEAKER: The ques
tion is: .

“This House does not approve the
slogan shouting and throwing of
leaflets in the House today by the
outsiders from .the Visitors' Gallery
and lets them ofl" with warning.”

MR.: DEPUTY-SPEAKER: Those in
favour may say, Aye.
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SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against may say, No,

SEVERAL HON, MEMBERS: No.

Those

MR. DEPUTY-SPEAKER: 1 think,
the “Noes” have it, the ‘Noes’ have it,
the substitute motion is.. .,

SOME HON.
“Ayes” have it.

MEMBERS: The

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared,

(Interruptions)
The Lobbies have been cleared,
The question is:

“This House does not approve the
slogan shouting and throwing of
leaflets in the House today by the
outsiders from the Visitors® Gallery
and lets them off with warning.”

The motion was negatived.

MR. DEPUTY-SPEAKER: Now, I
put the motion moved by Shri P, Ven-
katasubbaiah to vote.

The question is:

“This House resolves that the
persons calling themselves XKeshar
Sharma son of Shri Tej Ram Shar-
ma, Bhagat Ram Gupta son of Shri
Ram Kumar Gupta, Anil son of Shri
P. C. Mittal, Shyam Lal Garg son of
Shri Hazari Lal Mahabir Singh
son of Shri Chandagi Ram and
Ravinder Pal Singh son of Shri P.
P, Singh, who shouted slogans - at
about 12.35 hours today from the
visitors’ Gallery and attempted to
throw some leaflets from there on
the floor of the House and whom
the watch and Ward Officer took
into custody immediately, have
committed a grave offence and are
guilty of the contempt of this House.

This House further resolves that the
said Keshar Sharma, Bhagat Ram
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Gupta, Anil, Shyam Lal Garg, Maha-
bir Singh and Ravinder Pal Singh be
sentenced to simple imprisonment till
6 p.m, on Wednesday, the 24th March,
1982, for the aforesaid contempt of the
House and sent to Central Jail, Tihar,
New Delhi.”

The motion was adopted, -
(Interruptions)

[A4t this stage, some hon. Members
left the House.]

11.55 hrs.

ARCHITECTS .(AMENDMENT) BILL

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
I beg to move:

“That the Bill to amend the
Architects Act, 1972, as passed by
Rajya Sabha, be taken into conside-
ration.”

The Architects Act 1972, came into
force on 1st September, 1972 in order
to protect the title of the Architect.
In this Act which is to provide for re-
gistration of architects and matters
connected therewith, Section, 44(3) of
the Act makes the laying of the Rules
framed thereunder on the Table of
both Houses of Parliament obligatory.
However, the Council of Architecture,
which has been constituted as per Sec-
tion 3 of the Act is also empowered
to make regulations with the approval
of the Central Government. This coes
not, however, provide for the regula-
tions so made being laid on the Table
of Parliament.

The Committee on Subordinate Le-
gislation of the 6th Lok Sabha, in its
Seventh Report has recommended
that like rules, regulations framed by
the Subordinate bodies under delegat-
ed powers authorised by the conce?ned

Acls ol Parliament also should ve laid
before each House of Parliament and
there should be a provision to this
effect in the relevant Statutes, Like-
wise, there should invariably be pro-
vision jn the relevant Stlatutes for
publication of regulations to be fram-
ed thereunder in the Gazette of India,
The Government has accepted these
recommendations of the Committee on
Subordinate Legislation, It js, there-
fore, proposed to amend the Act as
follows : —

In Section 45 of the Architects Act,
1972— 20 of 1972 —

(i) in sub-section (1), after the
words ‘the Central Government’, the
words ‘by notification in the Offi-
cial Gazette’ shall be inserted.

(ii) After Sub-Section (2), the fol-
lowing sub-Section shall be inserted
namely— ‘(3) Every regulation made
under this Section shall be laid, as
soon as may be after it is made, be-
fore each House of Parliament,
while it is in Session for a total
period of thirty days which may be
comprised in one Session or in iwo
or more successive Sessions and if,
before the expiry of the Session,
immediately following the Session
or the successive Sessions aloresaid,
both House agree in making any
modification in the regulation, or
both Houses agree that the regula-
tion should not be made, the regu-
lation shall thereafter have effect
only in such modified form or be of
no effect, as the case may be; so,
however, that any such meodification
or annulment shall be without pre-
judice to the validity of anything
previously done under that regula-
tion.”

The Architects (Amendment) Bill,
1980, was passed by the Rajya Sabba
on the 3rd December, 1980. The Bill
as passed by the Rajya Sabha was laid
on the Table of Lok Sabha on 8th
December, 1980. The amendments
contained in the Bill are jn consonance
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with the recommendations made by
the Committee on Subordinate Legis-
lation to the effect that the regula-
tions framed under different Statutes
shall be laid before Parliament. The
amendments being carried out are of
a purely formal nature.

I, therefore, move that the Archi-
tects (Amendment) Bill, 1982, be
taken into consideration,

MR. DEPUTY-SPEAKER:
moved.

Mation
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(Amdt.) Bill 3go

“That the Bill to amend the
Architects Act, 1972, as passed by
Rajya Sabha, be taken into consi-
‘deration.”

The Lok Sabha now stands adjourn-
ed till 11 AM tomorrow.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
19, 1982/Phalguna 28, 1903 (Saka)





